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LOK SABHA DEBATES 

LOK SABHA 

Monday, the 14th August, 1961/ 
Sravana 23, 1883 (Saka) 

'The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chai,'! 
ORAL ANSWERS TO QUESTIONS 

.Printing of Ballot Papers in Punjab 

+ r Shri Prakash Vir Shastri: 
'438. J Shri Vajpayee: J Maharajkumar Vijaya 

l Anand.a: 

Will the Minister of Law be pleased 
:to state: 

(a) whether it is a fact that orders 
have been issued to get the ballot 
papers relating to elections p,inted in 
both the scripts (Devnagri and 
'Qurmukhi) and in both the languages 
(Hindi and Punjabi) in Jullundur 
Division of Punjab; and 

(b) if so, the reasons therefor? 

Tbe Minister of Law (Shri A. K. 
'Sen): (a) and (b). As the result of 
"the question hour diS"u3sion in the 
Lok Sabha during the last session, the 
Election Commission has, as a special 
case, decided that all ballot papers to 
be printed for the purposes of the 
next general elections in Punjab will 
show the names of the candidates in 
Devnagri as well as in Gurmukhi 
;script. 

q'f ~I~~ ~1Of1: ll';;wr;:rr 
~ ~ f'li" ifif 'l'fT 'f; m~ ~ 
~r '''11" 'fill 00 'lWmiT .m: ~m 
~T if ~.m~<f ~mT 
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1864 
Shri A. K. Sen: If they lire in both 

Devnagari and Gurmukhi; everything 
that is contained in the ballot paper 
would necessarily have' to be in both 
the scripts. 

Some Hon. Members:, The voter's 
list. 

Shri A. K. Sen: About the voters' 
list, it does not really arise strictly 
from this qu~stion, but I may tell hon. 
Members that it has been decided by 
the Chief Election Commissioner to 
print elec'toral rolls also in Devnagri 
and GUi'mukhi scripts. 

Sbri S. M. Banerjee: May I know 
whether the Government will also 
consider the request of the various 
organisations in those areas where 
the people do not know Hindi or 
English to have these printed in the 
regional languages. 

Mr: Speaker: All over India? 

Shri S. M. Banerjee: Yes; that is the 
main problem; it is not a question of 
Jullundur alone. 

Shri A. K. Sen: Naturally there 
cannot be a general rule on this. If 
there are languages which are pre-
dominantly prevalent in a' particular 
area and the voters of that area re-
quire the electoral rolls and ballot 
papers to be printed in those langu-
ages also, apart from the State langu-
age Or the regional language of that 
area, I have no doubt that the Chief 
Election Commissioner will consider 
it, becallse the whole principle is to 
allow the voters to exercise their vote 
freely and properly. 

Shri Venkatasubbaiah: May I know 
whether the Chief Election Commis-
sioner has made any arrangements to 
print the voters' lists' in Telugu in the 
border areas of Madras and Andhra 
Pradesh? 
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Sbri A. K. Sen: I cannot say that. 
This does not really arise out of this 
question, but I have no doubt that 
Telugu Or Tamil is treated on equal 
terms by the Chief Election Commis-
sioner. 

Sbri Ram Krisban Gnpta: This 
question is about the Jullundur dIvI-
sion. May I know what is the posi-
tion in the Hindi region, where 90 per 
cent. of the population speak Hindi? 

Sbri A. K. Sen: Let us not talk 
about percentage. It is a matter of 
controversy as far ~s Punjab is con-
cerned. But without admitting any 
percentages, this formula will apply to 
all the regions so that whatever be 
the region, these :tl1ings will be print-
ed simultaneously' in Gurmukhi and 
Devnagari. 

Shri N. R. Mnniswamy: May I know 
whether any orders have been issued 
to the effect that the numerals will 
be printed in the international form 
rather than in the Devnagari charac-
ters? 

Sbri A. K. Sen: Will the hon. Mem-
ber repeat the question? 

Mr. Speaker: He wants to know 
whether the numerals will be printed 
in the international form or in the 
Hindi script. 

Shri A, K. Sen: I think the official 
policy has been to use the numerals 
in the international form. But it 
does not arise specially from this 
question. I cannot give a definite 
answer on that, but I presume that 
the Election Commission will follow 
the general official policy in this 
matter. 

qj' lf~ ~"t :;q-lf'T lfA;fur 
~T ;;f'i ;f q'aTlIT ~ ~ ~ ~fl!~'l: 
;f ~ ~ f'f;m g ~ orW fw;;:;r~) 
~,. ~r.fi ~)~. ~ 'ffl' 5Jm<r 
<PlT I .r $AT 'fTVIT ~ ~ 'f<lT 'HI if; 
f"l"i !~ ".'fT!f3r 'lfr -qRf7'!'f Rwr 
~T 'li ~ ? 

Sbri A. K. Sen: I presume that the 
hon. Member means the actual amount 
of expenditure involved. Danl"Usi is 
an expression which is not very easily 
understood. I have no doubt that it 
is taken into account, but whatever 
be the expenditure involved, it has 
been decided to print the rolls in both. 
the scripts. 

Executives for Steel Plants 

*431. Shri Hem Barua: Will the 
Minister of Steel. Mines and Fuel be 
pleased to state: 

(a) what steps have been taken for 
the development of executive talent 
for running the three Steel Plants in 
the Public Sector; 

(b) whether any selections are pro-
posed to be made and training and 
refre3her courses organised for the 
purpose; and 

(c) how many empioyees of these 
Steel Plants have taken benefit of 
such courses during 1959 and 1960? 

The MinLter of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) The 
Hindustan Steel Limited, in order to 
strengthen their executive talent. 
ha ve introduced a training scheme ac-
cording to which fresh candidates are 
recruited on the basis of competitive 
examinations as Graduate Apprentices 
(Non technical) and are trained in 
Management. 

In addition, facilities offered by the 
various institutes in India as well a, 
abroad in refresher courses are bcing 
utilised by the Hindustan Steel Limit-
ed. . 

(b) So far 76 Graduate Apprentic2.; 
have been recruited and in addition 59 
Officers have been sent fOr refreshel-
course. 

(c) During 1959 and 1960, 28 Officers 
were trained on Management. 

Shri Hem Barua: Apart from orga-
nising refresher cou~· - -~:=:: in our CQun-
try, what are the oth~- countries 
where refresher courses are: -E(anised 
for training executives, what;s the 
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duration and what is the type of train-
ing? 

Mr. Speaker: He means the world 
over? I do not know whether I could 
allow such a question. The other 
day, some hon. Member wanted to 
know the details about the price of 
sugar and so on in other countries. 

SarJar Swaran Singh: Out of this, 
we have not sent anyone abroad. 

Mr. Speaker: The hon. Member 
wants to know whether there .are 
similar things elsewhere, in other 
countries. Well, each country pro-
ceeds according to its own needs. 

Shri Hem Barua: In reply to the 
original question, the hon. Minister 
said that training for executive talents 
is organised abroad also. That is why 
I wanted to know which are the 
countries where this is being organis-
ed. That is why, my supplementary 
does anse out of this question. 

Sardar Swaran Singh: I cannot give 
that information unless a separate 
question is tabled. He is asking 
about the figures which I have not got 
at present. 

Mr. Speaker: He wants to know 
which are those countries. He does 
not want figures. 

Sardar 'Swaran Singh: 
got the information. 

have not 

Mr. Speaker: The hon. Minister 
gives an answer which is the basis fnr 
another question. I would not hav" 
considered the answer incomplete if 
he had not embodied the words, "as 
well as abroad". This gives rise to 
many otller things and then hon. 
~embers go on asking supplementar-
les On that! 

Shri Kasliwal: May I know whether 
the attention of the hon. Minister has 
been drawn to a series of articles in 
the Hi~dustan Times to the effect thHt 
there IS great shortage of executive 
personnel in all these three steel 
plants and whether anything will be 
done to train executive personnel in 
the foreign countries and also whe-

ther any 0: t'le foreign countries 
which have steel plants have declin-
ed to train some of our persons? 

Mr. Speaker: The hon. Minister has 
anticipated such. a question and has 
already said that nobody has been 
sent to any foreign country out of 
this list. 

Sardar Swaran Singh: have 
checked up the papers' now in respect 
of the refresher courses and I find 
that the USSR Steel Works and the 
British Iron and Steel Federation 
Staff Training School, U.K., have been 
utilised for management training. 21 
persons were sent to U.S.S.R. and 11 
to the l.':1ited Kingdom. 

With re~ard to the other question 
put by Sh:i Kasli~I, I may say that 
these peo!,le were recruited for 
managerrfent training and it must be 
appreciated that besides these people, 
other officers who are in our adminis-
trative set-up in various spheres of 
the administration as such-the 
Indian Administrative Service officers 
and even some executive officers 
from the Railways and 
other Ministries-have also 'oeen 
selected, and some people from the 
Industrial Management Pool also are 
there. So, in the initial stages, when 
we cannot recruit people in large 
numbers, at various age groups. we 
have to resort to various sources for 
recrui tment. 

Shri C. D. Pande: In view of the 
fact that these concerns will absorb a 
large number of people in the long 
run, may I know whether the Gov-
ernment will consider the feasibility 
of recruiting higher personnel 
through a regularly constituted selec-
tion board or the Public Service Com-
mission, since the salades are high 
enough and the number is consider-
able? 

Sardar Swaran Sin&"h: There are al-
ready regularly constituted selection 
boards and the recruitments have 
taken place on the basis of competi-
tive examinations. 

Pandit D. N. Tiwari: May I know 
whether recruitment of superannu-
ated staff is going on in large numbers 
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in spite of the fact that they are not 
able to manage them? 

Mr. Speaker: Who is not able to 
manage whom? 

Pandit D. N. Tiwari: Superannuated 
staff, people who have retired from 
the Railways and other offices, are 
being recruited there. Because of 
their age they are not able to manage 
the affairs well. 

Sardar Swaran Singh: That is much 
loa general a question, Sir, for me to 
answer. It is a fact that some super-
annuated persons have also been rec-
ruited in view of their experience and 
in view of their fitness to discharge 
the duties entrusted to them. 

Mr. Speaker: The hon. Member 
only wants to know whether the hon. 
Minister has experienced that these 
superannuated gentlemen are the 
cause of any weakness or deficiency in 
the management. 

Sardar Swaran' Singh: I do not 
think so. 

Shri Mahanty: May I know whether 
it is a fact that in the Rourkela plant 
of late a number of foreign techni-
c;ans have been engaged with a salary 
of Rs. 14,500 a month each to run 
certain sections of the Rourkela steel 
plant; if so why steps have not been 
taken to train Indian personnel to 
man those sections? 

Sardar Swaran Singh: In Rourkela 
and in other steel plants also there 
are some foreign trained technicians 
who are helping in the production of 
the various units-there are the 
Soviets at Bhilai; there are Germans 
and Americans in Rourkela, there are 
Britishers in Durgapur-and we must 
frankly admit that experience cannot 
be obtained or cannot be developed 
by a short course of training and 
for some time we will have to depend 
for manning some of the essential 
posts on foreign technicians who have 
got the experience. 

So far as pay-scales are concerned, 
I do not know the exact amounts that 
are being paid to various people, but 

it is a well known fact that our pay-
scale3--that is, internal pay-scales-
do not at all compare with the pay-
scales obtaining in those countries lind 
therefore we can attract people for 
manning some of these technical jobs 
only if we pay them salaries which 
have got some comparison with the 
salaries that they obtain in those 
countries. After taking all those 
factors into consideration certain 
peDple have been recruited. 

Shri Mahanty: Even though we 
have been spending such huge 
amounts in the shape of salaries and 
perquisites on foreign technicians, 
will the Government be pleased to 
state why production is not at all up 
to the schedule and why there have 
been so many break-downs particular-
ly in the Rourkela steel plant? 

Sardar SWaran Singh: That. I am 
afraid. Sir, is a separate question. 
will have to go into a lot of details 
some of which we have already sup-
plied in answer to many questions. 

Shri Beda: In view of our large re-
quirements. may I know if 'any parti-
cular course is preferred at the time 
of recruitment itself instead of lay;r.g 
emphasis on the refresher course? 
May I know what measures or pre-
cautions are taken at the time of 
recruitment? 

Sardar Swaran Singh: At the time 
of recruitment competitive tests are 
held and those people who are bril-
liant and who have done well in the 
universities are selected. 

..n finim fif>.:! : ~. ;;rr.r;;r 'IT\l''fT 
~ f1f; m;;r 1f;T ffi'TIlf i:l'f' li>'T ~R>r 
~ ifl<T ~lffir ~ f~ f~ ~s ~r 
'!ft 'Pft ~ m<: '3~ 1f;lIT 1f;T 'fa f~;r.f 
Wor il; ~ ~ 'f><: ~ mfif; ~fu;r 

t~ oT'li' ~ ~ ? 

~'{qf( ~"qf fu~ : f~;:R ~s ~G'
flr:rr 1f;T 'Pft ~ '«[ 'Ml'IT 1jf~ f I 

lffl: oT'li' ~ f1f; fur"f~ ~ cortel:f ~ 
'ITf~' ~ ~ r.rro<fT em: q;: 
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~ ~ ~ l!1r<: m: 'lft fiil~ 
<it<: 'R: ~ ~);l ~ ~ ~ qf<)r mG1fi 
n..R 'fifo.r ~ I ll~ ~ ~ fi!; ~;f 
~ ~ fi!; ~ UT~ ~T q<: ~ 
~~T if; ~ UTT fif; ~;;f ~ ~ 
~ <:W UTI ~ ~ I 

Mr. Speaker: Evidently, the hon. 
Member wants to know when they 
will be replaced by our own people. 
That is the object of his question. 

Sardar Swann Singh: If we com-
pare their number to the total number 
of persons employed in the steel plant, 
their number cannot be described as 
very large because the number of 
people on the operational side is of 
the order· of about m,mm or so. So 
far as trained people are concerned 
we must also bear in mind that it is 
not a question of offering employment 
to foreigners because it is not easy to 
get people with sufficient training and 
sufficient experience and generally 
the foreign countries are reluctant to 
spare such people. Usually it re-
quires some effort to persuade other 
people to sent here people with the 
required experience. Our general 
policy is to relieve these foreign 
technicians as soon as possible. I can-
not give a general answer as to how 
long it will take; it will depend upon 
the various departments; but I think 
that we should, at any rate, for the 
time being, be lucky if we can replace 
them in any time from a year to two 
years. 

Shri Heda: My question was whe-
ther any particular course like busi-
ness management course or something 
like that is preferred for the recruit-
ment of executives. Since these cours-
es are not there at present in our uni-
versities, have Government thought of 
it and are they persuading some of 
the universities to introduce thsse 
courses sO that proper executives may 
be recruited from them? 

Sardar Swaran Singh: I think some 
management courses are also being 

started, but our general experience is 
that bright students from the univer-
sities, if they are picked up and 
thereafter training and orientation 
courses are given, shape quite well in 
administration. -

Shri Indrajit Gupta: May I know 
how many executives of the Hindu-
stan Steel have 'been sent up to date 
for management training to the exist-
ing Administrative Staff College in 
our country, at Hyderabad? 

Sardsr Swaran Sin&'h: The total 
number that has been sent so far to 
the Administrative Staff College at 
Hyderabad is 14. 

Some Hon. Members rose-
Mr. Spealter: Order, order. Let us 

go to the next question. We do not 
progress at all because we get bogged 
up in any particular single question. 
Let us finish some more questions. 
Hon. Members who take the trouble 
of tabling questions go home without 
an opportunity to put supplementar-
ies. Let us go to the next question. 

Oil near Gujerat 
'+ 

r Shri D. C. Sharma: 
Shri P. C. Borooah: 
Shri Kunhan: 
Shrimati Da Palchoudhuri: 
Shri Ajit Singh Sarhadi: 

I Shri Assar: 

1 Shri Bishwanath Roy: 
Shri Vajpayee: 

*433. Shr~ KaUka Singh: 
Shrt K. U. Parmar: 
Shri Aurobindo Ghosar. 
Dr. Ram Subhag Singh: 
Shri P. G. Deb: 
Maharajkumar Vijaya 

Ananda: 
Shri Hem Barua: 
Shri Sadhan Gupta: 
Dr. K. B. Menon: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether it is a fact that oil has 
been found at Sertha (Gandhinagar). 
the site proposed for Gujerat's new 
capital about 15 miles from Ahmeda-
bad; and 
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(b) if so, the details of the qualita-
tive and quantitative analysis made? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) and (b). 
Oil has been found at Kalal which is 
at a short distance from the site oro-
posed for Gujerat's new capital. The 
detailed analysis has not so far been 
done. But, generally the oil is com-
parable to that found in Ankaleshwar. 

Shri D. C. Sharma: May I know how 
long it will take the han. Minister to 
have a qualitative and quantitative 
analysis of the oil that has been 
found there? 

Shri K. D. Malaviya: According to 
usual practice of the Oil and Natural 
Gas Commission, when oil is found, 
samples are sent to the various labora-
tories that are existing in the country 
and in due course of time, within a 
few weeks, we get the results. TheM 
results are kept in our records and 
they are again confirmed when the 
time for refining comes and more oil 
wells are found. 

Shri Yaihv Narayan ladhav: May I 
know wha t is the actual distance of 
this area from the Gandhi-nagar site? 

Shri K. D. Malaviya: This oil field 
of Kalal is situated just right at the 
skirt of the proposed Gandhi-nagar. 

Shri Khimji: May I know whether 
till we receive further details about 
oil in this area the Government of 
India have asked the Government of 
Gujerat not to proceed with the con-
struction of the capital on this site? 

Mr. Speaker: Is this oilfield in the 
same area where the Government of 
Gujera! proposes to build its capital? 

Shri K. D. Malaviya: What is hap-
pening just now is the area is being 
demarcated by drilling and seeing how 
much can be released for the capital 
in that region. As we complete our 
drilling programme of about four or 
five wells, we shall let them know as 
to which area can be released arid 
should be released for the capital. 

Shri Rem Barna: May I know whe-
ther the wax content is high in the' 
oil discovered at Sertha. 

Shri K. D. Malaviya: I do not know; 
the wax content is not perhaps high 
on that side. 

Pay Scales of Defence Forces 
Personnel 

+ r Shri Bhakt Darshan: 
*434.~ Shri Goray: 

l Shri Ajit Singh Sarhadi: 

Will the Minister of Defence be 
pleased to state: 

(a) whether recommendations of 
the Second Pay Commission have 
since been implemented in regard to 
the Defence Forces personnel; and 

(b) what are the scales of pay 
given to the officer ranks and how do 
they compare with the scales given to 
the I.P.S. and LA S.? 

The Deputy Minister of Defence 
(Shri Raghuramiah): (a) The terms of 
reference of the Second Pay Commis-
sion did not cover combatants anQ ea-
rolled non-cobatants of the Defence 
Services. However, a Departmental 
Pay Committee was appointed to con-
sider the impact of the Pay Com-
mission's recommendations on these 
personnel; and most of the recom-
mendations of the Committee have 
been implemented. 

(b) A statement is laid on the Table 
of the House. [See Appendix II, 
annexure No.1]. May I add that the 
I.P.S. scales given in the statement 
laid on the Table are those in vogue 
now and not those which, I under-
stand, are under contemplation. 

Shri Bhakt Darshan: May I know 
since which date the recommendations 
of the Raghuramaiah Committee were 
really implemented? 

Shri Raghuramaiah: It is divisible 
into two parts. Government deci-
sions relating to officers have been 
implemented with effect from 1st 
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April, 1960 and those relating to other 
ranks from July, 1959. 

Shri Bhakt Darshan: May I take it 
that none of the recommendations has 
remained unimplemented so far and 
if any recommendations remain unim-
plemented, when are they going to 
be implemented? 

Shri R~ghuramaiah: Substantially 
all the important recommendations 
have been implemented. The rest 
are continuously under examination. 

Shri Tangamani: In the statement 
we find that the senior scale of lAS 
officers is Rs. 1800 whereas the high-
est scale for army officers given in 
the statement is Rs. 1200. May I 
know whether the Raghuramaiah 
Committee or any other departmental 
c.ommittee set up has tried to bring 
about parity between the two highest 
scales? 

Shri Raghuramaiah: The committee 
in question took into account the pay 
scales only up to the rank of Major, 
which is roughly equivalent to that of 
a Class I officer. The scale of 
Us. 1800 given in the statement here 
is special. The maximum of Class I 
officer was round about Rs. 1200. So, 
the recommendations of the commft-
te2 were confined only to that. Now, 
of course, the I.P.S. scales are differ· 
ent. The contemplated scales might 
go beyond that. That would be a 
different matter. 

Shri S. M. Banerjee: Since the pay 
scales recommended by the Raghura-
maiah Committee have been imple-
m~nted in the case of officers and 
other ranks, I would like to know 
what is the maximum gain and the 
minimum gain after the implementa-
tion of the recommendations? 

Shri Raghuramaiah: The informa-
tion had already been laid on the 
Table of the House. But I might say 
that nOw the officers in the defence 
services start on Rs. 400 in the first 
year and they go UP to, in the case 
of a Major, is Rs. 1200. 

Shri S. M. Banerjee: I want to know 
the maximum and minimum gain. 

Suppose an dllrer was getting Rs. 400 
before and Rs. 450, say, after the 
implementation of the r~commenda
tions, his gains Rs. 50. Like that, I 
want to know the gain. 

Shri Raghuramahh: The gain is not 
even. The best part of the benefit 
has accrued to officers between the 
7th and 14th year of service. But 
there has been gain all along. The 
detailed statement has already been 
laid on he Table of the House and the 
figures are there for comparison. 

Shri M. R. Krishna: Apart from the 
remuneration, may I know whether 
any additional amenities are being 
provided to the officers from Lieuten-
ant to Major? 

Shri Raghuramaiah: In addition to 
the existing allowances, we had also 
decided to give, as announced on the 
floor of the House earlier, a separation 
allowance for those in operational 
areas. 

Shri M. R. Krishna: Is the separa-
tion allowance a new amenity, was it 
not in existence earlier? 

Shri Raghuramaiah: It was in exist-
ence much earlier, but it ceased to he 
in existence recently. Now we have 
revived it in a different manner. 

Shrimati Renu Chakravartty: May I 
know if the educational facilities 
available for officers' children now are 
going to be available for the J.C.Os.? 

Shri Raghuramaiah: I do not exact-' 
ly know what the han. Member has in 
mind. 

The Minister of Defence (Shri 
Krishna Menon): This arises from a 
misunderstanding. Actually the 
J.C.Os. have higher facilities. In the 
K. G. Schools and schools of that kind, 
we make a contribution for the child's 
fees. That is in the case of officers. 
In the case of J.C.Os. and other ranks, 
they are entitled to free education for 
their children under certain prescrib-
ed conditions. So, their facilities 
have been more rather than less. 

What the hon. Lady Member is 
referring to is, the officers have a 
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contributoFy scheme of their own, i.e. 
they contribute themselves and that is 
not spread over to the .J.C.Os. and 
other ranks. So, it ~oll.Jd I;lppear that 
the officer has greater privileges than 
the other persons, but ·th:e 'officer is 
in a position to provide' for himself. 
In regard to others, speaking with-
out further consideration, it' would be-
come possible only if the Government 
is able to make proportionately 
greater contribution to the J.C.Os. and 
other ranks. 

Face Lift to Delhi's Historic 
Monnments 

+ 
*435 {Shri Radha Raman: 

. Shri Shree Narayan Das: 

Will the Minister of Scienti1W Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether Government .have 
taken up the work of giving a face-
lift to some of the historic places or 
ruins aTound Delhi; 

(b) if so, the details of the scheme 
with the amount PMposed to be spent 
on each historie place; 

(c) whether any of them are ~oing 
to be developed as tourist centres; 
and. 

Iii)' 'ifso, with what specialities? 

The Deputy Minister of Scientific 
Research and CJdtnral Affairs (Dr. 
M. M. Das): (a) and (bl. Repairs to 
monument; is one of the important 
functions of the Archaeological Sur-
vey of India and the momfinehts in 
Delhi are being maintained properly 
subject only to the availability of 
fund~. Howeo'er, this bf':ng a conti-
nuing process, the question of taking 
up the work of giving them a face-
lift does not arise. 

(c) and (d). Most' of the monu-
ments are visited by tourists. De-
partment of Tourism have undertaken 
the improvement of the facilities for 
t.ourists at some of these monuments, 
like putting up pavilions, restaurants 
etc. and arranging for drinking water. 

Shri Radha Raman: May know 
whether, apart from the regular main-
tenance of these monuments as the 
Deputy Minister has just now stated,. 
it is in the view of Government to· 
have, say, near about Kutab 0"-

Tughlaka·bad Fort, which are very 
much visited by tourists, more facilit-
ies than what prevail there at pre-
sent-such as having a lodging centre-
there and similar other facilities--
which the tourists very much desire to-
them? 

Dr. M. M. Das: In the archaeologieal 
monuments in and around Delhi the 
following improvements are proposed 
to be carried out by the tourist de-
partment: 
• 

(a) Construction of a restaurant ate 
Kutab is nearing completion. It is 
e~timated to cost Rs. 2,35,00 including: 
departmental charges. 

(b) Construction of a restaurant at: 
Suraj Kund is also nearing comple-· 
tion. 

(c) Six pavilions are under con-
struction in Suraj Kund. The e,ti-
mated cost is Rs. 1,82,373. 

(d) Sanction has been given for-
arrangement of drinking water at 
Tughla:kabad. 

(e) The Cells in the Tughlakabacf. 
Fort have been improved for the use 
of visitors at a cost of Rs. 12,600_ 
These are the improvements which 
are being carried out by the tourist 
department. 

Shri Radha Ramao: May know' 
whether the Government propose to 
carry out similar improvements at 
Kutab where such facilities are only 
partially available and a lot of tour-
ists and visitors go there? 

Shri M. M. Das: I have just saicf 
that the construction of a restaurant 
in Kutub is nearing compJetion_ 

Mr. Speaker: He has said so. Next·. 
question. 
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'E:lreign Exchange Rules 

+ • ". r Pandit D. N. Tiwari: 
,"·J·L Shri D. C. Sharma: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that cases 
of violation of foreign exehange rules 
are fast increasing; 

(b) if so, special measures taken to 
check this rise in violations; and 

(c) whether Government have any 
arrangement to see that businessmen 
recover the entire cost of goods ex-
ported from the country? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (aJ The approxi-
mate number of cases of violation of 
the foreign exchange regulations de-
tected by the Customs, Land Customs 
and Central Excise authorities and 
the Directorate of Enforcement, dur-
ing the years 1959, 1960 and 1961 
(upto 30th June, 1961) is as follows: 

1959 
1960 
1961 

(January to June) 

5696 
7283 
5439 

while it is true that the number 01 
cases detected has shown an increase, 
it does not follow that the number of 
violations is increasing. The cases 
now under investigation are of ola 
violations, There is also increased 
vigilance On the part of the staff, 

(b) A statement is laid on the Table 
of the House. [See Appendix n, 
annexure No.2]. 

(c) Yes, Sir, The value of all 
goods exported from India' has to be 
declared by the exporters on the 
appropriate exchange control form 
prescribed by the Government, The 
exporters have to give an undertaking 
that the full e:><port proceeds will be 
repatriated to India in an approved 
manner within a prescribed time 
limit. The Reserve Bank of India 
keeps watch over the realisation 01 
export proceeds by the exporters. 
Exporters failing to account for the 

proceeds satisfactorily are blacklisted 
and their cases are transferred for 
investigation and further action to the 
Enforcement Directorate. 

cim 110 ;no ~rU: li' ~ 
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Mr. Speaker: I have already called 
Shri Ansar Harvani. 

Shri Ansar Harvani: Is it not a fact 
that some very big business men we!'e 
hauled up for contravention of the 
foreign exchange rules and they were 
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very leniently treated by the Gov-
ernment? 

Shrj B. R. Bhagat: I do not think 
1he latter part of the question is true. 
They were not leniently treated; they 
were treat~d strictly according to law. 

Sbri D. C. Sbarma: It has been 
stated that the powers of investigation 
of the customs officers have been en-
hanced. May I know in what way 

1hey have been enhanced? What is 
the result of the enhancement of 
powers? 

Shri B. R. Bbagat: Under the 
Foreign Exchange Regulation Act our 
10ca I customs outposts at various 
places have been empowered to detect 
'cases of foreign exchange violation. 

Sardar Iqbal Singh: May I know 
whether it is a fact that a director of 
the State Bank of India was also de-
tained for the contravenution of the 
.;foreign exchange regulations? 

Sh"j B. R Bbagat: We have answer-
ed in t ~e Hous~ that there was one 
such case. 

Shri S. M. Banerjee: In addition, 
;there was the case of a zonal director 
of the Reserve Bank of India. 

Mr. Speaker: Is this in addition to 
1hat? 

Shri B R. Bbagat: ThaI was an old 
,<:ase. A director of the State Bank 
was involved in such a case. He is 
being proceeded against and action is 
being taken against him. Recently, 
there was also a case of a former 

·director of the Reserve Bank who was 
involved in this. We are proceeding 
against him also under the law. 

Mr. Speaker: Then why did the 
hon. Minister not answer the question 
fully? Why should the hon. Minis-

"1.er wait unti' a question is put? Are 
there any other cases? 

Shri B. R. Bbagat: But that was 
not relevant to this question. 

Mr. Speaker: What are those cases? 

Shri B. R. Bhagat: I am sorry, no 
such question was asked. The hon. 

Member asked a question specifically 
about the State Bank director, and I 
said "Yes". Now, here is another 
question about the Reserve Bank 
director and I again say "Yes". 

Mr. Speaker: Let him give all the 
information that he has In his posses-
sion. Are there any directors con-
nected with the Reserve Bank and the 
State Bank, that is to say, persons res-
ponsible for the enforcement of these 
regulations, who are involved in these 
exchange violations? That is the 
objection of the question. 
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Shrimati Parvathi: Krishnan: What 
is the number of cases that have been 
detected? I would li~ to know the 
total amount involved also. 

Shri B. R. Bhagat: I want notice for 
that question. 

Sbri Yadav Narayan Jadbav: It has 
been stated in the statement that pro-
secutions are launched in deserving 
cases so as to render the punishment 
rea!1y deterrent. What is the maxi-
mum amount of fine that was imposed 
and the punishment given? 

Shri B. R. Bhagat: The maximum 
fine was in the case of a particular 
industrialist, in whose case the penalty 
was Rs. 55 lakhs, which was subse-
quently reduced to Rs. 5 lakhs on 
appea!. I think the matter has gone 
to the Supreme Court. 

Shri A. P. Jain: The hon. Minister 
must be aware of the details. I want 
to know whether he has information 
whatsoever about a certain director 
of the L.I.C. caught in these circum-
stances. 

Shri B. R. Bhagat: If I am not 
incorrect, the director of the State 
Bank and the Director of the L.I.C. 
'are the same person. 

Shri A. P. Jain: Mr. Speaker, one 
point is clear that the person is the 
same. But has the Minister any in-
formation, a shadow of information, 
of any nature whatsoever, about this 
transaction? 

Shri B. R. Bhagat: Proceedings 
have been launched against him. 

Shri A. P. Jain: I want to know 
whether he has any information about 
it and, if so, what information has he? 

Shri B. R. Bhagat: I can give it if 
a separate question is put. 

Shri Raghunath Singh: We want te 
know whether the director is suspend-
ed or not, pending the enquiry. 

Mr. Speaker: So far as such ques-
tions are concerned. we are straying 
away from the main question. He 
has given the number of cases in the 
various areas. Does the hon. Mem-
ber, who was himself once a Minister, 
expect the han. Minister to carry the 
details in his mind of everyone of 
these cases? 

Shri A. P. Jain: I do say that the 
Minister is expected to know those 
particulars since a specific question 
has been asked. He knows that the 
same person is a director of the State 
Bank of India as also of the LIC. 
He has got some infcrmation and, I 
submit, the House is entitled to get 
as much information as he is in 
possession of. 

Mr. Speaker: I know. 
when he was a Minister 
allow such questions. 

But even 
I did not 

Shri A. M. T"~''): He can at least 
give us more information. 

Shri A. P. Jain: I might have been 
a very incompetent Minister; that may 
be a fact, but. ... 

1\Ir. Speaker: Order, order. A very 
interesting general question has been 
asked as to whether there is increase 
in foreign exchange violations or not. 
The han. Minister has sfated that 
there is no increase. I allowed sup-
plementary questions, and one such 
question was whether in view of the 
fact that a large number of cases 
were read out by the hon. Minister, 
and inference could be drawn that 
there has been an increase. The 
Minister replied that it does not show 
any increase and it was only due to 
the intelligence and skill of tfie per-
sons who catch them. I have been 
following everyone of the supple-
mentaries and I am thor011ghly satIs-
fied that, so far as this question is 
concerned, it has been answered in 
full. If any han. Member wants 
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details with respect to any particular 
question, I will certainly allow him 
to put questions, because it is A"l im-
portant matter, and the han. Minister 
will come prepared to answer such 
questions. If the answers are not 
ful!, then I will allow some "more 
supplementaries. Now next question. 

~,,~ m~ qf~ 

+ 
r~~U!(: 

l ~t\'I'rqm~ ~r~tt~: 

I ~~(I'~: <.it ~ ~qr 
i~ . I ..... ~o "0 ~ : 

I
~;flfi~;f,": 

~~~: 
~~!flir.A: 

1 ~ 'f';(~ : 
*v~\9. ~ ~~~ ~lf<'f1 : 

I ~ 1fCIi'm ,,~ • 
1 ~.m1lFl" ~ : 
1\ '"" ~ i{~ 'iml'1II : 
~~o ~o.~ : 

I ~ ~<r1'iq: 
\ '"" ~ m&: ~.~r : 
~ ~~ q\ : 
\'""~: 
I'""~~ 
I·..wm~~ l t·ft ~o ifo ~ : 

'f7n fufItT ~ 1t~ ~ 'liT ~ 
<Rlf f<I; 

("') 'f7n ~ ~'q ~ f", q:<il<r cfq-

~~'I;~~~ 
fm.:n ~ q; f~ f<flPf '1fT ~ <Wr 
~w~~~ ; 

( llr ) liR Qi, <ft olif (1lf ~1f ?r 
f<flPf if;T 'l'ft m 'f7n ~ ; 

(If) ~<f or.r ~ '1"r urn 
cit ~ m<: rnfli cfq <Mll" "r.r.:r 
'I; ~Ifi <rt ;f f'f'CRT -um G"T ~ ~T 
m<: 

("f) 'f7n ~ ~'q ~ f", ~ tf'q-
~ ~ if f.Jzrcr m if ~ 5ffifT-

fur'liCTcil m 'I; m:1Jf ~ 'liT ~m
qfu 'ot <lfTlT1f~ ~ ron ~ 7 

The Minister of Education (Dr. K. 
L. ShrimaU): (a) The National 
Council for Women's Education is an 
advisory body to advise the Govern-
ment on all matters relating to the 
education of girls and women and no 
allocations are made to it. 

(b) and (c). Do not arise. 

(d) In her letter of resignation, she 
stated that she had decided to tender 
her resign a tion of the post since she 
felt that because of the inadequacy of 
resources allocated for -the Special 
Programme for women's education, 
the position was the same as it was 
before the National Committee start-
ed its work despite the Education 
Ministry's support of the Council. In 
the circumstances she thought that 
her continuing as the Chairman would 
be of no use. It may be mentioned 
that out of a total allocation of Rs. 408 
crores for General Education in the 
Third Plan, about Rs. 175 crores will 
be devoted to the education of girls 
of which Rs. 114 crores are for edu-
cation at the primary aba middle 
stages. A provision of Rs: 11 crores 
ha, bee:; made in the State Plans for 
special schemes intended to support 
the General Programme for girls' 
education. The corresponding ex-
penditure on special schemes in the 
Second Plan was Rs. 2·14 crores. 
The Third Five Year Plan clearly lays 
down that the programme for extend-
ing education to all children in the 
age-group 6-11 is of such crucial im-
portance that financial considerations 
as such should not be allowed to come 
in the way of its successful execu-
tion in any State. 
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Dr. K. L. Shrimali: The statement 
:gives full information about this paint. 
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Dr. K. L. Shrimali: When this 
scheme was being discussed, the Na-
tional Council made recommendations 
to the Central Working Group I am 
mentioning it because it went through 
several stages. The Central Working 
Group accepted the recommendation 
of the Council. A prOVISIon of 
Rs. 94.85 crores was included In the 
Dr" ", -:'hird Plan of R3. 980 crores. 
It was about 10 per cent of the total 
outlay on Education. But, as the 
House is aware, the amount having 
been reduced for the whole Plan, 
subsequently there was a cut in edu-
cation also and the amount was re-
duced later on to Rs. 370 crores. The 
targets were also revised to some 
extent. For the Central sector the 
Ministry had proposed Rs. 17'58 crores 
for the programme in the Third Five 
Year Plan. Mrs. Deshmukh has her-
self mentioned in her letter of resig-
nation that the Ministry of Education 
had given her full support. As far as 
I have been able to understand the 
main objection which she probably 
has is that the amount provided for 
in the State sector, namely Rs. 11 
crores for special schemes stfould have 
been provided for 'in the Central 
sector. This matte'r was ftiny dis-
cusses' in the National Development 
CGu.llcil. The National Development 

Council allocated the spheres of res-
ponsibility between the Government 
of India and the State Governments. 
It decided, not only in the case of 
education but in the case of other 
subjects also for which the State 
Governments were responsible, to 
allocate that amount in the State sec-
tor. That does not make any differ-
ence as far as the development of 
education is concerned. Mrs. 
Deshmukh's apprehension was that if 
the amount is provided in the State 
sector the schemes may not be im-
plemented. In this matter I would 
like to assure the House that 
the scheme of girls education 
has been given the highest im-
portance in the whole Plan and 
the Government of India will 
try to safeguard the interests of this 
programme. We are going to eva-
luate the scheme's progress from year 
to year and necessary adjustments 
will be made to ensure that girls' 
education progresses as envisaged in 
the Plan. 

Shrimati Renu Chakravartty: As is 
well known, the lag between girls' 
and boys education is very big. I 
think the ratio is 33 : 100, that is, for 
100 boys going to school there are 33 
girls. The main point of the National 
Committee's report on girls' educa-
tion was that there should be special 
incentive schemes both at the Centre 
and in the States. In view of the 
figures which we have got specially 
the new figures which have just now 
been given, may I know as to why it 
is that in a situation where 10 per 
cent of the normal general budget 
was allocated in the first Draft, the 10 
per cent ratio was not kept when the 
Draft was slashed down to Rs. 370 
crores? Only Rs. 17 crores were 
available originally. The Education 
Ministry proposed Rs. 17'58 crores for 

• the Centrally sponsored schemes. 
Now although the Centrally sponsor-
ed scheme's allocat'on has been in-
creased, there is absolutely zero for 
girls' education Centrally sponsored 
.chemes and Rs. 11 crores for the 
States schemes. 
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Dr. K. L. Shrimali: I think I have 
answered that question fully. It was 
a question of general policy which the 
National Development Council took. 
The general view taken was that since 
the States are responsible for the 
development of elementary education, 
t';c special schemes should, therefore, 
go in the States sector. Therefore the 
allotment of Rs. 11 crores. instead of 
being placed in the Central sector, 
was placed in the States sector. It is 
not going to make any difference as 
far as the development programme is 
concerned. I have already assured 
the House that the Ministry of Edu-
cation is going to look after the deve-
lopment of schemes from year to year. 
If the hon. Member will look into the 
Plan, she will find that it has given 
the highest importance to the deve-
lopment of elementary education, 
'particularly of girls. I agree with the 
hon, Member that there is a great lag, 
that it has to be filled up and that 
special efforts will have to be made. 
Special scheme; have been provided 
for in the States sector. The only 
difference, as far as I have been able 
to see is that Mrs. Deshmukh has 
objected to their not being placed in 
the Central sector. 

Shrimati Renu Chakravartty: May I 
point out to the hon. Minister .... 

Mr. Speaker: Are we going te. have 
a long discussion about it? She can 
only elicit information. 

Shrimati Renu Chakravartty: am 
only eliciting information. In the 
State Governments' original Plan, the 
State Governments had also made 
some allocation. It is not that sud-
denly the Centre has made the allo-
cation for the States. The States had 
already allocated this year in their 
draft Plan Rs. 18-19 crores. This 
has been slashed down to Rs. 11 
crores, that is, already the States' 
Plan independently has been slashed 
down to Rs. 11 crores. I should like 
to know why the States Plans have 
been reduced and there is nothing 
also in the Centrally sponsored 
scheznes? 

Dr. K. L. Shrima1i: I am afraid, 
the hon, Member is under ,om~ mis-
apprehension. There has been a 
slashing down of the general educa-
tion Plan. There is no doubt about 
this matter. When the whole ques-
tion was examined it WB'" found by 
the National Development Council 
that all the resources were not availa-
ble. Therefore the whole Plan was cut 
down. The education Plan was also 
cut down. But I must say to be fair 
to 'the Planning Comm:ssion and to 
the Government of India as a whole 
that they have been very sympathetic 
towards the programme of elementary 
education. They have gone to the 
utmost limit to accommodatate the 
States Plans for education. As far as 
my information goes, there has not 
been any sever cut in the States 
Plans. In fact, we have given the 
assurance to the State Governments 
that as far as elementary education 
is cencerned, financial considerations 
will not be allowed to come in the 
way. The National Plan has made 
a categorical statement that financial 
considerations will not be allowed to 
come in the way of the progress of 
elementary education, particularly of 
girls. We are going to review' the 
Plan from year to year and, if neces-
sary, adjustments wil] be made in the 
Plan to ensure that the programme 
of free and compulsory education goes 
on as envisaged in the Plan. 

Shrimati Renu Chakravartty: 
asked whether Rs. 18' 19 crores have 
been cut down to Rs. 11 crore.. He 
has not answered my simple question. 

Mr. Speaker: He has said that there 
has been a general cutting down. 

Dr. K. L. Shrimali: Rs. 17:58 crores 
which were provided for in the 
Central sector have been slashed 
down to R5. 11 crores and have been 
provided for in the States Plans, 

Control 01 Chit Funds in Delhi 

+ 
*438 f Shri Chuni Lal: 

. L Shri Ram Krishan Gupta: 
Will the Minister of Finance be 

pleased to refer to the reply given to 
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Starred Question No. 846 on the 15th 
March, 1961 and state: 

(a) whether any decision regarding 
regulation and control of chit funds in 
Delhi has been taken now; and 

(b) if so, the nature of the decision 
taken? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) and (b). 
The matter is still under considera-
tion. 

Shri Ram Krishan Gupta: In reply 
to a previous question it was stated 
that the matter will be considered 
after the Madras Assembly passed a 
Resolution. May I know as to what 
t~e position is now? 

Shri B. R. Bhagat: The position is 
that the Madras Act which was pass-
ed got delayed in getting the Presi-
dent's a3Sent. President's assent has 
been received only three weeks ago. 
Because of that there has been some 
delay in introducing it after proper 
adaptation in DeHii. 

Shri Ram Krishan Gupta: How 
m;my such companies are ftin-ctioning 
in Delhi and iii there any restriction 
upon them? 

Shri B. R. Bhagat: So far as our in-
formation goes, there are about 26 
companies registered under the Com-
panies Act, 1956, for the purpose of 
carrying on chit fund nusiness in the 
Union territory of Delhi. Their total 
authorised capital is Rs. 24,80,000. In 
addition to these companies, there are 
certain other institutions including 
chit funds whose registered offices are 
located in other States but which are 
also working in DeihL 

' .. 1 ~ ~ : lIT'Rn. li?r1 
:iT ;f ofT '!il<m' ~ ~, 'flIT <f fi!;ID 
~ ~ m<m: n: ~ f~ tr<T t ? 

l\l'T if 0 ~ 0 ~ : ;,r't 'Ii"'I'fh.r '!i1"i-

.,'hr ~ ~ 'l,l "lR >S;W:~~, ~ 
~1m~n:mq; ~~'ffiI' 

~ I ~~ ~ ~ t.cit~ ~, 
'R'IiT ~1 ro "I1TT fulll or:rr t I 

Oil Exploration by Private CompanieS' 

+ 
*439 J Sbri Ram Krisban Gupta: 

. L Sbri Chuni Lal: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
rep'y given to Starred Question No. 
879 on the 15th March, 1961 and 
state. 

(a) whether Government have ~on
side:ed appli"ations re<!eivcld from 
private companies for oil exploration; 
and 

(b) if so, the result thereof? 

The Minister of Mines and Oil 
(Shri K. D. Ma1aviya): (a) Yes, Sir. 

(b) A Supplemental Agreement was 
signed with the Burmah Oil Com-
pany on the 27th July, 1961 modifying 
the existing Oil India Limited agree_ 
ment. Proposals re<!eived from other 
private oB companies are under nego-
tiation. 

Shri Ram K~ishan Gupta: May 
know the names of the other com-
panies with which negotiations are 
going on? 

Shri K. D. Malaviya: Some of the 
companies have dropped ou t su bse-
quently as a result of non-agreement 
between the parties. At present ne-
gotiahons are on with the ENI of 
Italy and the Continental of the 
United States of America. 

Shri Kasliwal: May I know the 
reasons why a French private nrm 
has been given the contract for oil 
exploration in Jaisalme,.? 

Shri K. D. Ma1aviya: No private 
French oil company has been asked 
to explore for oil in Jaisalmer area. 
Recently, as I announced the other 
day, a" agreement has been reached 
between the Oil and Natural Gas 
Commission and the French Petroleum 
Institute, a Goverment_sponsored body 
in France, to help Us in the operations 
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of oil exploration to be conducted by 
the Oil and Natural Gas Commission 
in the J aisalmer area. 

Shri Damani: May I know with 
how many companies agreement has 
been reached and how many appli-
cations are still pending? 

Shri K. D. Malaviya: There are eight 
proposals received from foreign oil 
companies out of which three com-
panies have dropped out. Negotio.t_ 
ions are going on with two, "nd the 
third is E.N.I. of Italy which is now 
almost at the close of our consider-
ation and very soon a decisiOn might 
be taken. 

Shri Tangamani: May I know whe-
ther Government have now changed 
to giving these explorations to pri_ 
vate oil companies, instead of to eom-
panies controlled by foreign Govern-
ments as was done in the past? 

Shri K. D. Malaviya: I didn't exact-
ly follow the question. 

Shri Tangamani: Why are foreign 
private companies now allowed to do 
this oil exploration when all along 
we have been inviting foreign Govern-
ment-controlled companies to do this 
oil exploration? 

Shri K. D. Malaviya: Evidently 
what the hon. Momber suggests is 
that the Government are thinking of 
modifying their policy. It is .1Othing 
like that. We have always invited 
foreign oil concerns to come and ex-
amine the proposal which must re-
main within t·he framework of our 
'Policy. Consequently some companies 
made enquiries and conducted n~goti
ations with us. One of them, namely 
the Burma Oil Company, agreed to 
accept the main outlines of our policy, 
as a result of which an agreement has 
been reached in which we are fifty 
per cent. partners with the Burma 
Oil Company. 

Shri Barish Chandra Mathur: What 
are Government's terms on which 
these negotiations are conduded with 
'th~ various companies. the mllllmum 
terms which Government have de-
'cided UPOn for themselves that "these 

are the basic terms to which the other 
companies, if they want to do the cx-
plortion, must agree"? 

Shri K. D. Malaviya: I will refer 
the hon. Member to the policy which 
has been clearly laid down in the 
Industrial Policy ResolUtion of 1956 
where it says that there must be con-
trol of the company its administrat_ 
ion and also various' other aspects, by 
which the entire industry couid be 
controlled by the Government. 

Shri Barish Chandra Mathur: Do 
take it that these companies, with 

which negotiations are being hpld, ac-
cept these terms and that there are 
only certain matters on the frihge 
which have to be decided upon? 

Shri K. D. Malaviya: Broadly 
speaking, they have agreed to dis-
cuss arrangements within the f~ arne-
work of the Policy resolu lion. But 
only where it is spelt out and dpta ils 
are examined, some differences ari,:;:e. 
most Iv On account of the price struc-
ture, 'the income-tax relief that they 
want and the control that they wish 
to retain as administrators. And, 
therefore sometimes we are not able 
to agree,' and sometimes we continue 
to negotiate. 

Mr. Speaker: Next question. 

Shri Raghunath Singh: I gave riotice 
about question No. 466. I request 
that it may be taken up now. This 
is about anti-Indian activities by Pak-
istan, because what Pakistan is doing 
at present is that Pakistan is dump-
ing. 

Shri S. M. Banerjee: No. -152 may 
be taken up. 

Mr. Speaker: I will not give prefer-
ence to any question. becaUSe there 
is such a conflict amongst hon. Mem-
bers about the preference. I will 
proceed with the order in which they 
are set ·out here. I am not satisfied 
that any of them is so important. 
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Gas near BO!Ihiarpur 

+ r Shri Ram Krishan Gupta: 
·440. i Shri Nek Ram Negi: l Shri D. C. Sharma: 

Shri Bern Raj: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether it is a fact thot boring 
done by the Oil and Natural Gas 
Commission at Janauri, 14 miles from 
Hoshiarpur, has shown signs of 
natural gas below the surface; 

(b) if so, whether any assessment 
of the same has been made; and 

(c) the result thereof? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) Yes, Sir. 
In very insignificant quantity-·-almost 
bubbles. 

(b) and (c). The volume of gas was 
too small for quantitative measure-
men:. Tests showed that it was com-
posed mainly of methane and inert 
constituents. No higher hydrocar_ 
bons hav~ been recorded. 

Shri Ram Krishan Gupta: May 
know whether any boring sch"me has 
been formulated far this area and, if 
so, what are its details? 

Shri K. D. Malaviya: There is no 
scheme except that we are trying to 
find out whether we could find any oil 
or gas in this area. We have spent 
sufficiently large sums of money here. 
We propose to continue our search 
here for some more time till We get 
either completely negative results or 
We get something. 

Some Bon. Mernbe.-s Tose-

Mr. Speaker: Next question. 
Jwalamukhi has been there all along. 

Shri P. K. Deo: We are wasling 
money. 

Mr. Speaker: Next question. 
831 (Ai) L.S.D.-2. 

Machinery for Joint Consultation for 
Government Employees 

+ r Shri Ram Krisban Gupta: I Shri Narayanankutty Menon: 
Shri Chuni Lal· 

'441'1 8hri Bem Baru~:. 
Shri S. M. BanerJee: I 8hri Assar: 
8hri Vajayee: 

l Shri K. B. Malvia: 

Will the Minister of Bome Affairs 
- be pleased to refer to the reply given 

to Unstarred Question No. 2625 on the 
1st April, 1961 and state: 

(a) whether Government have con-
sidered the details of legislation to 
regulate certain conditions of service 
of the Central Government em-
ployees and to provide machinery for 
joint consultation; and 

(b) if so, the result thereof? 

The Minister of State in the Minis-
try of Bome Affairs (Shri Datar): 
(a) and (b). The matter is still under 
consideration. 

8hri S. M. Banerjee: May I know 
whether the Labour Ministry have < 

forwarded their recommendation to 
the Home Ministry; if so, what is the 
reaSOn for delay with the Home 
Ministry; and whether the recongni-
tion is going to be restored before the 
machinery comes into existence? 

Shri Datar: The Bill is ready, but 
it was considered advisable to con-
sult informally the representatives of 
the Central Government employees 
about the provisions of the Bill. That 
has been done by the Labour Minis-
ter, and the matter is under consul_ 
tation between him and the Home 
Ministry. The matter would be ex-
pedited as early as possible. 

Shri S. M. Banerjee: May I know 
whether before taking any final de-
cision on the formation of the joint 
council, Government will restore the 
recognition of thOse unions and feder-
ations which lost their recognition as 
a result of taking part in the strike. 

Shri Datar: That is a different 
question. This question deals with 
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legislation regarding joint consultat-
ions. That matter has a reference to 
the strike and the consequent de-
recognition. There are certain princi-
ples laid down according to which 
this matter of de-recognition can be 
considered. But I would like to sub-
mit that the two are entirely inde-
pendent questions. 

Shri S. M. Banerjee: This question 
of Whitley Councils arose only after 
de-recognition and Government want-
ed to have a forum. It has a con-
nection. 

Mr. Speaker: Apart from the con-
nection, the hon. Member's suggestion 
is that these de_notified or de-recognis-
ed trade unions must be recognised 
before the Bill is brought in. The 
hon. Minister is not willing to do sO. 
rt is a suggestion for action. He is 
not willing to do it; what can I do? 

Shri Ram Krishan Gupta: May 
know whether the views of the unions 
concerned have been ascertained in 
this connection? 

Shri Datar: Government are con-
sulting the representatives of the 
·Central Go\·ernment employees and 
then they are finalising the I eport. 

Shri Tangamani: The hon. Minister 
stated that the organisations of var-
ious trade unions have been consulted 
regarding this. I would like to know 
whether it was only the organisation 
of Central Government employees 
that was consulted or the Central 
trade unions also; also, whether this 
wi1l be brought during this session 
and, if it is not going to be brought, 
whether it will be referred to the 
Indian Labour Conference which is 
scheduled to take place shortly? 

Shri Datar: Government are an· 
xious to bring the Bill as early as 
possible. 

Shri S. M. Banerjee: Sir, the ques-
tion is whether it will be during this 
sessiOn or not. 

Mr. Speaker: If it is during this 
session, he would have answered it 
that way. 

Shri Tangamani: I asked a specific 
question, if it is not during this session 
whether it will be referred to thp 
Indian Labour Conference which i8 
scheduled to meet soon. He has not 
answered that. 

Mr. Speaker: When the question is 
put specifically whether it will be 
during this session or not and when 
the Minister says "as early as possi-
ble", I understand from the answer 
that the Minister is not in a position 
to decide whether it will be hrought 
during this session or in the next 
session. 

Shri S. M. Banerjee: The hon. Min_ 
ister said that the representatives of 
the Central Government Employees' 
Union were consulted. I want to 
know whether it is a fact that only 
Railwaymen, and the P. & T. people 
were consulted and no others like the 
Defence employees or of the Cor-
porations etc. May I know wty they 
were left out? 

Shri Datar: I have no information 
on this particular point. It was left to 
the Labour Ministry to consult the 
representatives of the Central Gov-
ermnent employees. I have not got 
the list of the unions or the bodies he 
has consulted. 

Engineering Institutes 

+ 
.442 {Shri Ram Krishan Gupta: 

Shri Pangarkar: 

Win the Minister of Scientific Re-
search and Cultural Mairs be pleas-
ed to refer to the reply given to 
Starred Question No. 1254 On the l.t 
April, 1961 and state: 

(a) whether Government have con-
sidered the question of recognising 
engineering institutes individually 
in their respective fields through an 
Act of Parliament; and 

(b) if so, the result thereof? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b). A bill is being 
drafted to recognise selected pro-
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lessional engineering societies as In_ 
stitutions of National Importance in 
their respective fields. 

Shri Ram Krisha.n Gupta: May 
know what are the salient features of 
the Bill? 

Shri HumaYIlD Kabir: The Bill is 
being drafted. 

12.00 hrs. 

An English Supplementary Reader 
tor Delhi Schools 

S.N.Q. 1 . .shri M. B. Thakore: Will 
the Minister of Education be pleased 
to state: 

(a) whether it is a fact that three 
contradictory instructions were issued 
by the Ministry of Education regard-
ing the approval, disapproval and 
withdrawal of "HapPy Time", an 
English Supplementary Reader for 
Delhi Sehools; and 

(b) if so, the reasons thereof? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). No such 
instructions were issued by the Minis-
try of Education. The Union Terri-
tory of Delhi is administered by the 
Delhi Administration and instructions 
regarding approval of books are 
issued by it. A complaint was re-
ceived in the Ministry about the 
Supplementary Reader "Happy Time" 
for class VIII. On a preliminary ex-
amination it was found that the book 
abounded in errors. The Delhi Ad-
ministration was asked to suspend its 
distribution. After the book had been 
scrutinised in detail, the Administra_ 
tion was informed that in the view I)f 
the Ministry the book in its present 
form was quite unsuitable as a langu-
agel book and the Administration 
should take appropriate action to 
ensure that the book which reaches 
the hands of students is of requisite 
standard. The Ministry has impres-
sed Upon the Administration the 
urgent need for a thorough and inde-
pendent enquiry to ascertain how 
such books which are unsuitable for 

the USe of children got prescribed, and 
to fix responsibility. 

Shri M. B. Thakore: May I know 
the formalities which are b be foll. 
lowed for the approval of any texL 
book? 

Dr. K. L. Shrimali: It seem. all the 
formalities were followed. But, in 
spite of them the book is rotten imd 
it should be thrown into the waste 
paper basket. 

Shri H. B. Thakore: May I know 
the statements contained in it which 
are objectionable? 

Mr. Speaker: We cannot go into the 
details. 

Shrimati Renu Chakravarttv: 
could not follow the answer: The 
question is, what are the formalities 
followed. He said. all the formalities 
have been followed. 

Mr. Speaker: The details of the for-
malities we do not go through. That 
is only for the purpose of knowing if 
any of the formalities have been 
observed or not. He has compend_ 
iOUSly stated that all the formalities 
have been followed. It is not that the 
formalities have not been followed. 
He finds that the book is so bad that 
it ought not to be prescribed. 

Shrimati Renu Chakravartty: T'he 
question arises that there is some-
thing wrong in the formalities. Will 
that be looked into? 

Shri Braj Raj Singh: The Minister 
said that responsibility has to be 
fixed. When the Minister feels that 
the book is rotten, what is the mean-
ing of fixing responsibility. The per· 
son should be punished. 

Dr. K. L. Shrimali: Therefore, we 
have requested the administration to 
make a thorough enquiry into the 
matter. 

Shri Hem Barua: May I know whe-
ther the Government do not have 
any existing machinery for examining 
text books and then recommending 
them. and if it had, why was it that 
the Government was at the mental 
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cross-roads of approval, disapproval 
and then withdrawal? 

Dr. K. L. Shrimali: The Govern-
ment have the full machincl"Y. They 
haVe a Text-book committee. Th~n, 
they have reviewers. They have an 
assessment committee. The machin-
ery is complete as far as I can see. 
In spite of that, this book came to be 
prescribed. 

Shri Hem Barua: In 'liew of the 
anomalies present in the Text-book 
Committee that have landed the 
Government in the" position of ap-
proval, disapproval and withdrawal, 
may I know what steps the Govern-
ment propose to take? 

Dr. K. L. Shrimali: The Gnvernment 
propose to take radical steps .... 

Mr. Speaker: Let me first expunge 
the word. The hon. Member is a 
Principal. Such an expression ought 
not to be used. 

Shri Hem Barua: I am sorry. But, 
that is a fact. 

Mr. Speaker: The hOn. Member 
agrees to the expunctiOn of the 
word." As a matter of fact the 
hon. Minister has explained. ' After 
all, if the hon. Minister \()oks into 
every text book, he cannot be a 
Minister and he won't have any time. 
An authority has been prescribed. A 
number of people go through it. Oc-
casionally, they commit mistakes. It 
has been discovered. Now, he is try-
ing to find out how such a bad book 
could have escaped their notice 
with a view to see that the machinery 
is rectified or improved. All these 
questions have been answered. I do 
not know what further questions can 
be put. 

Shri Hem Baroa: May I submit, if 
the salt loses its savour, where with 
will it be salted? If the text_book 
committee loses its flavour, where is 
th~ hope? 

"Expunged, as ordered by the 
Chair. 

Shri M. B, Thakore: May know 
the name of the author of this book? 

Dr. K. L. Shrimali: I am afraid, I 
do not have the author's name: Gupta 
or somebody. I am say that from 
memory. That is not relevant who-
ever the author is. 

Mr. Speaker: He does not know 
apart from the relevancy Or not. 

Sbri Tangamani: May I submit, 
Sir, this question is about tha book. 
The name of the book has been men-
tioned, We have told that he does 
not know the author of the book. 

Mr. Speaker: He may not remem-
ber. It is happy time. 

Some Hon. Members rOse-
Mr. Speaker: Order, order. 

proceeding to something else. 
S. M. Banerjee. 

WRITTEN ANSWERS TO 
QUESTIONS 

Oil in Rudrasagar 

I am 
Shri 

*432. Sbrimati Da Palcboudburi: 
Will the Minister of Steel, !\fines 
and Fuel be pleased to refer to the 
reply given to part (c) of Starred 
Question No. 121 on the 17th Febru-
ary, 1961 and state: 

(a) whether detailed analyslS of 
the oil struck in Well No. 1 at 
Rudrasagar in Assam in December, 
1960 has since been completed; and 

(b) if so, the details thereof? 
The Minister of Mines and Oil 

(Sbri K. D. Malaviya): (a) Yes, Sir. 
(b) The oil found at ~uclrasagar 

well No. 1 is of good quality, very 
similar to oil of the other fields in 
Assam. 
~ ~ ftm;ff ~ ~~fq q~ 

r~~~mI' 
*)()(~. ~ ~ ~T ~ : 

LII11 ilo 'fio ~ 

'flIT fum 'Il";fi ~ if'fR <tT ~'fT 
~ fif; : 
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Transport of Coal 

.445 f Shri Barish Chandra Mathur: 
. L Pandit D. N. Tiwari: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) what are the conclusions of the 
High Level Committee set up with a 
view to examine and streamline the 
distribution and transport of coal; 

(b) what steps are being taken in 
pursuance thereof; and 

(c) what is the extent of shortage 
of coal for the year? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singlt): (a) to 
(c). As already stated in reply to 
starred qU25tion N 0. 1155, on til" 28th 
March, 1961, it was decided. to adopt 



1905 Written Answer! AUGUST 14, 1961 Written Answer! 1906 
the following measures to step up the 
movement of coal, particularly from 
the Bengal/Bihar region: 

(1) "Moving an additional one 
million tons of coal per year 
by the rail-cum_sea route 
from Bengal/Bihar fields to 
the "coastal states in the South 
and in Western India. 

(2) Diverting short distant traffic 
of coal to road. 

(3) Introducing seven-day load-
ing in all collieries. 

(4) Creating coal dumps at suit-
able consuming centres. 

(5) Increasing movement capa-
city in the above Moghalsarai 
direction from 1900 Wagons 
per day to 2100 wagons per 
day from July 1961 onwards. 

2. The measures outlined R bove are 
now being implemented and it is ex-
pected that those will result in larger 
quantities of coal moving to consum-
ing areas. While temporary shortages 
here and there cannot be altogether 
ruled out, the expectation is that, ail 
essential consumers will have their 
needs adequately met, and non-
essential consumers like the users of 
brick burning coal will get better 
supplies in the coming months. 

*4441. 

Oil RefinerieS 

8hri Kunhan: 
8hri T. B. Vittal Rao: 
8hri Ram Krishan Gupt3: 
8hri D. C. 8harma: 
8hri 8hree Narayan Das: 
8hri Radha Raman: 
Shri P. C. Borooah: 
Shri 80bbiah Ambalam: 
Shri Bibhuti l\-lishra: 
Shri Aehar: 
Shri Morarka: 
Shri Ajit Singh Sarhadi: 
Shri Assar: 
Dr. Ram Subhag Singh: 
Shri P. G. Deb: 
Maharajkumar Vijaya 

Ananda: 
Shrimati MaMa Ahmed: 

Will the Minister of Steel, MiDes 
and Fuel be pleased to state: 

(a) the progress made upto the end 
of July, 1961 in the matter of setting 
up of refineries at Nunmati and 
Barnuni; 

(b) the amount spent upto the same 
period for these refineries; and 

(c) when the first unit at Barauni 
is likely to be commissioned? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) A state-
ment is laid on the Table of the 
House. [See Appendix II, annexure 
No.3]. 

(b) Rs. 766.84 lakhs. 

(c) December, 1962. 

H-Iico"ters from U.K. 

*447. Shri Indrajit Gupta: Will the 
Minister of Defence be pleased to 
state: 

(a) whether the Indian .\ir Force 
and Navy are considering purchase 
of British made light weight Heli-
copters; and 

(b) whEther any such Helicopters 
have been tested and found superior 
to other available types? 

The Minister of Defence (Shri 
Krishna Menon): (a) No, Sir. 

(b) No helicopters as mentioned in 
the question were offered for evaluat-
ion with any firm date. 

Consumption of Petroleum Products 

r Shri T. B. Vittal Rao: 
'448. ~ Shri Agadi: 

l Shri M. Rampure: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
96 on 17th February, 19~1 and state: 

(a) whether the Oil AdviSOry Com-
mittee have estimated the total con-
sumption per year of petroleum pro_ 
ducts; 
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(a) whether the Oil Advisory Com-
mittee have estimated the tota,! con-
sumption per year of petToleum pro_ 
ducts; 

(b) what is the quantity of crude oil 
imported upto the end of July, 1961; 
and 

(c) the amount paid for the same? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) Ye5, Sir. 

(b) and (c). During January-May, 
1961 2,383,762 tonnes of crude oil 
valued at Rs. 1581'77 lakhs were im-
ported. Figures for June and July, 
1961 are npt yet available. 

Oil DrIUIng 

.449. f Shri Hem Raj: L Shri Khushwaqt Rai: 
Will the Minister of Steel, Mines 

and Fuel be pleased to state: 

(a) the further progress mado in 
oil drilling in different parts of the 
country; and 

(b) what amount of crude oil will 
be available from the drilling oper-
ation so far held successful? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) and (b). 
A statement giving the requireci infor-
mation is laid on the Table ur the 
Sabha. [See Appendix II, annexure 
No.4]. 

Oil Pipelines 

*450. Shri Kodiyan: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state: 

(a) whether the scheme to lay a 
net work of pipelines in the country 
to transport refined petroleum pro_ 
ducts has since been approved by 
Government; 

(b) if so, the main details of the 
scheme; 

( c) the estima ted cost of the 
scheme; 

(d) whether any foreign country has 
been approached by Government to 

collaborate with india in executin, 
the scheme; and . 

(e) if so, the name of the country 
approached in this respect? 

The MjDister of Mines aDd Oil 
(Shri K. D. Malaviya): (a) The mat-
ter is still under consideration of 
Government. 

(b)" and (c). Do not arise. 
(d) and (e). An offer has been 

received from the Ente Nazionale 
Idrocarburi of Ital7 to cover the 
foreign exchange requirements of two 
pipelines and otherwise collaborate 
in their execution. 

Former Ruler of Baster 

r Shri A. M. Tariq: 
·451. ~ Shri Prakash Vir Shastri: 

L Shri Aurobindo GhosaI: 
Will the Minister of HOlUe Affairs 

be pleased to state: 
(a) the out come of the re~ent meet-

ing of Mr. Pravinchandra Bhanj Deo, 
fanner Ruler of Baster with the Home 
Minister; and .; 

(b) the decision of Government 
with regard to his claims over his 
personal assets? 

The Minister of Home Affairs (Shri 
Lal Bahadur Shastri): (a) and (b). 
Shri Pravinchandra Bhanj Deo, for-
mer Ruler of Bastar, saw me on May, 
Ill, and 20, 1961. The claims set forth 
by him are under the consideration of 
Government. 

Assam Language I'o!icy 

r Shrl S. M. Banerjee: 
Shrl Barish Chandra Mathllr: 
Shri Indrajit Gupta: 
Shrl P. C. Bo~: 
Shrl Vajpayee: 

·452. ~ Shrl M. K. Kumaran: I Shrimati Renu Chakravartty: 
Shri Prakash Vir Shastri: 

I Shrl Khushwaqt Ral: l Shrl Ram Krishnn Gupta: 
Shri Muhammed Elias: 
Shri Snpakar: 

Will the Minister of Home Affain 
be pleased to state: 
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(a) whether Central Government 
have advised the State Government of 
Assam on the need to mOdify its 
language policy; 

(b) if so, to what extent the State 
Government has modified it,s policy; 
and 

(c) whether the demands of the 
people of Cachar and the hill districts 
have been met? 

The Minister of Home Affairs (Sbri 
Lal Bahadur Shastri): (a) Yes. 

(b) The Government of Assam have 
agreed to undertake legislation to 
amend the Assam Official Language 
Act 1960 so as to delete the provision 
rel;ting to Mahkuma Parishads. They 
have also agreed that communications 
between the State Headquarters, and 
Cachar and the autonomolls Hill 
Districts will continue to be in English 
until English is replaced by Hindi. 
In addition, the Assam Government 
have clarified and amplified certain 
other points. 

(c) The representatives from 
Cachar who met us have !lgreed to 
give a fair trial to the language for-
mula that has emerged. The demands 
of the people of the Hill Districts 
were not specifically discussed re-
cently. 

Fire in Pure Jharia Colliery 

r 
Shri S. C. Samanta: 
Shri Suboih HaDBda: 
Shri Indrajit Gupta: 
Shri Prakash Vir Shastri: 
Shri Aurobindo Ghosal: 
Shri S. M. Banerjee: 
Shri Morarka: 
Shri Assar: 
Shri N. M. Deb: 

'.53. ~ Shri P. C. Borooah: 
I Shrimati Mafida Ahmed: 

I Shri Ajit Singh Sarhadi: 
Shrimati lIa Palchoudhurl: 

1 Shri Hem Raj: 
I Shri Muhammed Elias: 

\ 
Shri Raghunath Singh: 
Shri Ramji Verma: 

I Shri Ra;endra S!nl:h: 
L Shri Moha!1 !>warup: 

Will the Minister of Steel, MiDei 
and Fuel be pleased to state: 

(a) whether it ;., a fact that the 
underground fire in the Pure Jharia 
Colliery is endangering the safety of 
three adjoining mines; 

(b) if so, what steps have been 
taken; 

(c) whether it is also a fact that 
valuable machineries are lying under-
ground and cannot be removed; and 

(d) i! so, what is the value of those 
machineries? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
Yes; like many other underground 
fires in Jharia, there is an old under_ 
ground fire in the Pure Jharia Col-
liery, threatening the neighbouring 
Dobari collieries; 

(b) The following steps have been 
taken: 

(i) The Coal Board gave assist-
ance to these collieries for 
blanketing the fire area, and 
for execution of protective 
works like cutting of isolation 
trenches by manual labour; 

(ii) The Board arranged pumping 
of water from the neighbour-
ing channel to qUench the fire 
to the extent possible; and 

(iii) the Board is arranging to 
have d-eep isolation trenches 
cut mechanically with earth 
cutting machinery. 

(c) and (d). The Government have 
no information about any machinery 
lying underground. 

Replicas of Archaeological Objects 

r Shri Subodh Hansda: 
*454. ~ Shri Nek Ram Negi: 

l Shri S. C. Samanta: 

W;U the Minister of Scientill.c Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether it is a fact that the 
National Museum has undertaken the 
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programme of preparing model re-
plicas of objects of archaeological and 
artistic interest for exhibition in the 
National Museum, New Delhi; 

(b) if so, whether the work hal 
started; and 

(c) the number of such replicas pre_ 
pared up till now? 

The Minister of ScientiAc Research 
and Cnltural Affairs (Shri Humayun 
Kabir): (a) to (c). No, Sir, but two 
sets, one on 'Harappan Art' and a 
second on 'Indian Sculpture through 
the Ages' have been prepared for ex-
hibition in rural areas and schools--
Sixteen sets of 'Indian Sculpture 
through the Ages', and Seventeen sets 
of 'Harappan Art' have been prepared 
upto August 5, 19111. 

High Grade Oil 

'455. Shri Damani: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state: 

(a) whether any estimate has been 
made for new high grade oil reported 
to have been struck up recently in 
the country; and 

(b) if so, the details thereof? 

The Minister of Mines:uld Oil 
(Shri K. D. Malaviya): (a) Recently 
oil has been struck in a te3t well at 
Sertha in Kalol Taluka of Gujerat 
State. As only one well has been 
drilled so far On the Kalol structure, 
no reliable estimates can be made at 
present of the reserves there. More 
wells are planned to be drilled and 
an assessment will be possible only 
after these wells are drilled and the 
field put under trial production for 
some time. 

(b) Does not arise. 

Division of Asset& and Liabilities 
between Madras aud Andhra Pradesh 

·456. Shri N R. Muuiswamy: wm 
the 'Minister ~f Home Affairs be 
pleased to state: 

(a) whether the outstanding issues 
connected: with the division of assets 

and liabilities between Madras and 
Andhra Pradesh consequent on the 
separatiOn of Andhra have been set-
tled; 

(b) if not, when they are likely to 
be settled; 

(c) what are the existing issues to 
be settled; 

(d) what is the financial value; 

(e) whether any preliminary dii-
cussion has been held in this regard; 
and 

(f) if so, at what level? 

The Minister of Home Affairs (Shrl 
Lal Bahadur Shastri): (a) to (f). The 
outstanding issues were considered at 
an inter-State conference held at 
Madras on the 24th, 25th :md 26th 
July, 1961, and subject to approval by 
the Govenunents of the two States, 
agreements were reached on all the 
issues. 

Development of Caleutta 

r Shri Aurobindo Ghosal: 
I Shrimati Renu 

'457. I Chakravartty: 
~ Sardar Iqbal Singh: 
I Shri S. C. Samanta: 
L Shri Subodh Hansda: 

Will the Minister of Fin:lnce be 
pleased to state: 

(a) whether the Ford Foundation 
has granted any assistance to the 
Master Plan of Calcutta; and 

(b) if so, what is the amount of 
assistance? 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) 
Yes, Sir. 

(b) $ 800,000. 
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Oil and Natural Gas Commission 

'459. Shri Yadav Narayan Jadhav: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) what steps have been taken by 
Government to have an independent 
Chairman of the Oil and Natural 

Gas Commission as reiterated by the 
Estimates Committee in their I03rd 
Report (Second Lok Sabha); and 

(b) whether Government have 
approached any experts in this fteld? 

The Minister 01 MInes and 011 
(Shr! K. D. Malaviya): (a) At the-
present stage 01 the Oil and Natural 
Gas Commission it has been' consider-
ed desirable tha't the Minister (Mines 
and Oil) should continue as the Chair-
man of the Commission. The ques-
tion of appointing a Vice-Chairman is 
receiving the Government's attention. 

(b) No, Sir. 

Tool and Alloy Steel Plant 

*460. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state: 

(a) whether Japan has offered 
financial assistance for settfng up 
Rs. 50 crores tool and alloy steel plant 
during the Third Five Year Plan 
period; 

(b) whether the details for this 
collaboration have been worked out; 
and 

(c) if so, .... hen would the work 
be!:i" and when is thE' plant likely to 
go in Ie. production? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) No 
definite offer of assistance has so far 
been received. 

(b) Does not arise. 

(c) Hlndustan Steel have started 
preliminary work connected with the 
erect.ion of the Alloy and Special Steel 
Plant, like investigation of subsoil, 
preparation of site contour maps, etc. 
Tender enquiries for plant and equip-
ment are under preparation. The 
plant is expected to be ready for com-
missioning five years after ~he start-
ing of actual construction work. 
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Collleri~ closed down for non-
availability of wagODS 

·461. Shri Vajpayee: Will the Minis-
ter of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that dUe to 
non-availability of wagons nearly 
two dozen collieries in the Jharia 
and Raniganj areas had to clOSe down 
during Junp 1961; 

(b) if so, the number of wagons 
supplied by the Railways in 1961 as 
against the required number; 

(c) whether it is a fact that the 
accumulation of coal at the pitheads 
had arisen to about 6 million tons as 
cnmpared to 3'4 million tons at the 
begiilning of January, 1961; 

(d) whether the transport bottfe-
neck is likely to affect the produc-
tion of coal as envisaged in the Five 
Year Plan; and 

(e) the steps taken to expedite 
availability of wagons? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran SiIl~h): (a) No. 

(b) Does not arise. 

(e) Pithead stocks 'have shown a 
tcnrler.:cy to rise latterly, but not 
to the extent of 6 million tons. The 
stocks in Bengal/Bihar fields on June 
I, 1961 were 4'7 million metric tons 
as ccmpared to 3:4 million metric 
tons at the end of January, 1961. 

(d) and (e). Government is taking 
steps to prevent, to the extent pos-
sible, transport bottlenecks from 
alIectill g coal production. Some of 
the measures which have been put 
into effect already are: 

(i) Increase in rail transport capa-
city by about 200 wagons per day 
from July, 1961 onwards in the Ben-
gal and Bihar fields. 

(ii) Increase in the movement of 
ccal by coastal shipping to about 30 
• hip loads per month, according as 
more shipping space becomes avail-
able. This would mean that, ultimate-

(y, 2 million tons of coal would be 
moving annually by sea against the 
previous 1 million ton. 

(iii) Liberalising the movement of 
coal and soft coke by road. 

(iv) Effecting planned movement of 
c"al in block rakes and half rakes. 

(v) To the extent possible, loading 
of coal On all days of the week. 

Institute of Precision Mechanics and 
Technicians 

""! f Shri Bahadur Sin~h: 
'\ Shri Nek Bam Neci: 

Will the Minister of Selentiftc Re-
search and Cultural Mairs be pleas-
ed to state the progress made in set-
ting up the Institute for training of 
precision mechanics and technicians 
at'Cording to Indo-Swiss Agreement 
reaciled some time ago? 

The Minister.of Scientillc Research 
and Cultural Allalrs (ShriHnmayun 
Itabir): The decision has been taken 
recently tt< locate the Training Cen-
tre at Chandigarh and action for 
acquisition of land is being taken. In 
the meantime, the Swiss Foundation 
is taking steps to finalise the plans 
10r the Centre and to place orders for 
equipment which may have a delivery 
peried of eight to twelve months. 

Coal Washeries 

*463. Shri P. C. Borooah: Will the 
MinistH or Steel, Mines and Fuel be 
plEa~ed to state: 

(a) whether Government have 
defined the responsibility for the run-
ning of the public sector coal washeries 
a, between the Hindustan Steel and 
the National Coal Development Cor-
poration; and 

(b) if so, how these functions will 
be devidpd between the two institu-
tions? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Yes . 

(b) Hindustan Steel Ltd. will be 
in charge cf the construction and ex-
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-pausiou of the Durgapur, Dugda. 
Bhojudih and Patherdih washeries. 
The National Coal Development Cor-
poration will be incharge of the 
Kargaii washery as also of the new 
washeries proposed to be set up at 
KaLhara, Karanpura and Sudamdih. 

QuaneI'!! for Women Teachen 

*464. Shri Muhammed Elias: Will 
the Minister of Edncation be pleased 
·to refer to the reply given to Starred 
Question No. 1139 on the 28th 
March, 1961 and state: 

(a) the amount of special grants; 
given to the Union Territories for 
puttir.g up quarters for women 
.teachers; 

(b) the number of houses construct-
ed under the scheme in the Union 
Territuries; 

(c) if not, whether steps are being 
-taken to build houses under the 
.scheme, and 

(d) if 30, the details thereof? 

The Ministet of Education (Dc_ K. L. 
Shrirnali): (a) The Union Territories 
as Ce:1trally administered areas meet 
their expenditure from their own 
area budget and are not given any 
special grants. 

(b) Construction of quarters is in-
clud~d in two schemes: 

(1) Expansion of Girls Educa-
tion and. 

(2) Relief to Educated Un-
employed and Expansion of 
Primary Education. 

Total number of quarters 
constructed till the end of 
1959 ....................... 10 

Total number of quarters 
proposed for 1960-61. .. 8 

(c', k (d). Do not arise. 
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Anti-Indian Actiyities by Pakistan 

0466 J Shrj Rar;hunatb Sinr;b: 
L Sbri Ram Krisban Gupta. 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that Pakis-
tan is trying to create hostility bet-
ween Sikhs and Hindus and have 
published many books in cyclostyled 
and printed form under the names of 
either Hindus or Sikhs as authors and 
smuggled them in Punjab for free 
distribution; and 

(b) if so, the action taken by Gov-
ernment in the matter? 

'lIhe Minister of Home Affain (Sbrl 
Lal Bahadur Sbastri): (a) Two such 
booklets, suspected to have been 
smuggled from Pakistan, have come 
tn r.otice in Punjab. 

(b) The State Government are 
takin~ necessary action in the matter. 

Educational Institutions 

.467. Sbri Jhulan Sinba: Will the 
Minister of Defence be pleased to 
&tate: 

(a) whether it is a fact that under 
the Ministry of Defence there are a 
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number of educational institutions run 
on the lines of public schools which 
impart general education to other~ 
alo.lg with children of servicemen; 

(b) if so. whether the desirability 
of transferring the management of 
these schools to the Min ;stry of 
Education has been examined; and 

(c) the result of the transfer of 
management of the schools at Sana-
war and Lovedale to the Ministry of 
Education? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. The 
Rashtriya Indian Military College, 
Dehra Dun and the four King George's 
Schools . located at Ajmer, Bangalore, 
Belgaum and Chail (Simla Hills), 
which are run on the lines of public 
schools and which impart general 
education to others along with chil-
dren of servicemen, are functioning 
under the control of the Ministry of 
Defence. 

(b) Since the Ministry of Education 
do not manage schools, the question 
of transferring these Schools to the 
Ministry of Education does not arise. 

(c) After the transfer the Ministry 
or Education set up autonomous gov-
erning bodies to manage these schools. 
The schools are accordingly no longer 
under the management of that Minis-
try and they do not receive any 
grants from that Ministry. 

Ro&rkela and Durrapur Steel Plants 

.4611 f Sardar Iqbal Singh: 
.'\. Shri A. M. Tariq: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state how many 
times the blast furnaces of Rourkela 
and Durgapur stopped working during 
the period from June, 1960 to July, 
1961? 

~ l\'(inister of Steel Mines and 
Fuel (Sardar Swaran Si~gh): During 
the period June, 1960 to July. 1961, the 
blast furnaces in Rourkela had to be 
stopp<!d seven times and those in 
Durgapur ten times. Most of these 

stoppages were for minor operational 
reasons. 

Rourkela Steel Plant 

rShri Surendranath Dwivedy: 
·469. ~ Shr~ N. R. Muniswamy: 

l Shri n. C. Sharma: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether Government have made 
enquiries regarding frequent break-
downs in different sectors of Rour-
kela Factory; 

(b) since the first blast furnace was 
ccmmissioned to operation, the actual 
number of time that breakdowns have 
taken place up-to-date; 

(c) what steps have been 
to remove the defects; and 

taken 

(d) whether there is any proposal 
to appoint an expert committee to 
make a thorough stUdy of the opera-
tional position of Rourkela Factory? 

The Minister of Steel, MInes and 
Fuel (Sardar Swaran Singh): (a) The 
position is kept under general watch 
and Government have also decided to 
appoint a committee to enquire into 
the recent breakdown in the twin-
drive bottom motor of the blooming 
and slabbing mill. 

(b) & (c). Apart from short stop-
pages for operational and other 
reasons, the furnace No. I of Rour-
kela Steel Works had two breakouts 
and two failures around the tap-hole 
since its commissioning on the 24th 
January, 1959. These breakdowns 
were due to weakness around the tap 
hole linmg. The brick work around 
the tap-hole has been completely re-
moved and thoroughly repaired under 
the super v ision of German Experts. 
There was another breakdown follow-
ing a fatal accident to a worker, when 
the furnace could not be charged re-
gularly with the result that the hearth 
got chilled. The furnace is now 
going back into normal production. 
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(d) No, Sir But Government are 
taking steps to ensure normal opera-
tional efficiency. 

Indian Technicians to Russia 

r Dr. Ram Subbac Sinrh: 
*470. -< Shri P. G. Deb: 

l Maharajkumar Vljara 
Ananda: 

Will the Minister of Steel, Mlnea 
and Fuel be pleased to state: 

(a) how many Indian technicians 
have been sent to Russia so far for 
training in oil refinery and process-
ing; and 

(b) whether all of them have come 
back? 

The Minister Of Mines and Oil (Shri 
K. D. Malaviya): (a) 59. 

(b) No, Sir. 

Prices of Arri<,ultural FOOd Products 

*471. Dr. Samantsinhar: Will the 
Min ister of Finance be pleased to 
state: 

(a) the causes of rise in the whole-
sale price index when the prices of 
various agricultural food products are 
going down or are steady; and 

(b) what steps are being taken to 
reduce the wholesale price index and 
when the net results would be achiev-
ed? 

The Deputy Minister of Finance 
(Shri B. R. Rhagat): (a) The rise in 
the general index of wholesale prices 
over the last year was mainly due to 
poor crop for two successive years 
of raw materials, especially jute and 
oil seeds and the consequent increase 
in the prices of these materials and 
the products made from them. 

(b) It is Governme5lt's policy to 
maintain reasonable stability of prices 
of essential commodities. Appro-
priate measures are taken from time 
to time towards this end. In respect 
of food grains and certain other 
essential commodities, these measures 
have already shown results. 

Border Areas 

r Shrl p. G. Deb: 
I Dr. Ram. Subhar SiDgh: 

'472'1 Maharajkumar Vijaya 
Ananda: lShri Surendranath Dwivedy: 

Shri VaJpayee: 

Will the Minister of Bome Aftaira 
be pleased to state: 

<a) whether any border areas have 
been notified under the amended 
Criminal Act to check political activi-
ties prejudicial to the integrity of the 
country; and 

(b) if so, in wilich States? 

The Minister 01 Home Affairs <ShrI 
Lal Bahadur Shastri): (a) and (b). 
No border areas have yet been noti-
fied under Section 3 of the Criminal 
Law (Amendment) Act, 1961. 

Gold Deposits in Kerala 

r Shri Arjun Singh Bhadauria: 
I Dr. Ram Subhag Singh: 
I Shri P. G. Deb: 

*473. -< Shrl P. C. Borooah: 
I Shri Kunhan: 
I Shri Jinachandran: 
L libri Rajendra Singh: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether gold deposits have 
been found in some areas of Kerala; 

<b) if so, what is the total quantity 
so far explored; 

(c) whether any scheme for detail-
ed survey of the areas has been 
included in the Third Five Year Plan; 
and 

(d) if so, the cost of the scheme? 
The Minister of Mines and 011 

(Shri K. D. Malaviya): (a) No new 
deposits of gold have been recorded 
by the Geological Survey of India in 
Kerala. The occurrence of gold in 
the Wynad gold belt extending both 
in the Madras and Kerala States is 
known since long. 

(b) The Wynad gold field of Madras 
and Kerala was prospected from 
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about 1875 onwards. Though occa-
sionally rich pockets were encounter-
ed, generally the grade was poor. The 
total quantity of gold produced 
appears to be 600 oz. and mining 
operations ceased in 1893. 

(c) and (d). The Geological Survey 
of India propose to undertake detailed 
studies of the Wynad gold field during 
the Third Five Year Plan period. 

No separate financial provision i. 
made for carrying out geological 
surveys in individual States, the 
expenditure incurred being met from 
the sanctioned grant of the Geologi-
cal Survey of India for the country 
as a whole. 

*v..,,,. "" ~ : 'flIT ~, 
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rn fil; : 
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~ ~ ;f ~ffi<:~;:r ~ 
ft:t<r W.....,r~ t.l 'f>T ~ flfillT ~ ; 

(~) 1lR~, <ft Q:('ff f.f;cr;ft ~~
<iRnrr lJ:TtTr $ sr~ ~ ~~ >tT 
~;$ 

( 'T ) ~ '3"~ ~r;f 'f>T ~){ lffiIlCr 

tmn ~(~o "'0 ,,"0 ~): 
(~), if ('T). ~ 'm:rJ' <m:r 'l': 

W RIfT 'TIfT ~ I [~~ qfmr.sz ~, 
1A'~;iI;r ~~ ~] 

Report of Third Finance ColJUllission 

*476. Shri Tangamani: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the Third Finance 
Commission under the Chairmanship 
of Shri A. K. Chanda has submitted 
its report to the President; 

(b) if so, when the report will be 
submitted to Parliament; 

(c) if not, the probable date on 
which it will be submitted; and 

(d) whether discussion will be 
arranged at the XVth Session at least? 

The Minister of Finance (Shri 
Morarji Desai): (a) No, Sir. 

(b) Does not arise. 
(c) Towards the end of 1961. 

(d) This would depend upon the 
date of receipt of the Commission's 
recommendations and their considera-
tion by Government for report to 
Parliament under article 281 of the 
Constitution. 

Travellers' Cheques 

*477. Dr. K. B. Menon: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that Travel-
lers' cheques issued by the State Bank 
of India have not been honoured by 
other scheduled banks in India; 

(b) if so, what are the difficulties 
of the scheduled banks in not honour-
ing the Travellers' cheques issued by 
the State Bank of India; 

(c) whether Government have 
taken any steps to remove these 
difficulties of the travelling public 
who carry travelling cheques with 
them; and 

(d) if so, what are they? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) and (b). A 
few instances of the State Bank's 
travellers cheques not being honoured 
by some scheduled banks have come 
to the notice of the State Bank of 
India. It is believed that the em-
ployees of the scheduled banks con-
cerned were not familiar in these 
cases with the agency arrangements 
agreed upon between the State Bank 
of India and the various commercial 
banks. 

(c) and (d). The State Bank pro-
pose to take up the matter with the 
banks concerned to ensure that there 
is no room for any such complaint in 
the future. 

Alloy and Tool Steel Plant 

*478. Shri Hem Barua: Will the 
Minister of Steel, Mines and Fuel be 
pleased to refer to the reply given to 
Starred Question No. 134 on the 17th 
February, 1961 and state: 

(a) whether it is a fact that Gov-
ernment have now sanctioned the pro-
posal of Tatas for establishing a 
60,000 ton alloy and tool steel plant; 
and 

(b) if so, the details thereof? -, 
The Minister of Steel, Mines and 

Fuel (Sardar Swaran Singh): (a) and 
(b), Tata Iron & Steel Co. Ltd. have 
been granted a licence for establish-
ing a new industrial undertaking at 
Jamshedpur, Bihar, for the manufac-
ture of 49,000 tons of tool and alloy 
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steels per annum. Items proposed to 
be manufactured are-

Annual capacity. 

(i) Carbon tool 
steels 10,000 tons 

Oi) Direct hardening 
alloy steels 7,000 to'13 

(iii) Case hardening 
steels 2,000 tons 

(iv) Spring steels 
(High grade) 2,000 ton:; 

(v) High speed and 
tungsten tool 
steels 3,000 tons 

(vi) Other quality alloy 
and high carbon 
steels 5,000 tons 

(vii) Stainless steel 20,000 tons 

Fourth Steel Plant 

r Shri D. C. Sharma: 
! Shri Ram Krishan Gupta: I Shri Chuni Lal: 

"479.J Shri Rajendra Singh: 
", Shri Bibhuti Mishra: 

Shri P C. Borooah: 
, Shri Ajit Singh Sarhadi: 
l Shrimati na Palchoudhari: 

Will the Minister of Steel, Mine! 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No. 874 On the 15th March, 1961 and 
state what furtber steps have been 
taken in connection with the establi-
shment of the Fourth Steel Plant in 
public sector at Bokaro in the Hazari-
bagh district of Bihar? 

The Minister of Steel, Mines and 
.Fuel (Sardar Swaran Singh): A 
'statement is laid on the Table of the 
How;e. [See Appendix II, annexure 
No.]. ,'tJ 
831 (Ai) LSD-3. 

~mI' ~ ~;f\' ;f1tTful 

r lilT 5I'lf;m liIR: ~i 
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-I fil fq N .li ..r ,,) ,,[If ;;rn 'l'fi'i lI1l ~ ; 

('f) lfR~, if'l ¢-~t mr f~; 
mr 

(I<) 'flIT ~ m;rnrr-rT i'fT'f-
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~ <F f'fll"JfT ~ ~ qf~'f m 'fiT mn: 
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~ .. 'Pi ,,-i ('I'i ""'" ~ 
~) : ('fi') ~ ('f). ~if lfiRT 
'fi'T Q;'fi' ~ 'l'f I'!"'1T-qc" OR <:1!1' ~ 

[~~~,~ 

Retention Price of Steel 

r Shri Ram KrishaJl Gupta: 
• I Shri Chuni Lal: 

481 ~ Shrl Narayanankutty Menon: 
l Shri Anrobindo Ghosal: 

Will the Minister of Steel, Mines and 
Fuel be pleased to refer to the reply 
given to Starred Question No. 849 on 
the 15th March, 1961 and state: 

(a) whether Government have 
received recommendations from Tariff 
Commission regarding the new reten-
tion prices of steel; and 
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(b) if so, action taken thereon? 
The Minister of Steel, Mines and 

Fuel (Sardar Swaran Singh): (a) No, 
Sir. Not yet. 

(b) Does not arise. 

E"pan.~ion of Steel Plants 

r Shri Chuni Lal: 
.482 . .J Shr~ Ram Krishan Gupta: 

i Shn D. C. Sharma: 
l Shri Ajit Singh Sarhadi: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No. 858 on the 15th March, 1961 and 
state: 

(a) whether negotiations for foreign 
exchange for expansion of Rourkela 
and Durgapur Steel Plants have been 
conducted; and 

(b) if so; the result thereof? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Siagh): (a) and 
(b). At the last Consortium meeting 
held under the auspices of the I.B.R.D. 
in Washington on April 25-26 and 
May 31 June 2, 1961, West Germany 
indicated a credit of D.M. 280 million 
($ 70 million) for financing extension 
of Rourkela Steel Plant in 1963-64 
and following years; and the U.K. 
indicated lb. 20 million ($ 56 million) 
loan for financing extension of Durga-
pur Steel Plant. The terms of the 
credit are still to be negotiated. 

Model Legislation for Universities 

*483 J Shri Nek Ram Negi: 
'l Shri Ram Krishan Gupta: 

Will the Minister of Education be 
pleased to state: 

(a) whether Government have con-
sidered the preparation of model legis-
lation for the guidance of Universities 
in India in regard to the implication 
of autonomy; and 

(b) if so, the result thereof? 

The Minister of Education (Dr. 
K. L. Shrimalil: (a) Yes, Sir. 

(b) Proposals are being formulated. 

: ...n 1{0 ~o ~{' : 

: o.t'l "{T'I"f5SGf '1'<' 
I o.ti ~,,,,,,,, : 

*)ft;)f. ~ o.ti SI1mT m mrn 
i~~;n<'{ f~i!:: 
i ~ ".~ 1fIGil:f : 
l...n ~o ~~o l'IT"'~!~ : 

W ~>i4T t:; l1R, ?~q ~; 

<'ITtif'Rf lW<f ~~ ,,0 '3 ~. ~i'F ~ ~q 
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National Discipline Scheme 

r Sardar Iqbal Singh: 
'485, ~ Shri Ram Krishan Gupta: 

l Shri Chuw Lal: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 608 on the 8th 
March, 1961 and state: 

(a) whether any final decision has 
since been taken in regard to the q ues_ 
tion of making provIsion for the 
National discipline scheme in the 
Third Five Year Plan; and 

(b) if so, the details thereof] 

The Minister of Education (Dr. 
K. L. Shrimalil: (a) Yes, Sir. 

(b) A sum of Rs. 85 lakhs has been 
allocated for the expansion program-
me of the National Discipline Scheme 
during the Third Five Year Plan. 
Besides, a sum of about Rs. 150 lakhs 
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is exp~cted to be made available as 
non-plan provision for this Scheme 
during the same period. 

All India Education Service r Shrl Harish Chandra Matbur: 
I Shri D. C. Sharma: 

\ 
Shrimati Maimoena Sultan: 
Sbri Aurobindo Ghosal: 

'48' _I Sh~i Ram Subhag Singh: 
. -I S.lri p. G. Deb: 

I Mahar3jkumar VIJaya 

I Ananda: 
Shrl Sadhan Gupta: 

L Shri K. H. Malvia: 

Will the Minister of Education be 
pleased to state: 

(a) whether Central Ministry has 
formulated any fresh plan and . pro-
posal for the constitution of an All 
India or a Central Education Service: 

(b) what is the nature of the pro-
posal; and 

(c) the stage at which it rests? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) The propusal to 
establish Central Educational Service 
is under consideration. 

(b) and (c). Details have not been 
finalised so far. 

Oil Pipeline 

'487 . .r Shri Kunhan: l Shri T. B. Vittal Rao: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) what is the amount spent upto 
the end of July, 1961 for the pipeline 
to Barauni; and 

(b) when the above pipeline will be 
completed? 

The Minister of Mines and Oil (Shrl 
K. D. Malaviya): (a) A sum of ap-
proximately Rs. 18.5 crores was spent 
upto the end of July, 1961 on the 
Nahorkatiya-Barauni pipeline. 

(b) The first stage of the pipeline 
from Nahorkatiya to Nunmati is ex-

p~cted to be completed by the end of 
this year and the second stage from 
Nunmati to Barauni during October-
Decem ber 1962. 

Coal in Raniganj Area 

*~. Shri T. B. Vittal Rao: Will 
the Minister of Steel, Mines and 
Fuel be pleased to refer to the reply 
given to Starred Question No. 95 on 
the 16th November. 1960 and state: 

(a) whether the block in the Rani-
ganj area marked for development for 
raising metallurgical coal will be 
worked by the National Coal Develop-
ment Corporation; 

(b) when the mining operations 
will commence; and 

(c) the amount likely to be spent 
for the development of these mines. 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to 
(c). The drilling and exploration of 
the Raniganj area is continuing. The 
development of the area will be con-
sidered after complete geological and 
prospecting data have been obtained. 
The development costs can also be 
estimated only after the relevant 
Project Report is drawn up. which. in 
turn, will depend on the completion of 
the drilling opl'Cations. 

*489. 

Arms Rules 
r Shri Hem Raj: 
~ Sllri Vidya Chann Shukla: 
"1 Shri Daljit Singh: 
L Shri Arjun Singh Bhadauria: 

Will the Minister of Home Allairs be 
pleased to refer to the reply given to 
Starred Question No. 125 on the 17th 
Febuary, 1961 and state: 

(a) the progress made in drafting 
the rules under the Arms Act: and 

(b) by what time will they be 
finalised and the steps taken to ex-
pedite them? 

The Minister of State in the Minis-
try of Home Allairs (Shri Datar): (al 
and (bJ. Draft rules have been pre-
pared and sent to the State Govern-
ments for their comments. The rules 
will be finalised as expedi liously as 
possible after these are received. 
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Bhilai steel Plant 

'490, Shri S. M. Banerjee: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that the 
Standing Orders made applicable in 
Bhilai Steel works have not been 
certified by the Certifying Officer; 

(b) if so, the action taken to regu· 
larise this; and 

(c) whether workers' organisation> 
are to be consulted before it is cer-
tified? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). The draft Standing Orders have 
been submitted for certification by 
the General Manager, Bhilai Steel 
Plant, to the Regional Labour Com-
missioner (Central) Nagpur. 

(e) Yes, Sir, as required under the 
relevant legislation. 

~ ;;n~ If'" """" if' ft;rti ~q 
if'.r.:i 

r"lT~~~l'\': 
*)(t~ L'1T (To ;to qfltf : 

'f!IT fum ~T ~ l!{, H q ~ 
'ffiififi<f~~ ~t;o' if;~~~,f"l' 

if lIll' <r<rR if;T ~ if;{i[ fif; ~ ¢ft 
~ ~Iq q'q f't1 ~ "TiT f.ruTlf <Ii ~~ 
~ <IT~ m "'~ <Ii f.;rl <Ii~<rn <Ii 
~ '3'q'l'fi"-l 'f;'{'f ~ 'HI' cIT'if ~r SI1I'fu 
g-H 7 

f~ J{3IT (~o lfiTo "" '1 4fflI'T:) 
~if;" if; <fiRl if; If<fTtr i ~ fum 
f.r~~p;r,. ~ ",I if; f;;u~ ~ illff'{ ~ 
'l1f if;~ if;i<flJ if; ,f",,"f if; 'fIf~ ~!fT"I'lf if 
'l f *. I f~<'fT if; f~ f.r~;'Ii' ~ ~;rtt'f 
f'f;<l;1flf1' ~ fli' ~ '!l ~<r .,fort i ~~ 
(ifi!) o;pT~ urI" ~tr;.;r ~fif; ~.;fi 
'lit h ~ I ~,,~ lf~ 1ft q-rU1f f<wn 

'TlfT ~ f1f; <f lfT"1f'f1f; <;fR f~i'f ~~ 
~ ",'O<I'( 'l; fi'fq '3'n:iffl ~Ii 'm1f;T~ ~ 
>l~i 'l; ~'l:Q (i'tl');1 ~ t;'F 'f~'1T f~<'iT 
'f'f'l: RlTll' ~T ,#;r ~ I 

-. ~"i'f[ f.mn-"I'<l" ;m a-qp' f1f;q. 
~1 'f1!:;ff ~ om: if ~ ~q ~i 

1f;[ ~ 'I><:: f~lfT 'TlfT ~ ~ ~'f 'l'lffl 
1f;( ~T ~ hrm f~~1f; 'r "fi"~ l':T 
lff"il 1f;~ 1f;[ '3'r~ ~~ ~I m ~ I 

". ~lJ fq'f If <n: 'iFH'f Ii'lT .t; q'f'f01f 

1f;T oin: ~ 'U'ilf "f'1f;Tll lfiT o11'T'f 
mfif;',il f'li'lfT ~lfT ~ <;fi<: ~;rit lfPRr 
1f;1 ~~ ~ fii' ~"f '!$'TTq 1f;( 1f;f1frf.'f'f 1f;; I 

'U'ilf f~ ~i t;~ fm.lT f~ 
~ Qr.!' QT 1f t~ ~'f if +rl nT <n: 
~ R>m ~lfr ~h ~ ~'f if, <r~i 
;1m ~.;q« if, >t~i it; If<tT'T ~r "ff'lfoll 

ll1"'fr~'f ~ir ~; fu l 'TI'[ iT ~ij I 

Admission to Regional Engineering 
Colleges 

Shri Subodh Hansda: 
*492. Sbri S. C, Samanta: 

Shri Nek Ram Neg!: 
Will the Minister of Scientific Re-

search and Cultural Affairs be 
pleased to state: 

(a) whether admissions to the 
eight Regional Engineering Colleges 
are restricted to particular regions; 

(b) if so, why this restriction has 
been imposed; and 

(c) whether the admission is done 
on the basis of competitive examina-
tions on all-India basis? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabirl: (a) No, Sir, 

(b) Does not arise, 
( c) All the colleges, expecting Dur-

gapur and Jamshedpur Colleges, are 
making admission on the basis of the 
marks secured by the applicants In 
their qualifying examinations. For 
the Durgapur and Jamshedpur Col-
leges, admission tests are held. 
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Service Conditions in Technical 
Institutions 

'493. Shri Kodiyan: Will the MinIS-
ter of Scientific Research and Cul-
tural Affairs be pleased to state: 

(a) whether the recommendation~ 

made by the All India CMlncil for 
Technical Education for improving the 
service conditions in technical insti-
tutions have since been implemented; 
and 

(b) if so, the amount of additional 
expenditure incurred by the centre in 
this respect? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) A scheme of improved 
salary scales has been sanctioned and 
a technical teachers' -training program-
me implemented. The age of sup-
erannuation in the higher technolo-
gical institutions has also been raised 
to 60. 

(b) Information is awaited from the 
State Governments regarding the ex-
penditure incurred by them on the im-
provement of salary scales. As 
regards the teachers' -training pro·-
gramme, an expenditure of Rs. 11.10 
lakhs has been incurred upto the end 
of 1960-61. 

Re<!overy of Anti-Indian Literature in 
Delhi Shop 

r Shri Khushwaqt Rai: 
Shri Assar: 

I Shri Kalika Singh: 
·494. ~ Shri P. G. Deb: 

I Dr. Ram Subbag Singh: 
I Mabarajkumar Vijaya 
L Ananda: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that police 
raided a book seller's shop in Delhi 
on the 16th June, 1961 and recovered 
a lot of anti-Indian literature; 

(b) whether such maps have also 
been recovered in which Indian ter-
ritory has been shown under Chinese 
occupation; and 

(c) if so, the action taken in the 
matter? 

The Minister of Home Affairs (Shri 
LaI Bahadur Shastri): (a) to (c). The 
Poltcc searched the permises of the 
People's Publishing House, Rani 
Jhansl Road, New Delhi on the 12th 
AprIl 1961 and recovered 313 copies or 
the book entitled "Glimpses of ChiCla". 
The book contains two maps on the 
InSIde covers which show practically 
the whale of NEFA, large parts of J & K 
and parts of Himachal Pradesh 
Punjab and Uttar Pradesh as part of 
Chma. . The Manager of the People's 
PublIshmg House was arrested and a 
case has been registered against him 
under section 8 of the Punjab Security 
of the State Act, 1953, as extended 
to the UnIon Territory of Delhi. 

Helicopters from U.S.A. 

," (Shri Raghunath Singh: 
'-495. ~ Shri Ram Krishan Gupta: 

L Sardar Iqbal Singh: 

Will the Minister of Defence 
pleased to state: De 

(a) whether India hase purchased 
helIcopters from the U.S.A.; and 

(b) if so, the number purchased and 
their value? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. 

(b) It is not in the public interest 
to gIve further details on this subject. 

G03.Jl Spies 

(8hri P. C. Bor .. oah: 
*49G. ~ SlIri 8. M. 8aBerjee: 

L Shri Bibhuti Mlshra: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether some Goan spies, agents 
of the Portuguese Intelligence Ser-
vice, were held in Bombay On or 
about 25th May, 1961 and, if so, how 
many; and 
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(b) what actio, has been 
against them? 

taken 

'1'lH' 1\lini~ter of Home Affairs (Shri 
Lal Bahadur Shastri): (a) and (b). 
During Moly 1961, 5 Agents of the 
Portuguese Administration in Goa 
can'" to notice for indulging i~ pre-
jUGlc:al activities. They were all 
depo,ted or expelled from India. 

International Monetary Fund 

*491. Shri N. R. Muniswamy: Will 
the MinistEr of Finance be pleased 
to state: 

(a) what i; India's quota in the 
International M,metary Fund and 
whether memher-countries could draw 
more than their quota for emergency 
purpo~e~~; 

(b) how many times India had 
drawn from l.M.F. so far and for what 
purpo~f'~: 

(c) what is the rate of interest 
charged anrl whether there is any 
final provi~ion if no repayment is 
made j~ time; and 

(d) what is the latest withdrawal 
by India from I.M.F.? 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) 
India', quota in the International 
Motlftary Fund is $ 600 million. 

According to the Articles of Agree-
n,ent of the Fund, a member country 
can draw from the Fund in excess of 
its quota but not exceeding 125 per 
cent of the quota provided there is 
l'ubstantial justification on balance of 
paynients grounds. 

(b) and (d) So far we have made 
following drawals from the Fund: 

(i' $ 100 million in 1948-49; 

(ii) $ 200 minion in 1957; and 

(iii) $ 250 million on 1st of this 
month. 

All these drawals !:lave been made 
to meet cur ~hort-term balance of 
payment~ requirements. 

(e) Drawals from the Fund are not 
treaied as ordinary loans or credits 
and hence no interest as such is 
charged by the Fund. However, a 
memb~r drawing from the Fund has 
to pay a service charge at the rate 
of l per cent at the time of actual 
drawal. In addition, the member has 
also tl pay to the Fund standing 
char?,"s, which depend on the period 
for which the amounts are retained 
and the magnitude of the amounts 
drawn. If r~payment is not made 
within the ,tipulated period, the Fund 
ca'1 declare a member ineligible to 
use its reSources further. 

Copyri«hts of Tagore's Works 

*498. Shri Tan«amani: Wi]: the 
MinistEr of Scientific Re!leareh and 
Cultural Affair~ be pleased to state: 

(a) whethH Government propose 
to altu the pre,ent position regarding 
copyrights of Raloindranath Tagore's 
works; 

(b) if so, what part of the works 
will be treated as public property for 
purposes of publication; and 

(c) whether it is a fact that the 
Madra, Gov<'rnment and publishers of 
Mahakavi Bharathi's works hav~ 

surrendE:fed their exclusive copy-
right'! 

The Minister of Scientific Research 
and Cultural A1rairs (Shri Humayun 
Kablr): (a) Copyright in Rabindra-
nath Tagore', works like the works 
of other authors is governed by the 
provisions of the Copyright Act, 1957 
(14 of 1957); and Government cannot 
interfere. 

(b) Does not arise. 

(c) No such notice in the prescrib-
ed form has been received by the 
Registrar of Copyrights. 

IRternatioRal Development AlIIIOeiatioa 

•••. Shri Hem Banaa: Will the 
Minister of Flllallce be pleased to refer 
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to the rt,ply given to Starred Ques-
tion No. 107 or, the 17th February, 
1961 and state: 

(a) whether the negotiations with 
the InternatIOnal Development As-
social!on ior advancin.g a loan of 
about 23 .• 5 crores of rupees to India 
have been completed; and 

(t.) if so, on ",'.:at terms these loans 
have been given and how Govern-
ment propO'e h, utilise the amount 
of th,; loan? 

Tbe Deputy Minister of Finance 
(Sbrimati 'l'arkeshwari Sinha): (a) 
NegotiatioJls for a loan of $ 66 million 
(Rs. 28.57 ("rores) from the Inter-
national Development Association for 
the Hi~hway5 project were completed 
al"!d the relcvont agreement was sign-
t'd On 21st June, 1961. Copies of the 
agreement have been placed in the 
Parliament Library. 

(b) The lou" is repayable over 50 
Yl'ars with a ten-year moratorium and 
is frce of jn~erest; only a service 
charge at the rate of !I per cent an-
num on the principal amount of the 
credit withdrawn from time to time 
io payable. ThL proceeds of the loan 
will be utiil,eri mainly for construc-
tion nlld re-("OI:struction aT 660 miles 
of Natiop.al Highways. A portion of 
th€ loan wiiJ be utilised for a techni-
(a1 and eeonemic study of the traffic 
problems of the City of Bombay. 
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IIelicopters from U.S.S.R. 

r Shri Ram Krishan Gupta: 
I Shri Chuni Lal: 
I Shri D. C. Sharma: i Shri Indrajit Gupta: 

*5&1. ~ Shri Ajit Singh Sarhadi: 
I Shrimati I1a Pakhoudhuri: 
" Shri Bibhuti Mishra: 
l Shri Mohan Swamp: 

Will the Minister of Defence be 
pleased to refer to the reply given 
to Starred Question No. 847 on the 
15th March, 1961 and state the result 
of negotiations which were being 
carried on with the Soviet Union 
regarding the purchase of Helicopters? 

The !'tlinister of Defence (Shri 
Krishna Menon): Attention of the 
hOll'blc Members in invited to the 
statelrent laid on the Table of the 
HOllse on the lIth August, 1961 in 
implementation of the assurance aris-
ing out of Starred Question No. 847. 

Manufacture of Vegetable Products 

"50Z {Shri ChWli Lal: 
• Shri Ram Krishan Gupta: 

Will the Minister of Finance be 
pleased to refer to the reply given 
to Starred Question No. 883 on the 
15th March, 1961 and state: 

(a) whether Government have con-
sidered suggestions made for raising 
the rate of rebate and adopting other 
method" as an incentive for increased 
USe of cottonseed oil in the manufac-
ture af vegetable product; and 

(b) if so, with what results? 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (al Yes, Sir. 

(b) It has been found that the pre-
sent incentive scheme for increased 
use of cottonseed oil in the manufac-
ture of vegetable product is working 
satisfactorily. As against an estimat-
ed. annual amount of rebate of Cen-
tral Excise duty of Rs. 5 to 6 lakhs, 

the amount lhal had already been 
sanctioned <luring the periods from 
tho 1st Julv, 1960 to the 31st March, 
1961. and from the 1st April, 1961 to 
the 31st May, 1961, is Rs. 6.83 lakhs 
and Rs. 2:6£1 lakhs, res~ectively, on a 
total quantitv of 100,800 and 42,600 
quintals of l'Jttonseed oil used in the 
manubcture r,f vegetable product at 
a level of above 5 per cent, during 
the respective periods. 

However, in the light of certain 
difficulties reported to be experienced 
by the trade the question of permit-
ting an inoreased rate of rebate and 
th~ possibility of revising the scheme 
for separate hydrogenation of cotton-
seed oil and groundnut oil is being 
€xaniir,ed. 

Import IIf Furnace Oil 

• {Shri Nek Ram Negi: 
503. Shri Ram Krishan Gupta: 

Wlll' the Minister of Steel, I\lines 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
1351 o~ the 5t11 April, 1961 and state: 

(a) whether Government have con-
sidered the question of importing more 
furnaCE: oil; snrl 

(i:J) if so, the result thereof? 

The Minister of Mines and Oil (Shrl 
K. D. Malaviya): (a) and (b). The 
possibilities of importing additional 
quantities of Furnace Oil from rupee 
payn.lent countries are at present 
under consideration. 

Oil Pipeline 

r Shri Raghunath Singh: 
'504. ~ Shri Ram Krishan Gupta: 

l Shri Chuni Lal: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given 10 Starred Question No. 
609 on the 8th March, 1!!61 and 'state: 

(a) whether final decision has been 
taken regarding laying a 700 mile long 
oil pipe-line to carry petroleum oil 
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products from Barauni to Delhi; and 

(b) if '0, the 
taken'! 

nature of d::'clsion 

The ~linister of Mines and Oil (Shri 
K. D. Malaviya): (a) The matter is 
still under cor.sideration of Govern-
ment. 

(b) Does not arise. 

lnnstible Jo-1lBds of Life Insurance 
Corporation 

r Shri Barish Chandra Mathur: 
I Shri Ram Krishan Gupta: 
! Shrl A M. Tariq: J Shri Narayanankntty Menon: 

'505. "") Shri N. R. Muniswamy: 
! Shri P. C. Boreoall: 
I Shri P. G. Deb: 
l MaharajkuDlar Vijaya Ananda: 

Will th" Minister of Finance be 
pleased to state what further con-
sideration has been given and what is 
Government's final decision regarding 
taking ov<:r of the investible funds of 
Life Insurance Corporation? 

The Deputy Minister of Finance 
(l'hri B. R. Bitagat): The Estimates 
Committee' in their Report on the Life 
Insuranc~ Corporation have made 
sixt;'-ni:1.e recommendations including 
those relating to Investments. The 
comments of the Life Insurance Cor-
poratio!1 haVE been invited. It is ex-
pec;ed that these would be available 
shortly. As won as they are received 
Gover!1mer.t will further scrutinize the 
recol1lJnendat.ions of the Estimates 
Committee and take decisions thereon. 

Fertilizer Plant at Rclurkela 

*506. Shri T. B. Vittal Rao: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(~) when the Fertilizer plant at 
RourkeJa is J:kely to be commission-
ed; 

(b) what is the expenditure incur-
red for the plant till the end of July. 
l!11lJ; .. nel 

(c l how r.1uch work has been car-
ried OUt by the Sindri Fertilizers? 

The I\fini.ter of Steel, Mines and 
Fuel (Sardar ~;waran Singh): (al The 
entire plant is now expected to be in 
operaticn by the end of the third 
qUarter of J !JG2. 

(b) About Hs. 105.6 million. 

(c) 75 per cent of the civil engineer-
ing work and J 1 per cent of the e,·x-
tion work till the end of July 1961. 

Accommodaiion for D~fence Employees 

'507. Shri S. III. Banerjee: Will the 
Minister of Dl'fence be pleased to 
state: 

(a) whether the civilian employees. 
of Ordnance Depots and E.M.E. Work-
shop, are pr;)vided any sort of accom-
modaticn by the· Defence department 
near their mstallations; and 

(bi if not, whether Government 
have any plan to provide such accom-
mod~tion? 

The I\linisirr of Defence (Shri 
Krishn.1 MenOR); (a) Civilian emplo-
yees cf the Defence Services, includ-
ing t-rllplovees of Ordnance Depots 
and EME Workshops, are generally 
not entitled to be provided with 
Government accommodation. How-
ever, surplus military accommodation, 
where available, is allotted to them. 

(b) Government is seeking to pro-
vide accommodation for Defence 
civilian employees within the limits of 
the resources available. To begin 
with, such accommodation will be pro-
vided at Dehu, Pu1gaon, Delhi Can-
tonment, Panagarh, Bombay and 
Avadi, up to 15 per cent of the autho-
rised strength in each establishment. 
As far as possible, such accommoda-
tion will be conveniently near th.,. 
place of work. 

~<'I' Ii <i<'l' ~ 
*~oc;. til' "lIlfff ~ : 'flIT ~, 
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it ~ crnf.r 'I>'t ~ W. fit; ~.;r (f>iT 

3l"r~ .m ~ lITU ~qn;r it ~<f!:fUT 
~ 3fl'l it fu,f ;flIT' fit;it 'flf 'Ii~ 
if 'I!ir 'f'f> ifIIT 3l"mFf ~ ~ ? 

~ lith: ~<'f ~'ll'T (~ if;o to 
1fl'\'fifPf) : ~"f W ~ mr mr.rrrr 
~'IT;;r 'fTIj;[T it '1([111rr it ~F[ ( stratigra-
phical) ~'I"fi it ~ <pfr-
~1Jf ~ 'f.7 om ~ I 

Film for AudiO'-Visual Edueation 

·509. Shri Kodiyan: Will the Minis-
1er of Edueation be pleased to state: 

(a) whether the National Board for 
Audio-Visual Education has made a 
proposal to produce a film depicting 
the life stcry of a typical fifteen year 
<(lId child for exhibition on mutual 
exchange basis in different countries; 
and 

(b) if SO, thE reaction of Govern-
ment thereto? 

The Minister of Eduution (Dr. 
K. L. Shrimali): (a) Yes. 

(b) At its meeting of experts on 
4'Troduction, Exchange and use of 
Audio-Visual Aids in Schools" held at 
'Tokyo from the 13th to 22nd July 
1960. the Unesco recommended that 
different countries should undertake 
to produce a film illustrating the daily 
life of a 15 year old child. 

2. In their meeting held on the 10th 
May 1961, the National Board of 
Audio-Visual Education considered 
and endorsed the recommendation 
made l>v the Unesco. This recom-
mendati"an is receiving due considera-
1ion. 

-Cbrllliian Missitmary Aetivities among 
Tibetan Refugees 

r Shri Hem Raj: 
*511_ ~ Sbri P. G. Dell: 

L Dr. Ram Sullbag Singh: 

Will the Minister of Home Affairs 
be plEased to state: 

(a) whether it is a fact that the 
·<-~ristian missionaries are active in 

the Kangra District in general aad 
Dharamsala in particular for pro-
pagating Christianity among,t Tibetan 
refugees; 

(b) whether it is also a fact that 
some Christian Missions are distribut-
ing some literature eulogising Christi-
anity and denouncing Buddhism; 

(c) whether any protests have been 
received bv the Central Government 
in this con~ection; and 

(d) if so, the action proposed to be 
taken by Government against such 
moves of these Christian missions? 

The Minister of Home Affairs (Shri 
Lal Babadur Shastri): (a) and (b). 
Some Christian missionaries have been 
preaching Christianity in Kangra 
District. This preaching is, however, 
, normal feature and not confined to 
Tibetan refugees alone. The litera-
ture distributed does not contain any-
thing denouncing Buddhism. 

(c) No; 

(d) There is hardly any caSe for 
Government to take any action in the 
matter. 

Soutb Indian Languages in Northern 
Universities 

.511 {§bri Tangamani: 
. !lbri Bhakt Darsban: 

W ill the Minister of Education be 
oleased to state: 

(a) the progress made about the 
,tudy of South Indian languages in 
the Northern universities; 

(b) what are the universities now 
teaching these languages; 

(c) what are the languages studied 
in these universities; and 

(d) whether the State Governments 
have extended their cooperation in 
this regard? 

Tbe Minister of Education (Dr. 
K. L. Sbrimall): (a) to (d). A state-
ment is laid on the Table of the House. 
[See Appendix II, annexure No. 10]. 
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SehCHII CamJ)u5 near Ludlow Castle, 
Delhi 

liS!) f Shri Ram Krishan Gupta: 
. l Shri Chuni Lal: 

Will the Minister of Education be 
pl,'ased to refer to the reply given to 
Unstarred Question No. 4491 on the 
4th May. 1961 and state the further 
progrf" made in setting up a school 
campus near Ludlow Castle, Delhi? 

The Minister of Education (Dr. 
Ii:. L. Shrimali): The land acq uisi tion 
proce£(!~ngs are still in progress. 

Army Act 

897. f Shri Ram Krishan Gupta: 
L Shri Chuni Lal: 

Will the Minister of Defence be 
,leased to refer to the reply given to 
Unstarn'd Questio~ No. 4492 on the 
4th May. 1961 and state: 

(a) whether Government have since 
consioued the proposal to amend the 
Army Act; and 

(b) if so, the result thereof? 

The Minister of Defence (Shri 
Krishna Menon): (a) The proposal to 
amend !he Armv Act is still under 
con~ideration of ·Government. 

(b) Does not arise. 

JUHnile Aid Bureau in Delhi 

8hri Ram Krishan Gupta: 
Shri Chuni Lal: 

Will the Minister of Home Affairs 
be pln,eed to refer to the reply given 
to Umtarred Question No. 4573 On the 
4th May. 1961 and state at what stage 
t, the proposal to start Juvenile Aid 
Bureau in Dell!" 

Tht Deputy Minister of HOllie 
Affain Uillrimati Alva): The matter is 
still )ln~r comideration of the Delhi 
Admi"I.1I'ation. 

Central Institute of E.ucatioa 

1199 f Shri Ram Krishan Gupta: 
. L Shri Chuni Lal: 

Will the Minister of EducatioD be 
pleased to refer to the reply given to 
Unstarred Question No. 4582 on the 
4th May, 1961 and state the date from 
which the pay scale recommended by 
the University Grants Commission for 
Central Universities would be enforc-
ed in the Central Institute of Educa-
tion? 

The Minister of Education (Dr. I. L. 
Shrimali): The matter is under cOn-
sideration. 

Coal Dumps in States 

r Shri Ram Krishan Gupta: 
Shri Chuni Lal: 

9 ... ~ Shri Snbbiah Ambalam: 
I Shri AnrobiDdo Ghosal: L Sardar Iqbal Slnl(1I: 

Will the Minister of Steel, Mines 
and Fael be pleased to refer to the 
reply given to Starred Question 
No. 647 on the 8th March, 1961 and 
state: 

(a) whether the scheme to create 
coal dtlmps in States for emergency 
has been finalised; 

(b) if so. the details thereof; and 

(c) what has been its et!ect on the 
indus!rie, and coal business? 

Tile Minister of Steel, Mines aDd 
Fuel (Sardar Swaraa Sinl(h): (a) Yes. 
The scheme has been accepted in 
principle by all the States. It has 
been put into et!eet already in U.P., 
Punjab and Kerala, and details in 
respect of others are being finalised. 

(b) and (c). Under the scheme 
planned movement in block rakes or 
half rakes takes place to selected 
stations, fixed in consultation with 
Stat", Governments. The scheme i. at 
pres",nt intended for the benefit of 
small scale industries and eonsum",rs 
of brick-burning coal and soft coke. 
This will enable comparatively lar,er 
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quantities of coal being moved under 
these categories. 

National Biological Research Institute 

991 f Shri Ram Krishan Gupta: 
. l Shri Chuni Lal: 

Will the Minister of Scientific Re-
search lind Cultural Affairs be pleased 
to ref~r to the reply given to Starred 
Question No. 642 on the 8th March, 
1961 and stale: 

(a) the details of the scheme for 
establishment of the National Biologi-
cal Research Institute; and 

(b) the nature of progress made so 
far in its establishment? 

The Minister of Scientiftc Rsearcll. 
and Cultural Affair, (Shri Humayun 
Kabir): (a) and (b). Details of the 
scheme for the National Biological 
Laboratory have not yet been worked 
out. 

Working of Multi-purpose Trihal 
Blocks 

Shri Ram Krishan Gupta: 
90~ J Sbri ChUBi Lal: 

. I Shri Hem Raj: 
L Shri Amar Singh Damar: 

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Unstarred Question No. 1109 on 
the 8th March, 1961 and state: 

(a) whether Government have con-
sidered the report on the working of 
the various multi-purpose tribal 
blocks; and 

(b) if so, the result thereof? 

The Deputy Minister of Home 
Affairs (Shrlmati Alva): (a) and (b). 
The Government of India have con-
sidered the recommendations of the 
Committee with regard to the limita-
tion and allocation of T.D. Blocks in 
the country. It has been decided to 
start about 300 T.D. Blocks in the 
'third Plan in the whole country, each 
block having an area of about 200 sq. 
miles, with a total population of 

roughly 25,000 and concentration of 
tribal population of 66-2/3 or more of 
the total population. The phasing of 
the allotment of T.D. Blocks durbg 
the Third Plan would be 10 per cent., 
10 per cent., 20 per cent., 25 per cent . 
and 35 per cent. in the first, second, 
third, fourth and fifth year respective-
ly. In the year 1961-62 it is proposed 
to start 35 T.D. blocks b the country. 

The recommendations made in the 
Report not only covered the working 
of S.M.P.T. blocks, measures to im-
prove their working and suggestions 
for starting more blocks during the 
Third Plan but also many other 
matters relating to the welfare of the 
Scheduled Tribes in general including 
various administrative, developmental 
and legislative matters. Most of the 
administrative and legislative mea-
sures suggested in this Report arE 
within the purview of the State Gov-
ernments. 

The State Governments and the 
concerned Ministries at the Centre 
have been requested to examine the 
recommendations and take action in 
the relevant fields. Final decision, 
regarding action on some of the re-
commendations made in the Elwin 
Committee's Report will be taken 
after the report of the Scheduled 
Areas and Scheduled Tribes Commis-
sion becomes available. 

Criteria for Backward Classes 

{ Shri Ram Krishan Gupta: 
903 Shri Chuni Lal: 

Will the Minister ot Home Aft'airs 
be pleased to refer to the reply 
given to Unstarred Question No. 1113 
on the 7th March, 1961, and state the 
further progre,5 since made in fixing 
the criteria for the determination of 
backward elasses? 

The Deputy Minister of Home 
Affairs (Shrimati Alva): The Govern-
ment of India have aecided not to 
draw up any all-India nst of back-
ward classes. It has been left to the 
discretion of the State Gevernments 
to choose their own criteria for defin-
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ing backward classes; but they are 
being informed that lri the view of 
t:1e Government of India, it would be 
bettcr to apply economic tests fhan to 
go by caste. 

Income-tax Arrear~ 

SOt J Shri Ram Krishan Gupta: 
l Shri Chuni La!: 

Will the Minister of Finance be 
pleased to state the total amount of 
inC"Ome-tax arrears as on the 1st 
April 1961 according to the Commis-
sione'rs' char~es? 

The Minister of Finance (Shri 
l\lorarji Desai): The information iot 
being collected and a statement giving 
t he required information will be laid 
on the Table of the House as early as 
possible. 

Transfer of State G9vemllleat 
Employees for Nen-Gazetted 

Central Cadre 

{ Sltri Ram Krishan Gupta: 
905. Shri Chuni Lat: 

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 620 on the 
8th March, 1961 and state: 

(a) whether the details regarding 
the proposal to filJ some vancancies in 
the non-gazetted cadre classes III and 
IV under the Central Government by 
transfer of employees of State Gov-
ernments have been fin"lised; 

(b) if so, what are they; and 

(c) when the proposal will be en-
forced? 

Tlte Minister of State in the Minis-
try flf Home Affairs (Shri Datar): (a) 
to (c). The details of the scheme 
have not been finalised yet as replies 
are awaited from some State Govern-
ments. 

Shuddha Ayuryedic Coursee ill 
Hanara" Hindu University 

r Shri Ram Krishan Gupta: 
906. ~ Shri Chuni Lal: 

:, Sardar Iqbal Singh: 

Will the Minister of Educatioll b9 
pleased to refer to fhe reply given to 
Starred Question No. 626 on the 8th 
March, 1961 and state: 

(a) whether the scheme to 
Shuddha Ayurvedic courses in 
Banaras Hindu University has 
finalised; and 

(b) if so, the result thereof? 

start 
the 

been 

The Minister of Education (Dr. 1[. L. 
Shrimalil: (a) No, Sir. 

(b) Does not arise. 

lltilization of Crude Oil 

{ Shri Ram Krishan Gnpta: 
907. Shri ChlUli Lal: 

Wi;] the Minister of Steel, MiD.es 
aDd Fuel be pleased. to refer to the 
reply given to Starred Question 
No. 628 on the 8th March, 1961, and 
state: 

(a) whether the seheme for utilisa-
tion of crude oil and natural gas from 
the oil fields of Gujar,;t has been 
finalised; and 

(b) if so, the details thereof? 

The MiIlister of Mines and Oil (Shri 
K. D. Malaviya): (a) and (b). The 
scheme for utilisation of crude oil and 
natural "as from the Gujerat oil fields 
is under consideration and its details 
are being worked out. 

Army Excesse. in Naga Area 

r Shri Ram Krishan Gupta: 
908. ~ Shri Chuni Lal: 

L Sardar Iqbal Singh: 

Will the Minister of Defenee be 
pleased to refer to the reply given to 
Starred Question No. 644 on the 8th 
March, 1961 and state: 
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(a) the result of the inquiry order-
ed into the allegations that certain 
army personnel had committed 
excesses in Naga arEa; and 

(b) the action taken thereon? 

The I\liDi;ter of DefeDce . (Sbri 
Krislma MeDOD): (a) and (b). Both 
the incidents at PURR and METI-
KUMI in the Naga area were investi-
gated by two military Courts of 
Inquiry. The reports are under 
examination. 
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Utilisation by States of Money for S.C. 
and S.T. and Backward Classes 

911. Shri Kunhan: Will the Minister 
of Home AJfairs be pleased to state: 

(a) which are the States that have 
fully utilised the allotted amount for 
the welfare of Scheduled Castes, Sche-
duled Tribes and Backward Classes 
during the Second Five Year Plan 
period; and 

(b) if the States have not fully uti-
lised the amount, the reasons therefor? 

Tbe Deputy Minister of Home 
Affairs (Shrimati Alva): (a) Out of 
the seven States from whom informa-
tiOn has been received, the Govern-
ment of Maharashtra have utiliseci the 
allotted amount in full. 
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(b) A statement is laid on the 
Table of the Lok Sabha. [See Ap-
. pendix II, annexure No. 11). 

Official Secrets Act 

912. Shri Pangarkar: Will the 
Minister of Home Af[airs be pleased 
·to state how many cases of violation 
'of Official Secrets Act were registered 
'or found out during February, 1961 to 
.June, 1961? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
One. 

Abduction Cases in Delhi 

913. Shri Pangarkar: Will the Minil>-
·ter of Home Allairs be pleased to 
state: 

(a) t.he number of reported abduc-
tion cases of married women and ur.-
married girls in Delhi during the first 
half of the year 1961; 

(b) how does it compare with the 
corresponding period of the year 1960; 
and 

(e) the number of women and girls 
recovered during the period? 

The Minister of State in the Minis-
try of Home Allairs (Shri Datar): (a) 
and (b). 

Mam'eil Women Unmarried girls 
1961 9 30 
1960 6 17 

(e) 
.\farried Women Unmarried girls 

196 1 7 26 
1960 17 

Development of Marathi Lanpage 

914. Shri Pangarkar: Will the 
Minister of Scientific Research and 
Cultural Allairs be pleased to state: 

(a) whether the Maharashtra Gov-
ernmmt have asked for grants for the 
development of Marathi language dur_ 
ing 1961-62 so far; and 

(b) if so, how much grant has been 
given? 

The Minister of ScientiJic Research 
and Cultural Affairs (8hrl Hamayun 
Kabir): (a) No, Sir . 

(b) Does not arise. 

Promotion of Mrathi Drama 

915. 8hri Pangarkar: Will the 
Minister of Scientific Research anti 
Cultural A1fairs be pleased to state: 

(a) whether the Sangeet Natak 
Akademi has given grants for promo-
tion of Marathi drama during 1960-
61; and 

(b) if so, to whom and the amour.t 
of assistance given? 

The Minister of ScientiJic Research 
and Cultural A1falrs (Shri Humayun 
Kabir): (a) and (b). Yes, Sir. The 
following institutions:-

Name of th~ institution Amount 

(R,. ) 

1. Maharashtriya Kalopasak, Poona 1,500 

2. Bharat Naty. Samshodhan 
Mandir, PODna • 2,000 

3, Rangbhoomi, Bombay 2,000 

4. Theatre Unit, Bombay 2,000 

5, Natya Sangh, Bombay 27,000 

6. Indian National Theatre, 
Bombay 5,000 

7, Theatre Group, Bombay 1,000 

Sports Stadia in Molfusil ToWDS 

916. Shri N. M. Deb: Will the! 
Minister of Education be pleased '" 
state: 

(a) whether Government have got 
any proposal to construct sports stadia 
in' Moffusil towns during the Third 
FiVe Year Plan period; and 

(b) if so, whether the construction 
of sports stadium at Jhargram in the 
district of Midnapore, West Bengal is 
included? 

The Minister of Education (Dr. K. L. 
8hrimali): (a) The Govenrment has 
a scheme to finance the construction 
of a few small_size utility stadia cost-
ing not more than Rs. 1 lakh, exclud-
ing the cost of land. The Government 
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grant in each ca5e is limited to Rs. 
25,0001- or 50% of the cost of cons-
truction, whichever is less. 

(b) No proposal has so far been re-
ceived for financial assistance for the 
c~nstructiOn of sports stadium at Jhar-
gram, in the district of Midnaporc, 
West Bengal. 

Shaktiman Trucks 

917. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to 
state: 

(a) what is the production of 
Shaktiman trucks up-to-date; 

(b) what 
truck parts 
and 

is the per centage of 
manufactured locally; 

(c) what is the price of thiB 
Shaktiman truck? 

The Minister of Defence (Shri 
Krishna Menon): (a) Up to the end 
of July 1961, a total of 2050 Shakti-
man Trucks have been completed. 

(b) The indigenous content of the 
vehicles in production is approxi-
mately 43%. This will increase 10 
57.4% by the end of the current 
financial year. 

(c) The actual cost of a Shaktiman 
Truck complete with Rear body and 
Military fittings, for the financial 
year 1959-60, is Rs. 37,368.81 nP. 

Finance Minister's visit to Orissa 

918. Shri Kunhan: Will the MiniB-
ter of Finance be pleased to state: 

(a) whether he visited Orissa State 
any time during the month of May, 
1961 ; 

(b) if so, the places visited in the 
State; 

(c) the time spent in those places; 
and 

(d) the expenses incurred thereon? 

The Minister of Finance (Silri 
Morarji Desai): (a) Yes. In his pri-
vate capacity. 

831 (Ai) LSD-4. 

(b) Jharsuguda, Sambalpur, Bar-
garh, Bolangir, Kantabanji, Banga-
munda, Titlagarh and Sundargarh. 

(c) About 5 days. 

(d) Question does not arise, since 
the entire expenditure in Orissa was 
borne by the President, Utkal' Pra-
desh Congress Committee. The ex-
penditure On travelling to and from 
Orissa was borne by the Minister him-
self and not by Government. 

Naval Excursions 

919. Shri Kistaiya: Will the Minis-
ter of Defence be pleased to state: 

(a) the amount spent during the 
last three years on Naval Excursions 
which are held yearly for the M.Ps.; 

(b) when the same is likely to be 
held this year; and 

(c) mode of selection of M.Ps. for 
this? 

The Minister of Defence (Shri 
Krishna Menon): (a) to (c). No 
Naval Excursions as such are held 
yearly for the Members of Parliament, 
and the question of expenditure in that 
connectiOn does not therefore arise. 
Exercises are, however, conducted 
annually in September to assess the 
operational efficiency of the Fleet 
during the Fleet's passage from Cochin 
to Bombay. A few Members of Par-
liament are invited in consultation 
with the Department of Parliamentary 
Affairs to witness these exercises. 
Their number is necessarily limited 
according to availability of spaCe on 
board the ships. These exercises aTe 
scheduled to be held from the 19th 
to 23rd September this year. 

Contracts with Foreign Countries 

920. Shri Kistaiya: Will the Minis-
ter of Defence be pleased to state: 

(a) the total number of contracts 
which Ministry of Defence are having 
at present directly with the different 
countries of the world; 

(b) the total amount of foreign ex-
change spent over them so far; 
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(c) what are the countries which 
are interested in the export of goods 
prepared by Indian ordnance factories; 
and 

(d) the total amount earned by 
means of this during the last two 
years? 

The Minister of Defence (Shri 
Krishna Menon): (a) 23. 

(b) Owing to the classified nature 
of most of the contracts, it is not in 
public interest to disclose information 
regarding the total foreign exchange 
involved. 

(c) and (d). Several countries are 
interested in the purchase of goods 
manufactured in Ordnance Factories. 
It is not in public interest to disclose 
the names of such countries or the 
total amount earned thus. 
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School Hostels in Orissa 

922. Shri Chlntamoni Panigrahi: Will 
the Minister of Education be pleased 
to state: 

(a) whether the Central Government 
have sanctioned any loan to the Orissa 
Government fOr the construction of 
school hostels during 1961-62 so far; 
and 

(b) if so, the amount sanctioned for-
various institutions in Orissa durin~ 

1961-62 so far? 

The Minister of Education (Dr. K. 
K. ShrimaJi): (a) No, Sir. 

(b) Does not arise. 

Aid for Students' Tours in Orissa 
923. Shri Chintamoni Panilrrahl~ 

Will the Minister of Education be 
pleased to state the names of the ins-
titutions in Orissa State which were 
given financial aid for student's tours. 
with amounts to each during the years, 
1959-60, 1960_61 and 1961-62 so far? 
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The Minister of Education (Dr. K .. 
L. Shrimali): 1959-60. A statement 
is laid on the Table of the House. [See 
Appendix II, annexure No. 121. 

1960-61. Information is still awaited 
from the St'! te Governrnen t. 

1961-62. NIL 

University Course on Non-Violence 

92~. 
J Shri P. G. Deb: 

Dr. Ram Subhag Singh: 
1 Maharajkumar Vijaya 
l Ananda: 

WiI! the Minister of Education ioe 
pleased to state: 

( a) whether there is any proposal 
to introduce a university course on 
non-violence and Mahatma Gandhi; 
and 

(b) if so, the action taken in the 
matter? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) and (b). A sugge.s_ 
tion in this regard was received and 
was brought to the notice of the Uni-
versity Grants Commission. 

Arrest of Pakistanis in Karimganj 

925. 

r Shri P. G. Deb: 
J Dr. Ram Subhag Singh: 1 Maharajkumar Vijaya 

Ananda: 

Will the Minister of Home AJJair~ 
be pleased to state: 

(a) whether eleven Pakistani 
nationals were arrested near Karim-
ganj fOr having trespassed into t:k 
Indian territory in June, 1961; and 

(b) if so, the stepS taken to tighten 
the border security arrangements? 

The Minister of Home Affairs (Shri 
Lal Bahadur Shastri): (a) Yes. 

(b) The steps that have already 
been taken and are being taken in-
elude-

(j) strengthening the border out-
posts and check-posts. 

(ii) increasing the mobili Iy of the 
border outpost personnel. 
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~~~q 1ffT ~ iif<'I'R 'lit '!"iT 'fi~ 
f.!;: 

('!» W ~ " ~ f'!> m~
mr'litf~~'litm~;;fr ~ 

~ it flImit ~, ~ ifi'IJ ~ 
~l'f{L ~ 

(@) 1ff~ ~, <'fT ~ m ~-
00 if; ij11f 'fl:!T ~ ~ ~ 11<'1' (f<IT 

'!>" 'lit l'f{ fifm ..n~ 'lit 'lfilrn:~m~ 
'filT ~ ? 

~~-<tirli lilfi (o.t'r 'l'fU iI'~'!' 
~R'T) : ('f') ;;fT 

(@) ~~-~mii lIi'f 

~ if(1f ~ 'f tlf'IT lfiT l'ff tlf'IT 

m.. if; ~ ~,ooo 

~<i'r'f;w ~~,oo.ooo 

~~1~ ':(~,~o,ooo 

~;rT ;;fr,,~<: ~\9,~o,OOO 

oo~~ ~,o 0 0 

~ ~<:TifT ~,o 0 0 

~ ~ ~,oo,ooo 

Jimor ~ <:TifT ~,o 0 0 

~ ~ ~ n,oo,ooo 

~ <ffin: ~,~o,ooo 

'fi'i'ffuilT ~ um ~ ~,o 0 0 

~,ooo 

~O!OO,OOO 

~,¥o 0 

~¥,~'(,ooo 

~o,oo,ooo 

~,¥oo 

,:(,¥oo 

':(,~¥,ooo 

,:(,¥oo 

~,t.90JO 0 0 

txo,o 0 0 

~o,ooo 

t ~ t· ISfT lfio ~o I"'I'("'~ : HI 
~~,.,.;/q 1ffT ~ 'l'ffiir 'liT '!i' f[ 'fo~if 
f'fi' : 

('fi') W l;f~n:: il' ~ 1l'mnl 
i't~~~~~'fi'T~ 
f'!;l;rr ~ ; 
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(@) ~ ~, aT f~ ¢fTW:Il 
if ~ mrr it 'flIT ~ <tT ~ ; ~ 

(rr) 'flIT iT ~ f~ ~ ffi 
iIi"~<:«T 'fit ~"ffi ~ <ri'11'IT 
:;rriim ? 

lJ~·",d ~;r~ Ii n'VI'-'ri;f,' 
("-If q'\nl<:) : ( 'Ii" ) ;;ft ~ I i'if'fo"[ 
~ '-3 l1T"f, ~ t. ~ ~ 'fit ~ o;q~ ~ 
flpn rrm "'" ~~iT ~ W'Im, ~ 
~ ~, ~ it m ~ f"!11A" <tT 
~ ;ft ;;rrii ~ ~ ~ '1.if 
~ o;q'W11 if ~ f'li" m~ ~ 
~~~lIT~;;rr;fc!;~ I 

("I') '['J f<m:'lT ~ ~ ~ 
~I ~~ij~~~ 

~~f'fi'lIT;;rr~~fif;~~ 
'R m ~ ~ f~ lr.rr 'f>~ I 

t~~- "1l llio ~o ~ : 'flIT 
~-llilq ~ ~ ;rnf.t <tT 'mT ~ 
f.ti: 

('Ii") ~ ~, ~ t q If>l "lffi<I' 
~~~~f<fNor~ 
~ij~~ <NT~ 

~ lfI1ffl ~ ~ ; ~ 

( @ ) ,,'I' lf1l1<'Il 'li"T ;;rro ~ ;;r;;;ft 

f.r;rcf.t ~ fuii ~i!i"l<: 'flIT ~'"iilT 
'I><: W ~ ? 

:r, <!-llilq' 'ri~ 1i n'VI' 'ri'lf( (,;it 
~) : ('Ii") .m: (@l. ~ ~ 
If'{ .r+n '1C<1 <n: <'ii ~ rrm ~ I 
[tf~1i ~ ~ , lII'~ ~~1tI 
n] 

tH- """1' llio ~o ~~ : 'f!l1 
,!~-IIi(q tf;;T ~ ~ <tT ~ n 't. :FT 
fili" : 

('Ii") lIT-il, Z t q ~ ~ <I'fi' "lffi<I' 
~ tr.I'c 'l; m m 'llTlT ~ it ~ 
~ ~ ; 

(@ ) ~ ~ ~, aT ~~ 'flIT 
<f,f{lJf ~ ; ~ 

(rr) ~ mrr it ~ 'flIT ~. 
'fliT 'f>'1: -W ~ 7 

,!~-IIiI'Ii 'ri~ Ii ~~ ("1l 
~): ('Ii") ~ ~ I 

('1i) ~ (rrl.~ ~ ~ 
w.ftrr ~ ~~ ~lIf,lf ~ ~ rr;;rc 
mq; ~ ~ ,,!if ~ 'lWIllf>l ~ it 
m ~ rn i!i"T ~ ~t.~~-~~ 

~~~I 

Stores Manufact1U'ed in Ordnance 
Factories 

934, Shri Chuni La!: Will the Minis-
ter of Defence be pleased to state 
what machines are being manufactured 
for civilian use in the factories under 
the Ministry of Defence? 

The Minister of Defence (Shri 
Krishna Menon): Machines which are 
now being manufactured in Ordnan ... 
Factories include:-

( 1) Precision Tool Room Lathe, 

(2) Capstan Lathe 21" 
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(3) Capstan Lathe li". 
(4) Hydraulic Surface Grinder 

24." 

(5) Tool and Cutter Grinder. 

(6) Mechanical Surface Grinder. 

(7) Hydraulic Hand Press. 

(8) Tool Grind.er 14. 

(9) Hydraulic Hacksaw. 

These are also available for civil 
sector after meeting Defence require-
ments. 

~'lA'lJ.~ 

t~~. o;fr lfio "Ito ~m: <m 
I! ~-Ifi I Ii lilft lf~ ;r;f.t ~ ~'fT m 
i'<f;: 

('Ii") <m ~ " ~ i'<f; ~-'fiTli 
~'fiT~~~"T 
~ 'fiTlf ~ i't 'Ii"«fT ~ ; 

(@) 1lfu ~, m <m ~ f~T i't 
!jf1lifT 'fiTlf m if; ~ ;;rru i'<f;1i' 
;;rrtt.r ; m.: 

UT) 1lfu ~, ~) 'Ii"<r ~ ? 
,!~-IfiTq q!lfT\'fq" q "{17!f..q~ (o;fr 

~) : ('Ii") ~ it ~ ~1 (f'ff 
~~if;l;~it~'Ii"f,f 
if; ffilf, ri;;ft if; ~, ~ 'fiT 
wi\1T f~ ijfiID ~ I 

1. Jadavpur University 
2. Delhi Polytechnic, Delhi. 
3. 12 centres organised by 

Defence Ministry at Delhi, 
Kanpur, Dehradun, Calcutta, 
Poona, Banga10re, Secundera-
bad, Cochin, Jodhpur, Jalba1-
pur, Bombay and Ahmed-
nagar. 

Evaluation of Basic Education in 
Delhi 

937. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
refer to the reply given to Unstarred 
Question No. 806 on the 2nd March, 

(@) lirllT 'fiTlf~l 'li"T, ~ 
~T if; ~~, oiif;;ft if; ~ 
f~T 'fiT -:a-rlllq m if; ftI<f ~ 
W~ 'f~ ~ .,-ru "" f<::li tTli ~ 

(q) ~ ~~~ I 

Employment of Diploma-Holders in 
Engineering 

936. Shri Chuni Lal: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased t~ state 
what arrangements have been made 
by Government to provide employ-
ment a. apprentices to First Clas, 
Diploma-holders in Engineering at 
places where facilities for higher 
training in Engineering exist on part-
time basis to enable them to improve 
their qualifications by taking the 
Degree of B.E. or Associate Member-
ship of Institute of Engineers (India)? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): No special arrangements 
have been made by Government to 
provide employment to diploma-hol-
ders in order that they may undergo 
degree or equivalent courses on a 
part_time basis. However, facilitieo 
have been or are being organised for 
diploma-holders and other qualifiet 
candidates, who are already in em-
ployment or are working as appren-
tices to undertake part-time course, 
that will enable them to prepare for 
a degree or equivalent qualifications as 
follows:-

Degree of the University. 
National Diploma. 
Courses to prepare for examinations 

in Section A and B of the Institute 
of Engineers (India). 

1961 and state: 

(a) the progress made by the 
Assessment Committee set up by the 
Delhi Education Directorate to 
evaluate the progress of basic schools 
in Delhi in completion of its work; 
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'(b) if so, whether any report has 
been submitted by the Committee; 

(c) if so, what are the recommen-
4ations;and 

(d) the aeiion taken thereon? 

The MiBister of Education (Dr. 
&. L. Slu'imafi): (a) The Question-
naire on .the working of Basic Schools 
has since 'been circulated among 853 
schools (Basic) with the permission 
Df Municipal Corporation of Delhi 
'UDder whose administrative control 
these basic schools are. So far only 
276 schools have returned the Ques-
tionnaire duly compiled. The Mem-
bers of the Committee have also 
visited some basic schools and elicited 
.certain information from teachers, 
students and the parents. The report 
(If the Committee will be available 
(lnly when information as asked for 
in the Questionnaire is received from 
the remaining basic schools. The 
work is in progress. 

(b) No, Sir. 

{c) and (d). Do not arise. 

.JalJianwala Bagh Memorial 

~38. Shri D. C. Sharma: Will the 
Minister of Sclentiftc Research and 
Cultural Affairs be pleased to state: 

(a) the further progress made in 
completing the work of Jallianwala 
Bagh National Memorial; and 

(b) the total expenditure incurred 
thereon so far? 

The Minister of Scientiftc Research 
and Cultural Affairs (Shri Uumayun 
Kabir): (a) The Memorial was 
inaugurated by the President of India 
on 13 April, 1961. 

(b) Rs. 9,25,000 approximately. 

Coal Exports to Pakistan 

939. Shri D. C. Sharma: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) the total tonnage of coal 
exported to Pakistan during 1961 so 
far; and 

(b) the total tonnage of coal pro-
posed to be exported during 1962? 

The Minister of Steel, MiBes and 
Fuel (Sardar Swaran Singh): (a) 
591,000 metric tons upto the end of 
June, 1961. 

(b) Under the Indo-Pakistan Trade 
Agreement (1960-62), which is valid 
upto March 1962, about 396,000 metric 
tions of coal are expected to be export-
ed during the first three months of 
the year 1962. 

Schools in Delhi 

940. Shri Koohan: Will the Minis-
ter of Education be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 4-143 on the 1st May, 1961 and 
state: 

(a) the number of Primary, Junior 
Basic, Senior Basic, Middle and Higher 
Secondary Schools in Delhi where 40 
or more teachers are employed; and 

(b) the number of students in each 
school where the staff is more than 
40 teachers? 

The Minister of Education (Dr. 
K. L. Shrimall): (a) 43. 

(b) A statement is laid on the Table 
of the Lok Sabha. [See Appendix II, 
annexure No. 14]. 

fu:<;rf ~ ~ ~ Jf ~ " 
~f~ 

t)f~. q't 11\'0 'lto ~''1:f 'PH 
mn ~ ~ ~ <tr i"tT ~ fit; : 

('!» ~ ~ ;;t ~ if ~ 

~, ~t~~ ifi't ~ f'RR ~ 
~ oj' ;:;rT~if'i'fi'f~~; 

~ 

(~) ~ fq~ ifi't ffi; 1l~.n 
it ~ ;;if.t <tr 'flIT ~ ...m 'IH ? 

mn~ (T!O lI\'To ""o~) 
('!» ~ ~c; I 
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(l;f) 1:I'Q ~ ~ "ffT<: f.ftrq 
~ ~ m<ft ~~ if; "S[$fi\1:r 
~'1f it ~ ~ ~1; ft1il" l1"~ or.wt 
<tT QjfqPH a"mft tf'f'f'lm l11:;r.rf it <tT 
l1i ~ I 

~f ~ "f~ ~~" snl{~ 
f~QT('f<l 

t Y':(. qi 1110 ~o q-rl'l'<f'rq: 'flU 

f~ffi lfi"ft 1:I'Q orffi'l '1» 'l''fT 'I>~it f'l> : 

( 'I> ) f~;;r) -it~ ~ f~;;r) ~ ftiJ 
f'l>if'l "S[r<ril:r'!> n..aR'll' ~ ~ tfril' <tT 
Qlfqf<rr ~ ~; 

(l;f) 'flff 11~~~ it "", "'~<-t It 
'!iT~ l1llf'IT or~ ~; -it, 

(l'J) 1:I'f~ ~, ('IT '3''1'1» ~'lr«ff 

'flU ~ ? 

fu4tT "Iff (.-to l1li0 "'10 "'"Iff"") : 
('I» YoY I 

('!f) orr, ~ I 

(l'J) ~if ~ :aocrf I 

f.(~ ~i tl'q fu~ 

tY~. "'" 1110 ~o 1fT\'I'~: 'flU 
mm ~ 1:I'Q <rnR '1» 'l"1T m f.f; : 

('I» ~t<,o-q if~"'~'lfmif'l> 
~-~ ~ '!iT ~-f'!>"f f'l~qf'l\\l1<1lft 
if ~if if; ftW 'Il;;f l'fll; $ 

(~) if melf'!> f'!>"f-f'l>if fqqlft 
",ftW..r~l'fll7 

fu4tT Ii~( (.-t 0 11110 "'10 "'(Iff""() : 
('I» $ ('!f). ~ Il;m(f <tT ;;rr 
~) ~ ~ ~r 11+nf 1'f'l1T-qcor '1', ~ 
~~ml 

'tI"I'I"if 11fi{.I<'l"~ ~ III( ~~f 
~1ltTlT 

tYY. "f 1110 ~o "fjl'l'ir<t: 'f«T 

mm lfi'ft 1:1'~ <rffi'l <tT 'l''fT 'I>~it fif> : 
( 'I> ) if;';<r'f1:f ",f<t<rr<1'1:f ~~ if; 

f~ Wf'WT 'l>T "fI!4 m if; ftW ~
"'" it 'flU 'l>W llTlf'IT il'f~ ~; $ 

('!f) llf~ ill. efT '3'lNiT fqq, 
~ 'f!fl ~? 

f~m IilTT (-no 1IIT0"'(o qTlffi'ff): 
('I» -it, ('!f) it'i\)1f m'f'lT<1'lf ~

<1'1:f if f~) 'r'J~ fifllfl1"if 18:1 fr '!fm) 
m(fT ~ ~ ~ 'r'~ ~ f'lT.fForl'!fif 
'3' ~~!fT '1» 9J:, 'l>mT QT : 

( ~) +rm '!iT OlfTif it in:~ gil; 
fttft ~'fi'f 'fir '!fiR ;;IT +rim 
~"'" if; ~~it 'fill1' it fu-1l; 
~felef ~ I 

( .. ) +rf~(f ~"'" it ~lfl"T£fT if 
'1>111 'H'l qr"TT it fore!; 11I'lTNf 

~fq '1» 'J:.fT g~ '};f'fii '1» 
'!fit~ I 

1h:-nr~ sn~~ ii'lo ~o 'i~ 
tYv,. q"; 1110 ~o qf<'f.~: 'flU 

fum lfi'ft ~ <rnR <tT 'l"1T m 
f.f; 'fi"M-""if fr ~ ~T<1'1:f ~ orT 
f'!>~.;ft (.n:-fmifif>~);;fio ~o, 

~o Il;o 1:fT W'li ~ '!iT ~'l <tT ~
lfffi ~ ~ ? 

fumlill1 (.-to 1111 0"'1'0 "''I'I.n-) : 
~i'\'f Tl;'!>f~ef '1» m ~ ~ $ 1:1''<1 
11l1"1:f 11+rf-<m1 'f"l: ~ ~ me!;ITT I 

11(~~ ~ .ro·m 
tYf,. ",( llio ~o "",,;i\"If: 'f!fl 

fum ~) llQ <rffi'l '1» 'l"1T ~it fif> : 
( 'I> ) 'f!fl 11""" it 1'fTIf.t ~ ~ 

q-nIT ~ fif; ~ ~ 1F1't>:R <t>"t 
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~~ ~"f <ro&rl 'fi"T, ~~:'r f'fi" ~ 
it .fto ~o ~ ~N'f; m;:rr ~,~o ~o 

;f; ;ro;r~ m'fT 'lf1'Tl: ; 

(<if) ll"f1I" ~L<iT ~ it ~1I f~ 
it 'flIT 'fi";lf 'OOfllT ~; m<: 

(iT) ll"~ ~'!:T'ffi +rllf ('fi") 'fi"T 
'0'11: 'f'fi"lmll'fi" \'[T fiT 'fll"1 ~ nr 
sr~if 'H f<l";m: 'fi""M'r ? 

f~qnq'lf! (no 'fi"To ""10 '.;fl''''I<'f!) : 
('fi") +rR:iJ ~{<m: it fv~t ~!f 
~if 'fi"t ~rf\l:<!f ~if 'la&rr if; f~ 
~ iffr 'Ito ~o if; f~t ~n: ~ ~q 
m'fT ~ q~ Q;lfo Q;o if; ~n: if; ~lf~&r 
'Iif I ~~ Q;lfo Q;o if; ~lf~<:T lW'!fiIT 
sr;H' '1>':"1" ij; ~><r."l 1J ~ 'ffT 'fit{ 
~I'f srrciJ 'f@ g!IT ~ I 

(<if) srH 'f@ 'OO'IT I 

(iT) it""t 'ffT~ sr~n sr~ Q't"l" ~ 
~t 'lllfl'fl!~f iffr ~:r ~ ~ ~ '!if: 
~ f'fi1<T orr ~~ ~ I 

f~~cm:rQf ~ ft-n fuqn -.;1 
1Jr~ 

t)(l9. ~ -';0 ~o 1Jr<'f~ : 'flJl 
f ~qn 1Ji' ft ll"i!" ifiIT"I" 'fi"t '!i'lT 'fi"~ if f'fi" : 

('fi") ~~ if; ~if m ~ f~
<'flii it RTiJ~ m<: RTiJ'fi"T;;n: imlr ij; 
fu'q f~ 'fi"T m"ll"l1 ij; ~ ij; 1f'l it 
~orr{ ~ ~ .. ~ <:r~ mif f<w ~; .;n: 

(<if) mm~it~~<'I'II' 
~ ~T +rf'f~ it ~ 'ffT ~11 iRT'fT 
'IT@" ~ .;n: 'Oift ilm 'fi"'f <:r~ itm '1>':"1" 
'fi"t WIm'fT ~ ? 

f~qnli~ (no -';10 <'1'10 ~",,;::ft) : 
('fi") ~~ (<if). ~"I'lT Q;'fi"~:r~ ~I~ 
~ !!ft~ 11'1T ~1111 ~-'W'T ~ <:l!f ~t 
~tl 

f"~'fff({.jmQf " ~ fuen 'lIT 
r~ 

t)(e:;. "'l1 1110 ~o 1J1""~" : 'f!JT 
fmn 1J?'fr ~ 'lOT ;f.t FIT ~ f'f; : 

(~) <rn ~ it nr if"RI 'fi"T 
~ riW'T f'I;1n" ~ f'f; ~ f~
~ it fit;cf.r fu&l'fi" ~ ~ ~ 
~~~I~; m<: 

( <if ) 'f!JT nr ~... it fmr'f;T 'ffT 
'fit m~ ~ fuen ~ ij; ~ ~ it 
~~~~? 

f~qnlilfi (~IO If(, ""10 "'lr.mn-) : 
('fi") m<: (<if).;;ft", ~ I 

~ " ~ ;nf.f~ 'A''h: 'I'1funf~ ~~ 
-.;1 smT;ft 

t)(t. ~ -';0 ~o 1Jr<'f~ : 'f!JT 

mn 1J?'fr ~ ~ ~ FIT ~ f.!; : 

('fi") 'f!JT ~ ~ if ~ 
~ t q ~ srrtnr Qlit <rni'T ~ ~ 
~ it ~ ;f.t ~ m<: ~r
'fi"<'f~;f.t~~fum~ 
rnT ~ -.rrifrrr; m<: 

( ~ ) ~ 'Iif <it 'flif 'Iif ? 
mnli!ll" (no 'lITo ""To "'l"",,") ; 

('fi") .;n: (<if). fuen ~ it fur-
l'<f<: ~tX\3 it f~ m<: ~ Wffi! 
~ij;~.n:~it~~~ 

~1<:~~~sr~'fi"T~
~ flt;In' I ~ ~ ~~ 

~~~it~~'fi"T 
~ ~ ij; fu"if ~ ~ ~r ~, 
~~~ ~ f'I;1n" iTl1T ~ f'f; ~ 
~~lmi;;r~~1 

:ijm f'f; ~ it f'I;1n" iTl1T ~. 

~~~it+rTiT,! r 
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~'f> ~ ~ ~ woo: mil" tn: 
~~'f>~T~1 

u o. '*" 'Ii 0 ~ 0 '""'~"' : 'f1IT 
fmfT lP-ft ~ ~ <tT Of'IT m fit; : 

('f» 'f1IT fum 'f; ~ ~ fi:Rr-
.oq1:ffiT ~ ~ t1{ ~; ~ 

(~) t!fu: ~ ~) '3'Jfl; ~ 
.. fcrtn:T 'f1IT ~ ; 

fmn "lfl (~o 'liTo ,,"0 ~I,""fi): 
('f» fum 'f; ~ ~ f~ 
~~t1{~I~~ 
~ <tT IU~I"''1I ... 1 'f; ~ ~ t1{ 
~it~~~'f>TlTOOf~~ * ",>iT ~~ ~ 'IfT~
f.q(f·~ if ~ ~ mp!WIT 
'f;~'f;~~1 

(~)~~'f;~~~ 
.~~'f;'IR~~m~'f>r 
~~I~~~~lf'liTl: 'f; 
~"ln~~1 

E.~t. 'lTT ... o 110 '""'~: 'fill 
.~ lP-ft ~ ~ <tT 'f'IT m fit; : 

('f» fum~~-~~ 
~~ (~<iT) imT ~-~ 
·~'f>TftRrif~'llU~~ ; 

( ~ ) ~~ fum if 'f1IT m., g~ ~; 
.~ 

('T) ~ '!i1+f if ~ Of ~ 
~~ ~ ~ ~ If'liTl: ~ 
;;mIT ~ ? 

f~ ~~) (~TO 'liTo ,"0 ~): 

('f» fum ~ if Wf'IR '!i'r 
f'1"+.[;it lit~~· ~ <tT ~ :-

~. ~I<'f![ ~ '!i'r ~ 
~ .... h~~'f>T~~ 
SiRfu<i> "~!lIl if ~...t<: If'f>T~'1" I 

'I. ~ ~;m f~ if 
~q m<: W!>m'1' ; lit~;;rm * ~ 
~-~il;;~ ~ I 

(~) ( >;f) ~ .<:TIt<f rmrofl 
~ 'A'~<I' If lPTfiof 

(n ~itf~., ~ 'f; 
~, f.rQn:, ~ m, q'""" ~ 
~ :am ~~ if ~IR<T ~W<'flft 'f>"t 
~'!i<:~Tt1{~ I 

('I) ~~'f;f<'flf~~ 
f.r<Trf 'fit t1{ ~ ~ \I'1'IR rn qf<';f 
m+l~ (it~) ~ mcr-
f~ .... 1<: ~ ~m <tT *~ 
~ if 'fie f~ 'Till ~ I 

~. \I'1'fR rn qf<';f ~ (~
~) if m m'f'li'm ~a;fi \I'1qm;l 
'Ii't~<IT~1 

't. ~m;;r'f;~~~ 
00 ~m 'f; ~iI'<r it 'fi1'iTmc: JrRf 
rn 'f; f<'flf ~ « '1"'~ 
"11ft ~ I 

X. mfl'lf'f> ~ 'f; f<'flf ~ 
m~~ (~) 'IfT~ 
~~RmtfllT~ I 

~. ~lR<Tmm<'flft'f;~~ 

m<!i <tT ro~~ ~ <IT t1{ ~ I 

('A'I) \;" ~1'1':1' If);;'-;r[ 'I ~ J;Ii .~q" 

~!ffTfif 

~. ~ wrnr'!il «!f~ f'1f<rom 
(rnt) <tT~'fiT;;{[~~ I 
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";(.~ imT ~ ~ 
~ q;:: Wll" f",fClmq'l ~ on~ 
"I"f -ow ~ I 

~. mof",fCl~I~I~'ii:t~"ITtfiff<m
'!1l': ~ imT ~ m q;:: ~ 
mij;~oo~~~,~~ 
~~~ij;~$~~~ 
~)q-~l"J1tT~1 

(q) q~ ~~ ~ 

m i:t ~ ~ ~<fin @rfu 
$ W!f ~1 q;:: ~ ~ 'lit 
frrqf~'Ii<:ij;~ ~'Ii<:f"'f!!T 

~"1 ~ 

q,..,..,. .r~T ~ 

~ ~ ~ ~ 7dOffi, if11'\f.l; 
~ m @" wr.r i:t .m "IT ~r t I 

~ne and Two Naya Paisa Coins in 
Banaras 

r Shrimati Da Palchoudhuri: 
953. ~ Shri Rajendra Singh: 

l Shri Naval Prabhaitar: 

Will the Minister of Finance be 
pleased to state: 

(a) whether Government of India's 
attention has been drawn to recent 
newspaper reports that one and two 
naya paisa coins have become scarce 
-and are black-market commodities in 
Banaras (U.P.); 

(b) whether any enquiry has been 
ml!<ie or any steps taken in regard to 
this matter; and 

(c) if so, the details thereof? 

The Minister of Finance (Shri 
Morarji Desai): (a) to (c). Enquiries 
made by the Reserve Bank of India 
-do not indicate that one and two naya 
paisa coins have become scarce in 
Varanasi. In recent months there has 
been a general rise in the demand for 
small coins in several parts of the 
country and the working hours of the 

mints have accordingly been increased 
from the middle of April, 1961 to 
meet the additional demand. 

Convention for the Deaf and Dumb 
in Delhi 

9St. 8hri Shree Narayan Das: Will 
the Minister of Education be pleased 
to state: 

(a) what were the important sub-
jects discussed and important recom-
mendations made by the convention 
for the deaf and dumb recently held 
in Delhi; 

(b) whether the recommendations 
have been considered by Government; 
and 

(c) the nature of decision taken? 

The Minister dl Education (Dr. 
K. L. ShrimaJi): (a) The following 
important resolutions were passed by 
the Convention of the Teachers of the 
Deaf in India: 

(i) That the teachers who attend-
ed the Conference as del ega tes 
should be considered as on 
duty by the State Govern-
ments and managements of 
the schools concerned. 

(ii) That a three-roomed suite 
should be provided by the 
Government to locate their 
office, library and information 
bureau free of cost. 

: (iii) That recruitment of the 
teachers for the schools of 
the deaf should be restricted 
to those who received train-
ing in the recognized training 
centres. 

(iv) That inspection of the 
schools should be made by 
nersons who are already in 
the line and the Convention 
offers free services in this 
regard. 

(v) That the Ministry of Educa-
tion's suggestions on the 
service conditions of the 
teachers should be imple-
mented immediately. 
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(c) The Government of India are 
concerned with the resolutions at (ii) 
and (v) above. 

With regard to the resolution at 
(ii) above, th" Convention is being 
advised to make a formal application 
giving full particulars. The applica-
tion will be considered when received. 

As regards (v) above, the recom-
mendations of the Central Advisory 
Board of Education regarding advance 
incre~, 2'1ts and a special pay to 
teachers working in schools for the 
deaf in India has been forwarded to 
the State Governments for considera-
tion. 

(b) Yes, Sir. 

Pay Scales of Assistants 

955 f Shri Hem Barua: 
'\.. Shri M. L. Dwivedi: 

Will the Minister of Finance be 
pleased to refer to the reply given to 
Unstarred Question No. 241 on the 
17th February, 1961 and state: 

(a) whether Government have now 
taken any final decision on the repre-
sentation of the Assistants' Associa-
tion in regard to the revision of scales 
of pay after the acceptance of the 
recommendation of the Pay Commis-
sion; and 

(b) if so, the details thereof? 

The Minister of Finance (Shri 
Morarji Desai): (a) Yes, Sir. 

(b) Aft"r very careful considera-
tion of all the relevant factors Gov-
ernment have decided that it is not 
feasible to improve the 'revised' scale 
of pay already prescribed on the 
specific r"commendation of the Pay 
Commission. 

Aid from Canada for TIlird Five Year 
Plan 

9541. Shri D. C. Sharma: Will the 
Minister of Finance be pleased to 
sta.te: 

(a) whether any offer of assistance 
to India's Third Five Year Plan has 
been received from Canada; 

(b) if so, the amount thereof; and 

(c) the way in which it is proposed 
to be utilised? 

The Minister of Finance (Shri 
Morarji Desai): (a) to (c). At the 
Consortium meeting held at Washing-
ton between May 31 and 2nd June, 
1961, Canada indicated an amount of 
Canadian $56 million as assistance for 
the first two years of the Third Plan. 
This was subject to appropriate legis~ 
lative action or other necessary 
authorisation. The Government of 
India have not yet received any 
formal offer from the Government of 
Canada in this regard. 

Jet Engines 

957. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to 
state: 

(a) the progress made so far by the 
Hindustan Aircrafts Ltd., Bangalore 
in starting production of jet engines; 

(b) for what aircrafts these engines 
are suited; and 

(c) how many engines have been 
produced so far? 

The Minister of Defence (Shri 
Krishna Menon): (a) The Company 
has commenced manufacture of a Jet 
Engine of th" Orphous family. 

(b) and (c). It is not desirable in 
public interest to disclose this infor-
mation. 

Gold MiniB« 

958. Shri D. C. Sharma: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that a 
scheme for intensifying and expedit-
ing gold mining is being examined by 
the Government of India; 

(b) if so, the details thereof; and 

(c) the nature of steps proposed tn 
b o taken to execute the scheme? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) to (c). Nn 
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specific scheme of this nature is being 
examined by the Government of India. 
However, investigation of the gold 
deposits was carried out during the 
11 Plan period and is being continued 
in the III Plan period. 

Detailed geological mapping of Kolar 
and Gadag goldfields in Mysore and 
Ramagiri goldfield in Andhra Pradesh 
has been completed by the Geological 
Survey of India. 

On the basis of this work, lodes 
'were correlated in the Kolar Goldfield 
'and a programme of exploration by 
trenc~1ing and drilling was drawn up. 
The Mysore mine area was chosen for 
the first stage of exploration to find 
some new payable sections along lode 
€xtensions, in order to increase the 
life of this mine. After some preli-
minary trenching operations it was 
decided to carry out drilling explora-
tion along two major lode systems 
immediately south of the Mysore 
mine. Five inclined holes were drilled 
in this area. The total footage drilled 
was 539 metres. Even though the 
lodes were intersected in all the 
holes, the gold values were consis-
tently uneconomic, being below 0.6 
dwts. per ton. This work has indicated 
that there are no new payable lodes 
()r extensions of known lodes within 
a distance of about 1.6 kilometres. 

In view of the above and during 
the interim period when further 
detailed study and trenching have 
been planned in other parts of the 
Mysore Mine area, the drilling opera-
tions by the Geological Survey of 
India have been shifted to Nundy-
droog mine area in the northern part 
of the field where some encouraging 
indications were unearthed during the 
trenching operations. The first hole 
was closed at 168.173 metres depth. 
It intersected a lode of 1.22 metres 
thick at 60.3 metres depth. The gold 
value of this zone is between 1.22 to 
1.5 dwt. per ton. At least half a 
dozen drill holes have to be com-
pl"ted in the Nandydroog mine area 
to assess the economic workability of 
the lodes before planning costly 
underground development. 

The Indian Bureau of Mines is 
exploring Ramagiri goldfield by 
drilling. 

Detailed geological mapping of 
Hutti goldfield in Mysore and Wynad 
goldfield in Madras-Kerala will be 
taken up during the Third Five Year 
Plan period. 

Archaeological Excavations in Punjab 

959. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether there are proposals 
for further archaeological excavations 
in Punjab State to be undertaken 
during 1961-62; and 

(b) if so, the places which are 
proposed to be excavated? 

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Programme for 
excavations for 1961-62 has not yet 
been fina Iised. 

(b) Does not arise. 

Grants from U.N.O. for Projects in 
Debra Dun and Madras 

r Shri P. G. Deb: 
960. ~ Maharajkumar Vijaya 

L Ananda: 

Will the Minister of Finance be 
pleased to state: 

(a) whether U.N.O. has approved 
any grant to some projects in Dehra 
Dun and Madras; and 

(b) if so, the details thereof? 

The Minister of Finance (Shri 
Morarji Desai): (a) and (bl. Yes. In 
this connection the answer given in 
reply to Lok Sabha Umtarred Ques-
tion No. 476 on 9-8-1961 may kindly 
be referred to. 

961. 

New Schools in Delhi 

r Shri Radha Raman: 
Shri Shree Narayan Das: 

-{ Shri Prakash Vir Shastri: 
I Shri Naval Prabhakar: 
L Shri D. C. Sharma: 

Will the Minister of Education be 
pleased to state: 
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(a) how many new primary, middle 
and higher secondary schools sepa-
rately have been opened in Delhi to 
meet the growing needs of students 
and how many are raised from pri-
mary to middle and middle to higher 
,secondary stage; 

(b) their location and their capacity 
for admission and whether it meets 
the requirement in full; and 

(C) whether their building, equip-
ment and staff have all been assured 
in advance? 

The Minister of Education (Dr. 
K. L. Shrimalil: (a) (I) Number of 
ncw primary (including Junior Basic) 
Schools opened 79. 

(2) Number of new Middle (includ_ 
ing Senior Basic) Schools opened-I. 

(3) Number of primary/Junior 
Basic Schools upgraded to Middle/ 
Senior Basic Schools-3I. 

(4) Number of new Higher 
S~condary SchooLs opened-22. 

(b) The location of these schools is 
shown in the statement laid on the 
Table of the Sabha. [See Appendix 
II. annexure No. 15]. Thele schools 
will provide admission for 40,000 
children at the primary and middle 
stages and 8,000 at the secondary 
stage with capacity for taking more 
children if need be. They meet the 
requirements in full. 

(c) These schools have either been 
opened in second shift of the existing 
schools or in tent,. Necessary steps 
are being taken to provide buildings 
for the tented schools as early as 
possible. 

Necessary equipment and staft are 
. being provided. 

~I'f~ tlfr1'l1;i ~ a,~~ <'I1WfT 

t~~. >.it RI~m mro : 
'flIT f~ JMT ~ ~ 'lit ~ 
m fit; : 

("') 'I'm ~ ~ ~ f", fu;<:r) if; 
~ ~ (iflt'f. ) 'lit m'lr-'F it 
~~~~~; 

(If) 'I'm ~ +IT ~ ~ fit; ~;f 
~ ~ it 'm"-'F if; 1Pf it ;;it ~ 
<i¥ 'lit ~, ;o<f it it +IT ~ 'ITf'ffi fit;qr 
~ '<'iT ~; ~ 

(~) 11ft ~, ffi' ~ it ~ fit;<I"IT 
tR'.!fif"",qmrf~~~f.~ 
f ~ o;nit <O"ffi 'f><.IT ~ ~ ? 

~ lff; f~ mtl'R rn: qmr f~ ~ 
'<'iT ~ ? 

f~" t{;fi (>.it ~I-m;;fl' ~fl\~) : 
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~. it. mo-. ~¥¥) if; 'J;f1"" 'f1t'fi '!fr 
~if;~~'lit~~~c 
~) ~ ~ I .. 

(If) ~("I'). 'Il~'m"'F>;ffi..f
~ (~~), ~ ~t':l~ 'lit 
"I'm ~¥ if; ~ 'lit ~ ~ <Til' 
~<®~)~~) I 

Coal Washeries 

963. Pandit D. N. Tiwari: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) the number of coal washeries 
proposed to be set up during the 
Third Five Year Plan period and 
their places of location; and 

(b) the number of washeries that 
will be started in 1961-62? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). The washery in Dugda is near-
ing completion and 13 expected to be 
ready by September/October 1961. 
The washcries under construction in 
Bhojudih and Patherdih will be ready 
by the middle of 1962 and 1963 res-
pectively. To wash additional coals 
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which will be produced in collieries 
supplying these washeries, it is pro-
posed to put up additional washing 
units in Dugda, Bhojudih and Durga-
pur. Coking Coal Wa.sheries are also 
proposed to be constructed at 
Kathara, Karanpura and Sudamdih. 

964. 

Rural Life Insurance 

\ 
Shri Ram Krishan Gupta: 
Shri Chuni Lal: 
Shri Bibhuti Mishra: 

I Shri P. G. Deb: 
~ Maharajkumar Vijaya 
I Ananda: 
I Dr. Samantsinhar: 
1 Shri Balakrishnan: 
L Shri Sadhan Gupta: 

Will the Minister of Finance be 
pleased to refer to the reply gi veil, to 
Starred Question No. 953 on the 20th 
March, 1961 and state: 

(a) whether Government have 
considered proposal for rural insur-
ance through the agency of pan-
chayats; and 

(b) if .50, the result thereof? 

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). The 
proposal for rural life insurance 
through the agency of panchayats is 
still under consideration of the Life 
Insurance Corporation in consultation 
with the various State Governments 
excepting Rajasthan where the 
scheme is in operation. 

Estimates Committee's Recommen-
dations re: Public Undertakings 

r Shri Ram Krishan Gupta: 
965. ~ Shri Chani Lal: 

L Shri Vidya Charan Shukla: 

Will the Minister of Finance be 
pleased to refer to the reply given 
to Starred Que3tion No. 956 on the 
20th March, 1961 and state: 

(a) whether Government have 
considered the recommendations of 
the Estimates Committec regarding 
public undertakings; and 

(b) if so, the result thereof? 

The Minister 
Morarji Desai): 
recommendations 
consideration. 

of Finance (Shri 
(a) and (b). The 

are still under 

Revision of Lists of S.C., S.T. and 
Backward Classes 

r Shri Ram Krison Gupta: 
966. ~ Shri Chuni Lal: 

L Shri Pangarkar: 
Will the Minister of Home Affairs' 

be pleased to refer to the reply given 
to Unstarred Question No. 831 on the 
2nd March, 1961 and ,state the further 
progress made in revising the list 
pertaining to the Scheduled Castes, 
Scheduled Tribes and other Backward 
Classes? 

The Minister of State in the Minis-
try of Home Affairs (Sbri Datar): 
The question of the revision of !i.sts 
of Scheduled Castes and Scheduled 
Tribes is still under consideration. 
The Government of India have not 
dra.wn up anv list of Other Backward 
Classes and 'the que3tion of revising 
it therefore does not arbse. 

Holiday Homes for Defence Workers 

967. 

r Shri Ram Krishan Gupta: 
J Shri Chuni Lal: 
""1 Shri Hem Raj: 
L Shri Bhakt Darshan: 

Will the Minister of Defence be· 
pleased to refer to the reply given to 
Unstarred Question No. 834 On the 
2nd March, 1961 and state the pro-
gress since made in formulating a 
scheme for the construction of holi-
day homlls in hill stations for 
defence workers and Jawans? 

The Minister of Defence (Shri 
Krishna Menon): The report of the 
Inter Departmental Committee of" 
officials set up by the Ministry of 
Home Affairs to review the existing 
welfar 2 arrangements for civilian 
workers is still awaited. The matter 
will be progressed further on receipt 
of the report of the Committee refer-
red to above, in ,so far as civilian 
employees are concerned. 
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The matter is separately under 
examination, in so far as it relates to 
personnel of the Armed Forces. 

Dearness Allowance to Primary 
School Teachers 

{ 
Sh,i Ram Krishan Gupta: 

968 Shri Chuni Lal: 
Shr} Chmtamom Pamgrahi: 

Will the Minister of Educa·tion be 
pleased to refer to the reply given to 
Unstarred Question No. 832 on the 2nd 
March, 1961 and state: 

(a) whether Government have 
recei ved replies from the remaining 
.State Governments regarding steps 
taken by them for equalisation of 
dearness allowances payable to pri-
mary school teachers and government 
.servants drawing the same basic 
salary with a view to removing dis-
parity; and 

(b) if so, further action taken in 
the matter? 

The Minister 
K. L. Shrirnali): 

of Education (Dr. 
(a) and (b). Out of 

four State Governments who were 
addresse,I, replies "from three have 
been received. The position will be 
examined when the replies from all 
the State Governments concerned 

.have been received, 

Indian Institute of Technology. 
Kharagpur 

969 .f Shri Ram Krishan Gupta: 
. l Shri Chuni Lal: 

Will the Minister of Scientific Re-
. search and Cultural Affairs be pleased 
to refer to the reply given to Short 
Notice Question No. 2 on the 2nd 
.March, 1961 and state: 

(a) whether Government have 
"xamined the report regarding the 
death of a student in the Indian Insti-
tute of Technology. Kharagpur due to 
spread of jaundice; and 

(b) if so, the result thereof? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b). As wa.s stated 

in the Lok Sa bha on that occasion, 
one student, Shri Vishwanath 
Banerj ce, died of acute nephritis in 
January 1961. Since then, enquiries 
have been made and a report has 
been received from the Railway Hos-
pital authorities that the patient was 
given the best possible treatment in 
a special ward, but could not be 
saved a.s he was suffering from severe 
anaemia, acute nephritis and severe 
uraemia. 

Grant of Foreign Exchange 

970 .f Shri Ram Krishan Gupta: 
. l Shri Nek Ram Negi: 

Will the Minister of Finance be 
pleased to state: 

(a) the total number of applica-
tions received for grant of foreign 
exchange for business travels during 
1960-61; 

(b) the action taken on them; 
(c) the total amount granted; and 

(d) the maximum amount given 
during 1960-61 to an individual? 

The Minister of Finance (Shri 
Morarji Desai) : (a) During the 
period beginning January 1960 and 
ending March 1961 the Reserve Bank 
of India -;'~eived 5215 applications 
for release of foreign exchange for 
business travels abroad. 

(b) and (c). Out of these appli-
cations 172 applications were rejected, 
since they did not fulfil the essen-
tial criteria of a personal visit abroad 
in connection with the business 
requirement. Releases on account of 
5043 applications amounted to 
Rs. 202 ·30 lakhs 

(d) The maximum amount granted 
to an individual for a business visit 
was Rs. 28,425. 

National Institute for Women's Educa-
tion 

r Shri Ram Krishan Gupta: 
971. ~ Shri Chuni Lal: 

L Shri Kodiyan: 
Will the Minister of Education be 

pleased to refer to the reply given to 



1991 Written Answers SRAVANA 23, 1883. ~AKA) Written Answers 1992 
..... W' 

Starred Question No. 611 on the 8th 
March, 1961 and state: 

(a) whether Government have con-
sidered the report of the special com-
mittee appointed to work out the de-
tails of the proposal for setting up a 
national institute for we men's educa-
tion; and 

(b) if so, the result thereof? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). The de-
tails of the proposal are under exa-
mination. 

Reform of Examination System 

9'72. Shri Ram Krishan Gupta: Will 
the Minister of Education be pleased 
to refer to the reply given to Starred 
Question No. 1246 on the 1st April, 
1961 and state: 

(a) whether the committee appoint-
ed by the University Grants Commis-
sion to consider the question of re-
form in the system of examination has 
.since completed its work and submit-
ted a report; and 

(b) if so, the details thereof? 
The Minister of Education (Dr. 

K. L. Shrimali): (a) Yes Sir. 
(b) The report will be placed in the 

.Parliament Library. 

Installation of Statues in Delhi 

Mohan Malaviya, Maharani Laxmi Bai 
and Lala Lajpat Rai remains the same 
lIB stated in the reply to the earlier 
'l,uestion referred to. 

As regards the statue of Bardar 
Patel, the sponsors have not yet sent 
the half-life-sjze model, called for 
Government's examination and appro-
val. 

The proposal of the Motilal Nehru 
Centenary Committee fOr the installa-
tion of a 12'-2" high statue of the 
late pt. Motilal Nehru on the vacant 
lawn to the right of Gate NO.3 of the 
Parliament House, has been approv-
ed by Government. The Committee 
have commissioned Shri D. P. Roy 
Chowdhury, Sculptor, for the work. 

Public Instituticms in Delhi 

97. f Shri Rajendra Singh: 
• '\. Shri Hem Raj: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that some 
public institutions are being utilised 
in Delhi for immoral purposes; and 

(b) what steps Government have 
taken or are taking in the matter? 

The Deputy Minister of Home 
AlIiairs (Shrimati Alva): (a) No suc'll 
case has come'· to the notice of Gov-
ernment. 

973 {Shri Bhakt Darshan: (:bJ Dces not arise. 
. Shri Ram Krishan Gupta: 

entral Government Employees Strike 
Will the Minister of Home Affairs 

be pleased to refer to the reply given' .97.5. Shri Indrajit Gupta: Will the 
to Unstarred Question No. 2577 on Mmlster of Home Aff:urs be pleased 
the 1st April, 1961 and state the fur- to refer to. the reply gIVen to Unstar-
ther progress, if any, since made in red Question No. 610 on the 27th 
respect of installation of statues for February, 1961 and state: 
Netaji Subhash Chandra Bose, Swami 
Sardhanand, Lala Lajpat Rai and 
Althers in Delhi? 

The Minister of State in the Minis· 
'try of Home Affairs (Shri Datar): 
'The position in respect of the statues 
.of Netaji Subhash Chandra Bose, 
Swami Shradhanand, Pandit Madan 

831 (Ai) LSD.-5. 

(a) the number of Central Gov{'rn-
ment employees Ministry-wise still 
under suspension for participation in 
the all-India strike of July, 1960; 

(b) the number dismissed or remov-
ed from service; 

(e) the number of appeals pendin,; 
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(d) the number reinstated; 

(e) the number of temporary em-
pioyees discharged from service; and 

(f) the number reverted to lower 
grades and scales of pay? 

The Minister of State in the MInIs-
try of Home Mairs (Shri Datar): (a) 
to (f). A statement is laid on the Table. 
[See Appendix II, annexure No. J6]. 

(c) Appeals are preferred by the 
affected employees to tlie appellate 
authorities in different parts of the 
country. Hence, the number of such 
appeals pending with the authorities 
is not readily available. 

Drilling in Jawalamnkhi 

976. f Shr~ Hem Raj: l Shri D. C. Sharma: 
Will the Minister of Steel, MInes 

and Fuel be pleased to state: 
(a) whether the drilling operation 

work at Jawalamukhi has come to a 
close; 

(b) if so, the use to which the build-
ings and structures built for the staff 
of the Oil and Natural Gas Commis-
sion will be made; and 

(e) whether the roads constructed 
for the drilling sites will be retained 
by the Commission or their control 
... ·ill be handed over to the local bodies 
or State Government? 

The Minister of Mines and Oil (Shri 
K. D. Malavia): (a) Yes, Sir, for the 
time. 

(b) and (c). The matter is under 
consideration of the Oil and Natural 
Gas Commission. 

Convention of Khaksars 

{
Shri Hem Raj: 

97'. Shri Raghunat~ Singh: 
Shrt A. M. Tanq: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether it is a fact that a con-
vention of the Khaksars was held in 
Uttar Pradeih in May last; 

--(b) whether it is also a fact that it 
IS communal organisation; and 

(c) if so, what steps do Govern-
ment propose to save the secular na-
ture of the democratic statE'> from 
the adverse effect of such communal 
organisations? 

The Minister Of Home Mairs (Shri 
Lal Bahadur Shastri): (a) An all-
India Ijtema of the Khaksar Jammaat 
was held in Kanpur from the 19th to-
the 21st May, 1961. 

ib) The Khaksar Jammut is a 
militant organisation whose activities 
frequently take on a communal com-
plexion. 

(cl Government will take sucb 
action under the law as may be' 
necessary in any particular circums-
tpnces. 

Late Duty Allowance 

r Shri P. C. Borooah: 
Shri Pangarkar: 

I Sbri Ram Garib: 
I Shri Vajpayee: 

918. ~ Shri Aurobindo Ghosal: 

I Shri P. G. Deb: 
Maharajkumar Vijaya 

l AlWlda: 

Will the Minister of Finance be-
pleased to state: 

(a) whether Government have taken 
a decision as to the Late Duty and 
Holiday compensatory allowance pay-
able to Central Government Emplo-
yees in pursuance of the Pay Commis--
sian's recommendations; 

(b) if so, what is the decision; and 

(e) from what date it has taken 
effect? 

The Minister- of Finance (Shri-
!Worarji Desai): (a) Presumably, the· 
Question relates to the recommenda--
Hons of the Pay Commission contained; 
in Part IV of Chapter XXXV of their' 
Repvrt. If so, ~ answer is in th,e, 
affirmative. 
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(b) The decision is contained in the (c) Further work by the Geologica 

Ministry of Finance Office Memoran- Survey of India is being continuec 
dum No. 9(5)-E.Il(B)/60, dated the during the current year. The questiol 
1'~ June, 1961, copies of which have of drawing up any scheme for exploi 
been placed in the Parliament Library tation of these deposits does not arts, 
tor reference. at this stage. 

(c) 1st June, 19111. 

National Integration 

979. Shrlmati MaimooDA Sultan: 
Will the Minister of Education be 
pleased to state: 

(a) whether the Government have 
launched a scheme for the production 
and distribution of leaflets, short 
~todes and songs designed to promote 
a sense of national integration among 
the school children; and 

(b) if so, how many such piece!! 
have been produced and distributed 
so far? 

The Minister Df Education (Dr. 
K. L. Shrimali): (a) A scheme for the 
purpose is included in the third Plan 
and its details are being examined at 
present. 

(b) Does not arise. 

Bauxite Deposits 

r Shrimati MaimoODa Sultan: 
I Shrl Bahadur Si.Jlgh: -

!lse. ~ Shrl Nek Ram Nert: 
, Shrl P. G. Deb: 
L Shri Arjun Singh 8hadauria: 

Will the Minister of Steel, MiDee 
aad Fuel be pleased to state: 

(a) whether large scale bauxite 
deposits have been located in Kutch 
by the experts of the Geological Sur-
vey of India; 

(h) if so, the estimated reserve of 
the deposits there; and 

(e) whether a scheme has since 
been drawn to exploit these deposits? 

The MlDister of Mines lUld Oil (SUi 
E. D. Malaviy&): (a) Yes, Sir. 

(h) The reserves of various grades 
are estimated at 6 million tonnes. 
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Tenure of Service of Defence Em-
ployees In Administrative Cell. 

!NI6. Shri S. M. Banerjee: Will the 
Minister of Defence be pleas~ to 
state: 

<a) whether the tenure o~ duty of 
employees working in administrative 
cells in the Defence Establishments is 
normally 3 to 4 years; 

(b) if so, whether this practice is 
followed in AImed Forces Head-
quarters, New Delhi; IUld 

(c) if not, the reasons there/or? 

'DIe Depaty MinIster of Deleuee 
(Shri Rq'huramalah): (!l) No, Sir. 

(b) and (c). In AImed Forces H€ad-
quarters, civilian personnel are post-
ed from the Defence E~tablishments 
on a tenure of 3 to 5 years, but there 
is no tenure for civilian per30nr.el 
who are recruited for Armed Forces 
Headquarters. The staff is turned over 
between the different offices of the 
AF.H.Q. keeping view the require-
ments ot administration. 

Military Administrative Heads of 
Steel Plants 

987. Shri S. M. Banerjee: Will the 
Minister of Steel, MInes and Fuel be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to appoint 
senior retired army officers as the 
administrative heads of the stet'l 
plants at Bhilai, Rourkela and Durga-
pur; and 

(b) if so, the reasOn for the same? 

The MInJster of Steel, Mines and 
Fuel (Sardar Swaran Slncll): (a) No, 
Sir, no such general decision has been 
taken. 

(b) Does not arise. 

Bhilal Steel Projed 

988. 8hri S. M. Banerjee: Will the 
Minister of Steel, MInes md Fuel J:,e 
pleased to state: 

(a) Whether it is a fact that some 
of the workers in Bhilai Steel Pro_ 
ject have been dismissed or discharg-
ed under the special orders of the 
General Manager; 

(b) it so, the number of such em-
ployees who have been discharged 
during 1958, 1959 and 1960; and 

(C) the reasons for these discharges? 

The MInister of Steel, MInes and 
Fuel (Sardar Swaran S!n&'h): (a) Yes, 
Sir. 
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(b) 
Year 

1958 
1959 
1960 

Number ')1 
persons dis-

charged. 
48 
70 
97 

(c) The services of the above em-
ployees who were mostly borne on the 
work-charged establislunent were 
terminated on grounds such as sup-
pressing facts, criminal charges, sec-
urity reasons and acts of sabotage. 

Confirmation of Steel Plants Workers 

989. Shri S. M. Banerjee: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether permanency has not 
yet been granted to the staff and 
workers of the three ste~l plants in 
Bhilai, Rourkela and Durgapur; 

(b) whether Government have 
taken any d1!Cision as to wnat per-
centage of them are to be declared 
permanent; and 

(c) if not, the reason for the delay? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to 
(c). Employees of Hinelustan Steel 
are not permanent in the sense it is 
understood for service uneler Govern-
ment. People are employed on I'on-
tract. Technical and non-technical 
staff required in the regular ostablish-
ment of the Company including those 
tor operation and maintenance of the 
plants and for management are re-
quired to execute initially a service 
contract for 5 years including the 
periOd of probation. Afte:- satisfac;-
tory service of 1I years, the contract )9 

automatically extended upto the. ~ge 
of superannuation (55 yrs.). ProvlSl~n 
exists for termination of the contract 
on 8 months notice by either party. 

The staff required for construction 
work are employed on sh'Jrt term con-
tracts ranging from one to ftve years. 

505 Arm,. Base Workshop, Delhi 

990. Shri S. M Banerjee: WilJ the 
Minister of DefenCe be pleased to 
state: 

(a) whether it is a fact Jome Jeep 
Petrol tanks were locally purchased 
by 505 Army Base Workshop, Delhi 
Cantt. at the rate of Rs. 50 per tank 
in April, 1959; 

(b) whether it is also a fact that 
some essential parts were also sup-
plied to the contractor which were 
retrieved from the old unst'rvic~able 
tanks; 

(c) whether it is a fact that after 
the local purchase from the market 
these tanks were again repaired in 
the workshop and each tank took at 
least 7 hours for repair; 

(d) if that was the case, why these 
tanks were not manufactured in the 
workshop; and 

(e) whether any enquiry was held 
to ascertain as to why the defective 
store was purchased? 

The Minister of Defence (Shrl 
Krishna Menon): (a) Yes, Sir. The 
petrol tanks were actually purchased 
at the rate of Rs. 55 each. 

(b) Petrol fillers neck assembly 
were retrieved and supplieel to the 
firm who had quoted the rate of Rs. 55 
Per tank with the stipulation that the 
neck assembly would be supplied to 
them by the Workshop. The cost 
of the petrol tank complete with the 
neck assembly was quoted as Rs. 75 
each. 

(c) No, Sir. 

(d) The manufacture of these tanks 
in the Workshop could not be under-
taken due to non-availability of 
material and capacity. 

(e) Does not arise. 
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Bonus for H.A.L. Workers 

991. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
.state: 

(a) whether the workers of HA.L. 
Bangalore have been granted bonus; 

(b) if so, the quantum of bonus; 
.and 

(c) the formula on which this quan-
ctum is based? 

The Minister of Defence (Shrl 
Krishna Menon): (a) to (c). Different 
kinds of bonuses, such as production 
bonus, incentive bonus and attendance 
bonus are paid to the worker3 of 
Hindustan Aircraft Ltd. Among£t 
these production bonus is the primary 
~>ne, the required details regarding 
which are given below:-

Production bonus is paid to all 
employees drawing a basic pay of not 
more than Rs. 500.000 P.M. it is paid 
-on a graduated scale as indicated be-
low, based On efficiency percentage 
for the whole factory. 
Percentage of 

efficiency for 
the entire 
jactory 

Below 70 
'70 to 79 
80 to 89 
"90 to 99 
100 and above 

Amount of 
bonus to 

be paid per 
worker per 

annum. 
Rs. 
Nil 

60 
85 

110 
144 

The efltciency percentag~ for the 
whole factory is arrived at as fol_ 
1Dws:-

Efficiency percentage: Standard 
bours for the completed johs in the 
-year in the whole factory X 100. 
purchased hours. 

(uPurehased hours" represent the 
1lirect labour heurs of productive 
~ops, including idle time but exclud-
ing the time spent by pr.:lductive wor-
kers on indirect jabs). 

In accordance with the formula 
mentioned above, a ·production bonus 

of Rs. 85 has been paid durin;: the 
year 1960-61. 

In addition, as stated in reply to 
Unstarred Question No. 530 on the 
9th August, 1961, an ad hoc award 
has also been recently san~tioned in 
connection with the sldecessful flight 
of the first prototype of the HF -24 
aircraft. 

Departmental Tests in A.t'.H.Q. 

1192. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) whether the result3 of depart-
mental tests conducted by the Armed 
Forces Headquarters Administration 
are communicated to the candidates 
concerned; 

(b) if not, the reasons therefor; and 

(c) whether these result] are pub-
lished to Part II Orders? 

The Minister of Defen~.e (SlIri 
Krishna Menon): (a) No, Sir. 

(b) The results are k~pt conftdcn-
tial in the interest of adm;nistration. 

(c) No, Sir. 

Accommodation for Def"nce 
Employees 

993. Shri S. M. Banerjee: Will tt,e 
Minister of Defence be ;>leased to 
state: 

(a) whether it is a fact that appli-
cations addressed to the Di~ector of 
Estates for out-of-turn allotment of 
accommodation, which are dully re_ 
commended by the heads of Depart-
"Ilents, are withheld in the Admin;s-
trative offices of Armed Forces Head-
quarters, New Delhi; 

(b) if so, what are tha rea.ona 
therefor; 

(c) how many such application, 
were withheld during ID58, 19SD and 
1960; and 



200S Written Answers AUGUST 14, 1961 Wri.tten Answers 

(d) whether Goverment PI'OPOS" to 
allot them accommodation from the 
Defence Pool? 

Tb~ Minister of Defence (SlIri 
KrIshna Menon): (a) and (0). App~i
cat;"'ns, recommended by D:rectors of 
Armed Forces Headquarters, are 
not forwarded to the Direclm' of 
Emtes automatically. Ac<'ording to 
the rules prescribed by the Ja tier we 
are required to sponsor onlv such 
applications where there 'I,; groumls 
to believe that the individua'ls suffer 
from "proved hardship". Th." appli-
cations are screened by", Cl)mmitlee 
of officers. 

(c) 1958-125. 
1959-78. 
191JO......$. 

(d) No, as the accommodation m 
the Defence Pool is intended for 
Service Personnel only. 
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Obsc~ne Literatnre 

995. Shri Vajpayee: Will tne lvim· 
isler of Home Affairs be pleased to 
state: 

(a) whether there have b",," auy 
discussions recently between t.he 
Delhi Administration and publishers 
in Delhi in respect of tightening of 
measures to check obscene literalure; 

(b) if so, whether any dec'sion has 
been arrived at; and 

(c) the steps taken in \l'is re-
gard? 

The Minister of state in t~ Minis-
try of Home Affairs (Shri Datar): 
(a) Yes. 

(b) and (c). The pnublishers have 
offered their full co-operation in 
checking the publication and .ale of 
obscene literature. The authorities 
are also maintaining vigilance in 
the matter. 

Carbonisation Plam 

996. SJui Paap.rkar: Will the Min-
ister of Steel, Mines and Fuel be 
pleased: to state: 

(a) whether it is a fad tha: the 
Government of Bihar have proposed W 
set up a low temper",ture carbonis-
ation plant during the Third Five Year 
Plan period; and 

(b) if so, the capacity ~nd the co,;t 
of the plant? 

The Minister of Steel, MiDH and 
Fuel (Sardar SWaraD Singh): (a} 
Yes, but the scheme has nrit ~rr 
included in the State's s·~ctor of the' 
Third Five Year Plan. 

(b) The scheme is estimated to cost 
about &S. 4 crores. Its c"parlty in 
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respect of its main product is propos-
ed to be 0:4 million tons of dome3tic 
coke, 
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Propoul to Reorgaalse Bark!! 
999 {8hrimati Parvathi Krisluum: 

• 8hri p, C, Borooah: 
Will the Minister of Finance be 

pleased to state: 
(a) whether it is a fact that the 

Bankers have put forward a proposal 
to Government for reorganisin;,: 
Banks; 

(b) if so, what are the details of the 
proposal; and 

(c) whether Government have con-
sidered it! 

The Minister of Finance (Shri 
Morarji Desai): (a) No, It is :mder_ 
stood that a sub-committee of t;~e 

Indian Banks Association has for-
mulated certain proposals for the 
development of banking, b1lt a copy 
of the Committee's repl,lrt has not 
SO far been forwarded to Govern-
ment, 

(b) and (c), Does not arise, 

Coconut Oil Extracting Machine 

r 8hri Narayanankutty 
1000, ~ Menon: 

l 8hri Punnoose: 
Will the Minister of ScientiJIc }(e. 

search and Cultural Alrall"J be pleased 
to state: 

(a) whether a new machine for 
extraction of coconut oil has be~n 

produced in West Germany; 

(b) whether the Central Food 
Technological Research Institute has 
received one such machine; 

(c) whether the utility of this 
machine has been tested; and 

(d) if so, what are the results? 
The Minister of ScieBtiftc Research 

and CnItural Affairs (Shri HumayuJl 
Kabir): (a) Yes, Sir, 

(b) Yes, Sir, 
(c) and (d), Preliminary trials have 

been run for studying the perform-
ance of the plant, More trials will 
have to be carried out before giving 
·final opinion about the perfornumee 
of the plant. 
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Aid to MlmipU' Writers 
1001. Slui L. Achaw Singh: WI;1 

the Minister of Education be pleased 
to state: 

(a). whether financial :.ssistanc'O! waa 
extended to different writers in 
Manipur for their publications in 
Manipuri during 1960-61; and 

(b) the type of books for which 
financial assistance is available and 
the number of books so fa.r pUblish_ 
ed? 

The Minister of EducatiOn (Dr. K. 
L. Shrimali): (a) Yes, SUo. 

(b) For publication of old manu-
scripts, books on literature, traGsla-
tions and tribal dialects in Manipuri 
of outstanding publications in other 
languages, books on anthropologicnl 
~tudies, biographies of eminent per-
sons, travel-books, popular science for 
general reading, tribal and non-tribal 
folklore, agriculture, hor\kulture, co-
operation, multi_lingual dict.ionaries, 
historical and geographical litl.'r3ture, 
books on general knowledg<;>, on llor~ 

and fauna, etc. 
So far fiVe volumes of "Mahabhara-

tam" in Manipurl have b~en pub-
lished. 

Assault of Tribal Boys in ;l11pbal 

1002. Sbri L. Achaw Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that some 
tribal boys were beaten in the 
Imphal Bazar during the thi!"d week 
of May, 1961 by the Jmphal Town 
Police and severely assaulte'l in the 
Police lock up also; 

(b) whether the Police assau Hed 9 
Magistrate on the same day; and· 

(c) if the reply to above is in the 
affinnative, whether any action hag 
been taken in the matter? 

The MInIster of state in the Minis-
try 01 Home Affairs (Shri Datar): (a) 
No. On the 19th May, 1961, somf> per· 
eons assaulted a Head Constable and 
hO Constables in Jmphal Buar. 

The police arrested some of these. per-
sons and in the courSe of the sclli'fie 
four tribal boy. received minor in-
juries. The Head Conshble and a 
Constable were also injured. No 
one was assaulted in the police lock_ 
up. 

(b) No. 

(c) Cases have been registered in 
connection with the incid~nt. 

Villages of Imphal East Teh!IIl 

1603. Shri L. Achaw Slnch: Will the 
Minister of Home Affairs be pleased 
to s~te: 

(a) whether seven villages of 1m-
phal East Tehsil near Yairipok have 
been declared a disturbed area; 

(b) if so, the reasons therefor; and 
(c) the number of persons arrested, 

still wanted by the Police in connec-
tion with the rioting at the Thoubal 
Police station and the number of per-
sons released after arrest on bail or 
otherwise? 

The Minister et State in the Minis-
try of Home Affairs (Shri Datar): (a) 
and (b). Consequent On the wurder of 
seven villagers and assault on a Police 
party in April 1961, seven villages in 
Police Station Thoubal, 1mphal East 
Tehsil, were declared to be in a dis-
turbed and dangerous state under the 
provisions of Section 15 of the Police 
Act, 1861 for a period of one month 
with efl'ect from the 2nd May, 1961. 

(c) 101 persons, of whom 91 have 
been released on bail, have been 
arrested so far. The case is still under 
investigation. 

Seinre of a ''MInt'' 

1004. Shri N. R. Munfswamy: Will 
the Minister of FInance be pleased to 
state: 

(a) whether it is a fact that the 
Police have unearthed a miniature 
'mint' from .. Ena-Tundi village, SO 
miles from Surat; 

(b) what is the result of the pollee 
raid; and 
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(c) how many arrests have so far 
been made? 

Tlte Minister of Finanee (Shri Mor-
arji Desai); (a) and (b). A pressing 
machine and a few other implements 
used for counterfeiting coins werl! 
seized by thl! police. 

(c) The case is under investigation 
and reports received So far indicate 
that five persons have been arrl!sted. 

lMi. 

S_them Zonal Couneil 

r 8hri N. K. Muniswamy; 
~ S~ Iqbal S~: 
I Shri Tangamaru; 
L Shri Kunhan; 

Will the Minister of Home Mairs be 
pleased to state: 

(a) when was the last Southern 
Zonal Council meeting held and when 
the nl!xt ml!eting is scheduled to be 
held; 

(b) the time, venue and the items 
to be discussed in th., next meetin,; 
and 

(c) whl!th"" all the decisions arnved 
at in thl! last Southern Zonal Colll\-
cil meeting were implemented and, if 
not, the reasons therefor? 

The MInister of Home Mairs (8hri 
Lal Bahadur Shastri); (a) and (b). 
The last meeting of the Council was 
held on 16th April, 1960. The next 
meeting of the Council is proposed to 
b., held in Bangalore on 24th Septem-
ber 1!H11. The list of iems included in 
the agenda for the next meeting ot the 
Council is laid On the table of the Lok 
STabha. [See Appendix II, annexure 
No, t7J. 

(c). The decisions taken at the last 
meeting of the Council have either 
b!!en imp1ement..d by the concernl!d 
Stat.. Governments or are in thl! pro-
~ at bein&' implement!!d. 

P.L. 4S0 Counterpart Funds 

1006. Shrimati Kenu Chakravartty: 
Will the Minister of Finance be 
pleased to state: 

(a) what is the total amount that 
has accrued to PL 480 counterpart 
funds; 

(b) how much is used by Embassy 
for its expenses and how much is 
available as loans and grants for deve-
lopment work in India; 

(c) in how many industrial ventures 
loans have been given and their names 
and industries; and 

(d) what control and what stipula-
tions .... e made by Export Import Bank 
or by any other U.S. institution to 
supervise this loans? 

The MinIster of FinaDce (Shri Mor-
arJI l)egi); (a) and (b). A total sum 
of Rs. 534.52 crores has been deposited 
in the U.S. Government account in 
India since 1956 till 30.6.1116l on 
account of the purchase of agricul-
tural commodities under PL 480, Out 
of the said accruals, the amount ear-
marked for different uses in terms of 
the agreements is as follows:-

(Rs. cTores) 

(i) For United States 
Embassy and other 
U.S. expenditure in 
India 84.16 

(ii) For loans by the Ex-
port-Import Bank 
Washington, in con-
sultation with the 
Government of India, 
to U.S. busineS>l 
fi.rms and their affi-
liates in India 49.7& 

(iii) For loans to the 
Govt. of India for 
financing SUch pro-
jects to promote bal-
anced economic de-
velopment as may be 
mutually agreed HI.14 

(Iv) For ,..ant to the 
Government of India 
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for linancing such 
projects to promote 
balanced economic 
development as may 
be mutually agreed 142.46 

TOTAL 534.52 

(c) The Export-Import Bank Wash-
ington has so far approved the grant 
of loans to 13 parties from out of the 
.amount mentioned at (ii) above. The 
names of the parties and the amount 
of loan approved for each party are 
given in the statement laid on the 
Table. rSee Appendix II, annexure No. 
18]. 

(d) The relationship between the 
Eximbank and the private parties is 
that of banker and customer, and the 
control or stipulations by the Bank 
are governed by this relationship. 

Apsara Boats 

1807. Sbri Assar: Will the Minister 
of Defence be pleased to state: 

(a) whether it is a fact that locally 
manufactured target Boat Queen Gull 
type Apsara was successfully tried on 
the 23rd May, 1961; 

(b) if so, whether Government are 
considering the manufacture of more 
boats of such type; and 

(c) if so, the number of the boats 
proposed to be manufactured? 

The Minister of Defence (Shrl Kri-
mna Menon): (a) The boat was not 
locally manufactured. An existing re-
pairable target Boat r4 Queen Gull 
type was given extensive repairs at 
Bombay and was named APSARA. 
The Boat was tested on the 23rd May 
1961; it was only a test run to 1\ 
limited extent to check on repairs 
carried out. 

(b) and (e). Repairs of other boats 
of such type will be undertaken on aD 
as required basi •. It is not in the pub-
lic interest to disclose the number of 
such boats. 

BaRxite 

1008. Shrl Assar: Will the Minister 
of Steel, Mines and Fuel be pje~ to 
state: 

(a) whether it is a fact that la:gc 
quantity of Bauxite has heel!. found 
nearabout Udagir and other villag~ in 
Maharashtra State; 

(b) if so, wbether Government have 
made geological survey of that area to 
know the possibilities for commercial 
exploitation; and 

(c) if so, the result of the survey? 

The Minister of Mines and Oil (Shri 
K. D. MalaTlya): (a) Yes, Sir. 

(b) and (C). Yes, Sir. The reserves 
of U dgeri bauxite deposits ar" esti-
mated at 3,5114,000 tons '(3,620,000 
tonnes) of all grodes. About ten per 
cent of the ore can be regarded as 
high grade bauxite with alumina con-
tent ranging from 53.62 to 59.60 per 
cent. Detailed proving operations for 
bauxite ore In the Udgeri deposits ill 
proposed to be undertaken by the 
Indian Bureau of Mines during 1961-62. 

Mysore-Maharashtra Border Disp1It. 

1009. Shrl Assar: Will the Ministt'r 
of Home AJrairs be pleased to state: 

(a) whether Government have re-
ceived report of the four-men com-
mittee on border dispute between 
Mysore and Maharashtra; 

(b) if so, the main recommendations 
of the committee; 

(c) the reaction of Government; 

(d) whether both the State Govem-
mems have agreed with the re,..,rt; 
and 

(e) if not, the reasons therefor? 

The Minister of State in the Minis-
try of Bome Mairs (Shrl Datar): (a) 
The Committee has not yet completed. 
its work. As agreed between the Chief 
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Ministers of Maharashtra Mysorl', 
the Committee would submit its re-
port to the two Governments. 

(b) to (c). Do not arise. 

Township at Nahorkatiya 

1010. Shrimati Maftda Ahmed: Will 
the Minister of Steel, Mines and Fliel 
be pleased to state the amount of ex-
penditure spent sO far for establish-
ment of the new township at Nahor-
katiya? 

The Minister of Mines aDd 011 (8hri 
K. D. Malaviya): Oil India Limited 
has incurred an expenditure of Rs. 
99.43 lakhs upto 31st March, 1961 for 
the establishment of the new town-
ship at Nahorkatiya. 

Conditions of Service or Hi&'h Court 
Judges 

1011 {Shrl Aurobiudo Ghosal: 
. Shfi B. Das Gupta: 

Will the Minister of Home Affairs be 
pleased to state: 

(a) whether the order of the Presi-
dent issued under section 23A of the 
High Court Judges (Conditions of 
Service) Act, 1954 has been declared 
as invalid by the Calcutta High Court; 
and 

(b) it so, on what grounds? 

The Minister or State iu the MinIs· 
try of Home Mairs (Shri Datar): (a) 
and (b). The validity of the Order 
made by the President under section 
23A(I) of the High Court Judges 
(Conditions of Service) Act, 1954, in 
respect of vacations of the Calcutta 
High Court was challengM in a writ 
petition before that High Court but 
was dismissed by the High Court for 
want of jurisdiction. The Judges who 
heard the petition, however, expressed 
the view that the Order was invalid 
On the ground that the said section 23A 
under which the Order was made, ,,,,as 
not within the legislative competenc. 

of Parliament. As the petition has 
been dismissed, the correctness of this 
view of the Judges could not be test-
ed in an appeal to the Supreme Court 
and is therefore to be regarded as 
obiter. 

Durgapur Steel PlaDt 

101%. 8hri Aurobiudo Ghosal: Will 
the Minister of steel, Mines and !'HI 
be pleased to state: 

(a) whether the slag monkey of th~ 
Number Two blast furnace of Durga-
pur teel Plant exploded in the first 
week of May, 1961; 

(b) if so, whether it affected pro-
duction; and 

(c) if so, to what extent? 

The Minister of Steel, Mines and 
Fuel (8ardar Swann Singh): (a) 
There was no explosion of the .lag 
monkey in the bla.t furnace, 

(b) and (c). Do not arise, 

Coal Analysis 

1013. Shri Aurobindo Ghosal: Will 
'.he Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) whether the Coal Board has 5et 
up any laboratory for analysing coal 
samples; and 

(b) if so, when and where? 

The Minister ot Steel, Mines and 
Fuel (Sardar Swann Singh): (a) No. 
The Coal Board has not set up any 
laboratory for analysing coal sample~ 
.0 far. 

(b) Does not arise. 

Stadia for School Children 

1014. Shri Naval Prabhakar: Will the 
Minister ot Education be pleased to 
state: 

(a) whether it is a fact tha t thlt 
Delhi Administration propose to cons-
truct stadia for the school stude!!ta; 
and 
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(b) if so, whether the sites hav. 
been selected therefor? 

The Minister of EducaUOIl (Dr. 
K. L. Shrimali): (a) Yes. 

(b) Yes. 

Vljnan Mandirs in Mysore 

1015. {S~ S. A. Agadi: . 
Shr, M. S. Sugandh,: 

Will the Minister of Scienti1l.c Re-
llearch and Cultural Mairs be pleased 
to state: 

(a) whether any Vijnan Mandirs 
have been started in Mysore State 
during 1960-el; 

(b) if so, the details thereof; 

(c) whether there is any proposal 
to start more Vijnan Mandirs durin, 
1961-62; and 

(d) if .so, at what places of Mysore 
State, particularly in Raichur Di.s-
trict? 

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M. 
H. Das): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). The locations of Vijnan 
Mandirs are fixed in consultation with 
State Governments. At present, pro-
posals to start Vijnan Mandir, at 
Shiralkoppa (District Shimoga) and 
Lachyan (District Bijapur) in Mysore 
are under consideration. . 

Police Constables in Tripura 

1016. Shri B. K. Gaikwad: Will the 
Minister of Home Mairs be pleased 
to .tate: 

(a) the number of Police Constables 
and Head Constables in the Tripura 
Administration; and 

(b) the number of the Scheduled 
Castes and Scheduled Tribes out of 
them! 

The Minister ot State in the Minis-
try ot Home Affairs (Shri Datar): (a) 
and (b). A statement showing the 
number of Constables and Head Cons-
tables is laid on the table of the 
Table. (See Appendix II, annexure No. 
No. 19]. 

Primary SchOOl Teach~rs in Delhi 

1017. Shri B. K. Gaikwad: Will the 
Minister of Education be pleased to 
state: 

(a) the number of primary school' 
teachers and assistant teachers in-
cluding lady teachers in the Delhi 
Administration as on 1st July. 1961; 
and.; :!j 

(b) the number of Scheduled Caste 
and Scheduled Tribe Primary School: 

. cherg and _tant teachers in-
cluding lady teachers in the Delhi 
Administration? 

The Minister ot Education (Dr. K~ 
L. Shrimali): (a) 4626. 

(b) 38. 

Teachers in Himachal Pradesh 

1018 {Shri B. K. Gaikwad: 
. Shri Dasaratha Deb: 

Will the Minister of Education be' 
pleased to state: 

(a) the number of primary school 
teachers and assistant teachers in-
cluding lady teachers serving in the 
Himachal PradeSh Administration; 
and 

(b) the number of Scheduled Caste 
and Scheduled Tribe primary school 
teachers and assistant teachers in-
cluding lady teachem serving in the 
Himachal Pradesh Administration. 

The Minister of Education (Dr K. 
L. Shrimali): (.a) 5226. 

(b) 358. 



Written AnsweTS AUGUST 14, 1961 Wri.tten Answers 2022 

Advance Increments to U.P.S.C. 
Neminated A.F .H.Q. Clerks 

1019. Shri Balraj Madhok: Will the 
Minister of Defence be pleased to 
refer to the civilians in Defence Ser-
'vices (Revision of Pay) Rules, 1947 
in which the grant of advance incre-
ments to Lower Division Clerks no-
minated on the results of the U.P.S.C. 

.Examinations was provided and state: 

(a) whether it is a fact that there 
some Lower Division Clerks in the 
Armed Forces Headquarters who were 
nominated on the results of the 
U.P.S.C. (formerly FPSC) Ministerial 
Service Examination held in 1947 to 
whom the benefit of advance incre-
ments has not yet been allowed; 

(b) if 60, the number of such cases; 
'and 

(c) the reasons for the same? 

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) to (c). On 
1he results of the FPSC (Ministerial 
Service) Examination held in 1947, 
231 persons were nominated for ap-
pointments of Lower Division Clerks 
in the Armed Forces Headquarters 
with effect from 1-12-1948. Out of 
these, 218 pensons were on that date 
holding temporary appointments of 
Upper Division Clerks. The others, 
·viz., 13 were appointed as 7.ower Divi-
sion Clerks. 

The concessions relating to advance 
incrments contained in the Civilians 
in Defence Services (Revivsion of 
Pay) Rule3, 1947, were based on the 
rules applicable to Third Division 
Clerks on the Civil side under the 
Central Civil Services (Revision of 
Pay) Rules, 1947. The concessions in 
.the latter rules were made admissible 
to such of the permanent Third Divi-
sion Clerks and temporary Third 
Division Clerks recruited through the 
Federal Public Service Commission 
oand eligible for confirmation, who, 
were in position on the date from 
which they elected the prescribed 
:scales. They were not made admis-

sible to persons who were recruited 
through the FPSC as Lower Division 
Clerks in the Attached Offices on the 
Civil side. 

The 13 individuals referred to 
above were nominated on the result 
of the FPSC Examination held in 1947 
as Lower Division Clerks to Armed 
Forces Headquarters from 1-12-1948 
i.e. about a year after the last date 
for election of prescribed scales of 
pay under the Civilians in Defence 
Services (Revision of Pay) Rules, 1947, 
on the Defence side viz., 1-1-1948 had 
elapsed and they were neither perma-
nent nor eligible for confirmation in 
that grade on the date from which 
they elected the prescribed scales. As 
stich, by analogy with the practice on 
the Civil side, these concessions were 
not extended to them. 

the perso~ nominated to the 
.\ F.H.Q. on the result of the examina_ 
tion under reference, including the 13 
persons mentioned above, have how-
ever since been confirmed in grades 
higher than LDCc. 

Section Officers in Attached Offices 

1020. Shri Balraj Madhok: Will the 
Minister of Home AJlairs be pleased to 
state: 

(a) whether despite amalgamation 
of the two scales of pay of the Section 
Officers (Grade II and III) of the 
C.S.S. as a result of the recommenda-
tions of the Pay Commission, some 
of such officers in Attached Offices of 
the Government of India are working 
as Branch officers while others as 
Section Officers under the former, al-
though there is a combined roster for 
their promotion to the post of Under 
Secretary; 

(b) if so whether it does not create 
a sense of' grievances amongst Section 
Officers of the Attached Officers; and 

(c) what steps Government propose 
to take to remove this anomaly? 

The MlnJster of State in the MiIais-
try of Home Affairs (Shri Datar): 
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(a) to (c). A Statement indicating 
the position is laid on the Table. [See 
Appendix II, annexure No. 20). 

Purchase of Standing Crops by 
Mahajans of Tripura 

1021. Shri Dasaratha Deb: Will the 
Minister of Home Affairs be pleased to 
state: 

(a) whether it is a fact that the 
Mahajans of Tripura have started pur-
chasing in adavnce the standing crops 
like jute, cotton and paddy by ad-
vancing Dadan money which is invi-
diously low compared with market 
price of such crops; and 

(b) if so, steps taken to make such 
advancement of Dadan money illegal? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) It has been reported that the 
Mahajans are purchasing standing 
crop~, In advance, in some sub-Divi-
sions of Tripura. 

(b) In order to regulate money-
lending 'The Bombay Money Lenders' 
Act, 1946', has been extended to Tri-
pura since March, 1959. 

Evictions in Tripura 

1022. Shri Dasaratha Deb: Will the 
Minister of Home Affairs be pleased to 
state: 

(a) the total number of notices 
served by the Government in Tripura 
during last one year for eviction from 
unauthorised possession of Govern-
ment land; and 

(b) whether any alternative plot of 
land has been offered to such eVicted 
persons? 

The Minister of State in the l\linis-
try of Home Affairs (Shri Datar): 
(a) 650 notices have so far been issued 
to the unauthorised occupants of 
Government khas land under the Pub_ 
lic Premises (Eviction of Unautho-
rised Occupants) Act, 1958. 

(b) Alt~rnative land ha3 been given 
to 6 persons out of the 38 persons 
actually evicted so far. 

831 (Ai)LSD-6 

Private Primary Schools of Tripura 

. 1023. Shri Dasaratha Deb: Will the 
Minister of Education be pleased to 
state: 

(a) the number of privately run 
primary schools in Tripura; 

(b) the names of the privately run 
primary schooln which applied either 
for financial aid or for being taken 
over; and 

(c) whether Government would 
take over these schools in order to 
make primary education free for the 
students of these schools? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) to (c). A Statement 
is la.;.d on the Table of the Lok Sabha. 
[See Appendix II, annexure No. 21). 

Interest-free Loans to Displaced 
Persons of Tripura 

1024. Shri Dasaratha Deb: Will 
the Minister of Home AJlaiirs be 
pleased to state: 

(a) whether representations have 
beeu received by the Government to 
make loans advanced to displaced 
persons of Tripura, interest-free; and 

(b) if so, whether 
sion has been taken? 

any deci-

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) No general representation to 
make the different loans advanced to 
displaced persons, interest-free, has 
been received. However in connec-
tion with the payment of the inst9.l-
ments of urban housing and business 
loans, requests to make these loans 
interest-free were made by some in-
dividuals. 

(b) The terms and conditions on 
which the loans were advanced do not 
provide for exemption from payment 
of interest there9n. Tripura Admini-
stration have, therefore, informed the 
applicants, who had approachhed 
them in this behalf, accordingly. 
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Sl'hool Board for Tripura 

1025. Shri Dasaratha Deb: Will 
the Minister of Education be pleased 
to state: 

(a) whether Government have re-
ce;ved any representation from Tri-
pur" Teachers' Association to create 
an independent and autonomous 
School Board for Tripura for efficient 
management and administration of 
the schools in Tripura; and 

(b) whether Government contem-
plate formation of such a Board? 

The l\lbister of Education (Dr. K. 
J •. Shrimali): (a) Yes, Sir. 

(b) No. Sir. The Schools are al-
ready under the control and adminis-
tration of the Territorial Council 
which is a statutory autonomous 
body. 
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Profiteering in Education 

1027. Shri A. K. Gdpalan: Will the 
Minis ter of Education be pleased to 
state: 

(a) whether the attention of the 
Government of India has been drawn 

to the reports of various illegal levies 
collected from parents who wish to 
admit their children to schools; 

(b) whether this situation is pre-
valent in many States in the country; 
and 

(c) what steps the Government 
propose to put a stop to this profiteer-
ing in education? 

The Minister of Education <Dr. K. 
L. Shrima\i): (a) and (b). Yes, Sir, 
only in cases of schools in the Union 
Territory of Delhi. No specific ins-
tances in any other Union Territory 
cr State have been brought to the 
notice of the Central Government. 

(c) Instructions have been issued to 
the Government aided scools in Delhi 
not to charge any donations or other 
levies without the prior approval of 
the Directorate of Education. Sur-
prise inspections of the accounts of 
the managements are also being con-
ducted by the Auditor of school 
accounts. 

Tribal Jumias in Tripura 

1028. Shri Dasaratha Deb: Will 
the Minister of Home AITairs be 
pleased to state: 

(a) whether Government are aware 
that a number cf tribal Jumias and 
peasants who have settled On lands 
durmg the Maharaja's period have 
been facing eviction at present as 
the area is claimed now to be within 
the Forest Reserve Areas in Tripura; 
and 

(b) whether Government propose 
to retain those lands with the posses-
sers who haVe already settled cn it 
bv reclamation in Gargi Reserve 
F'orest Areas of Tripura? 

The Minister of State in the ~linis
try of Home AITairs (Shri Datar): 
(a) Some forests declared to be 
Reserved Forests under Maharaja's 
regime have been heavily encroached 
upon in the recent past. In order to 



2027 Written Answers SRAVANA 23, 1883 (SAKA) Written Answer. 2018 
preserve the present forest wealth of 
the territcry, action is being taken 
against treasspassers who are break-
ing up land either for cultivation or 
for construction of dwelling houses, 
without legal authority. 

(b) 150 tribal jhumia families who 
were found residing in Garju (and 
not Gargi) Reserve F"n"t were abso-
rbed as Forest Villagers a few years 
back. 

Pay Scales of Teae.hers of Delhi 

1029. f Shri. Kunhan:. . l Shrl M. L. DWlvedl: 

Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact that the 
pay scales of teachers working under 
the Delhi Administration, the Delhi 
Municipal Corp:>ration and the New 
Delhi Municipal Committee have been 
revised according to Pay Commis· 
sion's recommendations; 

(b) if not, how long it will take; 
-and 

(c) the steps so far taken in 
matter? 

the 

The Minister of Education (Dr. K. 
L. Shrimali): (a) to (c). The 
scales of pay of teachers in Govern-
rocnt sch:>ols have already been 
revised in accordance with the Pay 
Commission's recommendations. The 
question of extending the revised 
scales to the teachers in schools run 
and aided by the Delhi Municipal 
C!'rporation and New Delhi Munici-
pal Committee is receiving the active 
eom ideration of these bodies. 

United Provinces Commercial Cor-
poration 

1030. Shri Kunhan: Will the Mini-
:ster of Finance be pleased to state: 

(a) whether the United Provinces 
Commercial Corporation has violated 

the Sea Customs Regulations and 
Import Control Regulations during 
1961 so far; 

(b) if so, the penalty imposed; aIllll 

tc) the names of the people who 
control this firm? 

'J'he Minister of Finance (Shri 
MOr"drji Desai): (a) No ease of 
violation of Customs or Import Con-
trol Regulations bv the United Pro-
vinces Commercial Corporation during 
1961 has been reported sO far. 

(b) The question does not arise. 

(c) A list of the directors is given 
below:-

(I) Shri Sri Mohan WahL 
(ii) Shri Krishna Mohan Wahi 
(iii) Shri Prem Mohan Wahi 
(iv) Brij Bhusan Saran JeUy 
(v) Shri Dhirendra Nath Saha 
(vi) Shri Shamaldharee Lall 
(vii) Shri Ram Mohan Wahi 

Translating "Chenna Basavanayaka" 

r Shri Agadl: 
1031. ~ Shrj Wodeyar: 

l Shri Mohammed Imam: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas~d 
to refer to the reply given to Unshr-
red Ques,tion No. 2820 on the 5th April, 
1961 and state: 

(a) whether the ExecutIve Board of 
the Sahitya Akademi has taken any 
decision about the translation of the 
Kannada novel "Chenna Basavana, 
yaka" into other Indian languages; 

(b) if so, the nature of the decision 
arrrived at; anc\ 

(c) if the reply to part (a) 
be in the negative, when the 
Executive Board of the Sahitya 
demi is likely to meet? 

above 
next 
Aka-
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The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabar): (a) to (c). The Executive 
Board was scheduled to meet on the 
13th August, 1961 to consider the 
matter The decision of the Akademi 
has not yet been communicated to the 
Government. 

Archaeological Excavations in Madras 
Etc. 

1032. f Shri Suga.ndhi: 
l Shri Agadi: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state: 

(a) whether ther" are any propo-
sals for Archaeological explorations in 
Madras, Andhra, Mysore, Maharastra 
and Kerala States to be undertaken in 
1961-62; and 

(b) if so, the places proposed to be 
excavated? 

The Deputy Minister of Scientific 
Research aJld Cultural Affairs (Dr. 
M. M. Das): (a) and (b). The pro-
gramme for exploratiO!1s during 
1961-62 has not yet been finalised. 

Wheel Barrows for Removing night 
Soil in Punjab 

1033. Sardar Iqbal Singh: Will the 
Minister of Home Affairs be p]e.ased 
to state: 

(a) whether Central Government 
have given any grants to Punjab Gov-
ernment for the purchase of small 
carts and wheel barrows for removing 
night soil in municipal areas; and 

(b) the details of the scheme? 

The Deputy Minister of Home 
Affa.irs (Shrimati Alva): (a) Yes sir. 

(b) In the Second Plan grants were 
given by the Central G~vernment to 
the State Governmellts, for assisting 
local bodies for the purchase of wheel 
barrows and handcarts for removing 

night soil so as to put an end to the 
practice of night soil being carried by 
scavengers as headloads, subject to 
the condition that 50'7r of the cost of 
such equipment wa~ borne by the 
local body concerned, whether with 
or without the assistance of State 
Governments. 

Oil Storage Depot 

1034. Shri P. C. Borooah: Will the 
Minister of Steel, Mines and J<'uel be 
pleased to state: 

(a) whether it is a fact that a huge 
oil storage depot is proposed to be 
erected in North Madras; 

(b) if so, at what cost; and 

(c) whether a site for the same has 
been acquired? 

The Minister of Mines and Oil (Sbri 
K. D. Malaviya): (a) to (c). An oil 
installation with a storage capacity of 
12,000 tonnes is propos"<i to be erected 
at Tondiarpeth, Madras. A suitable 
site has been tentatively selected. and 
nY'!qu1rje~ regarding its price etc. are 
being made. The cost of constructing 
this installation has been estimated at 
Rs. 30 lacs. 

Provident Fund for Industrial 
Workers 

1035. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(e' ·.':~.cth,,~ i: is a fact that many 
civilian employees including industrial 
workers who were working in Defence 
establishments have not received their 
provident fund benefits after retire-
ment; 

(b) the number of such cases on 
1st June, 1961; 

(c) the number of thOSe cases which 
are more than a year old; and 

(d) the steps taken to expedite 
finalisation of those cases? 

The Minister of Defence (Sbrl 
Krishna Menon): (a) to (c), The 
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required information is being collect-
ed and will be laid on the Table of 
the House. 

(d) Instructions have been is:med to 
settle provident fund claims within a 
month of discharge Or retirement of 
the employees. 

Customs House, Madras 

1036. Shri A. K. Gopalan: Will the 
Minister of Finance he pleased to 
state: 

(a) whether it is a fact that the 
building of the Customs House 
.,pposite the Beach station in Madras 
was demolished more than five years 
.ago; 

(b) if so, whether a new building is 
under construction there; 

(c) when the construction work was 
begun; 

(d) how long it will take to com-
plete the work; and 

(c) the reasons for the delay in 
completion of the work? 

The Minister of Finance (Shri 
'Morarji Desai): (a) The demolition of 
the old Custom House building at 
Madras was completed on 20th Nov-
ember 1957. 

(b) Yes, Sir. 

( c) 6th December 1957. 

(d) The building is expectE'd to be 
completed by end of 1963. 

( e) The con tractor to whom the 
'Work of pile foundations was awarded 
did not execute the work to the satis-
faction of the Central Public Works 
Department as the tests made indicat-
ed that the piles could not withstand 
the designed load. There was pro-
tracted correspondence resulting in the 
termination of the original contract, 
The pile foundation work was award-
ed to another contractor and has since 
been completed. 

Punjab High Court 

1037. Shri Daljit Singh: Will the 
Minister of Home Affairs be pleased 
to state the total number of cases 
pending in Punjab High Court for 
more than two years, three years and 
tour years? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The 
information is being obtained and 
will be laid on the Table of Lok 
Sabha. 

Post-Matric Scholarships to Backward 
Classes in Punjab 

1038 f Shri Daljit Singh: 
'l Sardar Iqbal Singh: 

Will the Minister of Education be 
pleased to state: 

(a) the total Sum demanded and 
sanctioned to Punjab Government for 
award of Post-Matric Scholarships to 
students belonging to Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes during 1961-62 so 
far; 

(b) whether the amount has been 
fully utilised; and 

(c) the number of students bene-
fitted by it in the State? 

The Minister of Education (Dr. 
K. L. Shrimalil: (a) The amount san-
ctioned to the Government of Punjab 
for the award of Post-Mat ric scholar-
ships to students belonging to Schedul-
ed Castes, Scheduled Tribes and 
Other Backward Classes. with the 
break-up of the amount for the three 
cate~ori"s is given below:-

Amount sanctioned for 

Totan Scheduled Scheduled Other 
amount ill Castes] Tribes Backward 

sanctioned Classes 

2 4 

Rs. Rs. Rs. Rs. 

56,800 
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Allocation of funds has not been 
done on the basis of the demands of 
the State Governments, but these have 
been allocated to all the State Gov-
ernments on the same basis as for 
1959-60 and 1960-61. 

(b) and (c). Information "egarding 
full utilisation of the amounts sanc-
tioned and the number of students 
benefited will be known after the 
close of the year 1961-62, when ihe 
progress report is received from the 
State Government. 

Aid to Punjab for Social and Moral 
Hygiene 

1039. Shri Daljit Singh: Will the 
Minister of Education be pleased to 
state: 

(a) the amount of Central assistance 
given to Punjab during 1960-61 for 
social welfare extension projects and 
for social and moral hygiene and 
after-care programme; 

(b) the number of central social 
welfare centres in the State with 
names and locations; and 

(c) the amount sanctioned to thQ 
Punjab State Government for 1961-62 
for such schemes? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (c). The 
requisite information in the matter is 
being gathered from the authorities 
concerned. It will be laid on the table 
of the Sabha as SOon as possible. 

(b) A statement is laid on the Table. 
[See Appendix II, annexure No. 22]. 

Wealth-Tax 

1040. Shri Daljit Singh: Will the 
Minister of Finance be pleased to 
state the income derived from Wealth 
Tax during 1960-61 and 1961-62 up to 
30th June, 1961? 

The Minister of Finance (Shri 
Morarji Desai): The revenue derived 
from wealth-tax during 1960-61, 
amounted to Rs. 8,07,03,000. Such 

revenue for 1961-62 up to 30th June, 
1961 was Rs. 58,73,000. 

Remflval of Untouchability in Delhi 

1041. Shri Daljit Singh: Will the 
Minister of Home Affairs be ;>leased 
to state: 

(a) the details of the programmes 
chalked out by the Delhi Harijan 
Welfare Board for the removal of 
untouchability; and 

(b) the amount allotted to Delhi 
Harijan Welfare Board and Bhartiya 
DePl'essed Classes League separately 
for 1961-62? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
The Delhi Harijan Welfare Board is 
only an advisory body. The schemes 
for the welfare of Backward Classes 
are chalked out and implemented by 
the Delhi Administration directly on 
the advice of the Delhi Harijan Wel-
fare Board. Various schemes viz. 
housing subsidy, provi.ion of house 
sites, vocational .cholarships, subsidy 
for cottage industries, aid to non-
official organisations aThd elimination 
of the practice of carrying night-soil 
as head-loads, which would all contri-
bute to the removal of untouchability. 
are being taken up by the Delhi 
Administration. 

(b) The Delhi Administration ha"'" 
made a provision of Rs. 3,90,000 for 
the schemes for the welfare of Sche-
duled Castes for the year 1961-62. N() 
amount has so far been allotted to the 
Bhartiya Depressed Classes League. 

Research in Defence Science 

1042. Shri Daljit Sinrh: Will the 
Minister of Defence be pleased to 
refer to the reply given to Un starred 
Question No. 1676 on the 29th August. 
1960 and state the details of 50 fellow-
ships awarded So far to research in 
Defence Science? 



2035 Written Answers SRAVANA 23, 1883 (SAKA) Written Answers 

The Minister of Defence (Shri 
Krishna Menon): A statement giving 
deta'ils is laid on the Table. [See 
Appendix II, annexure No. 23). 

General Elections, 1962 

1043. Shri Kalika Singh: Will the 
Minister of Law be pleased to state: 

(a) the likely dates of General Elec-
tions to be held early in 1962; 

(b) the improvements in election 
programme over that Of the year 1957; 

(c) the likely gap between the date 
of poll and the date of announcing 
results; 

(d) care taken to stop false per30ni-
fication and tampering with ballot 
boxes; and 

(e) the extent to which publicity 
about candidates will be taken up by 
the Commission? 

The Deputy Minister of Law (Shri 
Hajamavis): (a) The Election Com-
mission has not taken any final deci-
sian about the programme for the next 
general elections. However, after ta-
king into consideration all the circum-
stances, the Commission ha$ C01ne to 
the pTov;sional conclusion that the 
last week of February 1962 would be 
the most convenient period for the 
pU!'pose, except in the snow-bound 
areas in Himacha! Predesh and Kulu 
sub-division where polling is likely to 
take place some time in April, 1962. 

(b) During the general elections of 
1957, the poll was spread over a period 
Of about three weeks. In the forth-
coming general elections, the Election 
Commission hopes to complete the poll 
all over India in one week (barring a 
few exceptional cases like the snow-
bound constituencies of Punjab and 
Himachal Pradesh). The number of 
days of actual polling in the severa I 
States may vary from one to four, 
depending on the polling and police 

personnel and transport facilities 
available in the State. 

(c) Counting of votes in every con-
stituency will be taken up as soon as 
possible after completion of poll, but 
not before the last date of poll in the 
State. All results are likely to be 
announced wi thin 3 or 4 days of that 
date. The gap between the date of 
poll in a consti tuency and the 
announcement of result is not likely 
to be more than one week in any case. 

(d) Provision exists in the rules 
enabling the polling agents of candi-
dates to challenge !lny voter suspected 
of impersonation. In rural areas 
village officers assist the presiding 
officers in identifying voters. These 
measures are considered sufficient. 

All the usual precautions will be 
taken for the safe custody of the ballot 
boxes between pol! and counting. 

(e) The Election Commission does 
not propOSe to undertake any publicity 
on behalf of candidates. 

~o¥¥. Jq)~ <i,~ ~r : 
lo.o:) lfio ~o m;:r~ 

'flIT f~T lj?ff ~ 'fi'IR if. r ~'fT 
m fi!; 

(if.') ~~cr4T~ m-
~T If ~i{ ~ ~ ~n: ~ ~ 
~~ ~ f~ fu>it ;;noR 'fT'<'f1 >f.T ~ 
~ ~; 'lh: 

(lii) it~ ~T ,;f.t ~ f.t><r;ft 
t ~ f~ it f~ 'lh: 'PiT ~; ~'f 
~>f.T~<fPT~~ ? 

firm ~"r (~o II1T 0 <'IT 0 ..... \1ffiiT) : 
(if.') ~ it 'f.lro: 'to. 'IfI,q I 
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~ 'f'T ~rn: «I'O!?" ~ if@ ~ I 

(11i') ~ if; "pfr ~T fr 
<iiW 'TlIT ~ f~ <f f~ 11' ~T"<1 «oft Pl'T 
'f'T ~ ~ if ~' o;ffi ur~ ""'" «..". 
il:T ;;;{:,;.:;;ri<'-.I"f «1fr 'f.~;;fi q-T ~oft 

(;:frWr) '+I"T ~T it ~ I 

mm ~ ~mra'f ~ ~qT "'" 5f~ 
~o¥~. 'lit ~R: mnfT : ~T 

1J.i1:-Iti1li if'!'T z lli. ~ t q if; ~ 
5fH ~~!fT .. '(~ ~ if; ~ '0 ;q~.I if 
<ff: 0f"fT~ if.T ~'1T m f~ : ' 

(~) 'flIT ~T ~r ~T if 
fiRT if; 5frflTf if; f"'l'i tiulR ~ ~ 
if lfT'lT ~ ~ef 5fT"<1 ift ~ ~; m.: 

("f) llRif@,':'iTfu;m~~ 
if ftp."i 'f'T orRT m if; full 'flIT 
~~~ g7 

1!~-~ :q~r~ ij ~·1i~i ( p,n 
mm-) : (~) ;ifr f.t:, 

( "f ) 5fH 'fir '3Oi'fT , 

f~fi;r fi~ " ~ "'" lfiTIl' 
~ 0 ¥f, , o.sit If;mt ~'h: mro : iflfI 

flI:f"l ~T ~ lli, ~t~Z if; ~~ 
5fH m;,r ... ~~~ if; ~ '0 ~ it 
~ ~i'fT~ ~T ~n ~if f!; : 

( ~ ) 'flIT ~T 'f'T 'f>Tlf ~~ 
if; f;;rn: ~ mm if ~':lI1 ~T 
lt~ ~R if; 5f~ q-T ifi'l{ f'f'lh:t 'l><: 

fulIT 'TlIT ~; ~ 

( "f ) llR ~, ':'iT ~ f'Rr 5f'm: 

~ ~..-iR ~ mm it f~ ~q~ 
~ urWT ? 

flff"l ~~ (q) ~~) : 
( ~) ..-iR ( !if ), <'Il':m c; 4.'1, ~ t q 
~ f<If • .I ~'lfT"nl if; ~ ;q' 0 1Z't 0 

~t''''~-1roT. ~ If,t om- <:!:rT'f ~"f 

f'f>llT urTi'fT g , ~~ ~ 5ffu «~ if; 
~ 17 IS WI ''i. ~~'i,9 if.T ~ <:'T <r{ 
>ft , o;r;r u;;r 'Il1n ( fcr..mft ) ~ 
oil <:fl1T ~ m'~ ~ ~ 

'f>.lT f'PIT ~ ~iflf<[ m f'Pft 
ii:fr ~F:<f~ m ~ it ~ "'.-;::l<f 
<:f"!in: ~m 'RTli ~ <:foft ~, 

~ ..-iR ~T if; f~T 11' 5frmf"T~ 
~ ~'ffi m 'f'T 'f>Tlf "flqj if11T 
~ I ~if;~~~rT~~'f'T 

'lIT': ~ 0 "l"" t ~ t q if.T "f ~ fulIT 
'.IT oft<: ~ ~ ~ ~ m<flTf fuifl'<rr 
~ t ~ ~ if; +r -<r <t 'P: efR <t 'f>Tlf rn 
WI urmm , ~ ~ 1f'T 'riT <t 
f~ ~ f<-rn; ~'ffi 'Pli'tfTfnl'f if; 
'ci "IT~ ~ l!O'! 'f{ i!lT!TT>r '0 l;i1li 

~ f'f>llT "IT '$T % , 

~ 0 ¥IS. q) Wf>l~q~ ml''I'i: 'flIT 

f~~ ffi lff; i!'iTi( <t'r ~ ",tir f", : 

("') f'fffi<: f~ mr 
~t .. o-q ifD:frf.RR~'Wf,~ 
~ iflfi:olff ~ ~ f..;r'fif.'T ~~ 
f~ if wft ~: m.: 

("f) ii:«r 'f'T4'~f ~T ~r if 
5f~ ~ if; fu?l 'flIT OlR">:rr <t't 
"IT ~ ~ ? 

f~OIlTl'i~ (~o ~Io ,,"0 ~ihnl'fi): 

("') ~ ("f), f<lf11~ ~ if ~~ 
~T 'f'T ~'f ~ 'TlIT 'iT m.: 
'if'" ~T it '+flT[ if.{ a;ri;r fqfu;r 
ef;rT <t m~, ~ ~ ~T!ffr 
~ ~urT it f;r SI'fil'fu;; if.T urrnr 
~ '~T if;f.mr.f.i "'T ~~<fT~ 
~ ~ <f ;;;{ srrnT'fT ~T f~ ~T 
if;~~T"'T~m<il"lT~T~ 
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q"l[T W1l "SIT~~ moo if 'SI'...mr~ 

~ ~ I 

~w:rj.q flll"IH ~ 'A'o1I'lQ",1 if; '{II{ ~~;f 

if; fu.i '!~,,~ 

~ 0 ¥c;. >.:it ~,~~~ ~rfflj: 'fllT 

fiI~p:flft li~ ~ifT'r 'Ift~:rr ~ fif; : 

(~) tf~w:r'A'~Tif; m.r 
G:~ if; fu>i 'A'<f ~ ~ f'fIDif 
~""f~~ <Fm:'Ift<rt~; 

('-\1") ~~;f ~m f~(:fifT ~~ 
<flf'~ ~~ iii fir;tr"l:: ~; 'A'T~ 

('I) f~ifr it ~m 'fi~ ~ 
wrrt <rt ~. m ~ ;;rrllfr ? 

f~q:n '{,j{ (~o lfiio <'flo .~'t'f""f) : 
(~) ~f'q-IDif'lft~~ 

tn:~~1 

(lif) ~~ ~ o;r+TT fifaP:r ~ ~ 
"m~ I 

( 'I) 'l"'7l1 "SITf"l~~i 'fi'r ~ ~ 
f~JtI '1!f1 g f~ ~ NR~.m'f~ i 
'A'1m<: '!~ ~ ~ m~ mOO 
if~;ij' I 

Seizure of Jute Goods at Calcutta 

r Shri Muhammed Elias: 
1049. ~ Shri Ram Krishan Gupta: 

L Shri Chuni Lal: 

Will the Minister of Finance be 
pleased to refer to the reply given to 
Unstarred Question No. 2464 on the 
28th March, 1961 and state: 

(a) the names of the firm~ of ex-
porters charged with violation of the 
provisions of the Sea Customs Act and 
the FOI eign Exchange Regulation Act; 

(b) the details of the steps taken by 
the Collector of Customs, Calcutta; 
and 

(e) at what stage is the case pend-
ing? 

The Minister of Finanee (8hrl 
Morarji Desai): (a) The names are 
given below:-

( i) Messrs Bharat Commercial 
Company, Calcutta. 

(ii) Messrs Kissenlal 
Calcutta. 

Bangur. 

(iii) Messrs Shree Luchminara-
yan Jute Mills Limited, 
Calcutta. 

(b) & (c). The case against Messrs 
Bharat Commercial Company has 
been adjudicated. 5,800 bales of jute 
goods which had been shipped or 
sought to be shipped in contravention 
of law on the account of the lirm ha ve 
been confiscated under section 167(8) 
of the Sea Customs Act read with 
Sections :l3A and 23B of Foreign Ex-
change Regulation Act, with an option 
to pay a fine of Rs. 25 lakhs in lieu of 
confiscation. A personal penalty of 
Rs. 5 lakhs has been Imposed on the 
proprietor of the firm, and a penalty 
of Rs. 1 lakh on an authorised repre-
sentative of the firm. 

Adjudication proceedings are in 
progress against the other two firms 
named in the reply to part (a) above. 
These firms appear to be concerned 
in the attempted illegal exportation of 
125 bales of jute goods. 

toXo. ~ '{o ,,"0 fi~ : W 

'Il!-lf>TIi lj;fi ~ ififT't ott ~:rr ~.~ii 
fif;: 

( ~ ) 'fllT«~ if; 'ffif ii:~r l['lifT 
~ fif; ~~ '1ft ~ ~mf(f"i ~ ~~ 
m~ f.r<;r if; ~ ~-~~ ij; 
f'Rf.r IlTIffi ~ ~ 'T<f; o;th: 

(lif) ~. ij" f.w.t llll'f.,-"i ii' ~ 
ImT ~-~~ ro<m: ~ '1m? 
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fl!ff~ '3m~' ("lj ~~<f) : 
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~ mr 'flil ~ 7 
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Caste Consideration in Delhi 
University 

1052. Shri Bibhuti Mishra: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that stu-
dents of the University of Delhi who 
intend to reside in the hostels are 
asked to mention 'religion' and 'caste' 
in the applicatIOns; 

(b 1 if so, the re.ason therefor; and 
(c) whether it is not against the 

declared policy of Government? 

The Minister of Education (Dr. K. 
L. Shrimalil: (al In five out of 19 
ho.tels, students are asked to indicate 
their 'religion' but not 'caste' in the 
application forms for accommodation. 

(b) Although no special importance 
is attached to the information, it is 
sometimes useful as indicative of the 
environmental background of thl< 
students in residence and also for 
statistical purposes. 

(c) No, as the intention is to elimi-
nate references to caste and sub-caste 
and not to Religion as such. 

Loan Due from Bihar State 
Government 

1053. Shri Bibhuti Mishra: Will the 
Minister of Finance be pleased to 
state: 

(a) the total amount of Central 
loans due from Bihar Government on 
the 31st March, 1961; 

(b) the total amount of interest 
,,:hich is due from Bihar Government 
till the 31st March, 1961 on Central 
loans; 

(c) whether Bihar Government 
have made any payment towards the 
in terest charges so far; and 

(d) if so, the amount paid by the 
State Government so far? 

The Minister of Finance (Shri 
Morarji Desai): (a) Rs. 156.49 crores 
approximately. 

(b) to (d). Rs. 4.79 crores was due 
during the year 1960-61 out of which 
Rs. 3'76 crores was paid by the State 
Government during the year. 

Scientific Research in Patna 
University 

1054. Shri Bibhuti Mishra: Will the 
Minister of Education be pleased to 
state the nature of facilities given to 
the Patna University during the last 
three years for scientific research and 
study? 

The Minister of Education <Dr. K. 
L. Shrimali): Information is being col-
lected and wiII be laid on the Table 
of the Sabha in due course. 

Arrest of Racketeers Gang 

1055. Shri Muhammed Elias: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) whether it is a fact that two 
unscrupulous gangs of petty racketeers 
who used to dupe School Mistresses 
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were arrested by the Delhi police 
during the month of May this year; 
and 

(b) if so, the details thereof? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
and (b). No such gang has been 
arrested by the Delhi Police. Three 
persons \vere, however, arrested in 
April and one each in May, June and 
July under Section 406,' 420 I.P.C. on 
a complaint of cheating and criminal 
breach of trust made by a School 
Mistress to the Police. The case is 
under investigation. 

Indo-Soviet Cultural Pact 

1056. Shri Raghunath Singh: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether talks on annual pro-
gramme of cultural activities as per 
provisions of Indo-Soviet Cultural 
Pact have been finalised; and 

(b) if so, the details thereof? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) Not yet, Sir. 

(b) Does not arise. 

Houses Constructed by Troops 

1057. Shri Raghunath Singh: Will 
the Minister of Defence be pleased to 
State: 

(a) how many houses have been 
constructed by Indian troops all over 
India in 1961 so far and specially in 
Ferozepur; 

(b) whether such a scheme has 
proved to be successful; and 

(c) what is the cost of each family 
house constructed at Ambala and 
Ferozepur? 

The Minister of Defence (Shri 
Krishna Menon): (a) The number of 
personnel for whom accommodation 
has been constructed at Ferozepur, by 

employment of troop labour, is as 
under:-

Married Offi.cen 
Married lCOs. 
Married ORjNCsE . 

The construction of these quarters 
was started in 1960 and completed in 
1961. 

Accommodation for the following 
personnel is under construction at an-
other station and is likely to be com-
pleted by the end of the current finan-
cial year:-

Single Officers 
Single lCOs 
Single OR 
Single NCsE 

81 
100 

2,944 
195 

(b) The scheme, to the extent pos-
sible, has been successful. 

(c) The family quarters at Ambala 
and Ferozepur were sanctioned to be 
built at the following costs and have 
been completed within the sanctioned 
amounts:-

(I) Officers Qrs. Ambala Ferozepore 

Rs. Rs. 
(i) Lt. Col. 26,410'00 
(ii) Major 24,140'00 24,810'00 
(iii) Capt. 22,320·00 24,810'00 
(iv) Subaltern 21,830'00 

(2) JCOs quarte" 6,820'00 7,070'00 
(3) OR qu"rtcrs 4,550'00 4,680'00 
(4) NCE,'U quarters 2,270 '00 2,440'00 

Chair of Indian Studies, Trinidad 

r Shri P. G. Deb: 
1058 j Dr. Ram Subhag Singh: 

. I Maharajkumar Vijaya 
L Ananda: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether there is any plan to 
endcw a Chair of Indian Studies in 
Trinidad; and 

(b) it so, when it is likely to mate-
rialise? 
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The Minister of Scientific Research L 
and Cultural Affairs (Shri Humayun 'Smuggling on East Pakistall 
Kabir): (a) Yes, Sir. Border" 

(b) The selection of a Professor for 
Indian Studies is being made by the 
Indian Council for Cultural Relations. 

Survey of Foreign Aid Programme in 

1059. 

India 

~ 
Shri Arjun Singh 

Bhadauria: 
Maharajkumar Vijaya 

L Ananda: 

Will the Minister of Education be 
pl€ased to state: 

(a) whether a U.N.E.S.C.O. spon-
sored survey about different aspects 
of foreign aid programme has been 
undertaken in India; and 

(b) if so, the details of the schemes? 

The Minister of Education (Dr. K. 
L. ShrimaliJ: (a) The Institute of 
Economic Growth, Delhi University, 
under an agreement with Unesco. has 
undertaken a study on some factors 
which influence the choice and effec-
tiveness of foreign aid programmes. 

(b) A copy of the Unesco document 
outlining the plan of such studies is 
laid on the Table. [See Appendix II, 
annexure No. 24]. 

UNESCO Scheme for Aid for Primary 
Education 

J Sardar Iqbal Singh: 
1060. \.. Shri A. M. Tariq: 

Will the Minister of Education be 
pleased to state: 

(a) whether any allocation has been 
made to India under UNESCO's Com-
pulsory Primary Education Aid 
Scheme so far year-wise; and 

(b) if so, how it i. going to be 
distributed among the States year-
wise? 

The Minister of t:ducation (Dr. K. 
L. ShrimaJi): (a) No, Sir. 

(b) Does not arise. 

1861. J Sardar Iqbal S~ngh: 
\.. Shrl A. M. TarIq: 

Will the Minister of Finance be 
pleased to state: 

(a) how many cases of smuggling 
by Pakistanis were detected by the 
Indian authorities on East Pakistan 
Border during the first six months 
of the year 1961; 

(b) the figures as compared to the 
corresponding period of the year 
1960; and 

(c) the number of persons convicted 
with their terms of conviction? 

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). 171 cases 
of smuggling by Pakistanis were de-
tected by the Indian authorities on 
East Pakistan Border during the first 
six months of the year 1961 as ('om-
pared to 188 cases detected during the 
corresponding period of the. year 
1960. 

(c) During the above period (i.e. 
January to June, 1961) 37 persons 
were convicted with sentences vary-
ing from fine of Rs. 30 to one year's 
rigorous imprisonment. 

School for Technical Training in Oil 
Exploration 

2 r Sardar Iqllal SiBglo: 
186 . L Shri A. M. Tariq: 

Will the Minister of Steel, MiBes 
Ilnd Fuel be pleased to refer to the 
reply given to Starred Question No. 
1516 on the 13th April, 1961 and state 
the further progress since made tor 
the establishment of a school tor 
technical training tor oil exploration? 

The Millister of Mines and Oil (Slori 
K. D. MalaTiya): The school has 
started functioning at Cambay. 
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I. C. S. Officers 

1063. {sar~ar Iqbal S~ngh: 
Shrl A. M. TarIq: 

Will the Minister of Home Affairs 
be pleased to state the nwnber of 
I.C.S. Officers who were given exten-
SIon or re-employment after their re-
tirement in the years 1959 and 1960, 
State-wise? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
The infonnation is given in the state-
ment laid on the Table. 

STATE.'IcIENT 

Number of I.C.S. Officers who were 
given extension Or re-employment 

Extension 

Name of the Statel---- -
Government 

Re-
empbyment 

1959 1960 1959 1960 

1. Andhra 
Pradesh 

2. Bihlr 
3. Mo.Jhya 

Pradc,h 
4. Madras 
5. Ori"a 
6. Rzja3than 
7. U. P. 
8. West Bongal 

TOTAL . 

2 

2 3 

Assistance to Punjab Bharat Sewak 
Ramaj 

1064 f Sardar Iqbal Singn: 
. L Shri A. M. Tariq: 

Will the Minister of Finance be 
pleased to state: 

(a) the amount allotted to Bharat 
Sewak Samaj. Punjab out of the total 
financ:al assistance granted to Bharat 
Sewak Samaj during the years from 
1958 to 1960 year-wise; and 

(b) the items on which the said 
u'{llOunt has been spent? 

The Minister of Finance (Shrl 
Morarji Desai): (a) The Government 
of India gives grants to the Central 
Office of the Bharat Sewak Samaj at 
Delhi. but grants to the Pardesh 
Offices are given by the Central Office. 
On the basis of the infonnation obtaIn-
ed from the Central Office of the 
Bilarat Sewak Samaj, the following. 
amounts were allotted to the Bharat 
Sewak Samaj, Punjab:-

Year 1958-59 .. 
Year 1959-60 

TOTAL 

R·. nP 
1,64,095' 47 
1,06,581' 19 

(b) The amounts were spent 
mainly on the following items:-

(i) Labour and Social Welfare 
camps. 

(ii) Establishment of Lok Karya. 
Kshetras. 

(iii) Maintenance Allowance for 
Sahyogis. 

(iv) Maintenance Allowance for 
Parcharaks. 

(v) Establishment of Jan Sahyog 
Kendras. 

(vi) Night shelters and urban 
welfare Extension Projects. 

All-India Scientific Service 

1065 {Sardar Iqbal Singh: 
. !'hri A. M. Tariq: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to refer to· the reply given to Starred 
Question No. 1506 on the 13th April, 
1961 and state: 

(a) whether the Scientific Person-
nel Committee has since finalised its 
conclusions of an All-India Scientific: 
Service in the country; 



Written Answers AUGUST 14, 1961 Written Answer" 

(b) if so, the salient features of the 
Committee's recommendations; and 

(c) the act:on taken by Govern-
ment thereon"! 

The Minister of Scientific Research 
:and Cultural Affairs (Shri Humayun 
Kabir): (a) No, Sir, as the members 
have been preoccupied with work 

·connected with the Third Plan. 

(b) & (c). Do not arise. 

'Backward Christians in Punjab State 

1066. J Sar~r Iqbal S~gh: L Shn A. M. TarIq: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether the Punjab Govern-
m2nt have approached the Centre for 
additional financ:al help for extending 
educational and other concessions 
now given to the Scheduled Castes to 
the Backward Christians of the State 
also; and 

(b) if so, the attitude of the Centre 
in this respect? 

The Deputy Minister of Home 
Mairs (Shrimati Alva): (a) No, Sir. 

(b) Does not arise. 

Bauxite Deposits in Punjab 

7 f Sardar Iqbal Singh: 
106 'L Shri A. M. Tariq: 

W,ll the Minister of Steel. Mlull 
and Fuel be pleased to state: 

(a) whether it is a fact that occur-
reace of bauxite deposits has been 
recorded by the Geological Survey of 
India in Kangra district of Punjab; 
and 

(b) if so, what are the prospects of 
Taining them? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) No, Sir. 

Jb) Does not arise. 

Pig Iron and Steel Bill ,ts Stocks in 
Durgapur 

1068 f Sa!dar Iqbal Sngh: 
'L Shri A. M. Tariq: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) the quantity of 
iron and steel billets 
Durgapur Steel Plant 
July, 1961; and 

stock of pig 
lying in the 
on the 31st 

(b) the reasons for accumulation 
thereof? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) 
Stock of pig iron 17,532 tons 
Stock of steel billets 5,795 tons 

(b) These stocks of pig iTon and 
billets are not considered excessive. 
Jt~i¥i" ~~.·I 

Profits to Tobacco Companies 

1069 J Sardar Iqubal Singh: 
'L Shri A. M. Tariq: 

Will the Minister of Finance be 
pleased to state: 

(a) the amount of profit earned by 
the tobacco companies belonging to 
non-residents in India during 1960 
and 1961 so far; and 

(b) the remittance of prnflts ,md 
dividend from India by these com'" 
panies during the same period? 

The Minister of Finance (Shri 
Morarji Desai): (a) Information on 
profits earned is not yet avaJlable. 

(b) Rs. 1.1 crores were remitted 
during 1960-61. 

Liquor Shops in Delhi 

" f Sardar Iqbal Singh: 
10.0. L Shri A, M. Tariq: 
Will the Minister of Home Affairs 

be pleased to state: 
(a) the number of liquor shops in 

Delhi; 
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(b) the quantity of liquor con-
sumed during 1960 and 1961; and 

(c) whether the quantity has in-
<:reased as compared to the yea rs 
1956-57, 1957-58 and 1958-59? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar); 
<a) 28. 

(b) The quanity of liquor sold in 
bulk gallons is as follows: 

1960-61 

1961-62 
(up to June 1961) 

Countrv 
Liquor 

Fordgn 
Liquor 

1,38,260 2,95,737 

32,325 1,14,856 

Howerver, the quantity actually con-
su..-ned cannot be ascertained. 

(c) Yes; there is a slight increase 
but this is due to enforcement of 
stringent measures to check illicit di~
tillation increase in population and 
holding' of International Conferences 
and Exhibitions in Delhi. 

Mica 

1071 f Sardar Iqbal Singh: 
L Shri A, M. Tariq: 

Will the MinistE'r of Steel, Mines 
and Fuel be pleased to state: 

(a) whether there is decrease in the 
production of mica during 1961-62 sO 
far; 

(b) if so, the reasons therefor; 

. (C) the steps taken or Droeosed to 
be taken to increase the production 
thereof; and 

(d) the present export position? 

The Minister of Mines and Oil (Shri 
K, D. Malaviya): (a) No, Sir. Pro-
duction has not decreased during 
1961-62 (April-June, 1961) as com-
pared to the corresponding period of 
1960-61. 

(b) and (c). Do not arise. 

(d) The export of mica in 1960 was 
29,620 tonnes valued Rs. 9.85 crores. 
Though there has been increase in the 
quantum of export over the previous 
year, the value received was less due 
to lesser export of block mica. 

Electoral R{)Us for Mid-term Elections 
in Orissa 

1072. Shri Surendranath Dwivedy: 
Will the Minister of Law be pleased 
to state: 

(a) whethW' it is a fact that recent 
elections in Orissa were held or. the 
basis of rolls prepared in the year 
1956; 

(b) whether it is also a fact that 
no uptodate revision of rolls even till 
March, 1961 was made ready for this 
election; and 

(c) when was the final electoral 
roll on which these elections took 
place published? 

The Deputy Ministel' of Law (Shri 
Hajarnavis); (a) No, Sir. The mid-
term general election to the Orissa 
Legislative Assembly was held on the 
basis of electoral rolls revised in 1960, 

(b) and (c). The electoral rolls for 
all the Assembly constituencies in 
Orissa were revised according to rules 
and finally published on the 10th 
October, 1960. When the decision to 
hold mid-term general election to the 
State Legislative Assembly was an-
nounced towards the end of March, 
1961, out of 140 Assembly constituen-
cies in the State, the electoral rolls 
for 110 had been intensively revised 
by house to house enumeration our-
ing the years 1958, 1959 and 1960. The 
electoral rolls for the remaining 30 
constituencies were due for intensive 
revision during 1961, and in addition 
a few more constituencies, particular-
ly in the urban and industrial areas 
had also been noted for such revision. 
The work had been taken in hand but 
had to be suspended because of the 
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decision to hold the general election 
as soon as possible. 
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Undertakings covered by Spe('lal 
Reorganisation Unit of Finance 

r Shri Warior: 
1074. ~ Shri Nag; Reddy: 

l Shri Kodiyan: 

Will the Minister of Finance be 
pleased to state: 

(a) how many undertakings had 
been covered in the last budget year 
by the Special Reorganisation Unit; 
and 

(b) the result ·of the investigations 
in terms of financial savings as well a~ 
staff reductions? 

The Minister of Finance (Sbri 
Morarji Desai): (a) 36. 

(b) Rs. 18 lakhs per ann um after 
working off surpluses located against 
increases in work loads resulting from 
ordinary growth of work Or prepa-
ratory work and implementation of 
the schemes included in the Third 
Five Year Plan. The broad result is 
that increases in staff asked for have 
been prevented and standards of 
performance improved by 3uggcSling 
improvements in organisation and 
methods of work. 

Integrity of Government Servants 

1075. Shri S. M. Banerjee: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that some 
measures have been taken or orders 
issued to raise the level of inkgrity 
of Government servants; 

(b) if so, what are those measures 
Or orders; and 

(e) whether copies of those orders 
will be laid on the Table? 

The Minister of State in the Minis-
try of Home Affairs (Shrl Datad: (~) 
to (c). The various steps tak"n to 
combat lack of integrity On t,le part 
of Government servants have been 
fully stated in the Annual Report of 
the Administrative Vigilance Division 
for the period 1st January to 31st 
December, 1960, placed on the Table 
of the House on the 21st March. 1961. 

,Nilkanth Expedition 

1076. Shri Supakar: Will the Min-
ister of Defence be pleased to state: 

(a) whether the Government of 
India have given any financial aid to 
the expedition to Mount Nilkanth 
this year; and 

(b) whether any detailed account 
of the expedition will be published? 

The Minister of 
Krishna Menon): (a) 
Ministry of Scientific 
Cu1tural Affairs had 

Defence (Shri 
Yes, Sir. The 
Research and 

sanctioned a 
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grant of Rs. 20,000 for the Nilkanth 
expedition. Actual expenditure in-
curred is estimated to be about Rs. 
27,000. 

(b) The leader of expedition is 
proposing to write a book on the ex-
pedition. 

Defence Buildings in Charbatia 
(Orissa) 

1877. Shri Chintamoni Panigrahi: 
Will the Minister of Defence be pleas-
ed to state: 

(a) whether the buildings of the 
Defence Ministry in Charbatia in 
Orissa are being handed over to the 
Orissa Government; 

(b) if so, for what purpose; and 

(c) whether the Orissa State Gov_ 
·enunent is going to make any payment 
:for taking over these buildings? 

The Minister of Defence (Shrl 
Irishna Menon): (a) No, Sir. 

tb) and (c). Do not arise. 

Punjab High Court 

1078. 8hri Daljit Singh: Will the 
Minister of Home Affairs be pleased 
~ state: 

(a) the number of permanent judges 
in the High Court of Punjab; and 

(b) the number of additional judges 
in the same? 

The Minister. of State in the Minis-
"try of Home Affairs (Shri Datar): (a) 
Eleven. 

(b) Six. 

Engineering College for Delhi 

1.879. Shri Ram Krlshan Gupta: Will 
'the Minister of Scientific Research 
and Cultural Affairs be pleased to 
state: 

(a) whether Government have con-
sidered the Delhi Administration's 

&1 (Ai) LSD-7. 

demand for an engineering college ex-
clusively for students belonging to the 
Union Territory of Delhi; and 

(b) if su, the nature of decision 
taken thereon? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b). The Delhi Ad-
ministration had requested that seats 
should be reserved at the College 0; 
Engineering and Technology, Delhi, 
started this year, for students belong_ 
mg to Union Territory of Delhi and 
In case it is not possible to do so, the 
questiOn of continuing and expanding 
the degree courses in the Delhi Poly-
technic and reserving all the seats in 
these classes for Delhi students may 
be considered. 

Like the Delhi Polytechnic, the Col-
lege of Engineering and Technology, 
Delhi, is a Central Institute. No re-
~ervations have been made in either 
for students of Delhi who secure ade-
luate number of seats on their own 
{.lerits. An analysis of the admissi'lns 
made to the College of Engineering 
and Technology, Delhi this year shows 
that 58.7% of the seats filled sO far 
have been secured by students belong-
ing to the Union Territory of Delhi. 
In the Regional Colleges, 50% of the 
seats only are reserved for students 
f.-om the State in which the college is 
located. In these circumstances, Gov-
ernment are of the view that there 
is no need to establish an engineering 
co\lege exclusively for students of 
Delhi. 

Iron and Steel for Kerala 

lOBO. Shri Maniyangadan: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) what are the estimated total re-
quirements of iron and steel of Kerala 
State for the year 1961_62 and eaci, 
or the subsequent years of the Third 
Five Year Plan; 
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(b) whether the total demand for 
the first half of the year 1961 of the 
State has been met; and 

(c) if not, the reason for the same? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) The 
requirements as furnished by the State 
'Jovernments are as under:-

Year 
1961-62 
1962-63 
1963-64 
1964-65 
1965-66 

Metric Tons 
82,895 
94,295 

100,466 
107.254 
114,721 

(b) Demands and allocations a 1"<' 
made according to financial year. 
With the liberalisation of distribution 
control the States are asked to give 
their demand in respect of restricted 
categories only. In respect of relaxed 
categories the demands are planned in 
full. Against the demand of 14,245 
tons of restricted categories for 1 he 
first half-year of 1961-62, 4,418 tons 
were allocated to the Kerala State un-
der various quota-heads. The actual 
despatches of steel to Kerala during 
the six months ending May 1961 have 
been about 18000 tons. The despatch 
of pig iron during the same period was 
about 1,700 tons. These despatchc3 
are, however, against the indents 
planned in earlier periods. 

(c) It is not possible to meet ,he 
demand in full as the total availabi-
lity at the moment is less than tilc 
total demands. 

Iron Ore in Bastar 

{ Shri Subodh Hansda: 
1081. Shri S. C. Samanta: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether the exploitation of the 
Bailadila Iron Ore in Bastar District, 
Madhya Pradesh, has started; &n3 

(b) if so whether this is being ex-
ploited in 'pcivate sector or' pubLc 
sector? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) and (b). The 
development of irOn ore deposits L'l 
Bailadila has been en trusted to the-
National Mineral Development Cor-
poration Ltd., a wholly Central Gov-
ernment owned undertaking. The 
Indian Bureau of Mines is carrying 
on, on behalf of the Corporation, de-
tailed exploration in the area. Based 
On the results of the exploration, a 
scheme will be prepared for the ex-
ploitation of these deposits. Actual 
exploitatiOn is expected to start from 
the latter half of 1965. 
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Dead Body in Qutab Minar 

{ 
Shri P. G. Deb: 

1083. Maharajkumar Vijaya 
Ananda: 

Will the Minister of Home AlIainI 
be pleased to state: 

(a) whether a body of young 
woman was found dead in the Qutab 
Minar On the 17th June, 1961; and 

(b) if so, the reasons for not keep_ 
i,!g proper watch over the place? 

The Minister of State in the MinIS-
try of Home Affairs ~Shri Datar) : 
(a) A young woman was found dead 
in a corner of Quwatul Islam Mosque 
adjoining Qutab Minar on the 16th 
June, 1961. The case has been detect-
ed and will be put up to court shortly. 

(b) A whole-time chowkidar is "m-
ployed at Qutab Minar. A police 
constable remains on duty there bet-
ween 9 a.m. and 10 p.m. daily. Be-
sides, two constables patrol this area 
between midnight and 4 a.m. A 
strict watch is kept on all suspicious 
persons and action taken wherever 
necessary. 

Polytechnics in Kerala 

r Shri P. G. Deb: 
1084. ~ II.faharajkumar Vijaya 

l Ananda: 

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether some polytechnics III 

Kerala State have been threatened 
with disaffiliation as they do not have 
adequate laboratory equipment; ana 

(b) if so, why no foreign exchange 
has bee" released for such useful pur_ 
pose? 

The '>lhrister of Scientific Research 
and CuUural Allairs (Shri Humayun 
Kabir): (a) According to a report 
received from the State Government, 
technical institutions in the State are 
inadequately equipped due to short-
age of foreign exchange and one of the 
engineering colleges has been threaten-
ed with disaffiliation by Kerala Uni-
versity. 

(b) Foreign exchange dift1culty ;,as 
affected all technical institutions in 
the country. Kerala instit",tions have 
been given a share of the foreign <'x-
change available which is totally in-
adequate to meet the full requirements 
of the institutions. The whole posi-
tion is under review. 

Indian Pilot missing near Coast of 
Wales 

r Shri p. G. Deb: 
1085. ~ Dr. Ram Snbhag Singh: 

l Maharajkumar Vijaya Ananda: 

Will the Minister of Defence be 
pleased to state: 

(a) whether the Indian pilot who 
was missing near the coast of Wales 
in June 1961, has since been traced 
out; and 

(b) if not, the details of the enquiry? 

The Minister of Defence (Shri 
Krishna Menon): (a) No, Sir. 



61 Written Answers AUGUST 14, 1961 Written Answers 2062 

(b) A Board of Enquiry was con-
vened to investigate the circumstan-
ces leading to the accident. A copy 
of the Proceedings has been received 
and is under examination. 

U.N. Medal For Indians in Congo 

1086 {Shri P. G. Deb: 
. Dr. Ram Subhag Singh: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that the 
Indian !~cr30nnel now in the Congo 
arc wearing a medal instituted by the 
U.N.O.; and 

(b) if so, the reasons therefor? 

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). Armed 
Forces personnel of the various con-
tingents serving with the United Na-
tions Mission in Congo are eligible 
for the U.N. Medal. The qualifying 
period of service has been fixed as 
three months. Since the Medal is 
awarded for service under the United 
Nations, Government have permitted 
members of the Indian Armed Forces 
to wear it. 

Indian personnel in the Congo who 
have become entitled to the medal are 
wearing it. 

Convention of Excise Officials 

J Shri Arjun Singh: 
Bhadauria: 

I Shri P. G. Deb: 
l Shri N. R. Muniswamy: 

1087. 

Will the Minister of Finance be 
pleased to state: 

(a) whether a convention of excise 
officials was h ;ld in New Delhi in 
July, 1961; and 

(b) if so, what were their demands 
and the action taken in the matter? 

The lllinister of Finance (Shri 
Morarji Desai): (a) Yes Sir, a con-
vention of the non-gazetted executive 

staff of the Delhi Central Excise Col-
lectorate was held in July, 1961. 

(b) The required information is 
given in the statement laid on the 
Table. [See Appendix II, annexure 
No. 25). 

Bolani Ores Ltd. 

1088. Shri Chintamoni Panigrabi: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state: 

(a) whether Bolani Ores Ltd. has 
supplied iron ores to Durgapur Steel 
Plant; 

(b) if so, the total amount of iron 
ores supplied by this company since it 
started; 

(c) the total amount of money in-
vested by Government so far in this 
company; 

(d) whether Government have 
received any amount by way of profit 
so far; and 

(e) if so, how much? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Yes, 
Sir. 

(b) The Compa:1Y commenced des-
patches of iron ores to the Durgapur 
Steel Plant' on the 14th April 1960, 
and have supplied 8,06,670 tonnes up to 
the 29th July, 1961. 

(c) Rs. 35,35,000. 

(d) No, Sir. 

(e) Does not arise. 

Ancient Monuments in Orissa 

1089. Shri Chintamoni Panigrahi: 
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state: 

(a) whether Government have de-
cided to protect some more ancient 
historical monuments in Orissa in 
1961-62; 

(b) if so, how many and the names 
of these monuments; 
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(c) the number of times the Super-
intendent of the Eastern Circle of 
the Department of Archaeology has 
visited Orissa during 1960-61 and 
1961-62 so far; and 

(d) the amount of T.A. she has 
drawn thereby? 

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. M. 
M. Das): (a) Yes, Sir. 

(b) Two: 1. Temple of Nilamadhava 
and Sidheswara at Gondharadhi, Sub-
division Baudh, District Phulbani. 

2. Bhingesvara Mahadeva Temple 
at Bagarakot, Sub-division Talchar, 
Distt. DhenkanaJ. 

(c) 1960-61 six times 
1961-62. twice. 
(upto June 1961) 

Cd) 1960-61 Rs. 1,203-97 nP. 
1961-62 Rs. 480-85 nP. 
(upto June 1961). 

state Museum at Bhubaneswar 

1090. Shri Chintamoni Panigrahi: 
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state: 

(a) whether Government have 
given any financial assistance to the 
Orissa State Museum at Bhubaneswar 
for 1961-62 for its improvement; 

(b) if so, what amount; and 

(c) whether Government propose 
to assist the State Government for 
purchasing valuable exhibits in Orissa 
for this Museum? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) No, Sir. 

(b) Does not arise. 
(c) No, Sir. 

Seizure of Plastic Goods 

1091 {Shri Kunhan: 
. Sardar Iqbal Singh: 

Will the Minister of FInance be 
pleased to refer to the reply given to 

Unstarred Question No. 3033 on the 
10th April, 1961 and state: 

(a) whether any decision has been 
taken against the exporters of plastic 
goods, Mis. Hotchand Jawaharmul, 
Calcu tta; and 

(b) if so, the details thereof? 

The Minister of FInance (Shri 
Morarji Desai): (a) No, Sir. 

(b) Does not arise. 

Pensionary Benefits for Serving 
Personnel 

1092. Shri Balraj I\ladhok: Will the 
Minister of Defence be pleased t() 
state: 

(a) whether it is a fact that the 
serving personnel, who hold perma-
nent posts in the lower appointments, 
when promoted to higher ranks are 
deprived of the full pensionary bene-
fits even though they hold higher tem-
porary appointments for more than 
seven to eight years; and 

(b) whether the Ministry of Def-
ence will consider at least to imple-
ment the permanent cadre with effect 
from 1st April, 1956 and also make 
quasi permanent those permanent 
employees, who held higher tempo-
rary posts for more than three years 
on 1st April, 1956 afterwards? 

The Minister of Defence (Shri 
Krishna Menon): (a) Permanent em-
ployees officiating in higher appoint-
ments during last three years of ser-
vice are allowed the benefit of one 
half of the difference between the 
substantive pay and pay actually 
drawn in higher officiating or tempo-
rary appointments for calculating 
pension. 

(b) 80 per cent of the temporary 
posts in the various grades which are 
required for work of a permanent 
nature and which have been in exist-
ence for 3 years continuously on lst 
April, 1959 are being converted into 
permanent ones and confirmations are 
also being effected accordingly. 
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Employees who hold permanent 
status in a grade, are not eligible for 
grant of quasi-permanent status in a 
higher grade irr~spective of the 
length of service in that grade. 

Quarters for Woman Teachers of 
Delhi Rural Areas 

{ Shri Kunhan: 
Shri Narayanankutty Menon: 

Will the Minister of Education be 
pleased to state: 

(a) how many houses for women 
teachers have been constructed in 
rural areas of Delhi with funds allot-
ted for women's education during 
1959-60 and 1960-61; 

(b) whether Central Government 
have any scheme for women's educa-
tion in Delhi; and 

(c) if so, the details thereof? 

The Minister of Education (Dr. &. 
L. ShrimaU): (a) No quarters for 
women teachers in rural areas have 
been constructed from the allotments 
made under the Centrally Sponsored 
Scheme of !':xpansion of Girls' Educa-
tion and Training of Women Teachers 
and the scheme of Educated Un-em-
ployment and Expansion of Primary 
Education. 

(b) and (c). Delhi is a Centrally 
administered territory and the ex-
penditure incurred on various schemes 
is met from its own area budget. The 
schemes proposed for the education of 
girls and women under the Special 
Programme during the Third Plan are 
as follows: 

Name of Scheme 196 ,-62 1962-66 

1. Provision of addi-
tional courses in 
Home Science, 
fine arts etc. 1"00 4'00 

2. Special allowance 
for Women 
Teachers o· 10 0'40 

3. Provision of buses 0'75 I' 75 
4. Quarters for 

Teachers 0'35 0'65 

S· Provision of free 
accommodation . o' 60 

6. Appointment of 
school mothers o' 17 

7. Attendance 
scholarships I' 50 

8. Rofresher Course, o· 13 
9. Stipond for 

teachers'trainingj O· 02 

10. Speciaj CJunej for 
adult women o· 62 

II. Stipends to girls o· I I 

International Union for Child Welfare 
1094 {Shri Kunhan: 

. Shri Narayanankutty Menon: 

Will the Minister of Education be 
pleased to refer to the reply given to 
U nstarred Question No. 3461 on the 
18th April, 1961 and state: 

(a) the name of the representative 
who attended the meeting at the 
General Council of the International 
Union far Child Welfare in Lisbon; 
and 

(b) the details of the expenditure c: 
Rs. 7,000 for making a study of living 
conditions of children in two villages 
of Delhi in 1960-61 with names of the 
per50ns who m&rie a study ~::j t~.-;; 

names of the villages? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) Shrimati Tara Ali 
Baig attended the meeting as the 
representative of the Indian Council 
for Child Welfare. 

(b) The details of estimated expen-
diture are given below: 

Rs. 
(i) Printing of five thousand 

family folders . 500 
(ii) Printing of additional cards 260 
(iii) Filing Cabinets 1201<2 240 
(iv) Salary of a Research Fellow 

(Rs. 300 p.m.) . 1,800 
(v) Printing of questionnaire 

and mecanographical ex-
penses .. 1,200 

(vi) Salary of Investigator for 
seven months at the rate of 
Rs. 250/- D. m. 1750 

(vi i) Transport and Miscellan-
eous 

TOTAL 

1,250 
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The Survey is being conducted by 
Shri B. P. Agarwal in Ghitorni and 
Begumpur villages. 

Mllitary Training in Border Areas 

1095. Shri M. B. Thakore: Will the 
:Minister of Home Mairs be pleased 
to state: 

(a) whether there is any proposal 
Clr scheme with the Central Govern-
ment to train the people of border 
.areas in using arms and give them 
.arms to defend the country in time; 

(b) if so, the details thereof; and 

(c) if not, 'whether Government 
:have received any such proposal from 
the border States? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
and (b). Under the'Lok Sahayak Sena 
scheme rUn by the Central Govern· 
ment, camps are held in border areas 
and in other parts of the country. 
Training includes training in the use 
.,f firearms and the period of training 
in border area ·camps is two months 
as compared to one month given in 
other camps, 

(c) No such proposal has recently 
been received. 

Science Clubs in Orissa 

1096. Shri Chintamoni Panigrahi: 
Will the Minister of Education be 
pleased 10 state: 

(a) whether any science club is at 
present functioning in the secondary 
schools in Orissa; 

(b) if so, how many and in which 
schools; 

(c) whether Government are giving 
any financial assistance for starting 
such science clubs; and 

.(dl if so, how much has been given 
to the Government of Orissa during 
1960-61 and 1961-62 so far -for this 
pUTPose? 

TIle Minister of Education (Dr. K. 
.... Shrimali): (a) Yes, Sir. 

(b) Twenty; a statement is laid on 
the Table. [See APP2"d'x II, annexure 
No. 26]. 

(c) Yes, Sir. 

(d) 1960·61 
1961·62 

Rs. 9,600. 
Nil so far. 

Films Clubs in Utkal University 

1097. Shri Chintamoni Panigrahi: 
Will the Minister of Education be 
pleased to state: 

(a) whether the Utkal University 
has agreed to the starting of film 
clubs; 

(b) if so, the progress made so far 
by the Utkal University in this res-
pect; and 

(c) whether any grants were offered 
by the University Grants Commission 
for this purpose in 1£60-61 and 1961-
62 to the Utkal University? 

The Minister of Education (Dr. K. 
L. Shrimalil: (a) Yes, Sir. 

(b) The University reported in 
February, ) 961 that steps were being 
taken to implement the scheme. Fur-
ther progress report is awaitpd from 
the University. 

(c) Yes, Sir. 

1960-61 
1961-62 
(so far) 

Rs. 3,750 
Nil. 

Finalisation of Pension Cases 

1098. Shri Ram Garib: Will the Min-
ister of Finance be pleased to state: 

(a) how long does it normally tak" 
to finalize the pension cases of retired 
class IV persons in the Customs 0.' 
Central Excise Department, Amritsar; 

(b) whether it is a fact that a num-
ber of such cases have not been final-
ized which are pending for the last 
over 1 and 2 years; 

(c) if so, what remedial steps Gov-
ernment propose to take in the matter; 
and 
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(d) how many such cases are pend-
ing finalization for over one year? 

The Minister of Finance (Shri 
Morarji Desai): (a) The time taken 
to finalise the sanction of pensions 
depends on the circumstances of each 
case, e.g., availability of particulars of 
past service far audit verification. 
Normally such cases are finalised 
within one year and instructions al-
ready exist requiring the initiation of 
action in pension cases one year before 
the date of superannuation of the 
officers. There are also instructions 
for maintaining a special watch over 
the quick finalisation of pension cases. 

(b) and (d). It is not a fact that a 
number of such cases pending for the 
lait one or two years have not been 
finalised. There is only one such 
pending case, where the officer him-
self delayed the submission of the 
"pplication for pension and other 
documents for a considerable time, 
although he was reminded in the 
matter frequently. 

(c) This question does not arise in 
view of what has been stated above. 
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All India Council for Technical 
Education 

nil. {Shr~ war~or: 
Shn Kochyau: 

WiII the Minister of Scientific Be-
search and Cultural Affairs be J;>Ieased: 
to state: 

(a) whether a meeting of the All 
India Council for Technical Educ,·tion 
was held in July, 1961; and 

(b) if so, the decisions taken 
therein? 

The Minister of Scientific Resean:Il 
and Cultural Atrairs (Shri Huma,-ua 
Kabir): (a) and (b). The All India 
Council for Technical Education held 
its 14th meeting on 7th July, 1961. 

The main recommendations/decis-
ions of the Council are as g,iven be-
low:-

(i) The proposal to establish 
19 engineering colleges alld 6't 
polytechnics under the Third Fiv," 
Year Plan was approved. 

(ii) A scheme for the establi.tI-
ment of a Central Institute of 
Printing Technology for training 
senior supervisory and executtve 
personnel for the printing indus-
try was approved. 

(iii) Three additional centres 
viz. Madurai, Lucknow and Alla-
habad were approved :for Industrial 
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Management and Business Mana-
lIement courses. 

(Iv) Development of training 
facilities in Industrial Design at 
four regional centres viz. Bombay 
Calcutta, Madras and Delhi, ,vas 
approved. 

(v) On the recommendations of 
the Regional Committees the 
Council approved the following 
"sUmates of cost for the improve-
ment/development of existing in-
stitutions and for the estabHsh-
ment of certain new institutions 
under the Third Five Year Plan: 

c") Non-recurring Rs. 272 45 lakhs 
(Buildings and 

equipment) 

(b) Recurring RS.28 78 lakhs/ 
(ultimate) year. 

(e) Loans for the Rs. 83.69 lakhs. 
construction of 
hostels. 

(vi) The Council recommended 
detailed investigations into the 
question of admissions to poly-
technics, the calibre of students 
admitted, utilisation of facilitIes 
and related aspects of polytech-
nic education. 

(vii) The entire question of th" 
~cale5 of tuition fees to be char 'led 
by technical institutions should be 
examined in detail in order to 
have uniform scales for the coun-
try as a whole. Pending this exa-
mination, institutions may pres-
cribe Rs. 300 pee year for degree 
courses and Rs. 180 per year for 
diploma courses as tuition fees. 

(viii) In order to maintain cor-
rect standards of technical edu-
cation and training, the Central 
Goevrnment should provide ade-
quate foreign exchange to techni-
cal institutions for the import of 
equipment. 

(ix) The aims and objects of 
diploma COU1'"~O<; In f'ngineerh'!g 
and technology, their rc.·ltents and 
standar:l, of trRi"'n, 'c. ""ould 
be reviewed in relation to the 

changing pattern of technical per-
sonnel requirements in industry. 
The courses should be reorganised 
with a view to training the correct 
types of technicians fCequired for 
the industrial development of the 
country. 

Audit Department 

1102. Shri Tangamani: Will 
pleaseli 

the' 
Minister of Finance be 
state: 

to, 

(a) whether all appeals preferred to· 
the Appellate Authority in the Audit 
Department with regard to strike cases 
involving removals and dismissals· 
have been disposed of; 

(b) if not, how many are still pend-
ing; and 

(C) the reasons for the delay and 
probable date of disposal of the same? 

The Minister of Finance (Shri 
Morarji Desai): (a) to (c). The infor-
mation is being collected and will be 
laid On the Table of the House as soon 
as it is available. 

Price of Coal supplied by Sea Route 

1103. Shri Amjad Ali: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that several 
industrial units have been facing diffi-
culties since they have to pay high 
price for the coal supplied by sea 
route; 

(b) what is the additional cost they 
have to pay over and above the cost of 
coal supplied to them by rail; and 

(c) whether Government have con-
sidered the possibility of giving some 
concession in the price of coal supplied 
by Sea routes to the consumers? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to 
(e), Consumers taking coal by the raU-
cum-sea route will not be put to any 
extra hardship, as a scheme of sub-
sidy has been introduced whereby the 
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~oal so moved would be made avail-
able to them at almost the same rate 
as if it had been moved by the all-
rail rout. 

Indian University Libraries 

1104. Shri Amjad Ali: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that several 
Indian Univers!ty Libraries have been 
suffering from defective methods of 

.classification of books and periodi-
cals; and 

(b) if so, whether Government have 
thought of evolving a common scheme 

.of cla5sification, since the Dewey deci-
mal Scheme of classification has been 
found most defective by many Univer-

-.sity Libraries? 

The Minister of Education (Dr. K. L. 
'-Shrimali): (a) Government have no 
.information. 

(b) ::0, Sir. 

Kerala State Assembly 

1105. {Shri Warior: 
Shri Kodiyan: 

W ill the Minister of Law be pleas·· 
,ed to state: 

(a) whether it is a fact that an 
.assembly seat has fallen vacant in the 
Kerala State Assembly; 

(b) if so, when the seat fell vacant; 

(c) whether election programme for 
this seat has been fixed up; and 

(d) if so, the details thereof? 

The Deputy Minister of Law (Shri 
lIajamavis): (a) Yes, Sir. The Kutti-
opuram Assembly Constituency seat 
.nas fallen vacant. 

(b) On the 17th April, 1961. 

.{c) Yes, Sir. 

\ d) The details of the 
are;-

programme 

Notification by the Election 
Comrnis,ion calling upon 
the constituency to elect 
a member ~ 

Last dat,: for tiling nomina-

21st August, 
1961 

lions 3 I Sf August, 

Scrutiny of ncminations 

Last date for withdrawal of 
candi..!ature 

Pol! 

Completion 

[961 

4th Seplemoa, 
1961 

7th September, 
1961 

27th September, 
1961 

30th September, 
1961 

Additional Judges in High Courts 

1106. Shri Tangamani: Will the 
Mmister of Home Affairs be plea,ed 
to state: 

la) whether the several High Courts 
hav" Additional Judges in addition to 
the fixed number; 

(b) if so, reasons for the same; 

(c) which are the High Courts nav_ 
ing ouch additional Judges; and 

(d) how many were appointed ')n 
1st April, 1961? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): \a) 
Yes . 

(b) Additional Judges are appointed 
fOr the clearance of arrears in til(: 
High Courts. 

(c) All the High Courts except the 
Assam, Jammu and Kashmir and 
Madras High Courts. 

(d) None. 

Claims of L.I.C. PoliCy Holders 

1197. Shri Dhanagar: Will the 
Minister of Finance be pleased to state: 

(a) whether it is a fact that policy 
holders of the Life Insurance Corpo-
ration have been experiencing dB'II-
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~ullies in getting their claims seWed 
through the present cumbersome pro-
cedure; 

'b) whether it is also a fact tllat 
these delays sometime in many cases 
are spread over a period of more lhan 
a year; and 

(c) if so, what action Governmcn; 
propose to take to ensure speedv dis-
posal of the claims of the policy 
holders~ 

The Minister of Finance 
Morarji Desai): (a) No, Sir. 

(Shri 

(b) Some delays, however, may 
occur in the matter of settlement of 
policies becoming claims: 

(i) by maturity due to the failur~ 
of the claimant in not Iuruish-
ing expeditiously the ciotU-
ments/information required by 
the Corporation; 

(ii) by death within a very sh:>rt 
period of the commencement 
of the policy due to the in-
vestigations which of necessity 
have to be undertaken by t:le 
Corporation in order to l,nd 
out whether there !lad oeen 
lolly suppression of material 
information by the life assur-
ed at the time of taking out 
the policy. 

(cl The Corporation is very anxious 
to set.tle all claims as quickly as pos-
sible and where any delay is due tv 
any procedure or practice, suitable 
modifications to these are carried out 
at the earliest opportunity. 

!Z.05 hrs. 
CALLING ATI'ENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

STRIKE BY 3500 WORKERS IN THE HIN-
DUSTAN SHIPYARD LTD., VIZAGAPATAM 

Shri S. M. Banerjee (Kanpur): 
Under rule 197. I beg to call the 
attention of the Minister of Transport 

Importance 
and Communications to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:-

Strike by 3500 workers in till! 
Hindustan Shipyard Ltd., Vizagapa-
tam. 

The Minister of State in the Minis-
try of Transport and CommanicatioDil 
(Shri Raj Bahadar): I beg to make 
the following statement. The workers 
of the Hindustan Shipyard, number-
ing about 3500, have gone on strike 
with effect from August 12, 1961 
(Forenoon). The circumstances lead-
ing to the strike are as follows: 

On July 26, 1961, two workers of 
the Shipwright (Berth) Department 
refused to do their norma' work. 
which they have been doing for long, 
on the plea that this involves sling-
ing which was not a part of their 
duty according to their designation. 
The management of the Shipyard ex-
plained that the nature of their 
duties did not involve slinging as 
such but since thev persisted in their 
refusal to do tne wark, they had to 
be placed ,,,,der suspension. This led 
to a stay-in strike in the Shipwright 
(Berth) Department of the Shipyard 
involving 106 out of the 115 workers 
in that Department with effect from 
July 28, 1961. It may be stated here 
that conciliation proceeding were 
pending at that time before the State 
Government Labour Officer when the 
stay-in strike commenced. 

Simultaneously, the Secretary of the 
Labour Union of the Shipyard served 
a notice on the Managing director of 
the Hindustan Shipyard on the 28th 
JUly. 1961 stating that the twenty four 
demands put forth by them may 
either be conceded or referred to 
arbitration failing which they will 
go on strike af~er the expiry 
of 14 days' notice. These de-
mands were duly considered by the 
Shipyard Management and it became 
clear that some of them. such as 
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blanket increase of wage. vi every 
worker by 30 per cent and that "the 
Board of Directors should have those 
nominated by workers," were such as 
could not be conceded. The Manage-
ment have, aiter a careful considera-
tion, taken the view that some of these 
demands may be referred to adjudica-
tion, others to arbitration and of the 
remaining, some may be conceded, 
whereas others maybe rejected. It is 
on this basis that negotiations for a 
conciliation were commended and 
the Management has been further pre-
pared to refer to adjudication all de-
mands of the workers excepting those 
which are to be conceded or rejected. 
The nc-gotiations with the Union are 
now proceeding On the above basis. 
The State Government have been kept 
throughout in the picture and the 
Assistant Labour Commissioner of the 
Andhra Pradesh Government has been 
assisting the negotiations. 

Shri S. M. Banerjee: May I know 
whether the representatives of the la-
bour union are here and they are ne-
gotiating with the Minister concerned, 
and if so, whether they have stated 
that if some of the demands are re-
ferred to arbitration, the strike will be 
called off? May I know what the truth 
in this statement is? 

Shri Raj Bahadur: I do not know 
whether the representatives of the 
union as such are here, but, of course, 
a friend saw me and the Minister of 
Transport and Communications. We 
discussed and made the position clear. 
We said that certain demands were 
such as involved certain fundamental 
questions of policy, not only affecting 
the shipyard but also alI other indus-
tries in the public sector, and it might 
not be possible for us to take them 
up, but other demands can be consi-
dered. Some of them may even be 
conceded, and about others, agree-
ment may be arrived at either to l'ef ,r 
them to adjudication or to arbitration, 
depending upon the natU1'e and scope 
of the demands. 

Mr. Speaker: Now, papers to be laid 
on the Table. 

Shri Tangamani (Madurai): If it is. 
a question of arbitration, may I know 
whether Government will .... 

Mr. Speaker: I have called the next 
item. If the hon. Member wants te} 
know anything, he may ask the hon. 
Minister privately. 

12:11 hrs. 

PAPERS LAID ON THE TABLE 
STATEMENT CONTAINING PROCEEDINGS OF 

CONFERENCE OF CHIEF MINISTERS AND 
CENTRAL MINISTRIES ON NATIONAL IN-
TEGRATION 

The Prime Minister and Minister of 
External Mairs (Shri Sawaharlal 
Nehru): I beg to lay on the Table a 
copy of a statement containing the 
proceedings of a Conference of Chief 
Ministers and Central Ministers on the 
question of nntlOnal integration 
[Placed in Library, See No. LT-3087/ 
61]. 

Shri Vasudevan Nair (Thiruvella): 
ShaH we get copies of this statement? 

Mr. Speaker: All right, those hon. 
Members who want copies will be sup-
plied with them. Any hon. Member 
who wants it may take it from the 
Notice Office. 

Hon. Members: 
copies. 

All of us want 

Shri Sawaharlal Nehru: It has ap-
peared completely in the newspapers, 
word for word. 

Mr. Speaker: I understand that word 
for word, it has b:en copied in the 
newspapers, and hon. Members have 
copies of newspapers with them al-
ready. 

Shrimatl Renu Chakravartty (Basir-
hat): Which newspaper has the full 
text? If the hon. Minister wants, we 
may buy that newspaper. All news-
papers do not have the fuH text. 

Mr. Speaker: All right. All hon. 
Members will have copies ot this. 

• 
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NOTIFICATIONS UNDER ALL INDIA SER-
VICES ACT 

The Minister of S tate in the Minis-
try of Home Aftairs (Shri Datar): I 
beg to lay on the Table-

(i) A cOPy each of the following 
Notifications under sub-sec-
tion (2) of section 3 of the 
AU India Services Act, 1951, 
making certain further amend-
ments to Schedule III to the 
Indian Police Service (Pay) 
Rules, 1954:-

(a) GSR. No. 708 dated the 27th 
May, 1961 

(b) GSR. No. 863 dated the 8th 
July, 1961. [Placed in Lib-

rary, See No. LT-3088j611. 

(ii) A COpy of Notification No. 
GSR. 763 dated the 10th June, 
1961 making certain amend-
m<>nt to Schedule III to the 
Indian Administrative Ser-
vice (Pay) Rules, 1954, under 
sub-section (2) of section 3 of 
the All India Services Act, 
1951. [Placed in Library, See 
No. LT-309Ij611. 

NOTIFICAT!OI':S UNDER SEA CUb'fOIVY"l 
ACT. ~ IE CENTRAL EXCISES AND SALT 
ACT AND THE MEDICINAL AND TOILET 

PREPARATIONS (EXCISE DUTIES) ACT 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): I beg to lay on 
the Table-

(i) A COPy each of the following 
Notifications making certain 
further amendments to the 
Customs and Central Excise 
DutLs Export Drawback 
(General) Rules, 1960, under 
sub-section (4) of section 43B 
of thQ Sea Customs Act, 1878 
and .ection 38 of the Central 
F xcises and Salt Act, 1944:-

(a) GSR. No. 837 dated the 1st 
July, 1961 

(b) GSR. No. 838 dated the 1st 
July, 1961 

(c) GSR. No. 840 dated the 1st 
July, 1961 

Demand for Grants 
(d) GSR. No. 872 dated the 8th 

July, 1961 
(e) GSR. No. 874 dated the 8th 

July, 1961 
(f) GSR. No. 875 dted the 8th 

July, 1961 
[Placed in Library, See 

No. LT-3092j611. 
(ii) A COPy of Notification No. 

GSR. 772 dated the 19th June, 
1961 containing Corrigendum 
to Notification No. GSR. 188 
dated the 18th February, 
1961, under sub section (4) 
of section 43B of the Sea Cus-
toms Act, 1878 and section 38 
of the Central Excises and 
Salt Act, 1944. 

[Placed in Library, See 
No. LT-3093j611. 

(iii) A COPy each of the following 
Notifications under sub-section 
(4) of section 43B of the Sea 
Customs Act, 1878:-

(a) GSR. No. 835 dated the 1st 
July, 1961 

(b) GSR. No. 836 dated th<> 1st 
July, 1961 

(e) GSR. No. 8G8 dated the 8th 
July, 1961 

(d) GSR. No. 869 dated the 8th 
July, 1961 

[Placed in Library, See 
No. LT-3094j61]. 

(iv) A COPy of the Medicinal and 
Toilet Preparations (Excise 
Duties) Third Amendment 
Rules, 1961 published in Noti-
fication No. GSR. 899 dated 
the 15th July, 1961, under 
sub-section (4) of section 19 
of the Medicinal and Toilet 
Preparations (ExciSe Duties) 
Act, 1955. 

12'14 hrs. 

[Placed in Library, See 
No. LT-3095j611. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL). 1961-62 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): On behalf of Shri 
Morarji Desai, I beg to present a state-
mE'nt showing Supplementary De-
mands for Grants in respect of the 
Budget (General) for 1961-62. 
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12.141 hrs. 
CONVICTION AND RELEASE ON 

BAIL OF TWO MEMBERS 

Mr. Speaker: On the 7th August, 
1961, Sarvashri S. M. Banerjee and 
Indrajit Gupta gave notice of a ques-
tion of privilege on the ground that 
information regarding their conviction 
on the 26th July, 1961 and their sub-
sequent release on bail the same day 
had not been communicated to the 
House by the Magistrate, First Class. 
Jamshedpur, as required under rule 
230. In this connection. a reference 
was made to the Minister of Home 
Affairs. 

In the meanwhile, I received the 
_'J lowing telegram, dated the 9th 
.• "gust, 1~61, from the Magistrate, 

rst Class, J amshedpur: 

"Sarvashri S. M. Banerjee and 
Indrajit Gupta, Members, Lok 
Sabha, were put up on trial under 
section 27 of the Industrial Dis-
putes Act, on the charge of insti-
gating and inciting workers of the 
Tata Iron and Steel Company 
Limited, Jamshedpur, to go on 
illegal strike on 12th May, 1958. 
They have been found guilty and 
canvicted by me on the above 
charge on the 26th July, 1961, and 
have been sentenced to undergo 
simple imprisonment for a term of 
six months and to pay a fine of 
Rs. 500 in default simple imprison-
ment for one month more each. 

Both of them were also gran ted 
bail on the same date and filed 
petition that they would prefer 
appeal before the Sessions Judge. 
The information was not sent 
before through oversight for which 
I express deep regrets and apolo-
gize.". 

Evidently, the regrets and apologies 
are to the House. 

The Ministry of Home Affairs have 
abo intimated that the Bihar Govern-
ment had expressed regret that this 
lapse should have occurred and had 
stated that they would take steps to 
ensure that it was not repeated. 

In view of the regret expressed by 
the Magistrate, First Class, Jamshed-
pur, as weI! as by the Bihar Govern-
ment, I think the matter may be 
closed. 

12.16 hrs. 

ELECTION TO COMMITTEE 

INDIAN INSTITUTE OF SCIENCE. tlI<NGA-
LORE 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): I beg to move: 

"That in pursuance of the pro-
visions contained in clause 14 (v) 
of the Scheme for the Administra-
tion and Management of the pro-
perties and funds of the Indian 
Institute of Science, Bangalore, 
read with regulations 2:1 and 2:1: 
1 of the Regulations of the said 
Institute, the MEmbers of Lok 
Sabha do proceed to elect, in such 
manner as the Speaker may direct, 
one more Member from amongst 
themselves (in addition to a mem-
ber of Lok Sabha already elected 
on the 16th December, 1960) to 
serve as a Member of the Council 
of the Indian Institute of Science, 
Bangalore.". 

Mr. Speaker: The question is: 

"That in pursuance of the provi-
sions contained in clause 14 (v) 
of the Scheme for the Administra-
tion and Management of the pro-
perties and funds of the Indian 
Institute of Science, Bangalore, 
read with regulations 2: 1 and 
2: 1: 1 of the Regulations of the 
said Institute, the Members of Lok 
Sabha do proceed to elect, in 
such manner as the Speaker may 
direct, one more Member from 
amongst themselves (in addition to 
a Member of Lok Sabha already 
elected on the 16th December, 
1960) to serve as a Member of the 
Council of the Indian Institute of 
Science, Banagalore". 

The motion was adopted. 
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12;16~ hrs. 
BUSINESS ADVISORY COMMITTEE 

SIXTy-FIFTH REPORT 

The Minister of Parliamentary 
Alfairs (Shri Satya Narayan Sinha): 

beg to move: 

"That this House agrees with the 
Sixty-fifth Report of the Busi-
ness Advisory Committee present-
ed to the Hause on the 11th 
August, 1961.". 

Mr. Speaker: Motion moved: 

"That this House agrees with 
the Sixty-fifth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 11 th 
August, 1961.". 

Shri Assar (Ratnagiri): I beg to 
move: 

"Th,t at the end of the motion, 
the following be added, namely:-

'·Subject to the modification that 
'5 hours' instead of '3 hours' be 
allotted for the consideration and 
passing of the Indian Penal Cod" 
(Amendment) Bill, 1961.". 

The time given for the considera-
tion of the Indian Penal Code 
(Amendment) Bill is only 3 hours, 
and that is very short. Therefore, I 
have giVen notice of an amendment 
to the effect that the time may be ex-
tended to five hours, because it is a 
very important Bill. 

Mr. Speaker: Han. Members saw the 
Bill and then prescribed 3 hours, in 
the Business Advisory Committee. I 
can always increase it by one hour 
more. 

Shri Assar: I only want that since 
it is an important Bill, you may in-
crease it by one hour further and 
make it 5 hours. When you are ex-
tending it by one hour more, why not 
extend it by another hour too? 

Shri Satya Narayan Sinha: We are 
already hardpressed for time, and 
we are behind the schedule. If han. 

Members ar~ prepared to sit for one· 
hour extra every day, I have no ob-
jection. We are already behind the 
schedule, as you must be aware. 

Mr. Speaker: If there be controver-
Sy between 3 hours and 5 hours, I 
would only say that I can always add 
one more hour to the number of hours 
allotted for any particular item. Very 
well. I shall put the amendment to 
the vote of the House. 

The question is: 

"That at the end of the motion, 
the following be added, namely:-

"Subject to the modification 
that '5 hours' instead of '3 hours' 
be allotted for the consideration 
and passing of the Indian Penal 
Code (Amendment) Bill, 1961.". 

The motion was adopted. 

Mr. Speaker: The 'Ayes' have it. 
shal! give 5 hours for this Bill. 

It must be left to me to adjust the 
time. If necessary, we shall sit for one 
hour more. Han. Members cannot 
have it both ways. We shall sit for 
one more hour, without prejudice to, 
other work. 

I shall now put the motion as 
amended, to the vote of the House .. 

"That this House agrees with the 
Sixty-fifth Report of the Business 
Advisory Cornmittee presented to 
the House on the 11th August. 
1961. subject to the modification 
that '5 hours' instead of '3 hours' 
be allotted for the consideration 
and passing of the Indian Penal' 
Code (Amendment) Bill, 1951.". 

The motion was adopted. 
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12.18 hrs. 

'CONSTITUTION (TENTH AMEND-
MENT) BILL 

The Prime Minister and Minister of 
External Affairs (Shri .Jawaharlal 
Nehru): Mr. Speaker, Sir, I beg to 
move: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

I have to propose a very small 
amendment to the Constitution but 
small as it is, it is a particulariy sig-
nificant one, and I hope and believe 
-that it is the forerunner of other 
amendments of this kind. 

Some Hon. Members: Hear, hear. 

Shri Jawaharlal Nehru: The amend-
ment, as the House knows, deals with 
the integration into the Indian Union 
of the territories of Dadra and Nagar 
Haveli. May I point out with respect 
that the word;s ;;-1'( and not 

"f,~~ as is often said? It is the 
ordinary Hindi word "fIT, 

The history of this little enclave is 
known to all Members; I am quite 
sur, that hon. Members are a·.vare of 
how a number of courageous per-
so;)s of Nagar Haveli and Dadra many 
years ago drove OUt the Portuguese 
.garrison or pOlice or whatever it was, 
tbe officials there, and established a 
free territory. Of course, we were in 
complete sympathy with them, and 
they were in sympathy with us. But 
«s a matter of fact, as was shown in 
the recent case in the HagUe Court, 
this v;as an act of those people and 
not of the Gov"rnment of India. Hav-
ing established a free territory, we had 
no intention of allowing the Portu-
guese to come through Indian terri-
tory and to try to suppress the people 
of Dadra and Nagar Haveli. So they 
r :mained free. 

Thereafter the Portuguese Govern-
ment took this case to the Interna-
tional Court of Justice at the Hague 
.~laiming the right of passage to these 

Amendment) Bill 

territori"s. This case was argued and 
it lasted for several years. In fact, be-
cause it was lasting all this time, we 
could not take some steps which we 
might otherwise have taken in regard 
to these territories or even in regard 
to Goa. Ultimately the case was de-
cided and although the decision was 
not hundred per cent as We would 
have liked it to be-the majority de-
cision, I mean-that decision made it 
quite clear that the basic attitude we 
had taken up was correct in regard 
to these. And it followed from that 
that we could go ahead and incorpo-
rate these t,rritories into the Indian 
Union, which had been the repeated 
desire of the people of Dadra and 
Nagar Haveli) There was the Varishta 
Panchayat there which had passed a 
resolution to this effect. 

So some time after the Hague Court 
decision, we gave further thought to 
this matter and came to the conclusion 
that we should give effect to that re-
quest of the panchayat there. That re-
qUest was repeated recently unani·· 
mously) and as a consequence of that, 
we hav" brought forward this Consti-
tution (Tenth Amendment) Bill, and 
a connected Bill which has been plac-
ed before this House in regard to the 
representation of Dadra and Nagar 
Haveli in this House" 

We have treated them as Union 
Territories deliberately because we do 
not want to split them up or put them 
in either the State of Gujarat or the 
State of Maharashtra. First of all, we 
are giving effect to the wishes of the 
people there in that matter. In effect, 
the whole procedure that we are adopt-
ing is to give effect to their wishes, 
and their wishes were that we should 
treat them as a unit. I do not know 
about the distant future, but for the 
time being. in the near future, they 
will continue to be treated as Union 
Territories. Therefore, for any hon. 
Member to ask us to split them up 
would be against their wishes, and I 
think it would not be right at all 
to do that. 

Then there are suggestions made in 
some of the proposed amendments 
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that we should have added Goa, 
Deman and Diu etc. These amend-
ments represent the laudable wishes 
and ambitions of some hon. Members, 
btl t they do not represent the facts. 
We are dealing with certain facts 
which happened in Dadra and Nagar 
Reveli. Obviously that situation is 
different from the situation of Goa, 
Daman and Diu, because these places 
are still under the occupation of 
the Portuguese Government, and 
for us to declare them now 
would not be in consonance with 
facts. As it is, We say that from the 
11th August this te-rritory will form 
part of the Indian Union. But that is 
not so in respect of the other territo-
ries on the 11th August, because they 
do not form part of the Indian Union. 
It is our wish and our desire, which I 
have no doubt, will be fulfilled that 
thc<3e other territories including es-
pecially Goa should come into the 
Indian Union. But as I just said, the 
coming in of Dadra and Nagar Haveli, 
is a happy augury and a presage ot 
the future. 

I do not think I need say much 
about this matter, but as we are deal-
ing with this small relic of the old 
Portuguese Empire, it is well to re-
member the odd fact that the Portu-
ge,c Empire is the biggest empire, 
possibly the worst to~but the big-
gest also--that exists today in this age 
of the liqttidation of imperialism and 
COlon"falism. It is an odd fact that 
whpn great and more powerful em-
pires havc givcn way very largely, the 
Portugu"sc Empire should continue. 
It is. of course, in a bad way today 
and in its major territories in Africa, 
in Angola, the situation has been pecu-
liarly hl)rrible and painful. and pro-
bably even the past records of impe-
rialist domination will not give us an 
example of what is happening now in 
Angola. I have no doubt in my mind 
that in Angola. and certainly, I think, 
also in other Portuguese domains like 
Mozambique etc. the Portuguese Em-
pire is doomed. 

Unfortunately, we do not get many 
facts about the Angola situation be-
cause nobody is allowed to go there. 
83HAi) LSD-8. 

Amendment) Bill 
Some little time ago, probably some 
English Methodist missionaries who 
were working there came out and they 
gave a ghastly picture of what they 
had s~en. This was the first time that 
tacts from reliable authorities carne 
out. Even so, very little is known yet, 
but what is known is enough to con-
demn the Portuguese authorities there 
and the Portuguese Government com-
pletely. I do not think it is going to 
be possible for the Portuguese Gov-
ernment to continue there for long, 
and all our sympathies-the sympa-
thies of this House and of our people 
in this country-necessarily go out to 
the people of Angola. 

I need not say much about Goa. It 
would be absurd for me to s~y that 
the freedom of Gaa should depend on 
wh,t happens in Africa. That would 
be wrong and not very creditable to 
us, that we should depend on other 
events in other continents for Goa to 
be free and to join the Indian Union. 
But the fact is that it is not a question 
ot dependence, that in these matters 
one has to consider the entire picture 
because one thing affects another, and 
there is no doubt that the situation 
that has arisen in Africa has a certain 
connection with, and effect on, the 
situation in Goa. Whatever happens 
in Goa will ultimately be, of course, 
beca use of the people of Goa or the 
Government of India; these ar" the' 
two authorities that function, that can 
function. and each will .no doubt in 
its own way take action when the 
time is ripe for it or considered ready 
tor it. 

So this Bill I am presenting to this 
House for its consideration is a simple 
one which, I have no doubt, every 
Member of the House will accept as 
it .is. because we cannot add other 
places to it; it has no meaning, it is 
not factual, it is not correct. We can-
not be putting in things which are 
absolutely, on the faCe of them. in-
correct. just to express our wishes. 
We mav express them in some 
other form, if you like, but not 
in this Bill amending the Constitution. 
Our Constitution cannot be treated in 
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[Shri Jawaharlal Nehru] 
this casual and light way as to pUi in 
our wishes for the future in it. 

I submit, therefore, that on this oc-
casion because it represents for the 
first time, the form-legal and consti-
tutional--of the removal of a part 01 
the Portuguese Empire in India, we 
should accept it, of course, as it is and 
as a sign of the shadow of the future 
to come. 

I belieVe .that th~ members of the 
Varishta Panchayal of Dadra Qno;! 
Nagar Haveli have themselves comE' 
.here, have been here for the last few 
~8, to be present On what to them 
and to US is a historic occasion. 

I should like to point out how well, 
during the last few years when they 
have been functioning there as the 
governing authority of a free terri-
tory. they hav~, no doubt advised by 
our Administrator, conducted the 
affairs of this territory. The place has 
been improved very greatly, I am 
told, in education and in other ways. 
Over and above that they have col-
lected a I arge surplus of, I think, Rs. 
18 Jakhs. 

An Hon. Member: Rs. 30 lakhs. 

Shri Jawaharlal Nehrn: However, it 
is a large sum. It will go into the 
Consolidated Fund of India, hut that 
and more is going to be spent for the 
improvement and advancement 01 the 
people 01 these territories. 

Sir, I move. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

Shrl Tyagl (Dehra Dun): This is an 
occasion when the people of Dadra 
and Nagar Haveli are to be congratu-
lated. I think they deserve better 
congratulations than India deserved 
when it became independent, because 
India, after all, was a vast country. 

We had resources, and our numberS' 
were large enough to put up a quarrel 
or struggle for independence. But 
these smal! enclaves managed to do it 
of their own, and they got rid of the 
yoke of slavery. So, they really de-
serve our heartiest congratulations. 

I am glad that the Prime Minister 
has brought forward this Bill today. 
Tomorrow India is going to observe 
her Independence Day and it is good 
that on the eve of that day we are 

havint: our friends with us. 

They have made a great sacrifice, no 
doubt, and by their model they have 
shown what patriotism means. They 
have been part and parcel of India for 
centuries together. They are not 
strangers to us, they are our own 
people, they are Indians. And so are 
those residing in Goa. I would have 
very much preferred the Prime Minis-
ter not emphasizing this fact in the 
Statement of Objects and Reasons .that 
they are coming into the Union be-
l!au;e of their own will, or because of 
lileir expressed desire to do so. Will or 
no will they are our own nationals, 
and therefore, no expression of their 
desire was needed. Whether they had 
expressed or not, for centuries toge-
ther they had been Indians, a formal 
request from these people was not at 
all needed, and nobody on earth cm 
question their citizenship of India, or 
that of the Goanese. I do not think it 
should go down as a precedent that 
people joining the Union must express 
their desire in so many words. They 
are members of the same vast family; 
They need not express a desire, it • 
their birth right to walk into thlt 
Union, and the formality of their ex-
pressing a desire through resolutiona 
or things like that is not at all need-
ed. I also insist that it may not b. 
taken as a precedent for the future in 
the matter of Goa. 

Practically the whole of India agree. 
to the idea of Goa being a part of the 
Union. although it is not virtually in 
our possession. Factually we are nGt 
ill! Po8~ession because there is still 
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foreign rule, and that foreign rule is 
as bad as ours was before 1947. We 
fought for independence not only 
against the British, but also against 
the Portuguese Empire. So, it is not a 
question of their not being a part of 
India. They are a part of the nation. 
Those who are in Diu, Daman and 
Goa are our own kith and kin, and 
they are a part of the nation. 

Unfortunately we have not been 
able to free them SO far. The policy 
of the Prime Minister has been one of 
absolute peace, and we have proved it 
all these years by not raising our 
finger. Many people would look at 
this policy with all types of doubts, 
but the proof of the success of this 
policy is that although it was a sus-
tained type ot non-violent struggle, 
We got Pondicherry, we got the French 
Empire out of its absolutelv peacefully 
without any violent struggle. We gO't 
it without any bloodshed just as we 
got India. Of course, people suffered 
but there was no regular war with the 
British Empire, we got the whole of 
India free. Likewise We got the 
French possessions freed. In the same 
way, I hope very soon the time would 
come when Goa, Diu and Daman 
would also be free. 

But because We have adapted this 
policy, it is not a commitment of the 
Government of India or the people of 
India. If we feel the necessity, we 
can also go to war. It is our liberty 
and right to go to war to free our 
territories from foreigners. It is an 
international right to get our people 
freed. Even the Government forces and 
the army might be deployed. U the 
army is deployed for this purpose, I 
do not think there can be any objec-
tion, because it is our right as an in-
dependent nation to get our territory 
released from slavery. After all, they 
are a part of our nation. Although 
factually they are not within the Union 
today, basically they belong to India. 

In the case of Goa, Diu and Daman, 
I am glad this policy is paying divi-
dends. and there~ore it is not neces-
sary for us to start a violent struggle 
for their freedom. If we persist in the 

Amendment) Bill 
same policy which we have practised 
so far and which has given us divi-
dends, I am quite sure Goa, Diu and 
Daman will also soon come to India 
without a regular violent war; but that 
does not mean that we give up our 
right to go to war if it comes to that, 
but we are absolutely sure that this 
process will continue and We shall 
soon see these teritories become part. 
of India. 

The Bill will bz welcomed by every-
body in India, and therefore unani-
mously approved. I only wanted to 
raise these points so that people may 
know that it is not a question of any 
formality. It is only because our Cons-
titution has defined the territory of 
India and this territory is not there 
that this Bill has to come formally 
before Parliament to see that it is 
included legally in the Constitution. 
It is only for that purpose, otherwise 
no formality was needed. 

I again voice my congratulations to 
the people of Nagar Haveli and Dadra 
for the bold 6gh t they put up. It is a 
matter of pride for them and for the 
whole nation. 

Mr. Speaker: The Business Advisory 
Committee has allotted 21 hours for 
all the stages of the Bill. The consi-
deration stage is the more important. 
Therefore, I shalI conclude considera-
tion stage at 2.30. Then there will be 
half an hour for the clauses and all 
th? other stages of the Bill. So, all the 
hon. Members may be present here at 
2' 30 when the motion for considera-
tion is put to the House. It is to be 
carried -by an absolute majority of the 
House and two-thirds of the Members 
present. A number of hon. Members 
want to speak and so hon. Members 
may be brief. Shri Dange. 

Shri Naldurgkar (Osmanabad): Sir, 
as far as this legislation is concerned, 
there is no necessity that it should be 
a special majority. It can -be passed 'by 
a majority of Parliament in the norm,,1 
course of legislation. I shall explain 
the point in a few minutes. 
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Mr. Speaker: But not now. There is 
no harm if We pass with a special ma-
jority. Does he say that if we pass 
this Bill with a special majority, there 
WIll be any difficulty? 

Shri Naldur&"kar: No, Sir. 

Mr. Speaker: Then, why should I 
give a ruling unnecessarily? Others 
may take a different view. It is always 
good to be on the safer side. Now, 
Shri Dange. 

Shri S. A. DllI1&"e (Bombay City-
Central): Sir, the Prime Minister has 
said that it is a very small Bill but 
with a very big meaning-meaning 
which is not limited ollly to this coun- . 
try but which embraces the develop-
ment, throughout the world. It is the 
symbolic liquidation of imperialism 
throughout the world. The area of 
Dadra and Nagar Haveli may be small 
but the fact that it is being taken 
away from Portugese Imperialism 
which has the biggest empire today 
in the world is itself a significant fact. 
I fully agree with the Bill that has 
been moved and a part of the senti-
ment exp"essed by the Prime Minister. 
I am sorry I am not in a happy posi-
tion to agree with all the things he 
has stated because they contain cer-
tain shortcomings and I would certa-
inly join with him in being one of 
those who would like to see this Bill 
as a fore runner of more Bills like 
th'·i to come. But when? The Dadra 
H!1Q Nagar Haveli ·people rose in re-
volt and we congratulated them. But 
1:,1 us not forget that we have taken 
seven years to congratulate them. 
Seven years ago, they made it a fact 
that they were free and today, after 
seven years, we agree to the fact of 
their freedom. This is the meaning of 
this Bill and that is the shortcom-
ing of the Bill. We are prepared to see 
people freeing themselves but we shal! 
wait and wait and wait until the in-
ternational Court of Justic2 puts its 
seal on their freedom before allowing 
this sovereign Parliament to say: we 
accept you within the Indian Union. 

That ~ a sad commentary on the fre2-
dom of a people who make themselves 
free, who want to be free and want to 
be in the Indian Union. That means 
that we shall similiarly wait for the 
Goans to free themselves and allow 
the Portuguese to refer to the same 
Court and after some years, perhaps 
m th~ next century, bring a Bill in 
this Parliament accepting the fact that 
Goa is free and allowing it to say: 
Parliament is pleased to accept them 
in the Indian Union. That is the mean-
ig of this Bill. Those people fought 
seven years ago. It is not a fact that 
the Government of India did not ren-
der help; they did not render help per-
haps openly. People rose and I know 
very well that the Government of 
India, may be indirectly or unofficially 
did help; that was a good thing the~ 
did. This Bill is coming here now. It 
is not that they freed themselves and 
hence this Bill has come. It is because 
between the Portuguese and the area 
comprising Dadra and Nagar Haveli, 
there is the Indian territory and the 
Portuguese army cannot march in. 
Just because the Portuguese army can-
not march in. the freedom of Dadra 
and Nagar Haveli becomes a fact. 
S~ven years after making it a fact, 
today there is an amendment to the 
Constitution. That is the meaning of 
the whole thing. In any case, what-
ever be the reasons, be it seven years 
or twenty years after, it is a good 
thing that we are doing it and cer-
tainly it is a matter of congratulation 
that we are doing it four days before 
the 15th of August as the Bill comes 
into effect from the 11th of August. 

Seven years ago, on the 15th of 
August. there was a march of the In-
dian people towards Goa and on the 
borders of Bandra I was personally 
present; I had the fortune to he pre-
sent there. I saw how our people ran 
in and how they were shot. One of the 
persons who was shot at during that 
tim~a lady Member-is today pre-
sent in the House. What would she 
be feeling? Seven years ago she fought 
for Goa and still Goa is not here in 
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the Bill. The Bill talks only of Dadra 
and Nagar Haveli. Certainly as a loyal 
member of the Congress she is pre-
pared to fight again. But are people 
allow:d to fight? Of course somebody 
may ask: who prevents them? People 
are not only prepared to march into 
Goa. A small batch of 5,000 volunte-
ers with rifles can liberate Goa in 
three minutes. But is the Government 
of India going to stand 'by th2se peo-
ple? I know there is diplomacy; there 
is international politics and all that. 
But what is the use of shedding tears 
about Angloa? The Angolans are dy-
ing. Are we prepared to open a se-
cond front against the Portuguese im-
periaiism III order to help the Ango-
lans? That is the quesion. If we open 
a second front against the Portuguese 
in G::;a theT} there may come some un-
derstanding from th~ International 
Court. There is India, a mighty power 
with 40() million people, prepared to 
take over Goa and fight against Portu-
g",ose impccialism. Who will oppose 
us? Do yOU think that the NATO 
powers from whom Portugual is get-
ting ,orne help are going to fight 
against us? Nothing of the kind; they 
are not going to do so. They may 
thrEaten. But we know that threats do 
not matter in these days of capitalist 
and imperialist retreat. Liberation 
movements of many countries, even 
most backward people, have won. We 
are a people of 400 million. Our Army 
is there and we have supersonic planes 
assembled in the Hindustan Aircraft 
Ltd. They were congratulated by the 
Prime Minister and the Defence Mi-
nister. We are not prepared to take 
over little Goa in our hands and yet 
We congratulate Angola. What is the 
uo~o 'The empty congratulation of such 
a mighty power is no use. It is not a 
small thing. We have got the prestige; 
the Prime Minister himself personally 
}'I ") ~ .., T"I1''''C:~~ (1',.... Thl? mo~ent he deci-
des to add one more line here---Goa, 
Diu and Daman there is nobody on 
enrth who will Oppose him. But this 
scv~~?ign Parliament will add a line 
only when somebOdy else has made it 
a fact for us. Wonderful heroism! 
Somebody takes it for us and then we 
add it here, It should not be so. Let US 
do it for ourselves. 

My submission is that the Bill is a 
goOd one on the eve of the 15th 
August; it is a happy augury. A senti-
ment has been expressed that it is a 
fore runner of more Bills to come. 
But tne question is there. With 50,000 
people in Dadra and Nagar Haveli, it 
took seven years for the Government. 
With five lakhs of people in Goa will 
they take 70 years? Is that the ;atio? 
I should like to make a request to the 
Prime Minister that he should take 
further steps and proper steps to make 
the freedom of Goa, Diu and Daman 
also a fact. 

Shri Tyagi: God willing, you will 
have it SOOE. 

Shri S. A. Dange: People willing, 
you wili have it soon not God willing. 
God was not willing for Dadra and 
Nagar H"veli. It was those people who 
ro,e in revolt and made it a fact. If 
God h",lps it, it is so much better: if 
He does not, let us help God. 
Therefore, I surely will expect a bet-
ter expression of policy from the 
Prime Minister on this question. Peo-
ple are readv to march into Goa. The 
Samyukta Maharashtra Samiti has 
passed a resolution that "we are pre-
pared to gather 5,000 volunteers", I 
should say, with rifles. Somebody 
may ask, "where will you get the 
rifles?" Well, Dadra and Nagar Haveli 
people also got rifles when they rose, 
and w'" know where they got them, 
because the people in India were wil-
ling to let them have them. If the 
people in India and the ruling 
forces a re prepared to left them 
have them, they will get them. 
If they do not want them to 
have the technicality of sending 5,000 
volunteers inside Goa, let them allow 
them a non-technical march of the 
5,000 people into Goa. I do not want 
the Prime Minister to get up and say. 
"I will allow them" or "I do not 
allow thE'm". I do not want now any 
expression of view like that. if possi-
ble. Goa is a critical problem today for 
us, and I hope that will be res~lved 
as soon as possible. 

The last point which I want to men-
tion is this. It is a little commentary. 
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It is a very good thing, namely, that 
these !lLL,e people, the Worlis of Dadra 
~nd Nagar Haveli, when they were 
outside the Indian Union, had the plea-
sur" of having a surplus budget: Now, 
they will be inside the Union and that 
amount will be cnsolidated into the 
funds of India. I hope hence forward 
they will not have a deficit budget, 
becaus~ the moment they become part 
of this wonderful scheme, and the 
amount becomes part of the Consoli-
dated fund of India, the question of 
viability of that Territory and all that 
might arise! A small, little group of 
people, a backward area, could accu-
mulate Rs. 30 lakhs; now, when they 
will have the pleasure of coming into 
the Indian union, I hope they will not 
be saddled with the burdens of deficit 
budgets with the wonderful adminis-
tration that they will inherit. In this 
way, we have not been able to solve 
the tribal problem in India. The Dadra 
and Nagar Haveli areas are essentially 
tribal areas. It is an extension of the 
Worlis o~ the Thana district, and the 
moment we take hold of these tribals 
and the tribal people, we know what 
happens to them. Our civilisation, 
based on capitalism, and their civili-
sation which is yet backward, get into 
conflict. The system of sowcards, 
money-lenders, trustees and contrac-
tors will develop there too and ultima-
telv the poor people, the tribals, will 
gci bewildered and dissatisfied. Cer-
tain intellectual forces are rlsmg 
amongst them, and certain capitalist 
forces also may start growing there, 
and they may get an ambition, "Why 
not we as tribals haVe our own civili-
sation and have our own administra-
tive units etc." Ultimately, when they 
become big enough, then, the ambi-
tion of a State arises. Unfortunately, 
we have developed a method; that ii, 
whenever anybody develops an ambi-
tion to have a particular State of his 
own, we fight against it, whatever b~ 
the reason: whether it be the Nagas, 
Manipuris, Tripuris or the Jaintia Hills 
or any other hills. We just are not 
able to understand what is happening 
there, They are getting into conscious-
ness. We, a traditionally big nation, 

dare not yet see a small nation, a sub-
nation, our own part, trying to set up 
as an independent unit, independent 
block, with an independent culture 
and independent civilioation. We ,et 
into conflict and we try t{) suppress 
them. Here also that problem will 
come. These Worlis, these Bhils or 
the like and all the tribals in our 
country are getting into a new con-
sciousness We hop~ our older civi-
lisation, now taking the form of Big 
Capital, will not suppress their regio-
nal living, thinking tradition and CUl-
ture. Merely app~inting adminhfra-
tors will not help. The administrators 
are sent from here, projected from our 
civilisation, into their own civilisation. 
What happens is, we try to lift them, 
Lifting them up means, first, ruinin~ 
their civilisation, and So they rise 
against us in spite of our good desire 
to assimilate them. That is what has 
happened in regard to Nagaland, and 
what is happening in many of the hill 
or tribal areas. Therefore, I woull! 
l'eq uest the Prime Minister personally 
and the Prime Minister as such and 
the Congress Party to pay attention ~ 
this tribal problem in a new ,,'ay, 
Give up the superiority of a big nation 
trying to take hold of these tribals and 
"lifting" them into a higher civili!ra-
tion. They have their own civilisa-
tion which is quite good. So, a new 
one has to be reared in a proper way. 
not on the basis of ruination; ruin inc 
first what is already inside and then 
trying to impose something which we 
think is better. There, the conflict ari-
ses. I hope that Dadra and Nagar 
Haveli will not face that fate, where-
in, by taking them into the Indian 
union, we try to impose our faults of 
the Capitalist admini~tration on them, 

There is a Varishta Panchayat, a 
panchayat run from below ~ the tri-
bals themselves in their own wav and 
not by rules made from above. If that 
sort of rule from above comes into 
existence, and if they want to have 
the ambition of beiRg a sort of politi-
cal unit, a small unit, why not allow 
them to have it? In Europe, there are 
States with 10 million people, nine mil-
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lion people and even 1 ~ million people, 
as their population. They have lheir 
those tribal people are baffled-a very 
people and even 1 ~ million people, as 
their population. They have their 
own States with army, navy and 
everything. Why should We be afraid 
of a small unit with live million people 
hecoming a State? Why is it neces-
sary that we must insist that a State 
must have 70 million population or 50 
million population? Why should we 
insist that there must be a viable unit? 
What is this viability? It means you 
must have a Supreme Court, a high 
(:ourt, the high court judges, Deputy 
Secr<'taries and all such paraphernalia 
like Governors, Ministers. Secr"ta-
Ties. etc. and make a budget with 50 
per cent of it to be spent on this 
super-structure, and then you ask, 
"Will that be viable according to this?" 
The poor area is not viable according 
to this whole paraphernalia. It is not 
viable and it will not be viable. This 
viability is a bogus concept that is im-
ported in the formation of States, in 
the concept of our organising the In-
dian union or federation. Therefore, 
those tribal people are baffled-a very 
good people, who want to have a small 
State. Why not allow a small tribal 
p<'ople, to have a State of their own? 
In that panchayat, if there is a Secre-
tary of the panchayat, just call him a 
Minister. Satisfy them. Give them the 
right and self-respect due to the tri-
bals. 

But then yOu will say, "A Minister 
will only belong to a State which is a 
viable State. Everybody else will be 
either a Secretary or an administra-
tor." If the ambition of the tribal is 
satsilied, in this federation we will 
have excellent tribals, and then, inte-
grating them with the Indian union, 
you can develop a proper federation. 
But I am sorry to note that on the 
question of tribals we are completely 
on the wrong track. We .uspect them. 
This is the suspicion of the snobbery 
of an advanced civilisation: the way 
the British suspected us. "Are we 
capable of self-Government?"-they 
used to ask us. We ask the same "IUOS-
tion of the tribals: "Are you fellow. 

capable of self-Government? You d" 
not know how to wear even a cloth 
and. you Ii ve in forests. Are you capa-
ble of governing yourselves?" This 
snobbery of the British which Wall 
inherited by us, is now beine imposed 
on the sub-national people of the tri-
bals now that we ha.ve become inde-
pendent. We must overcome this 
snobbery. This is the snobbery of 
capitalist civilisation no doubt. There-
fore, I would expect the Prime Minis-
ter and the Congress Party to pay 
particular attention to this aspect, 
from this point of view, namely, how 
to reconcile these conflicts and over-
come them, and assimilate the people 
in our civ:1isation for further pro-
gress. 

Shri Tridib Kumar Chaudhuri (Ber-
hampore): Mr. Speaker, S'ir, there is 
no section of the House which does 
not welcome the integration of Dadra 
and Nagar Haveli with the Indiall 
Union. As the Prime Minister him-
self said, and the speakers who 
precede me have also referred to 
that fact, that exactly seven years ago 
the people of Dadra and Nagar Haveli 
rose and made themselves free. We 
are now only giving recognition to 
that fact by incorporating that area 
in the Union of India. 

This day, we should not also for,et 
the other facts, namely, that the free-
dom struggle of the people of Dadra 
and Nagar Haveli is very much part 
of the larger struggle for freedom of 
the people of the Portuguese colonial 
territories on the soil of India: I mean 
the freedom struggle of the people of 
Goa, Daman and Diu. As a matter of 
fact, here, in one of the official papers 
also,-the report of the Review Ofticer 
of Dadra and Nagar Haveli-adverts 
to the fact, namely, that the delibera-
tion of Dadra and Nagar Haveli wag 
carried out on the 1st July 1954 and 
2nd August. 1954 respectively by 
volunteers of the Goan parties acting 
in co-operation with the local inhabi-
tants of Dadra and Nagar Haveli. 
It seems that in our anxiety to be 
very correct, very precise and" very 
constitutional, we want to keep this 
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[Shri Tridip Kumar Chaudhurij 
question of freedom and integration 
of Dadra and Nagar Haveli separate 
from the wider question of freedom 
of Goan people. As a matter of fact" 
in 1954 the Goan people themselves 
had risen in revolt and the Goans 
living in India and other people had 
also mal'ched to help them. A similar 
thing happened in Dadra and Nagar 
Haveli. The Goan patriots went to 
Dadla and Nagar Haveli and took a 
leading part in organising the people 
there, particularly the Tribals and the 
Tribals also rose. It is meet and pro-
per that we remember with gratitude 
and respect one name, the name of 
Dr. T. B. Cunha, who was foremost in 
the stcuggle for freedom of the Goan 
people, who is no longer with us, and 
who took a leading part in the libera-
tion of Dadra and Nagar Haveli. 

13 hrs. 

As the previous speaker, Shri Dange 
said, we cannot separate this question 
of the integration of Dadra and Nagar 
H?veli from the liberation of the 
entire Goan people and their integra-
tion with the Indian Union. That is 
why I have tabled two small amend-
ments for just giving expression to 
that demand. The Prime Minister 
said that this amendment given by me 
and some other Members represents a 
laudable objective, but it is not a fact. 
I know that it is not a fact and that 
t}-l::.- e territories-Goa, Daman and 
Diu-are stil! under Portuguese occu-
pation. But what prevents us from 
making a constitutional declaration 
from this Parliament that these are 
OUr territories and we assert our legal 
claim over it? There is nothing 
which can bar us from doing so. 

But one might ask, what is the use? 
After all, in accordance with our del!-
lared policy, we are not going to 
march our army to ta.ke possession of 
thpse territories. Here I want to refer 
to the peculiar fact represented by the 
oecu1iar spectacle of Pondicherry. 
Pondicherry and other former French 
possessions are now de facto our 
territori~s. We rule and administer 

them, but they have not been trans-
ferred to us de jure and as a result, 
in spite of the fact that they are 
being adm;nistered by us, Pondichprry 
and other former French colonies do 
not legally and constitutionally form 
part of the territory of the Union of 
India. So, in this case, my intention 
has been to have a declaration from 
this Parliament that Goa, Daman and 
Diu are our territories. While we 
have to recognise the fact that these 
terri brie, are under Portuguese occu-
pation, at the same time, we do not 
concede that this gives them any legal 
right to be there, and there should be 
a de.::iaration to that effect from this 
Parliament. 

The Prime Minister also made a 
reference to the inter-connection of 
the things that are happening in 
Angola and other African colonies of 
Portugal and the future political 
developments of Goa. But there has 
been one immediate effect of Angolan 
developments. As soon as this Angolan 
movement started, immediately all the 
freedom fighters and political prison-
ers who had been released from jail 
one or two years back have been now 
imprisoned. Even .the most prominent 
of them Shri Purushottam Kakurkar. 
who w~s once imprisoned, deported 
to Lisbon, from where he was releas-
ed and he came to India. With the 
permission of the Portuguese Govern-
ment, he went to Goa and engaged 
himself in constructive activity. With-
ou~ any ostensible reason, he has also 
been arrested. Not only he, but my 
information is that by this time about 
400 to 500 former political prisoners· 
and new political workers have been 
arrested. 

One Indian, who was imprisoned in 
Goa-Shri Mohan Lakshman Ranade--
has been deported to Lisbon. From 
Our side, as is the usual rule with us, 
we have made only strong protests, 
stronger protests, and so on. I do not 
say that we look on these things with 
equanimity; perhaps we are very sorry 
and we feel strongly about these 
things. But somehow or other, we are 
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inhabited from taking that sort of 
action which would make our sorrow, 
grief and sympathy for these people a 
reality. That is why on this solemn 
occasion when We are bringing back 
within the told of our free nation the 
50,000 people of Dadra and Nagar 
Haveli, we should also bear in mind 
that our iask is not complete and 
we must not only depend on interna-
tional events to move spontaneously 
in such a manner as to give us Goa 
and other territories which are still in 
Portuguese possession as rewards or 
windfalls coming from the sky. We 
have to fight for them and according 
to me we have not up till now done 
our duty fully by the people of Goa 
and other Portuguese territories. 

Coming to the more concrete aspect 
of the administrative set-up that is 
being proposed, the Dadra and Nagar 
Haveli Bill only gives sanction to the 
present set-up with some little changes 
and by virtue of the amendment of 
article 240 of the Constitution, the 
President will be empowered to make 
such regulations for the administration 
and good government of Dadra and 
Nagar Haveli that he deems fit, so 
that further reforms can be effected. 
But it is necessary at this stage also 
to take note of the fact that the 
Varishta Panchayat to which we are 
giving some kind of advisory juris-
diction has not been an elected body. 
The Review Officer of the Government 
of India who went there to study 
conditions for himself has said that 
the people of Dadra and Nagar Haveli 
very strongly feel that they should be 
more directly associated with the 
administration of the territory. He 
has suggested here-I am reading 
from the report of the Review 
Officer:-

"There was a general feeling 
that the Administration did not 
adequately associate the people of 
the area with their administra-
tion. The people desired to parti-
cipate more directly in their own 
government. The suggested pat-
tern of local administration keeps 
this desire of the people in view." 

Amendment) Bit! 
The pattern which he suggested was 
that at least the gram panchayats 
should be elected; there might be 
indirect election to the varishta pan-
chayats. but 011 the whole he has 
discountenanced an absolutely nomi-
nated varishta panchayat as it exists 
now. An elective Varishta Panchayat 
is all the more ne~essary because-
Shri Dange also referred to that 
point-the majority of the people are 
tribals. Out of 9,877 households, 88 
per cent are adivasis compnsmg of 
Varlis mainly depending upon agricul-
ture. But the danger there from the 
social and economic point of view is 
that the distribution of land tenures 
is uneven. In this connection, Sir, the 
Review Officer has brought out the 
fact that 149 Khatedars, overwhelm-
ingly non-Adivasis, are large land-
owners paying land revenue between 
Rs. 100 and Rs. 1,300. If that is so, 
the majority of the Khatedars are 
held by non-Adivasi sahukars and the 
like, and these are the people who, I 
am afraid, will manage to get into 
these nominated bodies if an elected 
system ·is not introduced as early as 
possible. 

Sir, this report is by an officer sent 
by the Government of India. 

13:14 hrs. 

[SHRI JAGANA"1'HA RAo in the Chair 1 

He has given us a very useful and 
factual report. I hope the Govern-
ment would take the recommenda-
tions that he has maae into conside~
tion and give effect to them under the 
rule-making powers and law-making 
powers of the President under article 
240. 

Shri Naushir Bharueha (East Khan-
desh): Mr. Chairman, Sir, this impor-
tant Bill which wipes out of existence 
the vestige of Portugal rule in India 
for 175 years brings back to my mind 
the memory of an attempt made by 
valiant Indian youths when they 
attempted to liberate another Portu-
guese enclave-Goa. Sir, my mind 
goes back to a story of six years to 
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a day when the Goa Vimochan 
Sahayak Samiti, of which I have the 
privilege of being the Chairman, gave 
a call to the youths of India to march 
into Goa unarmed, a call that was 
responded by no less than 2000 volun-
teers, and on the eve of Independence 
Day unarmed they marched there. 
But strangely enough, they were 
denied transport facilities by the Gov-
ernment of Bombay. Truck drivers 
were forbidden to carry them and the 
'volunteers marched 65 miles on foot to 
enter the territory of Goa. Sir, I think 
this House must pay its tribute to 
these martyrs who entered the terri-
tory of Goa absolutely unarmed and 
fell victims to the bullets of Portu-
guese soldiers. I think We owe a 
deep debt of gratitude to these martyrs 
whom we remember "Very gratefully, 
and I think it is because of valiant 
acts of people such as these that today 
'we are in a position to discuss this 
Constitution (Tenth Amendment) Bill. 

Sir, this Bill, simple as it is, is 
fraught with very great significance. 
In the first place, it is a 'vindication of 
the stand taken by Marathas for cen-
turies, namely, that they never regard-
-cd the Portuguese as rulers of these 
enclaves and never permitted them to 
rule these enclaves as sovereign 
·bodies. Whatever the position may 
'be that is revealed from the judgment 
given by the Hague Tribunal, the 
fact does remain that even if Portugal 
did manage to have sovereignty in 
Hlis area today that sovereignty has 
been completely overthrown by the 
people residing in'these very enclaves. 
Sovereignty is a thing which can be 
established, but it can as well be dis-
established and the people of Dadra 
and Nagar Haveli have over-thrown 
that sovereignty so that nothing 
remains of that sovereignty today even 
if it at all existed. 

There is one thing which appears to 
me to be a reasonable and logical con-
elusion of this 'Bill. It may be that 
for reasons of administrative facility 
and for the time 'being 'we are mer«ing 

these enclaves as territories of the 
Indian Union. But I think, normally 
and logically, they belong to two 
States-some to Gujerat and some to 
Maharashtra, and there is a natural 
barrier between Dadra and Nagar 
Haveli, the river Daman Ganga, which 
separates them. I think the sooner 
we merge these enclaves into the 
respective States, the better it will be 
for us. 

have not been able to understand 
what the hon. Prime Minister said, 
that the residents of these enclaves 
want to preserve their integrity and 
it is desirable not to distribute them 
between two different States. I am 
unable to accept that suggesticiil~ It 
is true that the people of Dadra and 
Nagar Haveli have expressed their 
desire to be integrated with the Indian 
Union. But that does not mean that 
they want to remain as Union Terri-
tories only. I think the administra-
tion of Dadra and Nagar Haveli wiU 
suffer by reason of the fact that they 
will be administered from a thousand 
miles away. It is very necessary that 
these people who naturally belon« 
ethnologically, linguistically and other-
Wise to certain States must be merged 
into these States. I therefore hope 
that this Constitution (Tenth Amend-
ment) Bill will have to be regarded 
as a transitional measure which will 
have the ultimate object, namely, of 
merger of these people into the States 
where they belong. 

There is one more aspect to which 
would like to draw the attention of 

the House. There is the question of 
a surplus of Rs. 30 lakhs. I am rather 
surprised that in a backward area 
where proper educational facilities 
still do not exist, where medical relief 
is practically unknown, there should 
have at all accumulated any surplus 
instead of it being spent on the day-
to-day requirements of the people 
there. I am not at all satisfied by the 
mere paragraph mentioned in the Fin-
ancial Memorandum, that later on for 
developmental purposes if nece.nry 
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the Centre will step in. I think there 
is great need for the Centre to step 
in and help, and I am sure the Centre 
will not be found niggardly in this 
respect. 

Sir, we welcome this Biil as consti-
tuting one great advance, namely, 
wiping out Portuguese rule from 
Dadra and Nagar Haveli. We all hope 
and pray that soon we shall have the 
privilage of having similar Bills for 
wiping out Portuguese rule from Goa. 
Daman and Diu. My friend Shri Dange 
said t:,at it was not difficult, if the 
Government gave support to the peo-
ple of India, to get Goa in a matter 
of days. I think the people of India 
do not need even the support of the 
Government of India. If they are only 
permitted to liberate Goa, and that 
too unarmed, il can be done. But the 
tragedy of the situation is that any 
effort, organised effort, on the part of 
the people of India to assist the people 
of Goa to rise up and join hands with 
them, that is being curbed by the 
Government of India and the Govern-
ment of Bombay. That is the tragedy 
of Goa today. 

I hope, Sir, that with the passage of 
this BilJ Government will reconsider 
its position and its policy with regard 
to Goa. Let it not be imagined that 
Goa requires force to be used for the 
purpose of liberation. It is not so. 
What is required is the massive moral 
support of the 40 crores of people. 

Shri Tya&,i: That is there. 

Shri Naushir Bharucha: Govern-
ment support is not there, and that is 
exactly my point. If the hon. Member 
were listening to me, I said that when 
2.000 volunteers went there, the Gov-
ernment of Bombay obstructed their 
march and prevented them from going 
to Goa. I am surprised, my hon. 
friend says that there is sympathy. 
What type of sympathy i. it? 

Shr~ Tya&,i: It cannot be divulged. 

Shri Naushir Bharucha: As I Waf 
ogaying, with the passage of this Bill, 

Amendment) Bm 
I want the Government te. reconsider 
the position, reconsider the policy and 
re-orientate the policy. Goa can be 
liberated in a matter of days without 
any help from the Government Qf 
India, provided only Government do 
not obstruct the people of this country 
from achieving what they think they 
can achieve. I hope this Bill will be 
a signal to the Portuguese power to 
pack up and get out, while going is 
good; otherwise, it may have to face 
the consequences for which it will be 
sorry. 

Shri Narasimhan (Krishnagiri): We 
all rejoice at this historic event, and 
we have to congratulate most heartily 
the people of Dadra and Nagar Haveli 
for their great achievement of havinc 
added a glorious chapter to our his-
tory. They have by their own e1'fort 
ended what could be called an ugly 
historical anachronism. The beauty of 
the matter is that what they have 
done was purely spontaneous. The 
spontaneous character of this move-
ment for independence and the volun-
tary nature of their merger with India 
require the pra'ise of all. In fact, 
after seeing this event, our brethren 
who are still under Portuguese or 
other foreign occupation are hungry 
and are thirsting for merger with 
India. No other proof is needed for 
that. A. the Prime Minister has 
.tated, we can expect this spontaneous 
action to have a sort of pleasant chain 
reactions and, within a very short 
time, even territories like Pondicherry, 
which are, though under de. facto 
possession by us. are still not under 
de jure possession by this country, 
will become constituent unit. of India. 

The leader of the Communist group 
was saying that we were neglectful of 
foreign occupation of parts of India, 
we could have helped the people liv-
ing there to liberate themselves, that 
we need not be afraid of other coun-
tries and so on and sO forther. It is all 
very easily said and it may look quite 
plausible. But we have before u. cases' 
which are more or less' similar or 
somewhat where the action sue:gested 
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by him has not been taken by other 
countries. Take the case of Honkong 
which is claimed by the Chinese to be 
Chinese territory. Still, it is under the 
occupation of Britain. They have not 
taken any military action to liberate 
Hongkong from Britain. Again, take 
the case of Taiwan which is claimed 
by Communist Ch'na. It is still occu-
pied by the Kuomintang regime. 
Although China is a big country, they 
are putting up with it instead of creat-
ing an unpleasant situation by taking 
military action. 

Therefore, in international dealings 
it is not so easy or simple to march or 
send your armies and achieve results. 
Even big countries like China are 
waiting rather than precipitating 
matters by taking military action. So, 
there is nothing wrong in our trying 
to get things done peacefully. In the 
big chapter of the history of the battle 
of the Asian countries, which were 
under colonial occupation of western 
countries for long centuries, for inde-
pendence, five or ten years is not a 
long period. In fact, more harm can 
be done by hustling things. So, the 
policy of our Government has been 
well-vindicated and our patience has 
been well justified. I do hope that 
further rejoicing" which are natural 
and spontaneous, will follow' soon on 
the liberation of other areas occupied 
by foreign powers. 

Dr. M. S. Aney (Nagpur): Mr. 
Chairman, I thank you for giving 
me a short time to 'make one or two 
observations on this very important 
Bill. Let us first understand the 
nature of the Bill as it is. To my 
mind. it is an occasion for all of us 
to rejoice. But what is the real 
nature of the Bill? It is something 
like this. If you have a property any-
Where in the country, you are some-
times called upon to prove that pro-
perty is yours. As a proof of ;t. 
people will ask whether there is any 
entry in your name in the record of 
tights or not. So long as the pro-
perty has not been mentioned in the 

Amendment) Bill 

record of rights of tha t particular 
village, your claim is not recognised 
because the world finds itself in a 
difficulty to understand its reality and 
authenticity. What we are doing to-
day is only removing that want of 
proof which the world realiy needs. 

The peopJe oJ Dadra and Nagar 
Haveli haVe become free seven years 
ago and they have been 'carrying on 
all these years in spite of all the 
troubles. We also knew that they 
were free. But the world does not 
regard them as part of India at all, 
because India has not taken that his-
t'orical step to bring up the fact in 
the one record which the world recog-
nises, whkh alone, in fact, is proof 
for the world of it being a part of 
Indi'a, namely, inclusion of its name in 
the Schedule to the Indian Cor4;ti-
tution. There is a particular Sche-
dule in our Constituti'on which men-
tions all OUr territories and our boun-
daries. Today we are making that 
change, making a formal entry, stating 
to the whole world that this pro-
per~y is there and anybody looking at 
it in any other way will be guilty of 
sh'owing a feeling of hostility towards 
the Indian nation as such. They have 
become part and parcel of India 
today legally and constitutionally 
and from today India's sovereightly 
extends over that territory. 

That being the case, the intNduc-
tion by way of amendments in the 
Constitution of other things also is 
quite an indication of a laudable 
desire to my mind. But, as has been 
stated, the facts which exist in regard 
to them are somewhat different from 
the facts in regard to questions that 
are being discussed in the Bill. It is 
not a question of our asserting our 
rights. It is a question of establish-
ing a proof and demonstrating it to 
the whole wO'rlcL 

Here I want fu mention one thing, 
and that is with regard to the obser-
vation which my hon. friend, Shri 
Tyagi, has made. He has taken ob-
jection because this Territory has been 
treated as a Union Territory on know-
ing the wishes of the people of Dadra 
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and Nagar HaveIi. I believe that 
objection is not correct. What should 
be the status 'of the people under the 
Government of India is a matter to 
be determined by the people them-
selves. It is not to be determined 
because of the area of that particular 
territory; it is not a matter which de-
pends upon the number of people who 
are residing there; it is not consI-
dered because of the reSOUTces of that 
particular area; its v:ability etc .. All 
those things are artIficIal thmgs. 
When yOU imagine a form of govern-
ment in your own way to be Im-
posed upon the people in spite of 
their own desire to be a part of you 
in a particula r way or not. You are 
WTong. The reC'ognit'on of the ques-
tion of self-determination is an Im-
portant principle to determine the 
status of thOSe particular people. 
That has been tacitly recognised in 
this document. I, therefore, think 
that this Bill ;s a hope to many other 
people in India who are also urging 
their claims which the Government of 
India has not been able to accept. 
They want to occupy a particular 
status in this land. I am glad to find 
that the people of Vidarbha and the 
people of the Punjab aTe among those 
who are urging their claims. Ulti-
mately, the matter will have to be 
decided by finding out what the 
wishes of the people are and whether 
the solution is in accordance with the 
principle of self-determination or not. 
That is an important point. Perhaps 
this may be a real solution to many 
questions arising out of the re-dis-
tribution of provinces. It has become 
a tTemendous qutesti·on. This prin-
ciple will admit of a reasonable and 
wholesome solution satisfactory to all 
the parties concerned. That is an-
other matter which I consider of 
enough importance. 

Perhaps <the sarcastic observations 
made by Shri Tyagi on this principle 
are more due in his misapprehension 
of the context in which those obser-
vations haVe been made in the state-
ment 'rather than On a thorough study 
of the questions involved here. 

Amendment) Bill 

I want to take one more minute 
before concludiqg my speech. MallY 
people think that th;s is a new laurel 
or a new feather in 'our cap for the 
principles of peace, order, ahimsa and 
everything which we have been stand-
ing for as main principles of policy. 
I am one of those who stand for these 
principles. There is no doubt about 
it. But the entTy of Dadra and Nagar 
Haveli here is not becaUSe we have 
been doing anything for it. Actually. 
the people there fought and got their 
liberty. We are having it registered 
here today. But we have to give them 
help in spite of what the Portuguese 
Government was doing by refusing 
them a passage. They wanted to 
claim passage and invade those terri-
tories for establish:ng again their 
dominion OVe'!" them by sending their 
army and navy. We did not allow 
them to do that. The positi'on in re-
gard to gaining our territories which 
have been wrongly occupied and 
which they refused to part with has 
to be properly understood. It is not 
by merely say;ng that we shall wait 
that we can help them. We cannot 
always depend upon the goodwill of 
the United Nati'ons or of the Inter-
national Court of Justice at the Hague 
also. They may not always give a 
decision in OUT favour. You have to 
show that behind that not only are 
the people there fighting but the 
entire sovereign Government of India 
is behind them by some Act, some-
thing like what has been done in the 
case of Dadra and Nagar Haveli where 
you did not allow the Portuguese to 
enter. We questioned their right to 
go there. Some sueh step has to be 
taken. But it is a matter for the 
Foreign Affairs DEl\>a'rtment to con-
sider. Sitting idly, waiting for better 
days and lodging protests is not the 
wav to get them back. That way this 
difficult question of reclaiming our 
territories occupied by the foreigners 
cannot be solved properly. This one 
observation I want to make by way 
r,{ caution. Do not be complecent. 
That is what I want to say. Be al-
ways prepared to create some sort of 
a situation in which without com-
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ing into direct confiict with law 
you can give a demonstration 
of the whole of India being 
behind the demand of the people of 
Goa and of showing the resistance of 
the people of India to the oppression 
of our people by the Portuguese Gov-
ernment. That has to be done in one 
way or the other. As to how you 
can do it, I leave it to those who are 
directly concerned with it. If you 
consider my way, I may make my 
suggestions also. But today is not the 
proper time to do it. Anyhow, I con-
gratulate the people both of Dadra 
and Nagar Haveli on having been one 
with us. I congratulate ourselves also 
for having got the opportunity of em-
bracing them as our own brothers. 
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ij; mr ~T Rm lTT <IW 61: if; m 



Constitution AUGUST 14, 1961 (Tenth Amendment) 
Bit! 

2II8 
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Shri Mahant,- (Dhenkanal): The 
introduction and passage of this Bill, 
1 am sure, is an occasion for universal 
rejoicing, though the delay that has 
'taken place in the matter has been 
rightly noted, The fact has to be 
remembered that the International 
Court of Justice at The Hague had dis-
posed of Portugal's case against India 
as early as on the 12th April, 1960, 
And it was held by that Court that 
lndia was within her international 
obligations and had acted in accor-
,dance with those international obli-
gations in not allowing her territory 
for passage of foreign troops to these 
two enclaves, and that is how these 
'two enclaves forms part of the Indian 
Union, 

Perhaps the Government may feel 
like telling us why this d"lay of more 
than one and a half years has taken 
place in bringing before the House a 
simple measure like this which the 
Prime Minister has rightly charac-
terised as non-controversial. That 
apart, an element of controversy has 
been brought into the consideration 
of the Bill, and the Leader of the Com-
munist Party who, I find, is not here 
at the moment, said that it has taken 
almost seven years to remove the 
blots of Portuguese colonialism on the 
"'Tee India, That sentiment has been 
!choed by most of the speakers we 
heard this morning, But I wonder 
how the hon, the Leader of the Com-
munist Party has forgotten that Ii 
more aggressive and sensitive country 
than India namely, Communist China, 
after its emergence from colonial 
thraldo'-"\, e\'en today, endures the 
Portuguese territory of Macao on its 
own mainland, I thought at least the 
Communist Party should give some 
credit to this Government and the' 
Prime Minister that whereas the Gov-
ernment of India have been able to 
acquire at least these two enclaves, 
the mighty government of China with 
all its threats of nuclear explosions 
and with all its mighty pressure which 
is being mounted against India, has 
not dared to raise its finger against 
the Portuguese, And I would like to 
ask, what about the British possession, 
Kowloon, on the Chinese mainland; 
what about Hong Kong? 

Therefore, these heroic words apart, 
though we appreciate the sentiments, 
it should not be suggested in serious-
ness that the Government of India or 
the Congress Party or maybe the 
Prime Minister is not serious about 
eliminating these foreign possessions 
from our land, 

Shri Braj Raj Singh (Firozabad): 
Are we sure that Shri Mahanty is 
speaking from his own seat? 

Shri Mahanty: Perhaps I shall bet-
ter take care of myself without any 
guidance, 
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Mr. Deputy-Speaker: That is what 
thought and therefore I did not 

interfere! 

Shri Mahanty: Therefore, that apart, 
the fact has to be remembered that 
it is not as simple as a mere inscrip-
tion about Goa, Demand and Diu in 
the Bills, as was suggested by Shri 
Dange, which is going to solve the 
problem. Friends have suggested that 
with a little gesture from the Govern-
ment of Bombay or the Government 
of India, when the Indian citizens 
march into these territories, Portu-
guese colonialism will evaporate. I 
have great respect for my friends but 
I should like to tell them that they 
are innocents abroad. The fact has to 
be remembered that Portugual is a 
part of the NATO Alliance, and one 
of the articles of that Treaty is that 
whenever a part of Metropolitan 
Portugal is invaded, the entire 
AlJian~e will be invoked. The fact 
has to be remembered that it is 
no'. as easy as the job of go-
ing on a picnic spree to Goa. There-
fore, while we all appreciate that nO 
.tone should be left unturned to re-
deem these possessions from Portu-
guese domination, we should have 
also a little perspective and we should 
not lose sight of the perspective by 
merely repeating certain heroics. 
There is another aspect of this matter 
to which I would like to draw the 
attention of the Government and that 
relates to another set of foreign pos-
sessions in this country, namely 
Pondicherry, Mahe and other French 
possessions. It is a matter of great 
regret that 'hough de facto transfer' 
of these terrItories had been comple-
ted long ago, I do not know what 
stands in the way completing the de 
jure transfer and why steps are not 
being taken in that direction. The 
Government of France has not yet 
ratified the transfer of these posses-
sions. In the context of the present 
day politics that we find, it will be 
no wonder if this treaty, which has 
not been ratified, is at one time de-
nied recognition by the Government 
of France. 
B3l (Ai)LSD-9. 

Amendment) Bill 
With all these remarks, while I 

commend this Bill, I once again, join 
my voice in the chorus of demand 
that has been made that more posi-
tive and effective steps should· be 
taken for redeeming Goa from Portu-
guese domination through the means 
that are available to us. 

Mr. Deputy-Speaker: Shri Braj Raj 
Singh. All would be, I suppose, ac-
commodated only if each Member 
sticks to the time limit, 5 minutes. 

Shri P. K. Deo (Kalahandi): Nobody 
has spoken from my side. 

Mr. Deputy-Speaker: I know. 

~~~:~~, 
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Shr; Achar (Mangalore): Mr. 
Deputy-Speaker, the uppermost feel-
ing that one gets is a sense of happi-
ness and rejoicing to welcome these 
people of 'Nagar Haveli and Dadra. No 
doubt, the other small colonies of Goa, 
Diu and Daman immediately come 
into our mind. All the same, we can-
not but feel great happiness in wel-
coming these Nagar Haveli and Dadra 
people who have really fought a 
brave fight. It may look now as if it 
was an easy matter for them to rebel 
and attain independence. Really, it is 
not so. Knowing as we do the 
almost barbarous way the remnant of 
these empire is carrying on UIoder 
Dr. Salazar, it is not easy to rebel 

Amendment) Bm 
against such a power. We know what 
is happening in Angola now. We !mow 
how our brave satyagrahis who went 
to Goa had to suller on that occasion. 
I was at that time the President of an 
All party Goa Committee at Manga-
lere and I remember how the feelings 
ran allover the country about these 
ruthless treatment by the Portuguese 
Government at Goa. When we 
remember all this and when we recol-
Ject what sort of Power Portugal is, 
we could understand the braveness of 
these people and the bold front that 
these Nagar Havel; and Dadra people 
have put up. In spite of their small 
number, they have achieved their 
independence by bravery, and let me 
congratulate them on this achieve-
ment of theirs, and welcome them into 
our Union. 

H hrs. 

The question of delay and sover-
eignty also have been reaised. The 
Leader of the Communist Party, 
Shri S. A. Dange, referred to Goa 
and said that we had done nothing. 
Probably, he would say the same thing 
v'ith regard to Dadra and Nagar 
Haveli also, namely that we have done 
nothing. But should we not remem-
ber the general policy of this coun-
try? This has been so often repeated, 
and I do not know whether the Prime 
Minister will again go into that ques-
tion, but one thing is certain that 
ac'cording (0 the policy that we are 
following, we are not prepared to 
march our Army into Goa. 

Shri Tyagi: When all other mea-
sures fail, I am sure that this will be 
resorted to. 

Shri Achar: I do not know what 
exactly will be done when such a 
contingency arises or when the inter-
national situation changes. But, as it 
is, when the policy of our country i. 
definitely known to everybody, I am 
not able to understand this charge 
once again today, when we are re-
joicing that at least one small colony 
has come into our country. Let us 
ponder over this aspect of the que.-
tion. 
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[Shri Achar] 
An hon. Member who spoke before 

me referred in the cours~ of his 
s~ech to the small area of Maca in 
China. China is a great Power. Just 
as we have said that if India deter-
mines to do so, it is not difficult to 
occupy Goa, likewise, it is not difficult 
for China to occupy Macao if she 
decid"s to do so. 

SlIli Yadav Narayan Jadllav: China 
is not our guiding star. 

SlIli Achar: I do not say whether 
she is a star or she is not a star; nor 
are we following the policy of China. 
I have never said that we should 
follow the policy of China. But I am 
saying that in international affairs, 
though it is easy to be rash, we have 
to consider the qu~stions in a very 
deliberate and deep manner. Can we 
forget this aspect of the question that 
even Mr. Dulles who was responsi-
ble for the formulation of the for~ign 
policy of America made a declaration 
with Dr. Cunha, the Foreign Minister 
of Portugal, to the effect that Goa was 
a part and parcel of Portugal, a pro-
vince of Portugal? It is not that we 
accept it or anythir,p, of that kind. We 
protest against it. It is absolutely 
wrong. But We have to remember 
the international situ.ation. It is easy 
to throw a bomb. 

Mr. Deputy-Speaker: The han. 
Member should try to conclude now. 

SIIri P. K. Deo: There are SO many 
other han. Memben who want to 
sp .. ak. 

SIIri Achar: I shall conclude in a 
minute or two. 

It is easy to charge us with delay 
and say that we have dOlOe nothing in 
the matter. But one has to remember 
OUr policy. 

The qucst:cn of zcvcl'c:g::ly has also 
been raised. If we consid .. r that as-
pect of the quest;on in the light of the 
various theories of State and "0 on. 
we haVe to remember t'1e simple fact. 
thot sovereignty ve.ts in the people. It 

Bill 
sovereignty vests in the people of 
Dadra and Nagar Haveli and they have 
achieved independence, then these 
territories become an independtnt 
State; and they are willing to join 
the Indian Union, and, therefore, we 
have taken them into the Indian 

'r. ion with great happiness. 

Since my tiffi€ is l!P, I shall con-
clude here. 

SIni p. K. Deo: I deem it a pri-
vilege to associate myself with the 
sentiments of jUbilation expressed in 
this House in welcoming this Bill. I 
belong to the class of persons who 
most voluntarily integrated their 
former States with the Indian Union 
in order to build a more pro'pcrous 
and a stronger India, and, therefore 
we feel proud of this. I feel that the 
various foreign possessIons in this 
country will be soon wiped out. 
They are like ulcers in the body of 
this country. 

This Bill envisages to give a con.ti-
tutional and legal ~hape to a fact 
which has been accomplished nearly 
seven years ago. I cannot be satis-
fied with the various excuses and 
pleas which have been put forward 
by the Treasury Benches to justify 
the delay. Shri. Mr,hanty said that 
this delay had been due to a reference 
to the International Court of Justice 
and the matter had been ~ub judice, 
and, therefore, we could not take any 
steps to integrate those territories 
into India. I feel that that should 
not be an impediment in the integra-
tion of those territories into Ind;a, 
When on account of the gallant eft'orts 
of the people of Dadm and Nagar 
Haveli it is already an accomplished 
fact. 

I read in the papers the other day 
that Portugal was ~oing to reopen 
this question after ',his Bill hP-d been 
introduced in this House. Doe" it 
m~U.n that "Ye shall havi:! to wa~t Qg~dn 
till the judgment of t.he International 
Court of Justice ~t The Hague? I 
think that this delay cannot b., j,,,ti-
fled. I personally !eel tbat the guid-
anCe and lead that should have been 
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given by this Government to the gal-
lant efforts of those of our brothers in 
the various foreign possessions trying 
to liberate themselves from the foreign 
yoke and trying to become a part of 
India are lacking. 

As pointed OUt by some of the pre-
vious speakers from this side of the 
House, it is really regrettable that the 
efforts of some of oUr countrymen to 
march into Goa and to liberate it 
have been obstructed by the Bombay 
Government. I do not understand 
why the question of Macao is being 
compared with that of Goa. W~ can-
not quote China for the sake of con-
venience and try .to follow what they 
are doing. India has always taken 
the leadership and has g:ven the lead 
to the whole world to liberate the 
colonies. We shall be failing in this 
historic task, if we shirk from that 
responsibility and say that we sha II 
have to wait till China makes up its 
mind to liberate Macao or .i!l the 
judgment of the International Court 
of Justice is published or till the 
French Parliament ratifies the de facto 
transfer of the French possessions, and 
so on. In this connectio", I pay my 
tribute to thoSe gallant brf'thren of 
ours in Dadra and Nagar Haveli who 
haVe undergone various su1ferings. 

Going into the question of integra-
tion of these territories into India, I 
cannot understand the reason why 
they should be trea~ed as Centrally 
administered territories. Of course, 
the Prime Minister has said that this 
has been done according to the wishes 
of the peo!?le of Dadra and Nagar 
Haveli. But they could have been 
very well integrated in the neigh-
bouring districts and there is abso-
lutely no justification to create a small 
tract ot about 50,000 people to be ad-
ministered as a Union Territory and 
that too to be looked after bl; the 
Ministry of External Affairs. We had 
committed the same mistake-and I 
have been very critical about it-in 
the case of NEFA and Nagaland which 
are being looked aiter by the Minis-
try of External Affairs. The problems 
In these areas are domestic problems 

Amendment) Bi!! 
and they should have been properly 
looked after by the Ministry of Home 
Affairs. Similarly, if at all it is decid-
ed in this HouSe that these territories 
will be Union Territories to be Cen-
trally administered, I hope they would 
be looked after by the Ministry of 
Home Affairs as these are domestic 
problems. At the 3ame time, I wel-
come this Bill and hope that this 
will be the iorerunner of various 
other Bills to integrate the other 
foreign possessions-French posses-
sions and Portugu;,se possessions of 
Goa, Daman and Diu-into our 
motherland. 
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@ 'f@ ~ 'flU ~, ~ ;m ;tt SifufI;!IT 

mmij;~llTiif'l~m~<:@~ I 

~ 'R '1r~ ~ ~ ~ ;tt lfJfQ ~ 
~ !IT W,f,OO 'for ~ 'TIi'l[qr 
~~ lf ;;rr ~ >;11<: ~~ f,T 
~ ~, ;m ;tt ~ m, m >lti 
.;rot lf 6'r !fll1 if ~t, 'l1~ ~ ,,1 
'1fT ~T ~ 

~ ~ W ~1'f1i: 
IN'Tif lP-lT ;;fr ;tt 'ff~T 'fiT ~ it 
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[>.fi ~l1'f~] 
~~~ 14~~f'Flfffi"r 
'!it morR ~ if; <fA" m:fi fiT l;!~ ~ 
m;jr~f~T~# ~"fT~~ 
m.: q-r{;ftt;r l1;1'q'J1l'~ '!it ,,~iT ~ ~ 
llfr crr ~ fw1 ifgCf o;:rnwr ;;mr frT 
~ ~ I ~T ~T'FT ~ Psc"ill1f,:'F 
;ro<r 'fi11'T 1l <iRT, >;{t!m: ~ ~ ~.;r 
it ';flFJ'FT, ~t~ ~ ~"it~ ~T, 
'it qrct<rr.r if; m ~ ~ ~ ~ q;: 
mR qs ~ ~, 'lit ~ 'to 11."i'fo mo 
'FT~~~~~ro~if; 

~~W~,tfWf'!iT~ 
~ I ~f.v.qcr't <ro it lPl' ~ ~ 'F<: 
'llq I 

(furo~~~~~ 
'fiT I ~ qr{tr'T.;.rm ~ ~ ~ fit; 
tjm~~~,m~~ 
~. ;ffi;;f; ~~ 'fiT ~ ~. ~ if 
Wrn~~'fiT~~.~~ 
fWt, m ~ <IT ~ ~ if; 
fWt~1l1'"i'filT~~~fit;~~ 
~ .~ ~ 'F<:CfT ~ I ~ lPl' tfrm 
if;.,Ttri q;: ~ $. ~ fit; ~ ~ m 
wHt ~ m«f 'Fi, cit 1l ~ 
~ fit; lPl' 'iR'« ~ ~ ~ rn 
~ I l!R' if; 1fT it ~ ~ ~ lfWif 

~ '!it ~ ~ m gl1;. f;m ~ 
if;~m~~.m~~~. 
'iR' '!it m gl1; ~ lPl' ~ WiT m 
~1{ « ~ mm 'Fi fit; ~ wHt ~ 
~ 'Fi .m ;;r<f ~ m;.m ~ "flit. 
cit lPl' wr.t ~ ~ ~ ~ fit; mm, 
lPl' <J;1f it ~, cit l1't ~ if ~ 
~~~~rn~1 

~ « i'm ~ ~-1l <IT 
~ ~ ~ m ~ ~-fit; 'lNT'f 
lP-ft ;;ft SOf '" "I'R' F.: 'f'!T ~ <, ('.2. 
'fiTWrr~~~m~ I ~ 
'IDOf.m -mm~ ~ ~ ~ 

Bm 

l;!lI'll q;: ~ ~rnr'f'f ~ ifi\l' ~ fit; ~ 
~ q;: ~ ~ if; f;;rif ~ ;rif 
~, ~ 'it ~ ~ m.: mRl it 
imT ~ q;: ~ ~ ~~, 
~'!iTlPl'1{"i'ff~rn~~mm 
.m +rtm'f'f '!iT ~ ~ ~ ~ 
~~~~~I~~~ 
crt\"fiT ~ 'Fi, cit ~ ~ ~ ~ 
fit; ~ 'lit UA(fT ~. ~ 
~ ~ ~-~ if; mfIfu; ~ 
'lit ornr 1l ;rif ~-if; imT .m tfrm 
if;~~~~'Iit~it~. 
~, ~ ~ mRl if; 1f11T if; 
imT ~ tfrm ~ tf'<£ 'FU ~ I ~ l;!lI'll 
llft ~ .rm <mil '+lI«1"uf<:t,fj 'liT 
tft;;ft 'fiT fum 'I'fRf ~, cit 1l ~ ~ 
fit;~~'Ilmit.rm~ 
if; fuit ;ffi;ro;r rn it fuit ~ ~ I 
~ ~ 't 'iR' ~ « 'it <f\'ln;r 
fu6'fu lfA' ~ ~, ~ ~ 'F<: 
~~~~tfrm'!it ~ 
if; fWt wr.rT Wl' ~ I 1l mm 'F<:CfT [ 
fit; 'lNT'f ~ W q;: ~ rn I 

l!R' frif ~ ~ fit; GKU ~ 'fTtJ1: 
~ it 'it .rm l!R' Cf'F '!"fT'I' it, ~ 
~ if mfir.r ~ ~ ~ ~ lPl' 'Z3~ 
~iffl~ I 

Shri A. C. Chuba (Barasat): This 
BilI has provided an occas'on for this 
House which is almost unique. This 
is perhaps the first occasion after our 
independence when this House is pas-
sing a piece of legis:ation for add;ng 
to Our own territories. Geographi-
cally Goa and all the other Pctuguese 
possessions in India are integral ports 
ol India and no diplomatic subterfuges 
should prevent India Cram having 
these territories integrated into India. 
But I realise there arc some intema-
Lonal uuligd(ions wilich India has to 
observe and that has prevented the 
integration of the Portuguese terri-
tories into India for these 14 years. 
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This is a peculiar situation whkh 
has facilitated the lil:>eratio,1 of Dadra 
and Nagar Haveli. These are two 
pockets inside Indian territory and 
even in spite 01 Portugal's appeal to 
the International Court of Justice, she 
has not been able to haVe any access 
through Indian territory to these 
territories. That is whv the libera-
tion of these two territ';ries has been 
possible, but this fortuitous circums-
tance will not come to our help for 
the liberation of Goa, Daman and 
Diu. I cannot accept., and I am sure 
the Hause cannot accept, the rash 
point of view advocated by the leader 
of the Communist Party. We have to 
obserVe certain etiquettes, and we 
have to take into consideration the 
consequences of OUr action. We can-
not act in isolation 

My hon. friend Shri Mahanty ha! 
mentioned the case of Maco, which is 
a tiny island on the coast of China. 
China has been clamouring for 
Formosa, but We have not heard any 
word from China about the liberation 
of Macao. Indonesia has been agita-
ting for the integration of West Irian, 
but we have not heard a single word 
from her for the integration of western 
Timur, a sma!] island, the eastern part 
of which is under Indonesian control 
and the western part under Portu-
guese control. Why llnve these two 
Powers been silent about theSe Por-
tuguese territories whIch geographi-
cally and racially belong to them? So, 
we should realise the difficulties of 
those nations, and also the difficulties 
of India, in taking any rash action 
about Portuguese territories. Yet, we 
should realise • that Portugal is a 
country from which it is almost use-
les! to expect ally liberal ouilook. 
Almost all the countr;es of Europe 
have, during their history, developed 
on.. or another pha.-= of liberaliam 
and of a broad outlook, but Portugal 
has never done so. Throughout its 
hi8tory, it has fUn a course of an 
unrelieved lack :)f a liberal outlook 
and of a civilised way of thinking and 
action. Its only' contribution to 
history is the art of piracy. It is 
difficult to expect such a nation to 
leave its possessions out of good sense. 

Amendment) Bill 

Something is happening in the 
African possessioll3 of Portugal. 
Perhaps Portugal i, the only imperial 
or colonial Power now ;"ft in the 
world, and that colonial empire in 
Africa is crumbling. Whether at this 
stage India should lend support or at 
least tacit support to the people of 
Goa to assert their of liberation is a 
point far the Government of India to 
consider. 

For over 14 years We have held 
ourselves in pa tienee. The world 
should realise that we have behaved 
in a very civilised manner. But how 
long can we ask the people of Goa, 
Diu and Daman to be held bv thi! 
uncivilised imperialist power, aiuI to 
suffer under its rule and tyranny? I 
would like the Prime Minister to 
consider in view of what is happen-
ing in Angola and its undoubted rep-
ercussions in Mozambique Or Portu-
guese East Africa and in view of 
Portugal's tradition of an unrelieved 
lack of cultural and civilised outlook, 
whether we can take some new step 
or new line of action as regards Goa, 
Diu and Daman. It is time for the 
Government of India to decide that 
question, and not leave circumstances 
to take their course. Portuguese 
tyranny in Goa is being intensified 
no",'". 

Before concluding, I must pay my, 
and surely of the whole House's, 
heartfelt commendation and congra-
tulation to the people of Dadra end 
Nagar Haveli. They have fought 'and 
won their independence, and they 
have m,naged their affairs fer seven 
years with great credit. It gives us 
hope that our experiment of pan-
chayatiraj may also be successful if 
conducted and guided properly. 

With these words, I commend the 
Bill for the acceptance of the House. 

Sbri V. L. Patit (Dhulia): On the 
eve of Independence Day, we must 
pay glorious tribute to the iJeople of 
Dadra and Nagar Haveli for the 
termendous work of liberating their 
territories. Seven years back these 
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[Shri U. L. Paul] 
people, without looking to the Gover~
ihent of India, liberated these terrI-
tories by driving away the Portuguese 
authorities from there. 

So far as foreign possessions in our 
country and their liberation are con-
cerned, the apathy of the Govern-
ment of India is well-known. We 
may recall in this connection the 
glorious satyagraha offered by the 
people of India in 1955-56. The atti-
tude of the. Government of India to-
wards the satyagraha in the begin-
ning was of an 3Ppreciative nature, 
the Government was sympathetic 
towards it, but 3ll of a sudden the 
Government of India took a reverse 
turn in the matter and we found that 
the satyagraha itself was banned and 
the border was sealed. From then the 
Government has done practically 
nothing to liberate the foreign posses-
sions. Every time the question is 
raised before the House, answers are 
given that we must depend on the 
easing of international tension, then 
there would be some pressure on the 
Portuguese authorities, that some 
friendly nations would persuade the 
Portuguese authorities to quite these 
territories. But so far nothing bas 
happened. On the contrary, near 
about every 15th August We read that 
the Portuguese authorities adopt sup-
peressive measures against the pat-
riots there. Round about 15th August, 
parctically every year, they are sus-
picious of any move from the local 
people, and they adopt suppressive 
measures. 

The liberation of these foreign ter-
ritories is not a task to' be left to the 
people themselves. After all, the 
Government of India is there, and it 
is the bounden duty of the Govern-
ment of India to go to the rescue of 
these people. I therefore submit that 
the policy of depending upon the 
people residing in these areas for the 
liberation of these territories will 
not be of any help to us. The Gov-
ernment of India must drive out these 
foreign authorities by police or mili-
tary action. It is in this background 
that we should appreciate the work 

of the people of Dadra and Nagar 
Haveli in freeing themselves. 

This measure was long awaited, and 
it is good that Government has brought 
it forward, but I am surprised to see 
them being givi!n the status of a 
Union Territory. I have two reason. 
for not making them Union Territories. 

Firstly, socially and culturally, 
these people are not at all different 
from those of Maharashtra and Guja-
rat, and they may be merged with 
these States. The creation of Dadra 
and Nagar Haveli as a Union Terri-
tory will send these people to Bom-
bay for justice and Delhi for admi-
nistJration. There are other sound 
reasons for the merger of these terri-
tories with Maharashtra and Gujarat. 

Two or three months back news 
appeared in the Marath; press regard-
ing happenings in Goa. There had 
been wide propaganda there by some 
foreign elements that Goa should 
retain its indentity "ven after libera-
tion, and should remain independent 
of India. I do not know whether the 
Government of India is aware of thi •. 
The creation of such a small area as a 
Union Territory will only encourage 
the foreign elements to further 
strengthen their propaganda for the 
retention of Goa's separate identity. 
Therefore, I submit that the right step 
to take at this moment is to integrate 
the liberated areas with the adjacent 
States, in order to counteract the 
propaganda gaining ground for the 
retention of Goa as a separate entity. 
If the Government of India had 
taken steps to merg~ the areas of 
Dadra and Nagar Haveli, then this 
sort of propaganda would not have 
got encouragement. No doubt, they 
may have their own ideas on merging 
these territories in future. But what 
is the difficulty in doing so now? 

The language prob~em has given us 
a lot of trouble; it has given us many 
rude shocks, as in the case of Assam. 
But so far as these territories are con-
cerned, it can be easily solved by the 
application of the Pataskar formula·-
taking the village as the unit and 
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allotting the predominantly Marathi-
speaking villages to merge with Maha-
rashtra and predominantly Gujarathi-
speaking villages to merge with Guja-
rat. 

Sir, it is good that this BilI has 
come and I welcome it. At the same 
time I would request Government to 
accept the amendment moved by us 
and by my hon. friend Shri Tridib 
Kumar Chaudhuri suggesting the in-
sertion of Goa, Diu and Daman in 
the Schedule. 

Mr. Deputy-Speaker: The hon. the 
Prime Minister. 

I do not think I need call any hon. 
Member. I feel that the House has 
lost interest as the same things are 
being repeated and hon. Members have 
begun to speak among themselves. 

"T"'''i~('''i'''~:~~ 
~ mtr ~ ~ f't> w 1ITIl<'f q<: 

~~~'!\T~~~,;;i't~ 
~m~'!\T~tft~~~ 
~~ if ~, ~ m:r<'f ~ ~ ~: 
W q<: ~ ~ • w f.r.T ~ ~q<: m 
~ 'fi'1f ~, ~ cmif '!\T 'Rf '!\T I 
W q<: m ~ ~ ~ '1m-~ ~ r f't> 
~ <t;mrn ~ lIT mu ~ ~ ~"'T 
it; ~ <mft If>'T ~ 't,m""'I;; ~ ~ 
wRlf>'T~1 

tri',~~~f'fi~qqlf'1'G: 
~f.r.T"rit~ I ~~~~, 
~ U'fiT ~+ft~~~, 
~ ll1cr ~ ~ ~ f't>, *m ll'f <'iFf 
m<Rf ~, f't> W <f'Ii ~ lW!m "lffi' 
~~~.,;r~~~ifl 

14.33 hrs. 

[MR. SPEAKER in the Chair] 

~~~<'iFf'lmf~~~~, 
~'f 'fg<f <fiJ1i~ ~ ~ 'lTir<G ~, ~ 

~~'!\T~if,~~~ 

Amendment) Bill 

~ ~ mr.f If>'T ..-roT, cfTq '!IP: ;fIf it; 
~ ~ mr rn '!\T, ~ ~ mr.rnrr 
~ ~l > if f't> ~ ~R <mr 
~ ~ +IT ~ ~it;ft;r:i 
~ q<: +IT ~ ~ in ..-fuh'r 
~ ~ ~ orfuti ~ Jll1fflt If>'T 'Jl1' 

'fi1:'iIT~~1 m~~~~lJT 
f't> ~ 'I'iCf <fT ~ tft f't> jpT '!\T ~ 
if~<rn'lfT~~itf~~1:1"f 
~ wmT f'fi ~ ~ ~ ~ <p7, 
~ <f'Ii f't> ~ ~ ~ Of ~;;mr, 'iF: 
~ti;mi<f.T~~Of~ I 

ll'" ~ m<T .m: "f'l': ~<fr 

if; ~ 'lTm <f'Ii ~; ~tl- ~, ~ ~ ~ ~ I 

~'Ii'f ~ ~ '!\T ~ II ~ ~ 
liT ~ i:T ;N tful ~ I mtr ~ ~, ~ 
'fiT~~m~~,~'fi~ 
<l0J1iT ~ ~ if, ~ <fiT ~ f-RfifT 

~<f'Ii~T~~W'fiTqar~T I 

~;;ft w.t m i:T~" ma-~f't>~r<:1 
;f\'fcr ~ f't> ~ <f'Ii 1j,~ ~ ~ ~ 
~ i:T ~ ~ ~ Of 'fi~, ~ 'll"n: 
;;rfu-) i:T, mRf i:T ~~', WR i!f lffi<1T 
If>'T ~ ~ 'I>'T 'fi1fmT ~d 'lir.IT crUil; 
i:T, m ~ m ~ ~1;f\'fcr t m~ 
~~~if;~~~<f'Iim m -ll 

~lJT mtr m<Rf ~, ~ ~ ~, 
+im'IT ~ .-mrr 'fiT ~, +im'IT ~ 
'fiT ~, ~ ~ of IJrnT fu"IlT ~ .m: 
~ 'fiT, ~ 'Ii" ~ ~r, ;nit~, "fT 
~~'fiT~~,~~<fiT 
~ ~, ~ '3"'il:t.f ~ ~ I ~ l'ff't; 
q<: WR ~ ~1 ORr 'lit m'f ormif ('IT 
~<f'Ii~~m>Mt, l1Q~~~ 
~ I ~ ~ If>'T, ~ f'f, m"f i't><n:T 
If>'T ~ <m m ~'f; ~1 Q1cfT ofT, 
<rf~" m m ~i <if '1T f'r. 'lIm if; 
lTf1f.T l{ ffi ~ '8~ f~ ;;mn, ifl<T 



21 37 Constitution AUGUST 14. 1961 (Tenth Amendment) 2 138 

['>[f "''11#,(<'11<1 ~] 

if Q:1f ~~ ~~ 7 itf'f>if fCf,( i[11 '1T'fif ~ 
fii" "l'[ 'r Q:f ~T lfl 'f[( 'I':i >;fT( "fif. i9fii"if 
>;f'l( 'l"<f'Pf crT< i:f >;fT( ~If~ i:f '!i1l1 i[T 'fT 
q~ 'j~·,;r '1'[P i[Tlfl >;fi'< ~11 >;fHr !~ 
f«f~n 'fi~if I ifr, If(r ~. f'j[l1 'fiT m'l" 
lIT"!:"f 'j['I1"f '1l1if '11 if lll'Hf I lj. 'f@ 
'j[1,'f' f' r, >;fl~'~ 'fir ':T"fru«f lIT ,.fu~ ,.« 'f>! 'flIT 'fi~'IT, >;fTS:i'~ 'l; <1'm ~ 
~~if I ~ ft;R ~ if ,.i:f ~<,:rqf f'f'lfT I 
,.if <rffii ,.;, q:..r ~- 'Iii{ <1?r~ lIT 'liWt 
orror i:f ~ m 'f>f 'f>rr~~ 'f@ '!it. m< 
~IJ ~R rn ~ f'f> ~ Q:m m'f>f 
~*'f@~T I 

'j[rf~ t f'f> m'j[ 'f>"f 'f>. ~ if 
ii"T~ ,.« 'fiT ,.'f><T< 'f@ 'f>( llii"m f'I; 
m~ 'flIT ~tm I ~ ~ ~"f 
~ f'I; 'l"<lT 'f@ fii" ~ lf <;fIR 'f>Tlr'1 
~lfl "l'[T lIT 'f@ I tfiiT 'f@ l<" 'fiT >;f1J;: 

~IJR ~ q<: w &tn. ~f'li'f 4' 1lIJiRT 
~ f'f> ~ ~ ~ 1; 1lT1J'f 11;'f> Prm"f 
~m. OfT fii" ~ '!:IT, llToft 00 'fif I 
"Ii>l s( i:f if@, mr '1T"f 'f>( it f ii" 'flrl 
~'lTU .nf':T ~T "fifQ:1]:, 'flIT ~f.pn '!it 
ifTf., ~ "fif~, m< wRT w;ftfu 'f>T 
~ 'f ~'f f'fim I 'j[f !~ l;1'IT<T ~ 
<ig'f o;rm ~ '1': lfl ~ m< ~ 
'Pil, 'fCf 'f@ ~ ~ I ~, ~ ~ ifla ~ 
fii" W 'f>f <rOf~ >r mm .q. OfT ,mr 'l'q'r 
if iiJifT "Il%<i <IT ~ 1J:<,,,,,"f ~T ~ I 

itf'li'f 1J:~ ;oaf\G ~ f'I; 'fQ<1 ;nrm ~ 
'f@ "fifiT Of<r fii" 4' lIT ~ m< m'!:fT 
~ <rn i1T o;ffi m'l" 1; mwf w ~ 'fiT 
f!;ii" fif"f <rn ~ mm 'fif ~ "l'[fl 

~ ~ i~ ('IFT<lf'ff) : m'l" 
iff '!>'hr, <if:s"f >iT I 

.sit ~R ~"'I~T (~) I m'l" 
~f 'fii'il I 

Bm 

'IT ~~""'" ~: 'IT'f."IlI m Iii[ 
~f'I;w<mr~>;f<'I'f>;f<'l'f~if; 
1l<'IT"fT'f>T ~'f>(~1J:<'ii"~if~ 
WfI"fT 'f>T it 'f>( ~ m< isT <1S~ 
f;ffi ~ 0fT(ff ~ lIT tfI:i ~i{ '!it <llfTfu'f 
if~ifT<1'!it~~Q;'f>'fll~q~ 
o;rffi- ~, 11;'fi ~ ~ ~ 'liT ~ ~ g I ~ 
q<: ifTCT 'fiT fOf'lli 4' it f'f'lfT I ~ if; 'flIT 
~ lIT ~'fmif t, ~ w ~ ~ if~"f, 
~ 4' 'f@ 1Jlmm f'I; ~~ q;);;fT ~ 
OfT ~~, ~ ~ ~ \ro!~~llT~f 
~ ij-, " ~ ~ ~ I 4' ~ ~ f.f; 
~ij-~Ifit~~ I ~~ ifI<1 

<1T~tfil;~~~T~if; 1JR 
~ I "lhft ~~ 'ffl ~ it ~ 11;'fi >;f<'I'f 
omf t ~ ll;'fi omf ifTit 'fiT ~"( t 
~~ ~tf'l;~· it ~1l~ 
~ ~ ~ 00 'fiT ~ m~ if ~ 'f>( 
~ 'lit ~ ~ I 11;'f> ~r.r 'fit ~T ~ 
"f~ I <fiT{ ~ 'f@ fii" tTlm iflT~ if; 
~ if '1ft <mit ~ fir<;ft, q;Wt ~ 
'f@ fir<;ft ~ m< ~ ~ ~ fir<;ft I 

~ ~ ~ ~ '!it ~m<-r 'fiT ~ fir<;ft 
o;ft"( ~ ij- tglm<-r it ~'<9. ~ ~ 
~ w ~ if I ~ 4' it ri f'f'lfT 
~ '!it ~ ~ ri 'f>(iff 1!~ 
~ 'flrTfil; mOT 'fi"f '!it ofuroi'T ~T if ~ '1ft 
ll;'fi ~ g I l;1'IT<T ~ oft ~ OfT fiI; 
'Wfm ~T ~"( qoq '!Wf ~ it ~ t 
'fi'lftll;'fi~qoq'!Wf~ij~~ 
~ 'fi'lft qtq ID 'fli 'J<T'f ~ if, 
~\ffi if;m'!:f ~ mOT 'fi"f 'f;~ 

if oft ~ ~ m< ~ ll;'fi fir<;ft ~ <mr 
i1T ~ ~ I ~ ~ <it 'J;f<fT f.r<t;m 
~ 'f@ qtq ID 'fli '!Wf ~ ~ I Oft\: 
\ffi if ~ ~ ~ ~ WI'fi ~ 'lit 'f@ 
fir<;ft ~ fiI; mOT 'fi"f 'fiT 0fmifT 'flrl ~, 
~~f'I;~ifI(f"f\1"~'ifm~ I 
m<T it ~ fiI; ~ if 'flIT ~ ~ ~ I 

~ OfT omf ~ ~ ~ ~ fiI; ;;IT 
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Mr, Speaker: I shall now put the 
motion to the vote of the House. All 
hon. Members are awal'e that all 
<:onstitutiona1 amendments are to be· 
carried by an absolute majority at 
the House togfther with two-thirds 
of the Members present. Hence, I 
haVE to call a division. 

Shri Naldurgkar (Osmanabad): Sir, 
raise a point Of ortier. I want to 

make this point because such enact-
ments would be introduced in future 
and we wil! be :!o!!o~!!: 3D p"?lerPCI-
sary procedure again. I shall first 
refer t8 artide I of the Constitution.. 
Article I .ay~: 

"India, that is Bharat, .ha II be 
a Union of States." 

Amendment) Bill 
Thpn, "rtirl,. 1 eo", on to 'By as 

follows: 

(2) The States and the territories 
'hereof shall be as specified in the 
First Schedule. 

(3) The territory of India shall 
comprise--

(a) the territories of the States; 

(b) the Union territories speci-
fied in the First Schedule; and 

(c) such other territbries as 
may be acquired. 

Then comes article 2 which says: 

"Parliament may by law admit 
into the Union, or establish, new 
States on such terms and conditions 
as it thinks fit." 

Here, there il no question of establish-
ment of any new States, but only 
admission of a new State. Parliament 
may by law admit into the Union of 
India, a new State or new States. 
What do you mean by new States? 
New States means territories which 
were not part and parcel of the Indian 
dominion before the commencement of 
the Constitution or part of the Indian 
union territory after the commence-
ment of the Constitution till the intro-
duction of this Bill. 

This view has been fortified by the 
opiniOn of !lOme eminent authors and 
conunentators of the ConGtitutiOl;l. I 
shall first refer to A. R. Malhotra on 
the Constitution of India, palte 95. 
There, he has defined new states, with 
reference to article 2. Article 2 
authorises the Parliament to aumit 
new States on such te~ and condi-
tions as it think8 fit. Such new States 
may be acquired territories contemp-
lated by sub-clause (c) Of article 1 
(3). 

Then, at page 53 of hi. commentary 
On the Constitution, Shri Basu says 

Mr. Speak.er: Nobody bas got a doubt 
as to what is intended. 

Shri Naldurgkar: . . . that such 
acquired territories or other territories 
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[Shri NaldurgkarJ 
for the time being in force shall be 
part of the Indian union only when 
admitted by Parliament by law under 
article 2, but when such territory or 
State is admitted under article 2, then 
the procedure for the amendment has 
been incorporated in article 4. Article 
4 says as follows: 

"Any law referred to in article 2 
or article 3 shall contain such provi-
sions for the amendment Of the First 
Schedule and the Fourth Schedule 
as may be necessary to give effect 
to the provisions of the law and 
may also contain such supplemental, 
incidental and consequential provi-
sions (including provisions as to 
representation in Parliament and in 
the Legislature or Legislatures of the 
State Or States a,ffected by such a 
law) as Parliament may deem neces-
sary." 

Sub-clause (2) of article 4 says: 

"No such law as aforesaid shall 
be deemed to be an amendment of 
this Constitution for the purposes of 
article 368." 

"Such law as aforesaid" means a 
law in relation to the admission of any 
State. This is quite clear as far as 
the amendment is concerned. No such 
law as afresaid shall be deemed to be 
an amendment of the Constitution for 
the purposes of article 368. So. I do 
not know whether this procedure 
under article 368 is valid. It is quite 
unnecessary. It defeats the intention 
of the framers of the Constitution. It 
3eems to be the intention of the 
framers of the Constitution that when 
only Schedules are to be amended, 
this cannot be deemed as an amend-
ment of the Constitution, by admitting 
a new State. Admitting a new State 
means, we are only expanding. 
Nothing more than that.. When we 
extend or expand our territory, then 
article 368 is not applicable in this 
case. This is my humble submission. 
I have referred to Shukla and other 
eminent commentators on the Consti-
tution, a::d they agree in this respect 

as far as this question of amendment 
to the Constitution is concerned. 
Therefore, this Bill can be passed by 
a simple majority of Members in the 
nonnal course and all this procedure, 
as far as this Bill is concerned, seems 
to be unnecessary. 

The Minister of Law (Sbri A. K. 
Sen) : In my humble submission, this 
point was more or less decided by the 
Supreme Court's opinion on the refer-
enCe made by the Government of India 
when We introduced legislation con-
cerning the transfer of enclaves in 
relation to the Acquired Territories 
(Merger) Bill. In that, you will find 
that article 4 says that any law under 
article 2 or 3 would not be regarded 
as a Constitutional amendment. But 
a law for the purpose of altering a 
Schedule mentioned in sub-caluse (2) 
would be a Constitutional amendment. 
What We are seeking to do is to alter 
the First Schedule by including within 
it the territories of Dadra and Nagar 
Haveli under Union territory. I do 
not see any reason to doubt that it 
will involve alteration of the Schedule 
I and therefore will necessitate the 
necessary constitutional amendml'nt. 

Mr. Speaker: That is the opinion 
of the Law Minister. Is that not pro-
vided under article 4? 

Sbri A. K. Sen: No, Sir. That was 
the difficulty we had to face earlier, 
and beecause a doubt was felt, We re-
ferred to the Supreme Court. As 
you will remember, we had to intro-
duce a constitutional amendment, to 
give effect to the Indo-Pakistan treaty. 

Now, article 1 says: 

"India, that is Bharat, shall be a 
Union Of States." 

Then, sub-clause (2) of article 1 refers 
to the First Schedule under whiCh the 
territories and States are enumerated. 
If you want to bring about acquisition 
by altering the First Schedule then 
that will necessitate a Constit~tional 
amendment, and since yoU want to 
alter the First Schedule in order to 
bring about this acquisition, we have 
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to introduce a Constitutional amend-
ment. We do not have to go 
to anywhere else. We have decided 
that this will remain as a separate en-
tity and form part of the Indian ter-
ritory; and we shall acquire this ter-
ritory by doing this under the First 
Schedule. 

Mr. Speaker: Not the operative 
article, article 2. Schedule I contains 
a list of territories. 

Shrl A. K. Sen: That is what the 
Supreme Court said; they said 'No.' 
They said that if a thing comes within 
article 1, then article 2 cannot be taken 
up. 

Mr. Speaker: How does it come 
under article 1 unless Parliament by 
law acquires the property or adopts 
it? 

Shri A. K. Sen: Acquisition is an 
act of sovereignty as the Supreme 
Court says. The specific words for 
"acquisition" have not been provided 
in the Constitution. 

Mr. Speaker: If it is so, what is 
the necessity for article 2. 

Shri A. K. Sen: Because, once you 
adopt a parbcular procedure for giv-
ing effect to that acquisition, then you 
have to alter the Schedule. That is 
what We have done. 

Mr. Speaker: I am sure there is 
sufficient majority, but all the same, 
here, Parliament may by law admit 
into the Union a territory. Admission 
itself requireS-a law of Parliament. 

Shri A. K. Sen: It has been held in 
the Berubari legislation that the article 
concerned refers only to the States, 
reduction Of existing States and crea-
tion of new States. It does not 
refer to acquisition of new territory as 
part of the Union territory. It is 
because of these doubts that . 

Mr. Speaker: The States in this 
context cannot mean any new States 
because they are already part of the 
Union. Therefore, the "State" means 
some foreign State. "Parliament may 
by law admit into the Union, or 

Amendment) Bill 
establish, new States on such terms 
and conditions as it thinks fit." This 
certainly does not refer to the States 
or territories which do not belong to 
Ike Union. 

SlIri A. K. Sen: Article 21 and 3 
have been interpreted to mean only a 
State in the Union for any purposes of 
acquisition or secession of any part of 
the terri tory. 

Mr. Speaker: am not able to 
follow. Article 2 says: 

"Parliament may by law admit 
into the Union, Or establish new 
States On such terms and conditions 
as it thinks fit." 

Union consists, under article 1, of the 
various States that are already compo-
nent' parts of the Indian Union. Ad-
mitting what is already a part of the 
Irrdian Union will have no meaning. 
unless it is a new State, which is 
foreign territory. 

Shri A. K. Sen: I am afraid that .s 
exactly not what has been interpreted 
to be the meaning of article 2. 

Mr. Speaker: By which authority'! 

Shri A. K. Sen: By the SuprLone 
Court. You will remember, Sir, that 
at the time We passed the law relat-
ing to Berubari and Cooch-Behar en-
claves ... 

Mr. Speaker: That related to trans-
fer. 

Shri A. K. Sen: Transfer and ac-
quisition. both. We acquired and 
transferred. When a reference was 
made to the Supreme Court then, the 
Supreme Court said, if acquisition is/' 
sought to be given effect to by altera-
tion of Schedule 1, then a constitu-
tional amendment was necessary. the 
language used by them being "the 
law relating to either article 2 or 
article 3 would not be appropriate". 
must say that the Constitution is not 
very clear On this point and that was 
eXS:cUy why the Government felt a 
doubt on this matter. The entire 
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matter was referred to the Supreme 
Court. 

When you want to add to or take 
away from Schedule I, there is nO 
method open excepting a constitutional 
amendment. That is quite clear from 
the Supreme Court reference. You 
cannot give effect to a legislation 
which seeks either to add to the First 
Schedule or take away from it by 
taking recourse to article 2 or article 
3. In fact, amongst ourselves We had 
a good deal of arguments at one time 
before we referred the matter to the 
Supreme Court. They have said that 
once a matter comes under article 1, no 
olher Jaw reJating to either article 2 or 
article 3 could be taken recourse to. 
You must take the straightaway course 
of amending the Constitution. It is 
the application of the principle eX-
pressio unius est exc!usio alterius-
the mention of one is the exclusion 
of anothff. When Article I mentioru 
something unilaterally and it excludes 
the alternative equally. That is a 
well-known general principle whirh 
we must apply. It is not a question 
of legalit.y; it is a question of appro-
priateness. 

Sbri Sinhasan Singh 
When the transfer of 

(Gorakhpur) : 
Berubari to 

Pakistan came up here, there were two 
Bills at that time. For the transfer 
of Bembari, two-thirds majority was 
demanded. But for the acquisition of 
aome territoriee that came from Pakis-
tan to India, no tWO-thirds majority 
""as demanded. If you look at the 
leba!es, it is clear. 

Mr. Speaker: He says, ther~ werll 
two Bills; one was treated as a 
constitutional amendmenf and the 
other as ordinary law. 

Shri A. K. Sen: Of course. 

Mr. Speaker: If it is of coursc, then 
it goes against the hon. Minister. 

SIIri A. K. Sen: No, Sir. The Sup-
reme Court have clearly stated that 
where cession or acquisition is sought 
to be given effect to by an amendment 

of the First Schedule, a con!titutional 
amendment is thi! only appropriate 
thing. 

Mr. Speaker: I have heard both 
sides. . A point of order has been raise-
ed that acquisition of this territory 
does not need an amendment of the 
Constitution and an ordinary law re-
quiring a bare majority of the Mem-
bers present is enough. Article 1 has 
been referred to. Article 1 says that: 

"The States and the territeries 
thereof shall be as specified in 
the First Schedule". 

consider that it must be specified in 
the First Schedule by law. Article 2 
says: 

"Parliament may by law admit 
into the Union, or establish new 
States on such terms and condi-
tions 8S it thinks fit." 

My view is, there is no meaning in 
stating that States which already foI'Ill 
part of the Union are to be admitted 
into the Union. Therefore, new States 
which are referred to there which 
have to be admitted are States which 
do not form part of the Union and are 
absolutely foreign States. 

Article 4 refers to law being passed 
under article 2. When such law is 
passed, the Schedule forms part of it. 
I t is only incidental I!WI the Sched" I 
is not what has to be included in-
dependently of any law. Even for in-
cluding it in the Schedule, it requires 
a law Of the Parliament. Therefore, 
strictly construing article 4, it does not 
appear to be necessary that a consti-
tutional amendment should be made 
even with respect to acquisition. But 
to be on the safer side, I do not want 
any legal consideration should come in 
and upset what we do in all solemnity, 
particularly acquisition of territory, of 
whiCh all of us are proud. I am not 
going to embark upon a test on this 
matter. Therefore, I will treat it as 
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a constitutional amendment and I will 
put this question. Instead of asking 
hon. Members to tell me whether 
they are for or against, I will call 
a division, as I have to count the 
number of Members who vote for this. 

The question is: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

The Lok Sabha divided. 

Some han. Members TOse-

Mr. Speaker: I shall call each han. 
Member. 

The Deputy Minister of Defence 
(Shri Raghuramaiah): I wanted to 
vote for "Ayes", but I pressed the 
wrong button by mistake. 

Mr. Speaker: I shall deduct one 
from "Noes' and add one to 'Ayes'. 

Shri A. K. Sen: I pressed the but-
10n a bit late and it has not been re-
corded. I wanted to vote for "Ayes". 

Shri R. D. Misra (Bulandshahr): 
My hand, refused to work. I want to 
vote for ·'Ayes". 

Shrimati Jayaben Shah 
My vole has not been 
voted for "Ayes". 

(Girnar): 
recorded. I 

Giani G. S. Musafir (Amritsar): The 
machine here is not working. I 
wanted to vote for "Ayes". 

Shrimati Laxmi Bai (Vikarabad): 
1 voted for "Ayes", but it has not been 
recorded. 

Shri M. C. Jain (Kaithaj): I voted 
for "Ayes", but it has not been record_ 
ed. 

Shri Abdul Latif (Bijnor): I also 
voted for "Ayes", but it has not been 
recorded. 

Shaikh Mohammad Akbar (Jammu 
2nd Kashmir) : I wrongly pressed thE' 
B3HAi)LSD-lO. 

(Amendment) BiH 

buttOn for "Abstention"; I want to vote 
for "Ayes". 

Shri Karni Singhji (Bikaner): I 
voted for "Ayes", but it has not been 
recorded. 

Shri Rajindra Pratap Singh (Rai 
Bareli): I also voted for "Ayes", but 
it has not been recorded. 

Shri Tridib Kumar Chaudhuri: I 
am also for "Ayes", but my vote has 
not been recorded, 

Shri Jagdish Awasthi (Bilhaur): I 
am for "Ayes". My vote also has not 
been recorded. 

Shri Balraj Madhok (New Delhi): I 
voted for "Ayes", but it has not been 
recorded. 

Shri B. Das Gupta (Purulia): 
also voted for "Ayes", but it has not 
been recorded. 

Shri Pramathanath Banerjee (Con-
tai): My vote also has not been re-
corded. I am for "Ayes". 

Shri Chintamoni Panigrahi (Puri): 
wanted to vote for "Ayes", but by 

mistake it has come as "Noes". 

Mr, Speaker: I will deduct one 
from "Noes" and add one to "Ayes". 

Shri Vasudevan Nair (Thiruvella): 
My vote was not recorded. I want to 
vote for "Ayes". 

D". Pashupati Mandai (Bankura-
Reserved-Sch-Castes) : My vote also 
was not recorded. I want to vote for 
"Ayes". 

Shri K, Periaswami Gounder 
(Karur) : My vote was not recorded. 

voted for "Ayes". 

Mr. Speaker: Now. according to my 
calculation here, including all those 
who have incorrectly voled or who did 
not vote at all or who abstained from 
voting, the total present in the House 
is 337, excluding myself. They have 
all voted. 
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Division No.1 

Abdul Latif, Shri 
Abdul Rashid. Bakhsi 
Abdur Rahman, Maulana 
Achal Singh, Seth 
Achar. SMi 
Achint Ram. Lata 
Agadi, Shri 
Agar\\'al. Shri Manaltbhai 
Aiit Singh, 8hri 
At va. Shri Joachim 
Ambalam. 8mi subbiah 
Amjad Al i. Shri 
Ancy. Dr. M.S. 
Anjanappa, 8hri 
ArUmugham,Shri S.R. 
Asthana, 8hri Lila Dhar 
Awallthi, 8hrt J agdish 
Ayyakannu, 8hri 
Bahadur Singh, 8hri 
Bajai. 8hri Kamalnayan 
Balkrishnan. 8hri 
Balmiki,8mi 
Banerjee, 8hri Pramathanath 
Banerjee, Shri S.M. 
Banerij, 8hri P .B. 
Banerji, Dr. R. 
Bangshi Thakur, Shri 
Barman, 8hri 
Barrow, 8hri 
Barupal. Shri P .L. 
Basappa, Shri 
Basumatari. Shri 
Bhagat, Shri B.R. 
Bhagavati, Shri 
Bhakt Darshan, Shri 
Bhanja Deo, Shri 
Bhargava, Pandit M.B. 
Bharucha, 8hri Naushir 
Bhatkar. Sbri 
Bhattacharya, Shri C.K. 
Bhavani Prasad, Shri 
Bidari, Sbri 
Birbal Singh, Shri 
Birendra Bahadur Singhji, Shri 
Bist, Shri J .B.s. 
Biswas, Shri Bholanath 
Brahm Prakash, Ch. 
Braj Raj Singh, Shri 
Brajeshwar Prasad, Shri 
Chakravartty, Shrimati Renu 
Chanda, Smt Anil K. 
Chandra Shank.ar, Shri 
Chaturvedi, Shri 
Chaudhuri, Shri Tridib Kumar 
Chs"'an, Shri n.R. 
Chettiar, Shri Ramanathan 
Chaudhry, Shri C.L. 
Chuni Lal, Shri 
Daljit Singh, Shri 
Damani, Shri 
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Dange, Shri S.A 
Das, Dr. M.M. 
Das, Shri N.T. 

AYES 

Das Gupta, Shri B. 
Dasappa, Smi 
Dasaratha Deb, Shri 
Datar, Shri 
Desai, Shri Morani 
Deshmukh, Shri K.G. 
Deshmukh. Dr. P.S. 
Dinesh Singh, Shri 
Dublish, Shri 
Dwivedi, Shri M.L. 
Dwivedy, Shri Surendranath 
Eacharan, Shri V. 
Ering, Shri D. 
Ganapathy, Shri 
Gandhi, Shri M.M. 
Ganga Devi, Shrimati 
Ganpat Sahai, Shri 
Ganpati Ram, Shri 
Gautam, Shri C.D. 
Ghoshal. Shri Aurobindo 
Ghosh, Shri M.K. 
Ghosh, Shri N.R. 
Gadsora. Shri S.C. 
Gohokar, Dr. 
Gounder, Smi K. Periaswami 
Govind Das, Dr. 
Guha, Shri A.C. 
GUP!iI Shri C.L. 
Gupta, Shr i Indraiit 
Gupta, Shri Ram Krishan 
Hajamavis, Shri 
Han'ani, Shri Ansar 
Hansda, Shri Subodh 
Hathi, Shri 
Hazarika. Shri J.N. 
Heda, Shri 
Hem Rai, Shri 
Hukam Singh, Saniar 
Iqbal Singh, Sardar 
Jadhav, Shri Yadav Narayan 
Jagjivan Ram, Shri 
Jain, S hri A.P. 
Jain, Shri M.C. 
Jaipa) Singh, Shri 
Jedhe, Shri G.K. 
Jena, Shri K.C. 
Jhunjhunwala, Shri 
Jinachandran, Shri 
Jogendra Sen, Shri 
Jogendra Singh, Sardat 
Joshi, Shri Liladhar 
Joshi, Shrimati Subhadra 
Jyotishi, Pandit J.P. 
Kalika Singh, Shrt 
Kamal Singh, Shri 
Kamble, Dr. 
Kanakuabai, Shri 
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15.12 hrs.. 

Kar, Shri Prabhat 
Karmarkar, Shri 
Karni Singhji, Shri 
Kasi Ram, Shri V. 
Kasliwal, Shri 
Kayal,Shri P.N. 
Kedaria, Shri C.M .. 
Keshava, Shri 
Keskar, Dr. 
Khan, Shri Osman Ali 
Khan, Shrj Sadath Ali, 
Khan, Shri Shahnwaz 
Khimji, Shri 
Khwaja, Shri Jamal 
Kiledar. Shri R.S. 
Kistaiya, Shri 
Kodiyan, Shri 
Koratkar, Shri 
Kotaki, Shri Liladhar 
Kottukapally. Shri 
Krishna, Shri M.R. 
Krishna Chandra, Shri 
Krishna Rao. Shri M.V. 
Krishnappa, Shri M.V. 
K.umbhar, Shri 
Lachhi Ram. Shri 
Lachman Singh. Shri 
Lahiri, Shri 
Laxmi Bai., Shrimati 
Lonikar. Shri 
Madhok. Shri Balraj 
Mafida Ahmed, Shrimati 
Mahanty,Shri 
Maiti, Shri N.B. 
Majhi, Shri R.C. 
Ma;ithia, Sardar 
Malaviya, Shri R.D. 
Malhotra, Smi lnder J. 
Malliah, Shri U.S. 
Mallik, Shri D.C. 
Malviya, Shri Motilal 
Manaen, Shri 
Mandat. Shri J. 
Mandai ,Dr. Pashupati 
Maniyangadan, Smi 
Mathur, Shri Harish Chandr&i 
Matin, Qazi 
Mehdi, Shri S.A. 
Mehta, Shr B.G. 
Mehta, Shri J.R. 
Mehta, Shrimati Krishna_ 
Melkote, Dr. 
Menon, Shri Krishna 
Minimata, Shrimati 
Mishra, Shri Bibhuti 
Mishra, Shri L.N. 
Mishra, Shri M.P. 
Mishra, Shri R.R. 
Mishra. Shri S.N. 
Misra, Shri B.D. 
Misra, Shri R.D. 
Mohammad Akbar, Shaikh' 
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Mohammed Imam, Shri 
Mohideen, Sbri Gulam 
Mohiuddin, Shri 
Mourka, Shrj 
Mukerjee, Shri H.N. 
Mullick, Shri B.C. 
Muniswamy. Shri N.R. 
Murmu, Shri Paika 
Murthi, Shrj 8.S. 
Musafir, Giani G.5. 
Nadar. Shri Thanulingam 
Nair. Shri C.K. 
Nair, Shri Kuttikrishnan 
Nair. Shri Vasude\'an 
Naldurgar, Shri 
Nailakoya, Shr 
Nanda, Shri 
Nanjappa, Shri 
Narasimhan. Shri 
Naray:masamy, Shri R. 
Nastar, Shri P.S. 
Nathwani. Shri 
Nayak, Shri Mohan 
Negi, Shrj Nek Ram 
Nehru, Shri J awahadal 
Nehru. Shrimati Uma 
Onkar Lal, Shri 
Oz., Shri 
Padam Dev, Shri 
Pahad.ia, Shn 
Palaniyandy, Shri 
Pande, Shri C.D. 
Pandey. Shri K.N. 
Pangarkar, Shri 
Panigrahi, Shri Chintamonj 
Panna Lal, Shri 
Parulekar, Shri 
Parvathi Krishnan, Shrimati 
Patel, Sushri Manibcn 
Patel. Shri N.N. 
Patel, Shri P.R. 
Patel, Shri Raje£hwar 
Patil. Shri R.D. 
PatH, Shri T.S. 
Patil, Shri U.L. 
Pallabi Raman, Shri C.R. 
Prabhakar, Shri Naval 
Punnoose, Shri 
Radha Raman, Shri 
Raghunath Singh, Shri 
Raghuramaiah, Shri 
Rahman. Shri M.H. 
Rai, Shrimati Sahodra Bai 

Mr. Speaker: 
division is: 

Rajendra Pratap Shri 
Ram Gar b, $hri 
Ram Saran, Shri 
Ram Shankar Lal, Shr 
Ram Subhag Singh, Dr. 
Ramakrishnan, Shri P.R. 
Ramananda Tirtha, Swami 
Ramaswamy, Shri S.V. 
Ramaswamy, Shri K.S. 
Ramaswamy, Smi P. 
Ramaul, Shri S.N. 
Ramdhani Das, $hri 
Ramesh Prasad Singh, Shri 
Rampure, $hrj M. 
Ranbir Singh, Ch. 
Rane, Shri 
Rangarao, $mi 
Rao, Shri Jaganatha 
Rao, Smi Madhusudan 
Rao, Shri Rajagopala 
Rao, Shri Thirumal a 
Raut, Shri Bhots 
Reddy, 5hri K.C. 
Roy, Shri Biahwanath 
Rungsung Suisa, Shri 
Rup Narain. Shri 
Sadhu Ram, Shri 
Sahu, ShrT Bhagabat 
Sahu, Shri Rameshwar 
Saigal, Sardar A.S 
Samanta, Shri S.C. 
Samantsinhar, Dr. 
Sarma, Shri A.T. 
Satyabhama Devi, Shrimati 
Se1ku, Shr1 
Sen, Shri A.K. 
Sen, Shri P.G. 
Shah. Shrimati, Ja)"aben 
Shah, Smi Manabendra 
Shah. Smi Manubhai 
Shakuntala Devi, Shrimati 
Shankar Deo, Shri 
Shankaraiya. Shri 
Sharma, Smi D.C. 
Sharma, Pandit K.C. 
Sharma, Shri R.C. 
Shastri, Shr; Prakash Vir 
Shastri, Swami Ramanand 
Shi\'ammjappa, Shri 
Sho':lha Ram, 5mi 
Shree Narayan Da9, Shri 
Siddanajappa, Shri 

The result of 

NOES 
NIL 

the 

Singh, Shri D. N. 
Singh, Shri D. P. 
Singh, Shri H.P 
Singh, Shri L. Achaw 
Singh, Shri M.N. 
Singh, Shri P.N. 
Sinh, Shri Anirudh 
Sinha, Shri Gajundra Prasad 
Sinha. 5hri Jhulan 
Sinha. Shri K.P. 
Sinha, :Srtri Satya Narayan 
Sinha, Sbcimati Tarkeshwari 
Sinhasan Singh, Shri 
Snatak, Shr; Nardeo 
Somani, Shr; 
Soren, Shri Debi 
Subbarayan, Dr. P 
Subramanyam, Shri T. 
Sugandhi, Shri 
Sullan, Shrimati Maimoona 
Supakar, Shri 
Sumat Prasad, Shri 
Sunder La1, Smi 
Sury..! Prasad, Shri 
Swaran ~ingh Sardar 
Syed Mahmud, Dr. 
Tahir, Shri Mohammed 
Taogamani, Shri 
Tantia, Shri Rameshwar 
Tariq, Shri A.M. 
Thakore, Shri M.B. 
Thomas, Shri A.M. 
Ti ..... ari. Pandit Babu Lal 
Tiwari, Shri R.S. 

Tiwari, Pandit D.N. 
Tula Ram, Shri 
Tyagi, Shri 
Vike, Sm 
Upadhyay, Pandit Munishwar Dett 
Upadhyaya. Shri Shiva Datt 
Val\'i, Shri 
Varma, Shri Ramsingh Bhai 
Venkatasubbaiah. Shri 
Verma, Shri Ramj) 
Viiaya Anand, Maharajk.umar 
Viswanath Prasad, Shri 

Vyas, Shri R.C. 

Vyas, Shri Radhela1 

Wasnik, Shri Balkrishna 

Wilson, Shri J.N. 

Ayes-337; Noes-Nil 
The Ayes have it. 

The motion is carried by a majority 
of the total membership of the 
House and ,by a majority of not less 
than two-thirds of th" Members 
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[Mr. Speaker) 
pres en t and voting. 

The motion was adopted. 
Mr. Speaker: We shall now take 

the Bill clause by clause. Amend-
ments Nos. 5, 7 and 8 are out of ordE'r 
Does any hon. Member wa'lt to move 
his amendment. 

Shri U. L. Patil: No. 

Mr. Speaker: I shall put clauses 2 
and 3 together. 

Shri Tyagi: Sir, may I suggest to 
you-so that all this botheration may 
be avoided-that if you could kindly, 
when you put any question to the 
vote of the House and you want us 
to press the buttons, tel! us in advance 
and then strike the bell we wi\] have 
time enough to press the right 
button. 

Mr. Speaker: 
advance. 

I will intimate in 

If the House agrees, I will now put 
both clauses 2 and 3 togethE'r. 

Several Hon. Members: Yes. 

Mr. Speaker: The question is: 

"That clauses 2 and 3 stand part 
of the Bill" 

Some hon. Members rose-

I\lr. Speaker: I will call them one 
by one. 

Shri Indrajit Gupta (Calcutta-South 
West): My vote has not been re-
corded. I am fDr 'Ayes'. 

Shri B. Das Gupta: I am for 'Ayes'. 

Shri Pramathanath Banerje~: My 
vote has not been recorded. am 
fDr 'Ayes'. 

Shri P. R. Ramkrishnan (Pollachi): 
am for 'Ayes'. 

Shri Ajit Singh (Bhatinda-Reserv-
ed-lSch. Castes): I am also for 'Ayes'. 

Shri D. C. Mallik (Dhanbad): 
My vote has also not been recorded 
I wanted tD vote for 'Ayes'. 

Maulana Abdur Rahman (Jammu 
and Kashmir): I am for 'Ayes'. 

Shaikh Mohammad Akbar (Jammu 
and Kashmir): I am for 'Ayes". 

Shri Val vi (West Khandesh-Reser-
ved-Sch. Tribes): I am also fDr 'Ayes" The Lok Sabha divided· 

Division No.2 A YES [15.23 hrs. 
Abdul Latif. Shri 
Abdul Rashid. Bakhshi 
Abdur Rahman, Maulana 
Achal Singh, Seth 
Achar. Shri 
Achint Ram, Lab 
Agadi, Shri 
Agarwal. Shri Manakbhai 
Aiit Singh, Shri 
Alva, Shri Joachim 
Ambalam, Shri Subbiah 
Amjad Ali, Shri 
Aney, Dr. M.S. 
Anjanappa, Shri 
Arumugham. Shd S.R. 
Asthana, Shri Lila Dhar 
Awasthi. Shri Jagdish 
Ayyakannu, Shri 
Bllhadur Singh, Shri 
Baja;. Shri Kamalnayan 
Balakrishnan, Shri 

Balmiki. Shci 
Banerjee. Shri Pramathanath 
Banerjee, Shri S.M. 
Banerji, Shri P.B. 
Banerji, Dr. R. 
Bangshi Thakur. Shrj 
Barman, Shri 
Barrow, Shri 
Barupal,Shri P.L. 
Basappa, Shri 
Basumatari, Shri 
Bhagat, Shri B. R. 
Bhagavati, Shri 
Bahakt Darshan. Shri 
Hhanja Deo, Shri 
Bhargava, Pandit M.B. 
Hharucha. Shri Naushir 
Bhatkar, Shri 
Bhattacharya. Shri C. K. 
Bhawani Prasad, Shri 
Bidari. Shri 

Birbal Singh. Shri 
Birendra Bahaduf Singhji, Shri 
Bist. Shri J. B.S. 
Biswas, Shri Bholanath 
Brahm Prakash,Ch. 
Brai Raj Singh, Shri 
Bra;eshwar Prasad, Shri 
Chakravanty. Shrimati Renu 
Chanda, Shri Ani! K 
Chandra Shankar, Shri 
Chaturvedi. Shri 
Chaudhuri. Shri Tridib Kum:u 
Cha\'an, Shri D. R. 
Chettiar. Shri Ramanathan 
Ch:mdhry. Shri C. L. 
Chuni Lal. Shri 
Daljit Singh, Shri 
Damani, Shri 
Dange, Shri S.A. 
Das!, Dr. M.M. 
Das, She 

·The result of this divisi, n is applicable to each cf the clau.es .eperatcly. 
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Dal Gupta, Shri B. 
Dasal'pa, Shri 
Dasaratha Deb, Shri 
Datar, ~hri 
Desai, 5hri Morarji 
Desbmukh, Shri K.G. 
Deshmukh, Dr. P.S. 
Dine6h Sigh, Shri 
Dublish, Shri 
Dwi,'cdi, Shri M.L. 
Dwivedy, 5hri Surendranath 
Eacharan, Shri V. 
Ering, Shri D. 
Ganapathy, Shri 
Gandhi, Shri M.M. 
Ganga De"j, Shrimati 
Ganpat Sahai. 5hri 
Ganpati Ram. Shri 
Gallum, Shri C.D. 
Ghosal, Shri Aurobindo 
Ghosh, Shri M.K. 
Ghosh, Shri N .R. 
Godson, Shri S. C. 
Gohokar Dr. 
Got.;nder, Shri K. Periaswami 
Govind Das, Dr. 
Guhs, Shri A. C. 
Gupta, Shri C. L. 
Gupt:!, Shri Indrajit 
Gupta, Shi Ram Krishan 
Hajamavis, Shrj 
Han'ani, Shri Ansar 
Hansda. Shri Subodh 
Hathi, Shri 
Hazarika, Shri J.N. 
Heda, Shri 
Hem Raj, Shri 
Hukam Singh, Sardar 
Iqbal Singh, Sardar 
Jadhav, Shri Yadav Narayan 
Jagiivlln Ram, Shri 
Jain, Shri A. P. 
Jain, 5hri M. C. 
Jaipal Singh, Shri 
jcdhe, Shri G. K. 
lena, Shri K.C. 
jhunjhunwala, Shri 
jinachandran, Shri 
Jogc.ndra Sen, Shri 
Jogendra Singh, Sardar 
Joshi, Shri Liladhar 
Joshi, Shrimati Subhadra 
Jyotishi, Pandit J. P. 
Kalika Singh, Shri 
Kamal Singh, Shri 
Kamble, Dr. 
Kanakasabai, Shri 
Xar, Shri Prabhat 
Karmarkar, Sbri 
Kami Singhji, Shri 

SRAVANA 23, 1883 (SAKA) (Tenth Amendment) Bill 2JO'J 

AYES 

Kasiram, Shri V. 
Kasliwal, Sbri 
Karal, Shri P. N. 
Kedaria, Shri C. M. 
Kesha\'a, Shri 
Khan, Shri Osman Ali 
Khan, Shri Sadath Ali 
Khan. Shri Shahnwaz 
Khimji, Shri 
Khwaja, Shri Jamal 
Kiledar, Shri R.S. 
Kistaiya, Shri 
Kodiyan Shri 
Koratkar, Shri 
Kotoki, Shri Liladhar 
Kouukapally,5hri 
Krishna, Shri M. R. 
Krishna Chandra, Shri 
Krishna Rao, Shri M. V. 
Krishnappa, Shri M. V. 
Kumbhar, Shri 
Lachhi Ram, Shri 
Lachman Singh, Shri 
Lahiri, Shri 
Laxmi Bai, Shrimati 
Lonikar, Shri 
Madhok, Shri Balra; 
Mafida Ahmed, Shrimati 
Mahant}", Shri 
Maiti, Shri N.B. 
Majhi, Shri R.C. 
Majithia, Sardar 
Mala"iya, Shri K.D. 
Malhotra. Shri Inder J. 
Malliah, Shri U.S. 
Mallik, Shri D.C. 
Malviya, Shri MotHal 
Manaen, Shri 
Mandai, Shri J. 
MandaI, Dr. Pashupati 
Maniyangadan, Shri 
Masuriya Din, Shri 
Mathur, Shri Harish Chandra 
Matin, Qazi 
Mehdi, Shri S.A. 
Mehta, Shi B. G. 
Mehta, Shri J .R. 
Mehta, Shrimati Krishna 
Melkote, Dr. 
Menon, Shri Krishna 
Minimat., Shrimati 
Mishra. ShriBibhu!i 
Mishra, Shri L.N 
Mishra, Shri M 
Misht •. Shri R.R 
Mishra, Shri S.N. 
Misra, Shri B.D. 
Misra, Shri R.D. 
Mohammad Akbar, Shaikh 
Mohammed Imam, Shri 
Mohideen, Shri Gulam 

Mohiuddin. Shri 
Morarka, Sbri 
Mukerjee, Shrj H.N. 
Mullick, Shrj B.C. 
Muniswamy, Shri N.R. 
Murmu, Shri Paita 
Murthy Shri B.S. 
Musafir, Gia,li G.S. 
Nadar, Shri ThaDUhD~ 
NJ.ir, Shri C.K. 
Nair, Sbri Kuttiltrishnan 
Nair, Sbri Vasudevan 
Naldurgkar, Sbri 
NaJlak~ya. Shri 
Nomd.J, 5hri 
N.111j.J.ppa. Shri 
Nar .. aimhan, S~:ri 
NuayanasllDlY, Shri R. 
l\.ask:r Shri P.S. 
Nathwni, Sbri 
Nayak, Shri Mohan 
Negi, Shri Net. Ram 
Nehru, Shri Jwahar lal 
Nehru, Shrimati Uma 
Onkae Lal, Shri 
Oza, Shri 
Padam Dev. Shri 
Pahadia. Shri 
PaJaniyandy, Shri 
Pande, Shri C.D. 
Pandey, Shri K.N. 
Pangarkar, Shri 
Panigrtlhi, Shri Chintamoni 
Panna Lal, Sbri 
Pannae, Shri DeeD Bandhu 
Parulekar, Shri 
Parvalhi Krishnan, Shrimati 
Patel, Sushri Maniben 
Patel, Shri N.N. 
Patel, Shri P. R. 
Patel Shri Rajesbwar 
Patil, Shri R.D. 
Patil, Shri S.K. 
Patil, Shri T.S. 
PatH, Shri U.L. 
Pattabbi Raman, Shri C.R. 
Prabhaltar, Shri Naval 
Radha Raman, Shri 
Raghunath Singh, Sbri 
Raghuramaiab, Shri 
Rahman, Shri M.H. 
Rai, Shrimati Sahodrabai 
Ra;endra Pratap Singh 
Ram Garib, Shri 
Ram Saran, Shri 
Ram Shankar Lal, Shri 
Ram Subhag Singh, nr. 
Ramakrishnan, Shri P.R. 
Rtmananda Tirtha, Swami 
Rarna&wamy, Shri S.V. 
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Ramaswamy. Shri K.S. 
Ramaswamy, Shri P. 
Ramaul, Shri S. N. 
Ramdhani 085, 8mi 
Ramesh Prasad, Smi 
Rampurc, Shri M. 
Ranbir Singh, Ch. 
Rane, Shri 
Rangarao, Shri 
Rao. Shri Jaganatha 
Rao, Shri Madhusudan 
Rao, Smi Rajagopala 
Rao, Shri Thirumala 
Raut, Shri Bhola 
Reddy, Shri K.C. 
Roy. Smj Bishwanath 
Rungsung Suial, Shri 
Rup Narain, Shri 
Sadhu Ram, Shri 
Sabu, Shri Bhagabat 
Sahu, Shri Rameshwar 
Saigai, Sardar A. S. 
Samanta, Shri S. C. 
Samantsinhar, Dr. 
Sarma, Smi A. T. 
Satish Chandra, Smi 
Satyabhama Dc,-i, Shrimati 
Selku, Shri 
Sen, Sbri A. K. 
Sen, Shri A. K. 
Sen, Shri P.G. 
Shah, Shrimati J ayabcn 
Shah, Shri Manabendra 

Shah, Shri Manubhai 
Shakuntala Devi, Shrimati 
Shank.ar Dea, Shri 
Shankaraiya, Shri 
Sharma, Shei D.C. 
Sharma, Pandit K.C. 
Shlll'ma, Shri R.C. 
Shastri, Pandit H. 
Shastri. Sbri Prakash Vir 
Shastri, Swami. Ramanand 
Shinnan;appa, Shri 
Shobha Ram, Shri 
Sruee Narayan Das, Shri 
Siddananjappa, Shri 
Singh, Shri D.N. 
Singh. Shti. D.P. 
Singh, Shti H.P. 
Singh, Shti L. Achaw 
Singh, Shri M. N. 
Singb, Shri P.N. 
Sinha, Shri Anirudh 
Sinha, Shri Ga;endra Prasad 
Sinha, Shri Jhulan 
Sinba, Shri K. P. 

Sinha, Shri Satya Narayan 

Sinha, Shrimati Tarkeshwari 

Sinhasan Singh, Shri 

Snatak, Shri Nardeo 

Somani, Shri 

Soren, Shri. Debi 

Subbarayan. Dr. P. 

NOES 

Nil. 

Subramanyam, Shri T. 
Sugandhi, Shci 
Sultan, Shrima1i Maimoona 
Supakar. Shri 
Surnat Prasad. Shri 
Sunder Lal. Shri 
Surya Prasad. Shri 
Swaran Singh. Sardar 
Syed Mahmud. Dr. 
Tahir, Shri Mohammed 

Tantia, Shri Rameshwar 
Tariq, Shri A. M. 
Thakore, Shri M.B. 
Thomas, Sbri A. M. 
Tiwari. Pandit Babu Lal 
Tiwari, Shri R. S. 
Tiwari, Pandit D. N. 
Tula Ram. Shri 
Tyagi, Shri 
Uike, Sbri 
Upadhyay. Pandit Munishwar Dutt 
Upadhyay, Shri Shiva natt 
Valvi. Shri 
Varma, Shri Ramsingh Bhai 
Venkatasubbaiah, Shri 
Verma, Shri Ramji 
Vi;aya Anand. Mahara;kumar 
Viswanath Prasad, Shri 
Vyas. Shri R.C. 
Vyas. Shri Radhelal 
Wasnik, Shri Balkrishna 
Wilson. Shri J. N. 

Mr. Speaker: The result of the 
division is: Ayes 339: Noes Nil. The 
'Ayes' have it. The clauses are carried 
by a majority of the total membership 
of the House and by a majority of not 
less than two-thirds of the Members 
present and voting. 

Clause I, the Enacting Formula and 
the Long Title were added to 

The motion was adopted. 
Calmes 2 and 3 were added to the Bil! 

Mr. Speaker: Clause requires 
only an ordinary majority. Now the 
question is 

"That clause 1, the Enacting 
Formula and the long Title stand 
part of the Bill" 

Thll motion VIas adopted.. 

the Bill. 

Shri Jawaharlal N .... hru: 
move: 

I beg to 

"That the Bill be passed" 

Mr. Speaker: The question is: 

"Tha t the Bill be passed" 

The Lok Sabha divided. 
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Shri D. C. Malllk: My vote has not 
been recorded. I vote for 'Ayes'. 

Shri N. T. Das (Monghyr-Reserved 
-.sch. Castes): My vote too has not 
been rceorded. I vote for 'Ayes'. 

Shri B. Das Gupta: My vote has 
also not been recorded. I vote for 
·Ayes'. 

Shri Damani (Jalore): My vote 
has also not been recorded. I vote 
for 'Ayes'. 

[Division No. 3 
Abdul. Latif, Smi 
Abdul Rashid, Buh_hi 
AbdUl Rahman, Maulana 
Acbal Singh, Seth 
Achar. Shri 
Achint Ram, Lala 
Agadi. Shri 
Agarwal, Shri Manakbhai 
Ajit Singh, Shri 
Alva, Smi Joachim 
Ambalam, Shri Subbiah 
Amiad A 1i , Shra 
Anc:y. Dr. M. S. 
Anjanappa, Shra 
Arumugham, Shri S.R. 
Asthana, 5hri Lila Dhar 
AW8sthi, Shri Jagctish 
Ayyakannu, SMi 
Bahadur Singh, Shri 
Bajaj, Shri Kamalnayan 
Balakrishnan, Shri 
Balmilti. Shri 
Banerjee, Shri Pramathanath 
Banerjee, Shri S, M. 
Banerji, Smi P.B. 
.Banerji, Dr. R. 
Bangshi Thakur. Shri 
Barman, Shri 
Barrow, Shrj 
Barupal, Shri P. L. 
Basappa I Shri 
Basumatari, Shr' 
Bhagat, Shri B. R. 
IHhagavati Smi 
Bhakt Darshan, Shri 
Bhanja Deo, Shti 
Bhargava, Pandit M.B. 
Bharucha, Shri Naushir 
Bhatkar, Shri 
Bhattacharya, Shri C.K. 
'Bhavani Prasad, Shrj 
Bidari, Shri 
Birbal Singh, Shri 
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lJrahm Prakash, Ch . 
Bra; Raj Singh, Shrj 
Braieshwar Prasad, Shri 
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Chettiar, 5hri Ramanathan 
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Chuni Lal, Shri 
Daljit Singh, Shr; 
Damani, Shri 
Dange, Shri S. A. 
Das, Dr. M. M. 
Das, Shri N. T. 
Das Gupta, Shri B. 
Dasappa, Shri 
Dasaratha Deb, Shei 
Datar, Shri 
Desai, Shri. MorarH 
Deshmukh, Shri K. G. 
Deshmukh, Dr. P.S. 
Dinesh Singh, Shri 
Dublish, Shri 
Dwi.vedi, Shri M.L. 
Dwivedy, Sbri Surendranatb 
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Elias, Shri Muhammed 
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Gautam, Shri C.O. 
Ghosa! 8hri Aurobindo 
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Ghosh, Shri N. R. 
Godsora, $hri S.C. 
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Gounder, Shri K. Periaswami 
Govind Da" Dr. 
Guha, Shri A.C 
Gupta, Shri C.L 
Gupta, Shrj Indrajit 

Gupta, Shri Ram Krishan 
Ha;arnavis, Shri 
Harvani, Shrj Ansar 
Hathi, Shrj 
Hazarika, Shri J. N. 
Heda, Shri 
Hem Raj, Shri 
Hutam Singh, Sardar 
Iqbal Singh, Sardar 
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Jain, Ahr iA P. 
Jain, Shri M.C. 
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Jogendra Sen, Shri 
Jogendra Singh, Sardar 
Joshi, Shri Liladhar 
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Kamal Singh, Shri 
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Karmartar, Shri 
Kami Singbji, Shri 
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Kasliwal, Shri 
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Keskar, Dr. 
Khan, Shri Osman Ali 
Khan, Shri Sadath Ali 
Khan, Shri Shahnawaz 
Khimji, Shri 
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Mahanty. Shri 
Maiti, Shri N.B. 
Majhi, Shri R. C. 
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[15.31 hrs. 
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Sugandhi, Shri 
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Mr. Speaker: Any other hon. 
Member whose vote has not been re-
corded? None. The result of the 
division is: 

Ayes 
Noes 

343 
Nil 

The Ayes have it. 

The motion is carried by a majority 
of the total membership of the 
House and by a majority of not less 
than two-thirds of the Members 
present and voting. 

The motion was adopted. 

Some HOD. Members: Let us 
declare it a holiday now. 

15.25 hrs. 

REPRESENTATION OF THE 
PEOPLE (AMENDMENT) 

BILL 

The Deputy Minister of Law (Shri 
Hajamavis): On behalf of Shri A. 
K. Sen I beg to move: 

"That the Bill further to amend 
the Representation of the People 
Act, 1950, and the Representation 
of the Peopie Act, 1951, and to 
make certain minor amendments 
in the Two-Member Constituen-
cies (Abolition) Act, 1961, be re-
ferred to a Select Committee Ciln-
sisting of Shri Amjad Ali, Chou-
dhry Brahm Perkash, Shrimati 
Renu Chakravartty, Shri R. Rama-
nathan Chettiar, Shri Shree 
Narayan Das, Shri M. L. Dwivedi, 
Shri Aurobindo Ghosal, Shri R. 
M. Hajarnavis, Shri Bal Raj 
Madhok, Shri Jaswantraj Mehta, 
Shri Jaganatha Rao, Shri Ajit 
Singh Sarhadi, Shri M. Shan-
karniya, Shri M. S. Sugandhi, 
Shr; Asoke K. Sen with ins!ruc-
t;O'lS t~ report by the 19th Augu!l!' 
1961." 

(Amendment) Bill 

This Bill a3 I have already stated,. 
aims at making certain amendments, 
firstly in the Representation of the 
People Act, 1950, which is concerned 
wi th the registration of electorE. 
Secondly, it seeks to make certain 
amendments in the Representation of 

. the People Act, 1951, which as hon. 
Members know concerns itself with 
the holding of elections. Thirdly, 
there is a very small technical amend-
ment in the Two-Member Constitu-
encies (Abo:ition) Act, 1961. Most 
of these amendments, the House will 
be glad to know, carry out the re-
commendations made by the Chief 
Election Commissioner in his various 
reports. Their chief purpose, firstly, is 
to secure to every elector his right to 
vote and, secondly, to make the 
elections, if possible, simpler and spe-
edier. I will briefly indicate where 
the changes are suggested and what 
the effect of these suggestions is. 

The first change is the abolitation 
of sub-sections (4) and (5) of 
section 23 of the Representation of the 
Peopie Act, 1950. The reason for 
this is that there is at present no ~
peal against the order of the Elect-
toral Registration Officers under 
section 22 amending, transposing or 
deleting an entry in the electoral 
rolls. There was one limited kind of 
appeal which had been provided, 
namely, the appeal against rejection 
of an application. If a name was 
added by grant of an application or if 
any other ord~r except that of rejec-
tion was made, there was no provision 
for appeal. An appeal has therefore 
bee" provided against every order 
made by the Electoral Registration 
Officer under the next clause, that is, 
Clause 3. There it has been said, 
namely,-

"An appeal shall lie within 
such time and in such manner as 
may be prescribed-

(a) to the Chief Electoral 
Officer, from any order of the 
Elt>Ctoral Registration Ollicer 
under section 22 or serlion 23. 
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[Shri najarnavis] 
A good appeal is always be necessary 
in order to ensure that those who are 
entrusted with the primary duty of 
making the orders in the first ins-
tance are on the qui vive. The ap-
peal may not be resorted to, as I 
said, in every case but the presence 
of a good and a speedy appeal al-
ways makes the trial officers dis-
"harge their duties in a much better 
and much more conscientious fashion. 
Therefore such an appeal should be 
provided and it has been so pro-
vided. 

The next clause is clause 4 which 
amends section 27. This COncerns the 
candidates for the LegisLative 
.council. Under the present clause 
both for the teachers' constituency and 
for the graduates' constituency certain 
Tesidential qualification is prescribed 
for the candidates. Before they qualify 
they have got to have three years' 
residence in a particular constituency. 
The Chief Election Commisstoner felt 
that there is no basis for that be-
eause teachers are often transferred 
'from one district to another and there 
is no reaSOn why a teacher who was 
entitled to vote when he was at one 
place should lose his qualification 
merely becaUse he has been transfer-
red from one district to another. 
"Similarly about graduates. Ther~
fore, by this amendment, all that IS 

'necessary is that he should be a gra-
duate of three years' standing. For 
'fhat purpose, a qualifying date, namely 
the 1st of November of the year be-
fore which the electoral rolls are 
being prepared, is prescribed as the 
qualifying date. 

Then, clause 5 increases the control 
of the Parliament over the rules made 
under the Act. Previously all that 
was necessary was that it should be 
laid before the House. But now the 
supervision of the House over sub-
ordinate legislation has increased by 
the amended clause which has clearly 
·said that: 

"Every rule made under this 
Act shall be laid as soon as may 

(Amendment) Bill 

be after it is made before eacil 
House of Parliament while it is in 
session for a total period of thirty 
days which may be comprised in 
one session or in two successive 
sessions, and if, before the expiry 
of the session in which it is so 
laid or the session immediately 
following, both Houses agree 
that the rule should be either 
modified or annulled, the rule 
shall thereafter have effect only 
in such modified form or be of no 
effect, as the case may be; so, 
however that any such modifica-
tion or annulment shall be with-
out prejudice to the validity of 
anything previously done under 
that rule." 

When the rule is laid before the 
House, the House is certainly in con-
trol of the rule and can, by following 
the appropriate procedure, make 
changes in it. But this clause brings 
out the power expressly and also 
makes it clear that within thirty 
days a motion has to be moved. 

In claUSe 6 the word Bombay is 
changed in accordance with the 
States R~rganisation Act, and there 
are certain local authorities that cease 
to exist in Bombay and Mysore. 
Therefore. after the abolition of these 
local authorities like rural village 
panchayats etc., the appropriate or 
the corresponding local authorities 
are being brought in. 

This finishes the amendments which 
We have proposed to the Representa-
tion of the People Act, 1950. 

Chapter III deals with the amend-
ments in the Representation of the 
People Act, 1951. Here the attempt 
is to shorten the period of elections. 
Under the present law ten days must 
elapse between the nomination and the 
issue of the proclamation. Section 30 
is now being amended. The present 
section 30 is as follows: 

"As soon as the notification cal-
ling upon a constituency to elect 
a member or members is issued, 
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the Election Commission shall, by 
notification in the Official Gazette, 
appoint the last date for making 
nominations, which shall be the 
tenth day after the date of publi-
cation of the first-mentioned noti-
ficatiOn ... etc." 

Ths Election Commission has lJI"O-
posed that it should be reduced from 
ten days to seven days. We have ac-
cordingly proposed an amendment 
that the words "tenth day" should 
now be substituted by the words 
"~eventh day". 

Shri Indrajit Gupta (CaIcutt3-
South West): What is the reason for 
bringing this? 

The Minister of Law (Shri A. K. 
Sen) : For shortening the total time 
of the election. 

Shrimati Renu Chakravartty: 
(Basirhat) : It is said here: to keep 
the election expenses low. 

Shri Hajarnavis: If the period is 
shorter, with her experience in elec-
tions, the hon. Member will know 
that the election expenses will be 
lower. 

Shrimati Renu Chakravartty: Here 
it does not entail any expenditure. 

Shri Indrajit Gupta: How does 
this bring down the election eX-
penses? 

Shri Hajarnavis: The real election 
begins ofter the nomination. 

Shri M. C. Jain (Kaithal): The 
shorter the period the less the expen-
diture. 

Shri Hajarnavis: Then the period 
beween the filing of the nomination 
and the scrutiny is curtailed by one 
day. There is one day which now inter-
venes beween the scrutiny and the 
last day of the nomination. It is the 
third day. Instead of that, it will be 
the second day. 

(Amendment) Bill 

Then by clause 8 the number of 
nomination papers that any candidate 
may file is fixed at four now. The 
maximum is four. 

An HOD. Member: It is five now. 

Shri Hajarnavis: It is certainly the 
law which obtains at present that a 
candidate can file as many nominations 
as he likes. There is no restriction 
at all. But it has ben found that very 
few candidates have filed more than 
four nomination papers. But if all 
candida tes take it in to their heads to 
file as many nominations as they 
please, and a list has to be prepared, 
it will throw such a burden upon the 
returning officer and his staff that it 
becomes impossible for him to do 
that. 

Shri Braj Raj Singh (Firozabad): 
Why don't you make iIt two then? 

Shri Hajarnavis: Any figure could 
be suggested. If my hon. friend 
thinks that four is too large, he can 
suggest two. 

An Hon. Member: Five is a good 
number. 

Shri Hajarnavis: It could be any-
thing, provided a reasonable limit is 
fixed. We are not commWed to four. 

Shri Braj Raj Singh: The nroper 
remedy would have beer. for you to 
relax the rules about rejection of 
nomination papers, and n')[ to make it 
two or four. 

Shri A. K. Sen: The rules have al-
ready been relaxed. Perhaps my hon. 
friend Shri Braj Raj Siq;h :!oes not 
know. In fact the rules ure so loose 
already that they would h'lrrlly lead 
to rejection, if properly filed. 

Mr. Speaker: Do hon. Members 
want the Minister to go on or not? 
Evidently they are not ready with 
this. Then why did th&y persuade th .. 
Minister to get up when ne sat down? 
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Shri Tangamani (Madurai): H~ is 
going clause by clause and giving 
explanations. 

Mr. Speaker: This has only t'l be 
referred to Select Commlt~c('. 

Shri Hajamavis: Then, clause 12 
omits ~ ction 54. That is conse-
quential on the double-member con-
.tituency being abolished. 

Then I come to clause 13. By l.ew 
5ectiOn 58 We carry out the recom-
mendation made by 1he Election 
CommiS"sion that if a ballot box used 
at a polling station is unlawfully 
taken out and that ballot has to be 
cancelled the Election Commission 
may ask for another ballot to be 
taken so that the whole election may 
not be set aside. 

Then, omission of section 63, like 
the omission of section 54, is conse-
quen;ial on the abolition of the 
double-member constituency. 

Clauses 17, 18 and 19 deal with the 
electiOn petitions. The main reason 
for this recommendation is that in a 
civil suit where the plaintiff has to 
file so many copie's of the plaint as 
there are dependents, similarly they 
have to hand over to the Election 
Commissioner as many copies as there 
are respondents to the election 
petition so that the staff of the Elec-
tio:1 Commission is not employed in 
making out 'the copies. 

Clause 18 contains a very healthy 
provision, which, I am quite sure, 
Members of the House will appreciate 
and welcome. It requires that where-
ever an allegation Of corrupt practice 
is made, that allegation shall be 
supported by an affidavit. It is within 
the experience of alI oj' us that reck-
less allegations are made without 
proper verification. Even though no 
evidence is led about it, there has 
been a lot Of mud-slinging and it has 
caused harm and unnecessary 
c·"pc'1diture. The other clause con-
!1' ns some small suggestions like stay 

of order under section 99 by which a 
person is being disqualified. 

Under clause 23, security for cost" 
is increased from Rs. 1,000 to Rs. 2,000. 
Many election petitions are filed 
without any substance and the result 
is harassmen t to the candidate who> 
has been duly elected. In order to< 
apprecia:e what the expenditure is in 
our country wit·h the expenditure in 
other countries, hon. Members will 
like to know, there was recently an 
election petition. Mr. Wedgewood 
Benn, on sllcceeding to the title of 
his father, lost his seat in the House 
of C:lmmons. He again stood for 
Bristol. He was sought to be dis-
qualified from sitting in the House 
of Commons because he was a peer 
of the realm. Therefore, the election 
petition was filed by the opposing 
candidate, Mr. Sinclair. That petition 
went on for not more than 3 or ol 
days. Yet, the costs were to the tun" 
of £ 8,000. One of the checks against 
frivolous petitions would be the posi-
tion for costs, so that the party whose 
election is challenged does ot suffer 
frivolous petitions would be the PO<Si-
petition is dismissed. Therefore. this 
has been increased from Rs. 1,000 to 
Rs. 2,000. 

Clause 25 is important. This i~ 

brought with a view to eliminate 
completely from electoral appeal any 
appeal On the ground of caste, race, 
community Or religion. The law does 
at present make it illegal to make a 
systematic appeal on the ground of 
caote, race, community or religion. 
The whOle difficulty is about the word 
'systematic'. In practice, it was found 
difficult to prove that a candidate had 
adopted a systematic appeal to caste, 
race, community or religion It was 
difficult to prove that a candidate had 
meant: two appeals or three appeals 
Or a general design. In order to 
eliminate it completely, even one 
single nppeal on the ground of caste. 
race, community or religion would be 
a corrupt practice. If a candidate 
or his agent or any person with his 
consen t is proved to have indulged 
in this corrupt practice, he will not 
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get the fruits of his election at all, 
'Which has been procured by resort to 
this corrupt practice. This is an 
important amendment that we have 
suggested. Similarly, in clause 26, it 
has been made a punishable offence. 

Clause 27 prohibits meetings wi thin 
24 hours of the beginning of the poll. 
One reason for this is that adequate 
police arrangements have got to be 
made lit the polling station and also 
at the meeting. If meetings are 
allowed to continue till the very mid-
night of the polling day, it becomes 
difficult for the law and order autho-
rities. 

Shri Indrajit Gupta: 
allowed at present? 

Are they 

Shrimati Renu Chakravartty: Why 
amendment? 

Shri Bajamavis: Not 24 hours up 
to the midnight of the polling day, 
m2ctings are allowed. We now pro-
po,e to introduce a gap Of 24 hours. 

"hri S. M. Banerjee (Kanpur): On 
a point of information, speaking Of a 
·city constituency, the ruling party 
sometimes occupies all the parks for 
one week, holding meetings. If you 
really impose this sort of a limit, It 
will be difficult for the opposition 
parties to function. It will be very 
·difficult, I can assure you. 

Shri Bajarnavis: I am quite sure 
·the han Member will have an 
opportunity to address the House. 

Shrl A. K. Sen: Shri Indrajit Gupta 
knows how to keep the parks for the 
opposition parties. 

Shri Bajarnavis: There shall be all 
interregnum of 24 hours between the 

·polling and holding of the meetings. 

Clause 28 also can tains a suggestion 
On the recommendation of the 
Electio:1 Commission, namely that no 
pamphlet shal] be printed by any 
printer unless a declara t io" is given to 
them signed about his ideI'lity and his 

identity is attested by two known 
persons, and a copy of this pamph~~t 
shall be forwarded to the Returning 
Officer. It has often been found that 
many pamphlets are distributed and 
circulated in elections. They, of 
course, technically satisfy the require-
ments Of the printer's name and the 
publisher's name being there. The 
moment one tries to trace the printers 
and publishers, they are discovered 
to be phantoms. Therefore. in order 
to fix the responsibility on the person 
who obtains the printing of these 
things, it has been proposed that a 
declaration of the identity of the 
person who hands over the pamphlet, 
placard or circular to the printer is 
to be made. 

Some Bon. Members: Impossible. 

Shri Bajarnavis: The hon. Member,; 
who have fought more elections than 
myself are aware that many pamphlets 
are circulated by persons who are 
ultimately discovered to be completely 
ftctitious persons, phantoms. 

Shrimati Renu Chakravartty: What. 
is the point? A person living jn a 
far off village has to bring two wit-
nesses and prove that they are proper 
people and then only it will be 
printed. It will be impossible. 

Shri Bajarnavis: I do not know 
whether the hon. Member knows a 
rural constituency as I do. When I 
go to prin t a pamphlet there the 
printer knows everybody who lives 
in the town. If the han. Member is 
speaking of Calcutta, ... 

Shrimati Renu Chak.ravartty: Not 
Calcutta. 

Shri Bajarnavis: If there are orga-
nised parties, it would not be difficult 
at all. 

Shri S. M. Banerjee: On a po:nt of 
clarification, I do not do it myself. 
There are a group of persons who 
want to support me. They want La 
issue a leaflet. What will they do? 

Shri Bajarnavis: It will not he 
difficult. 
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Shri S. M. Banerjee: am an 
independent. I do nOl belong to any 
party. Suppose somebody wants to 
support me without my knowledge: 
can't they publish anything? 

Shri Hajarnavis: The hon. Me",ber, 
when he stands, will, I presume, h"ve 
more than two supporters. to siart 
with, who will be prepared to 
identify 

Shri B. Das Gupta (Purulia): The 
responsibility is ultimately that of the 
printer. 

Shri Hajarnavis: The only thing is 
that the man who hands over is known 
to the man who has signed. His 
identity is established that no person 
has given a false name when he 
delivers the copy to the printer. That 
is the whole idea. 

Shri A. K. Sen: Shri B. Das Gupta 
possibly knows that even the names 
of people like me have been put as 
signatories of appeals whieh have been 
found to be absolutely unauthoriseu. 
The printers have published them 
without knowing. 

Shri Tangamani: It will be difficult 
to produce two persons. 

Shri A. K. Sen: I can tell you that 
the Election Commission has noted 
that this has become sO widespread 
that all sorts Of c\rculars are issued. 

Mr. Speaker: Sometimes it may 
happen that merely to bring disres-
pect or bring down the reputation of 
an important man, who may not think 
of standing for the election, somebody 
may go and present a paper. After 
all, it is only Rs. 250. A man's repu-
tation becomes mud that nobody sup-
ported him. This is without his 
knowledge. One has to be very care-
ful with respect to thj~ maHer. It 
must be insi'sted that the man himself 
mus, present or two persons who are 
known. Otherwise, any man can 
present a paper. Two hundred and 
fifty rupees does not matter. If ,m 
important man is traduced in this 

(Amendment) Bill 
way, they can go On filing papers in 
all thO' place~ Anybody can file my 
nomination paper anywhere in ell 
parts of India and say, this man filed 
here. 

Shri S. 1\1. Banerjee: I agree with 
you. This clause is brought just b 
check the printing amI circulating of 
objectionable pamphlet. I agree with 
you. 

16 hrs. 

Shri A. K. Sen: It is only objec-
tionable but also unauthorised. May 
I explain how this is done 

Shri S. M. Banerjee: I believe the 
hon. Minister has in his mind certain 
pamphlets which were distributed in 
Delhi during the elections. I think 
that is thp reason why this amend-
ment has been brought forward, but 
if that is the only thing, I feel th3.t 
this is not the proper way to check 
it. 

S:"i A. K. Sen: This recommend,,-
tions was made long before the Delhi 
pamphlets came into existence. But 
in every election we know that un-
authorised pamphlets are printed, 
When we go to the printer. he says 
'I do not know; somebody came and 
said "Print it" and I have printed it', 
and he puts the name of the printer 
and the owner etc. but you cannot 
trace the man at all. 

Shri S. M. Banerjee: Supposing i\ 
is without name. then what is to b", 
done? He may give money to the 
press, and see that there is no name-
printed. 

Shri A. K. Sen: That is a different 
matter. 

Mr. Speaker: All steps are bell1~ 
taken to avoid such a thin·g happen-
ing, but in spite of it, something· 
happens; then what can be done? 

Shri A. K. Sen: The loophole of 
the Press Act has been found and 
noted by the Chief Election Commis-
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sioner, and it is the experience of 
everyone of U3 that sometimes 
damaging leaflets are printed and 
published. As I said, only the other 
day, I was very surprised to find-
in fact, a candidate from the Opposi-
tion Party had sent it to me-an 
appeal, making cer~ain personal 
aIJegations against the candidate, 
which I am supposed to have signed; 
I knew nothing about It until I saw 
the matter in print, and yet the man 
who authorised the ,printing of it and 
who went and had it printed is un-
known; we could not get at him. I 
think it i., a healthy precaution that 
a man who wants to circulate some-
thing in print must take the trouble 
of having himself made known 
personalJy to the press. 

16.03 hr5. 

[SHRI J AGANATHA RAo in the Chair] 

Shri Hajarnavis: Clause 33 h like 
clause 6, and it seek3 to make only a 
minor amendment in the Two-Mem-
ber Constituencies (Abolition) Act, 
because it has been found that after 
the delimitation that was done in 
1956, the names of certa 1n revenUt-! 
divisions have changed, and certain 
alterations have been made. So, in 
order that they should conform to the 
new boundaries or the new nan1es, 
the Election Commissioner has been 
authorised to make conoequential 
changes, without any changes in 3ub-
stance. 

These are the main prOVISIOns of 
the Bill which I commend to the 
House fOr Its acceptance. 

Mr. Chairman: Motion moved: 

"That the BiIJ further to amend 
the Representation of the People 
Act, 1950, and the Representation 
of the People Act, 1951, and to 
make certain minOr amendments 
in the Two-Member Constitu-
encies (Abolition) Act, 1961, be 
referred to a Select Committee 
consisting of Shri Amjad Ali, 
Choudhry Brahm Perkash, Shri-
mati Renu Chakravartty, Shri R. 

(Amendment) Bill 

Ramanathan Chettiar, Shri Shree 
Narayan Da'3, Shri M. L. Dwivedi, 
Shri Aurobindo Ghosal, Shri R. 
M Hajarnavis, Shri Bal Raj 
Madhok, Shri Jaswantraj Mehta, 
Shri Jaganatha Rao, Shri Aji! 
Singh Sarhadi, Shri M. Shankar-
aiya, Shri M. S. Sugandhi and 
Shri Asoke K. Sen with instruc-
tions to rEWort by the 19th 
August, 1961.". 

Shri Tangamani: I am glad that the' 
amendments to the Representation of" 
the People Act are being referred to 
the Selct Committee. But I find that 
in many cases some of the recommen-
da:ions of the Election Commission 
have not been foIlowe~, J:1d ccngent 
reasons have not been advanced for 
bringing forward certain amendments. 

I 3hall deal with the BiIJ from 
clause 33 backwards, so that the Select 
Committee wiII go into the implica-
tions of the various clauses in great 
detail. I would also like to submit 
that some of the clauses in the present 
form have to undergo a lot of modi-
fication even if the intention is to be 
made clear. 

I shaIl first take up clause 33, In 
the notes on clause3, we find: 

"In the courSe of bifurcation of 
two-member constituencies, the 
Election Commission has found 
that changes in administrative 
units have taken place in many 
constituencies necessitating minor 
adjustments in the CAT.ent and 
boundaries of the constituencies. 
But the Commission has no power' 
at presen t to make such adj ust-
ments, A few minor amendments' 
in section 7 and 8 of the Two-
Member Constituencies (Aboli-
tion) Act, 1961, have accordingly 
been proposed, 

would like to get a clarification 
whether we are going beyond :he 
scope of the Act which brou ght a bout 
this bifurcation, In that Act, the 
entire power was ve3ted in the Elec-
tion Commission, inasmuch as they 
could bifurcate the constituencies-
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[Shri Tangamanij 
which were originally double-member 

. constituencies. Is the intention of ~he 
present amendment to enlarge the 
scope of the Election Commission's 
au.hority so as to include certain 
portions which did not faU within the 
'double-member constituencies? That 
is the fear that I would like to 
express in this connection, becau3e it 
is not cleu whether for the sake of 

.. administrative convenience, the 
·ex;sling double-member constituency 
alone wi\J be bifurcated or whether 
certain blocks from other con.,tnu-
encies are going to be included or 
whether certain blocks from the 
bifurcated constituency are going to 
be taken over and handed over to 
some other constituency. If :hi, is the 
inteation, then, I am afraid that it 
is pregnant with mischief. Anyone 
who has got the control over these 
constituencies Or any party which is 
in power will have the tendency or 
the temptation to strengthen those 
'Constituencies by adding to them or 
by removing from those constituen-
--cies certain areas which are not 
fovourable to them. That is the first 
point that I would like to make. If 
the intention is only to make some 
adjustments in the bifurcated consti-
tuencies without affecting the single-
member constituencies, then 1 have 
'IlO objection. In that case, it mUSt be 
made abundantly clear in the Bill by 
way of suitable amendments to clause 
33. 

Then, I come to clause 31. I sup-
POSe my hon. friend the Law Minis-
ter is listening to this carefully, 
because thi's is rather an important 
thing. The Election Commission have 
recommended that there are a large 
number of candidates already in the 
iield, and in order to limit the number 
-of candidates, the security deposit 
should be raised. To curb the light-
hearted participa ti on of candidates, 
the wan t to increase the number of 
-qu,,[ifying votes for se~uring the 
deposit back from one-sixth to one 
fifth. I can mention an instance which 
will not be hypothetical. Even if we 
had one-sixth as the proportion of 

qu~lifying votes for s~curing the 
dep,,,it back, in a constituency where 
there are about eight candidates con-
testing, all the condidates excepting 
the one who is returned will have to 
forfeit the dE'Posi~. I can imagine a 
position, where. if we are going to 
increase it to one-fifth, all the candi-
dates including the candidate who 
wins will be forfeLing the deposit. 
And you will thus have a phenome-
non where a candidate will be return-
ed to Parliament, and at the same 
time he wi\J be forfeiting th~ depc3it. 

Shri' A. K. Sen: The section COI1-
tains the words '-unle35 he is elected'. 

Shri Tangamani: Suppose there 
are ten candidates in the field, then 
even the person who is elected may 
fail to secure one-fifth of the votes. 
If that is the thing that is going to 
happen, then you are going away 
from the very intent and purpose of 
this legislation itself. That is why 
this matter has been considered and 
ultimately it has been decided that 
one-sixth will be the proper propor-
tion. / 

It will be a risky thing to rush for-
ward with this kind of amendment. 
I can give one ins,ance to show how 
when we rush forward with certain 
amendments, later on we are called 
upon to revoke it, say, within just a 
period of two or three years. During 
the first election, there was n,) right to 
retire. Then, the Act was amended 
ena bling a candidate to retire ten days 
before the date of poWng. A ques(iGn 
arose whether a person who had retir-
ed was a contesting candidat" or 
not. So On thi's there were several 
writs. The matter came right up to 
the Supreme Court and lIJ(tmately that 
Court held that a person who has 
retired, although he has retired, cannot 
be in the same category as a person 
who has withdrawn. So he will 'lIsa 
be one of the contesting candidates. 
We had to come forward with an 
amendment-I think it \Va3 some two 
years ago-saying that 55 (A) will no 
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longer exist. So we provided for 
:retiremen t and after some time we 
had to take away the right of retire-
ment. Let us not rush through a pie~~ 
'Of legislation by which we are goi!1g 
to increase li6th to li5th; after th~ 
elections are over, if we find that 
·there are some persons who. have been 
elected to the State legislatures or 

Parliament who did not secure suffi-
oent number Of votes to entitle them 
'Dot to forfeiture, probably we will 
again revert to 1 j 6th. I think it will 
be hasty legislation if We rush 
:through with amendments like this, 

There are so many other points 
'which probably I would not be able 
to go into detaiL But I am sur" the 
Select Committee' will pay more 
attention to them. 

Sbri A. K. Sen: I would be obliged 
if the hon. Member indicate; which 
are the clauses which he would deal 
with as I would like to inform myself 
also before the Select Committee 
meets. 

Sbri Tangamani: As regards the 
clauses which deal with communal 
propaganda as one of the items cons-
tituting corrupt practice I have not 
applied my mind to them. But I feel 
that they reqt!ire modification and 
suitable amendments which wiIl make 
it perfectly clear that anyone who 
propagates or appeals in the name of 
casts and religion-now we have added 
only language-or anything of that 
character will corne under the mischief 
{If that provision. I say this because 
already We had this clau,,, and that 
Ius not saved any of the candIdates. 
I do not know whether this is melltion-
ed in the Statement of Objects and 
Reasons, Now we are bringing for-
ward a certain legislation and the 
policy of Government h to. see that 
'appeal to caste or community nhould 
not be encouraged. If that is the 
position, (.he clauses from clause 29 
'Onwards may require recasting. 

As regards clause 23, whereas is the 
logic in increasing the amount Of depo-
a:n (Ail LSD-II. 

(Amendment) Bill 
sit from Rs 1,000 to Rs. 2,OOO? By 
merely increasing it to Rs. 2,000, are 
we going to reduce the number of 
election petitions? I do not know 
whe!her the amount of deposit was the 
same during the 1957 elections as in 
the 1952 elections. I believe the 
amount was increased when we went 
before the country for the s('cond 
election. In find that during the first 
election, there was one election peti-
tion to 10 candidates elected. So there 
were 10 per cent candidate, who had 
to face election petitions. Mter 1957, 
it was 1 in 7. That will be 14 per 
cent. It was not becaIX,e the deposit .. 
amount was increased; it was because 
of some other reason. If there is a 
kind of screening before election peti-
tions are entertained, then probably 
we would be in position to restrict 
the number of election petitiGns. I 
remember having read somewhere 
that in the U.K. there is a lot of res-
triction On election petitions. Before 
a petition is filed, there is a screen-
ing committtee whiCh goes into the 
whole question That committtef has 
to satisfy itself that there is a prima 
facie case. Then I think a judge of 
the High Court is appointed. ParIia-
men~ has more or less a contro~ over 
the way in which election petitions 
are proceeding. But here we have 
given independent statu's to election 
tribunals and more or less an inde-
pendent right for any candidate who 
has been defeated to come forward 
with an election petition, although we 
try to restrict it by saying that it must 
be supported by an affidavit. ~y fear 
is that this is not going to restrict it. 
You must have some form of a screen-
ing committee which may be a com-
mittee of this House or of both Houses 
of Praliamen!. Such a committee 
must be set up. Otherwise, my fear 
is that harassment and frivolous elec-
tion petitions are not going to dwin-
dle. By merely enhancing the depos;t 
fees from Rs. 1,000 to TIs. 2,000, Wf! 
wili not be able to redUCe the number 
of electiOn petitions. 

There is another clause whi~h takes 
away the right to publish election 
petitions and also tribunals' fin:iings 
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{Shri Tangamani] 
in the Gazette. Most fantastic argu-
ments are advanced in support of this 
course. Weare told that very ff'w 
people go through the Gnettes. 

8hri Naushir Bharucha (East Khall-
desh): Does the hon. Member got 
through the Gazettes? 

8hri Tangamani: Anyone who is 
interested in election petitions, the 
best record is the Gazettp which is 
published. This is a most authOli:a-
tive record. There are so many l,oti-
which people do not r",er to. That 
does not mean that r.otificaticns 
should not be published in the 
Gazette. I do not think there is 
any person in this country who has 
got the capacity or patience to go 
through all the notifications published 
in the Gazette. If somebody says that 
because people are not interested in 
these notifications, they should not be 
published in the Gazette, it is a strange 
and fantastic argument. I find such 
an argument advanced here. At least 
people who are regularly i'l the habit 
of reading the Gazette will have the 
facility of seeing the nature of tbe 
election petitions and the outco!!'.e of 
such petitions. So T submIt again that 
this eCOelomy, of taking away the 
right to publish in the Gazette, is a 
misconceived economy. 

In the amendment to the Repre-
sentation of the people ilct of 1950, 
some two or three clauses deal with 
certain amendments. But one fear I 
would like to express is on the ques-
tion of appeals, when a particular 
name has been entered in the elec-
toral rolls. I submit this is likely to 
lead to abuses. I can understand the 
position where one can go before the 
Election Commission On the ground 
that one's name is left out. But if one 
is going to be given an opportunity 
to question the inclusion of a person'" 
n arne in the electoral rolls, the result 
wil be that such petitions will be 
there in the same way as election 
petitions. So protection must be giv~n 
to the citizen to see that his name 
is included, but not to harass a per-
son. If a man can raise an objectioT) 

(Amendment) Bill 

on the ground that may name is ir:-
eluded, and it is entertained and ul-
timately it is found that may nalll(> 
has to be properly included, what is 
the position? Why shOUld we allow a 
mischief-maker to drag a man into 
this arena?: SO I submit this i, also 
pregnant with mischief, 

Shri A. K. Sen: That is certainly 
worthy of· consideration. bEcause there· 
one fights not so much Io: the inclu-
sion of ones name as to see that the 
other fellow's name is taken out of 
the rolls; 

Shri Tangamani: I consider that re-
commendation No,4 of the Electiou 
Commission to the effect that nomi-
na tion papers should be restricted. 
is a good recommendation, although 
I belive that if one of the norninatiOl> 
papers is in order, then the Returnmg. 
Offccr may not take the pains to 
scrutinise all the nomination papers.. 
in spite of the fact that he has to 
record that so many nomination ;>aper" 
have been received: But in any case. 
I feel that restricting it to four nomi-
nation papers will meet the ends of 
justice, That is a very good recom-
mendation and that has been adopted. 
It wi! help procedure also. 

These are some of the sugge.>tlons 
I have made which are not exhaus-
tive. But I hope that the Select Com-
mittee will go into these in great de-
bil because We are passing this p~ 
of legislation On the eVe of the elec-
tions. I would have been happier it 
bis Bill had been brought much ear-
lier. When it is rushed througb on 
the eve of the elections, naturally there 
is a tendency for the ruling party to 
rush through certain provisions in a 
hasty manner, and equally on the 
part of the opposition to see that no 
change is brought about. The recom-
mendations of the Election Commis-
si'on have been before Us ever since 
August, 1958. Certain recommenda-
tions have been given effect to by 
the amendment of 1958 or 1959. WheB 
we brought forward' those ameruI_ 
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lIlents, how is it that the amendments 
now brought forward based on the 
recommendations of 1958 slipped our 
nofce till now? I feel that the way 
the Bill has been brought forward at 
this moment is not proper. In any 
case, I am happy that the matter is 
being referred to the Select Commit-
tee. I hope the Select Committee 
will go into it in great detail, and 
wherever the intention is clear, make 
it more abundantly clear in the amen-
ding clauses. 

Shri KasliwaI (Kotah): I welcome 
reference of this Bill to the Select 
Committee. I will speak briefly on 
some of the clauses. 

I welcome clause 7 because it shor-
tens the periOd of election, and I hope 
it will be adopted by the Select Com-
mittee. 

In regard to clause 8, the last 
speaker has welcomed fOur nomina-
L on papers, but I think it is not 
necessary to restrict the number at 
all, because the practice always is that 
jf the returning officer finds one 
single nomination paper to be valid, 
he doe:; n'ot look into the others at 
all, and just files them. If all the 
four are found invalid, that will be 
very unfair to the candidate. So, it is 
not necessary to restrict the number 
to four at all. 

I am sorry the han. Deputy Minis-
ter did not say anything about clause 
9. The proposed power of objection 
given to the returning officer under 
clause 9(b) is something unique. 
Such a power was not there previous-
ly. For the words "an objection ;s 
'made", the words Han objection is 
raised by the returning officer Or is 
made by any other person" are sought 
to be substituted. There is no need 
to amend the clause in this way. To 
give a handle to the returning officer, 
as it were, to raise an objection is not 
the proper th;ng to do. 

welcome clause 1() because it 
sometimes happens that false with-
drawals are given, and it is but right 

that the returning officer should be 
satisfied that the withdrawals that are 
given are genuine, that the identity of 
the person who gives the withdrawal 
is established. 

Leaving other minor p'oints, I come 
to clause 23. I see no reason why the 
amount should be raised from Rs. I,OO() 
to Rs. 2,O()(). There may be a genuine 
case in which a man has a grievance 
and wants to file an elet~ion petition; 
and just becauSe he does not have 
Rs. 2,000 he is unable to do so. This 
is a very hard rule, and I hope the 
Select Committee will apply its minds 
carefully fa this. 

Clause 25 is very well drafted. 
welcome the deletion of the word 
Hsystematic", because it is clear that 
even one instance where an appeal is 
based on communal lines or hartred is 
enough to disqualify a candidate. It 
is a very good clause. I welcome it. 
I also welcome the addition of new 
clause (3A) under this clause. 

I am strongly opp'osed to clause 27. 
have never known a case in which, 

as the hon. Deputy Minister said, for 
reasons of law and order, meetings 
could not take place. Now what 
happens is that if the polling is for 
the next day, meetings are held up to 
12 o'clock the previous n 'ght. The 
result of applying 24 hours will be 
that if polling begins at 8 o'clock in 
the morning, meetings should stop at 
8 o'clock in the morning the previous· 
day, which means for 36 hours OT 

more no meeting can take place. This 
is a very harsh rule. May be some 
d'sturbance may take place in places 
where there are thousands of polling 
booths, but this is a very harsh rule, 
and it is going to act very much 
against the candidate, because, after 
all, it is at night time that meetings 
take place. People come after dinner, 
they sit down, and make up theiT 
minds. They hear the candidates, get 
to know their policies and program-
mes. From 8 to 11.3() in the night the 
meeting goes on. 
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Shri Naushir Bharucha: Should they 
be held only On the last day? 

Shri Kasliwal: On lhe last day very 
important meetings are held, where 
there are large towns. 

Sari A. K. Sen: In our pans meet-
ings are held on the last day. 

Shri Kasliwal: They are held cv"::' 
now but that is not the point. The 
point is: why should this right be 
restricted? I respectfully submit 
that the old rule should remain as 
it is. It should not be amended. 

My hon. friend Shri Tangamani is 
opposed to clause 31, but I \.hink 't is 
a very salutary clause, because the 
substitution of 1/5 fOT 1/6 really 
means that you avoid frivolous can-
didatures. We know that so often 
frivolous nominations are filed, they 
even go to the polls, and for various 
reasons into which I need n'ot go here 
they subsequently say they would file 
an election petition because something 
happened, and they want to get money. 
I think this rule of subst'tuting 1/5 
for 1/6 would be very salutary. These 
are some of my suggestions. I hope 
t.':!e Select Committee will take these 
into consideration. 

Shl'~ Rane I Buldal1'l}: Sir, this 
m'olion must be passed today. The 
original idea was that this Bill should 
be passed today, but the quest'on of 
referring it to the Select Committee 
was raised in the Business Advisory 
Committee. The Law Minister agreed 
to the proposal on the understanding 
that the motion must 'be passed today, 
because the report has to be made by 
the Select Committee 'on or before the 
19th instant. 

Shri A. K. Sen: I was going tu ;ay 
that the Select Committee would be 
deJ'berating on all these clauses, and 
if any particular matter is not made 
clear today, it may be communicated 
to the Select Committee. You, Sir, 
will be the Chainnan. If we do not 
pass this motion, it will not only in-
convenience this particular law, but 

(Amendment) Bill 
it will also put to very great di1ll-
culty OUr other legislative programme. 
The Prime Minister, as you know, 
will be leaving at the end of the 
month. The entire programme will 
be upset. I would earnestly request 
hon. Members to see that it is finish-
ed by 5 0' clock. 

JUr. Chairman: I will take the 
sense of the House. I would like to 
know whether the House can continue 
till 6 p.m. and finish it. 

Shri Naushir Bharucha: suggest 
We sit till 5.30. The time-may be 
reduced to 10 minutes each, and the 
Minister, in reply, should not take 
more than 5 mirwtes. 

Shri A. K. Sen: I jo not think a1<y-
body is opposing the reference to the 
Select Committee. So, no reply 'is 
really called for. 

Shri Surendranath Dwivedy (K"n-
drapara): Although I do not 'oppose 
the Bill, I do not think it will serve 
the purpOse for which it has been 
brought forward. In order to sim-
plify the election procedure, it is 
highly necessary that a comprehensive 
legislation, embodying all aspects of 
the question, be brought befo-re the 
House. 

I w'lt take up clause 7 first I think 
this power is unnecessary. If there is 
one nomination paper which is valid, 
then the Returning Officer need not go 
into the other nomination papers. So, 
there is no question of reducing the 
work of the returning 'officer. Even if 
there are more nom;nation papers, it 
does not matter. Therefore. yOU 
should not prevent voters to nomi-
nate as many persons as they like as 
their representatives. 

I wilt now com~ to clause 9. 
According to me, this clause is giving 
more powers to the returning officer. 
Now, he is given power to raise objec-
tion for a particular nomination paper. 
He is the person who will do the 
scrutiny. I would suggest that when 
he receives the nomination paper of 
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a particular candidate, he 
advise the candidate about 

should 
the ob-

jections which arise according to him. 
We do not depend SO much upon 
technicalities. These technicalities 
should not be strc,sed sO much as to 
give powers to the returning officer 
to raise objections. He should point 
them out before the scrutiny takes 
place so that the candidate's. nomina-
tion paper may be corrected. 

I come to clause 23. I do not 
think that we should increase the de-
posit to Rs. 2,000. 

S:,ri A. K. Sen: There is a little 
misunderstanding. We are not giving 
the returning officer any power to 
raise the objection; the power is 
already there because on his own 
motion he can take objection under 
the existing law. We are making a 
consequential amendment. It is not 
clear in the proviso to that seetion-
provisi'on No.5. It is a mistake to 
suppose.-one other hon. Member. 
possibly Shri Kasliwal hinted at that 
-th~+. we are giving new powers. I 
thought it would be better if I ex-
plained. It is not a new power. It 
is a slight alteration of the words 
made in order to make it very clear. 

Shri Surendranath Dwivedy: Let 
not the returning ofJIcer also, on the 
day of scrutiny, raise some objection. 
I do not think it is proper. That was 
my point. 

Now, Sir, I do not think it is ne-
cessary to insist on a deposit of 
Rs. 2,000. Even with this amount of 
Rs. 1,000 which necessary for any 
election petition today, it is hard and 
I know cases where there were· valid 
grounds for filing petitions but they 
were prevented from doing so on 
account of the heavy deposit. It may 
be made Rs. 500 or so. 

Shri A. K, Sen: Then hOll. Membel' 
sitting behind me says that he got 
Rs, 1,500 as election petition costs 
but he could recover only Rs, 1,000. 
He is still to get the remaining Rs, 500, 
I thin~ it should be absolutely to 

(Amendment) Bill 
all of us from the number of frivo-
lous petitions that aTe filed. 

Shri Naushir 
right. 

Bharucha: Quite 

Shri A. K. Sen: They can only be 
controlled by making it m'ore, 

Shri Surendranath Dwivedy: We 
would be benefited if from the Elec-
tion Commission's reports OT other in-
formation which the Law Minister may 
have, we are told how many election 
ca3es were there which were of a fri-
volous nature and also whether the 
election petitions are increasing or 
decreas;ng in number, I think they a're 
gradually decreasing, This is not the 
way how we want to reduce it. 

I come to clause 25. I have no objec-
tion to delete the word 'systematic' 
and make it more specific. But is that 
enough? Let us not go away with the 
impression that the entire mischief is 
r€'lI1oved. Very much depends upon us 
and how We approach the entire thing. 
There is an'other mischief which should 
have been taken note of. That is the 
expenditure side. In the law we pro-
vide the maximum expenditure for an 
assembly or Parliamentary constitu-
ency, But it is common knowledge how 
it is evaded, Let us not evade the jssue 
and delude ourselves, Normally this 
expenditure limit is exceeded. We 
have provided that the parties can 
spend any amount: it will not be 
counted as elefction expenditure. 
We have seen with our OWn eyes what 
is happening and we have had the 
recent experience in Orissa. There is 
a great danger to the democratic 
growth in this country. Money has 
been spent without any limit whatso-
ever. Votes have been purchased. 
We should seriously think as to how 
to stop these malp'ractice3 in elections, 
Let us be honest. If we are honest, 
we should ei~er strictI,· adhere to the 
law 'Or limit be remov"ed, We shal! 
fight money in this country, A new 
power is emerging: that is the money 
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[Shri Surendranath Dwivedy] 
power of the capitalists in the name 
of sociallom; that is coming to occupy 
political authority in this country. We 
have to fight that. It may take a 
long time but that does not matter. 
I think the Parliament should give 
very serious consideration to that as-
pect of the corrupt practice and give 
mOre serious attention to these things 
than to words such as 'systematic' or 
casual and so on. We are responsible 
for this. We choose our candidates 
taking into account the composition of 
the constituency and after finding out 
whether a particulaT caste is in a 
majority or minority. We do not 
choose candidate because of his qua-
lifications but- because he belongs to 
a particular community and because 
he can make an emoti"onal appeal and 
would win the election. Manifestoes 
or sacrifices or a candidate's doings 
in Parliament are not the sole criteria 
adopted; they aTe all mere eye wash. 
I would ask the Law Minister whe-
ther it was not possible for them to 
apply their minds to this question 
when they bring forward this Bill. 
I would like to haVe an assurance 
that a comprehensive Bill embodying 
all these aspects would be brought 
before thi~ HOUSe as early as possible. 

Shri A. K. Sen: Deleting the pro-
vision regaTding expenditure? 

Shri Tangamani: The Election Com-
mittee says that there is no machi-
nery fOr controlling the maximum ex-
penditure provision. Then why have 
this farce? 

Shri A. K. Sen: If an amendment 
is moved, it will be considered. As 
I said before, if it is really a recom-
mendation of the Commission, Gov-
ernment's mind is open on this. If 
the hon. Member or anybody else 
proposes an amendment, we shall cer-
tainly consider it. 

Shri Narasimhan (Krishnagir): 
Will it be within the ambit of the 
present Bill? 

Shri A. K. Sen: Yes. 

Shri Surendranath Dwivedy: I now 
come to clause 27. I do not think that 
there is any difficulty today if the 
present practice is there. As the pro-
vision stands today till midnight 
before the poll day, meetings are con-
ducted. I do not think this ha, 
caused any difficulty so far as the 
police or other arrangements are o'on-
cerned. In this amending clause, it is 
"aid that not only shall nobody 
convene but nobody shall even attend. 
I think it is too sweeping. The pro-
vision should remain as it is and ! 
do not support this amendment. 

Shri A. K. Sen: Do you want the 
period to be raised to 48 hours ilr 
it should be reduced further? 

Shri Surendranath Dwivedy: 
would prefer it as it exists today. 
Regarding clause 3-1, I would say that 
I would have nO objection to making 
it one-fifth, provided the other thing 
is also there. But what do We find 
today? What we find today is this. 
Let us say that the percentage of 
votes polled in a particular election i9 
about 25, 20 or even less than that. 
There are a number of candidates 
What happens actually is that ;ome-
times the candidate who is elected 
polls less than one-fifth or one-sixth. 
Because of the multiplication of th .. 
candidates, whoever gets the majority, 
is elected. The irony of the situation 
is that a candidate who would nor-
mally have forfeited his deposit Is 
declared elected. 

Acharya Kripalani (Sitamarhi): 
Only in Orissa. 

Shri Surendranath Dwivedy: In 
other States also? 

Shri A. K. Sen: Has it happened in 
Orissa? 

Shri Surendranath Dwindy: Yes. 

Shri A. K. Sen: You mean to say 
that the candidate wa~ elected and the 
security was torfsited! 
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Smi Surendranath Dwive4J':No. I 
mean the votes. His .votes are less 
than one-sixth of the total votes 
polled and yet he is elected. 

Shri A. K. Sen: There is nothing 
improper in it, because, so long as 
you allow hundred cand'dates to con-
liest a seat, they can split it up among 
themselves. You cannot shut 0ut 
anyone. The only way by which you 
'can safeguard this is to increaSe this 
",mount which may be forefeitcd. 
That is all. 

Sbri Surendranath Dwivedy: I was 
only pointing out this. We get the 
majority party in this House,which 
bn the whole gets a minority per-
centage of votes in this country. 
Here, in this procedure followed in 
this Bill, we still give allowance 
to persons to be elected who, in the 
pa'rticu1ar constituerrcy, poll even le3s 
than one-fifth or one-sixth of the total 
votes p'ol1ed. 

Sbri A. K.Sen: How many candi-
dates? 

Sbri Surendranath Dwivedy: 'There 
were nine candidates. Such contin-
l:encies are there. So, let us as well 
amend it in such a m-anner as to make 
a provision to the effect that unless 
a candidate p01ls one-sixth of the 
votes polled in that particular con-
stituency, he will not be declared 
-elected. It such a condition is applied 
to a candidate who have to forfeit his 
deposit, it should also apply to the 
candidate that wi1l be declared to be 
elected. I think the Select Committee 
wjll take this aspect .. Iso into con-
sideration. 
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Shri Naushir Bharucha: Mr. Chair-
man, Sir, I welcome this Bill, It is a 
good Bill on the whole, and seeks to 
remove the many shortcomings which 
have been found from experience by 
the Election Commission, However, 
Sir, this Bill also leaves scope for 
further. improveluent. 

I fUlly appreciate that in order to 
shorten the overall period of elec-
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[Shri Naushir Bharuchal 
tions it is necessary to expedite cer-
tain proceedings and this is being 
orlone by clause 9 where the period is 
::being reduced. 

There are four or five outstanding 
matters in this Bill. One of them is, 
-in the first place, whether the limit 
'for forfeiture of deposit should be 
·one-sixth of the total votes or one-
·fifth. I am absolutely in favour of 
-stepping it up to one-fifth, for the 
simple reason that it is very neces-
sary to remove from the arena of elec-
tion people who enter elections 
merely on the hope that by sheer 

·chance they hight win the election. It 
iI; not merely a question of the con-
venience or inconvenience of the can-
,didate, it is a question of plac-
ing democracy on sound lines. The 
-smaller the number of candidates the 
lesser ultimately will be the number 
·of parties in the field and in the coun-
·try. Unless people are quite sure 
,that they have a reasonable chance 
they will not plunge into the election 

·contest for the sake of a chance win. 
"It is, therefore, highly necessary that 
·this small amendment should be car-
ried. After all, what is the )oss that 
an intending candidate wil!" sustain. 
It is only a question of Rs. 500. 

'8ubmit that it is a very wise step and 
'ibis change should be effected. 

Secondly, theTe is the question re-
lating to deposit for election petitions. 
That als'o is highly desirable. Rs. 2,000 
is not a very big sum. A candidate 
has to spend nearly Rs. 10,000 to 
1:1,000 for his own election before he 
is successful. On tope of that, an 
election petition means another 
Rs_ 10,000 and, surely, there are 
severa) cases of frivolous election peti-
·tions that cannot be sustained. So, I 
'really approve of the procedure sug-
gested by one of my hon. friends 
that theTe should be some machinery 
set up for screening election petitions 
so that it can find out whether the 
petition is frivolous and, if so, nip It 
in the bud. Thereby a lot of litiga-
tion and further trouble can be 
·avoided. So, this £uuestion may be 

looked into by the Select Committee 
to see whether they can devise any 
maChinery for the screening of election 
petitions. It may be done by the 
court. It is not something new. The 
High Court does it. It first sees whe-
ther there is anything substantial in 
the appeal because it very often 
happens that the defence is 'on frivo-
lous grounds, in which case a decree 
is passed immediately. Therefore, 
this type of preliminary scrut",}, of 
election pc·titions is very necessary. 

I then come to clause 25, which is 
an important clause, which inserts a 
provision dealing with corrupt prac-
tices and that is on promotion of, 01 
attempt to promote, feeling of enmity 
or hatred between different classes of 
the citizens of India On grounds of. 
religion, race, caste, community or 
language. This is a principle on 
which we all fully agree. Any person 
who seeks to promote feelings of 
enmity or PTomoti'on of hatred bet-
ween communities just for the sake 
of catching votes must be severely 
penalised. But I am surprised at the 
language in which this particular 
clause is cast. because it gives much 
room for mischief. It refers to any-
body promoting enmity on the ground 
of religion, race, caste, community 'or 
language. Now, in an election in the 
State of Punjab or in the State of 
Assam, the question of language is 
bound to CTOp up. If we say "pro-
moting Or attempting to promote en-
mity 'On grounds of language", even I 
as -a lawyer would not be able to 
frame a speech in such a way that my 
point of view regarding language is 
pressed and, at the same time, I get 
out of the clutches of this clause. 
That requires to be looked into. 
Therefore, I say that when we approve 
of this proposal, I want the Select 
Committee to c'onsider carefully that 
in cases where language is an issue 
in an election because of the peculiar 
circumstances, as in Punjab or Assam, 
a candidate should be in a position 
to place his viewpoint before the 
electors without coming within the 
mischief of this provision SO long a. 
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he does not intend to create enmity 
or anything of that sort. Quite very 
often in cases like this candidates who 
are not lawyers and who have not 
carefully prepared their speeches will 
come within the mischief of this 
clause. Therefore, the clause should 
be framed in such a way that where-
as the promotion of enmity is pre-
vented, at the same t:me, the candi-
-dates have the freedom to press their 
viewpoint and yet remain 'outside the 
scope of this clause. I appeal to the 
Select Committee to take that aspect 
into consideration. It is also neces-
sary that the punishment under this 
'Clause should be increased. It should 
not be merely a question of imprison-
ment for three years. I say that the 
candidate should be disqualified for 
for the next six years from contesting 
any election to any legislature or any 
local body. 

There is also a cateh in this clause 
to which I would invite attention. 
Those feelings of enmity may be 
preached, not by the candidate himself 
but by his agent or any other pel'oon 
with the consent of the candidate or 
his election agent. In the case 'of an 
elechon campaign, as you must be 
aware, Sir, hundreds of speakers 
address meetings on behalf of the can-
didate. A candidate may invite some 
people to address a meeting. Tha t 
invitee may say something in the 
meeting without the consent of the 
candidate. I am sure that point of 
view also requires to be looked into 
-very carefully by the Select Com-
mittee. It cannot be said that 
'because a candidate invites A or B to 
address a meeting and that person 
violates this provision, therefore, the 
candidate has consented and is res-
ponsible. That aspect of the question 
should also be c'onsidered by the 
Select Committee. . 

17 hr!. 

Coming to the question about the 
prohibition of the meeting 24 hours 
before polling day, I think it is very 
desirable. My hon. friend, Shri Kasli-

'wal, urged that the last day i., an 

(Amendment) Bill 
important day for ham!11ering into 
the minds of the people the message 
the candidate has to convey. If you 
have not been able to hammer it in 
two months, On the last day you "re 
not going to do it. Why is this last 
day necessary because even the elec-
torate must have peace of mind Tur 
24 hours to think over the speeches 
that the candidates have made? Ulti-
mately, the candidate also finds it use-
f{!l because he will be able to devote 
his time to the election machinery 
in the last 24 hours which will bring 
better results than his speeches. 

Regarding the publication of pam-
phlets, I fully agree that consIderable 
mischief is done as a result of un-
authenticated pamphlets and pam-
phlets published by anonymous people. 
Often withdrawal of candidates is 
announced on the last day with thE: 
result that it is too late in the day. 
when polling is proceeding. for the 
candidate whose candidature is an-
nounced to have been withdrawn to 
take any effective action to counter it. 
Therefore the responsibility must be 
thrown on the printer. I think Shri-
mati Renu Chakravartty obiected say-
ing, "How is it possible to take two 
witnesses?" I say this clause can be 
amended. I say that two witnesses 
may be taken or the printer takes the 
responsibility that he personall1' 
knows the party who has placed the 
order. Not only that, a register should 
be compelled to be kept, so far as the 
election period is concerned, by the 
printers in which the name of the 
party giving the order and his signa-
ture are entered as also the signature 
of the witnesses. That. I c'onsider is 
a very useful addition to the Bill.' 

The last point which I am making 
is regarding the scrutiny of nomina-
tion. It has been pointed out that 
the disqualification of a candidate 
5hould relate to the date of scrutiny 
of nomination. Suppose, I am a 
Government c'ontractor having a con-
tract with the Railways. Then I can-
not contest. But I might dissolve or 
end the contract after filing my nomi-
nation but before the date of scrutiny. 
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Then I am eligible. The period dis-
qualification should relate to should 
be the date on which the candidate 
files his nomination. On the date he 
files his nominati'on, he must clear off 
the job. In fact I am inclined to go 
further and say that two months prior 
to the date of the declaration of the 
elections the man must be eligible, 
otherwise he must be declared ineligi-
ble. People who have big contract. at 
the last moment should not be allow-
ed to come and claim that they are 
qualified to become candidates for the 
polls. 

These are the few observations to 
which I have drawn the attention of 
the HOuse and I am sure the Select 
Committee will look into them. 

Shri D. C. Sharma (Gurdaspur): 
Mr. Chairman, Sir, I would judge any 
electoral law by three objectives. I feel 
when I see all our amendmen~s of th~ 
electoral law that they fail to satisfy 
me. The first consideration should be 
that th~ political parties in my coun-
try, whatever they be, should have a 
greater say in these matters than the 
individual candidates. I think the ,e-
form of the electoral law in my coun-
try is such as is mak'ng the party less 
and less significant and the individual 
candidate more and more significant I 
feel for the healthy growth of demo-
cracy it is very necessary that the 
party should come into the picture 
much more effectively than it has done 
so far. But I am afraid we are not 
do'ng anything of that kind. We are 
putting the cart before the horse. We 
are making the individmil candidate a 
very big person and alle taking away 
all the halo of the responsibility frolI 
the party that is sponsoring the candi-
date. I think in the U.K. this is not 
the case. In other democracies, this 
thing does not happen. They place 
more emphasis on the party than on 
the individual member who is seeking 
election. I hope that the whole elec-
toral law of 1951 and other amend-
ments will be taken into account when 

we are going to change our pattern ot 
electioneer;ng in this country. 

My second point is that any electoral 
law will be judged by the incidence of 
expenditure that an election involves. 
Looking at it from that point of view, 
I find that the amendment that we are 
bringing cut in this electoral law is 
making the expenditure more heavy 
than it was before. I do not under-
stand why it is done like that. I feel 
that something should have been done 
to reduce the expenditure involved in 
an election, to the State Assembly or 
to the Lok Sabha. 

The third point that I want to make 
is that in my country election peti-
tions are the order of the day. I 
think we have election petitions in 
such large abundance that one is in-
clined to think that all OUr elections 
are more or less not taken as serjously 
as they should be. I have not got the 
statistics with me to show you the 
number of election petitions that are 
filed af~er every eleclhn. But there 
is no doubt about it that if a candi-
date fails he thinks that he has got a 
knife in his hand for driving into the 
back of the winning candidate. 

Shri Tangamani: There have been 
-4.72 election petitions after 1952. 

Shri D. C. Sharma: This knife that 
you are providing him may be good 
for the healthy growth of democracy, 
but I think it is no good so far as the 
legal things are concerned. It is, 
therefore, that the incidence of elec-
tion pet'tions should have been reduc-
ed as much as possible. I would like 
to ask the hon. Minister how many 
election petitions are filed in the 
United Kingdom or in other democra-
tic countries. I feel that very few 
election petitions are filed there. But 
here anyone who fails goes and files 
an election petition, and some of the 
petitions are not fought because the 
poor winning candidate has recourse 
to some other ways to get that elec-
tion petition not admitted in the court. 
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Shri Braj Raj Singh: What are those 
ways? 

Shri D. C. Sharma: He goes to the 
man and persuades him not to do that. 
That is all. Nothing else. 

So I say that judged by these three 
(!riteria, our electoral law is very very 
faulty, and all the tinkering that is 
being done by the Law Ministry, 
think, fails in its effect. 

Now I want to make a few observa-
tions on the clauses of the Bill. Like 
Shri Tangamani who is a very wise 
man in this House, I will als) begin 
from the bottom upwards. First of all, 
so far as clause 31 is concerned, r 
think it is a very good thing. A per-
son should forfeit his security if he 
dOes not secure one-fifth of the votes. 
Some gen~leman referred to a hypo-
thetical case and asked, "What hap-
pens jf a perscn secures just one-
fifth of votes and gets elected; what 
will happen to him?" I think we are 
not going to take into account these 
hypo:hetical cases-he referred to 
Orissa or Punjab or some . other State. 
r think the man who is going to win 
in my country is going to have a very 
substantial majorty. That has happen-
ed all along the line. We have had 
two elections so far. and that is what 
has happened. I do not think any 
other election is going to be fought 
which will necessitate the amendment 
of this wholesome provision. So it 
should be kept a~ one-fifth. Other-
wise, there will be so many candidates 
gcing about in order to draw th" 
attent'on away from the real candi-
dates and also to be vexatious to the 
real candidates; they will think th)t 
they can do it with impuni1y. 

Now, Sir, so far as publishing and 
printing of these things is concerned, 
are you going to enforce it? You can-
not enforce it? What do I find in the 
U.N., a very big assembly of the 
world? In the U.N., an anonymous 
circular is issued against India. That 
was sad. Even in a big assembly, 
there is room for such a kind of 
clandestine dealings. In this country 
of mine, how are YOll going to see to 

(Amendment) Bill 
it that no pamphlet, no poster, nothing 
of the k'nd is going to be published 
which is not bona fide? I think it is 
be~ter not to have a provision which 
you cannot enforce than to have a 
provision which is going to be a dead 
letter. I can assure you that this pro-
vision is going to be a dead ktter. 
People will publish pamphlets, pvsters 
and all kinds of things, will j)ublish 
them anonymously and the ann of 
the law which is very short and. 
verv weak will not be able to do any-
thing with regard to them. Therefore, 
r think, if you want to make this 
provision, you should make it very 
stringent. Otherwise. you shou:d 
not have a provis'on like that. We 
shall meet with our fate as well as 
we can. We shall not mind if any 
misrepre3en~ations are made. 

So far as corrupt practices are con-
cerned, I think you have done well :n 
saying that no appeal should be made 
on the ground of religion, caste, race, 
community and language. If you are 
not going to do that, on what basis 
are you going to make an appeal? 
want to ask one Question. On what 
bas:s are you going to fight the elec-
tion? I do not fight my election on 
the basis of religion. Suppose, I talk 
about my culture. You will say, cul-
ture is mixed with religion. 

Shri C. D. Pande (Naini Tal); They 
will say, it is communalism. 

Shri D. C. Sharma: Suppose I talk 
about politics. You will call it p~li
tics of language, politics of commu-
nity, SJ numy other things, You will 
say that all these things are corrupt 
practices. I would say, you should 
have wr:tten only this much: 1hat you 
should fight the election without pro-
moting feelings of hatred and enem;!y 
between one section and another sec-
tion. I would ask you not to specify 
it. I wculd request the hon. Law 
MinbtE'r .. 

Some Hon. Members: He is not here. 

Shri D. C. Sharma: It does not mat-
ter if he does not listen. I would ask 
the hon. Law Minister not to specify 
all these things. Because, I know, 
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cification is not going to lead to the 
tightening of the law, but is going to 
lead t~ the slackening of the law. The 
more specific it tries to be, the morQ 
lax it becomes. I think there is only 
one thing to be done. Anybody who 
tries to destroy the emotional and 
national integrity of the country 
should be penalised. This should be 
corrupt practice N 3. 1, 2, 3. This 
should be the firs: and the last. All 
other things should be done away with. 
I think this should be the one corrupt 
practice. Take language. Here is my 
hon. friend, Dr. M. S. Aney. He says 
that Sanskrit should be made the 
lingua franca of India. I will say, 
what are you talking, you are speak-
ing against Hindi. These are the 
things which we have to take notice 
of. I talk to you of my culture and I 
say, the culture of India was given by 
the brahmans. You will say, you are 
try:ng to create trouble lor yourself 
by talking like that. Therefore, at 
this time, there is only one big nui-
sance to my country. that is, danger 
to national integration. That alone 
should be made a penal offence :n 
every possible way. 

I want to tell you one thing and 
then I will sit down. Y: u have said 
thqt for fighfng an election petition, 
you should deposit Rs. 2,000. I say, 
for fighting an election petition, you 
should deposit as much money as is 
permitted to me for expenditure in 
connection with the election. I am 
permitted Rs. 7,000. I think, if I want 
to file an election petition, I must 
d~posit Rs. 7,000. Otherwise, you will 
be making the positiOn of the winnin, 
candidates very difficult. I know that 
some persons are very good persons, 
but I think We should make the figh l-
ing of an election petition as difficult 
and as impracticable as possible, and 
this cannot be done by raising the de-
posit from Rs. 1,000 to Rs. 2,000. Sup-
pose you are the winning candidate, 
and there are four candidates wilo lost 
against you, they will pay Rs. 500 each 
in order to have a knife in your b3.ck, 
and they will thus collect Rs. 2,000 

and haVe the election petit;on filed 
against you; you would not be able to 
attend the meetings, because you 
would be cDllecting the evidence, and 
you will be doing this and that. There-
fOTe, I say that for God's sake, make 
the filing of an election petition as 
difficult as possible. Suppose yeu 
allow a person only Rs. 10,000 as elec-
tion expenses, then let h'm deposit 
that sum of Rs. 10,000 before he files 
an election petition. 

Mr. Chairman: The hon. Member 
has taken more time than was allow-
ed. He should conclude now. 

Shri D. C. Sharma: I shall finish in 
a minute. 

Again, look at what the Electio;} 
Commission says. It says that you 
should make copies of the election 
pettions, as if the commission cannel 
do so. Is this Election Commi3Sion a 
school-master's office? Is thi' Elec-
tion Commissien the office of a head-
m"s~er of a iniddle school that it can-
not make such cJpies? I do not think 
that the Election Commission is such 
an office. 

Shri Hajarnavis: May I explain the 
provision? 

Mr, Chairman: The hon. Minister-
can deal with this in the course of his 
reply. 

Shri D, C, Sharma: I do not think 
that the Election Commis3ion should 
shirk its normal dut'es. 

With these remarks, I wish that th~ 
Select Committee makes this Bill as 
perfect as possible. 

Shri M. L, Dwivedi (Hamirpur): I 
want to move an amendment to the 
motion made by the hon. Minister, 
namely that the scope of the Select 
Committee might be extended so that 
it may be able to consider certain 
important provisions of the Acts of 
1950 and 1951 with a view to seeing 

that some mistaken provisions which 
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are there may be amended by it, with 
special reference to provisions relating 
to election expenses, relating to the re-
moval of disqualification and voting 
rights, to the taking away of voting 
rights, and certain provisions regard-
ing the election petitions. 

I want that these special provisions 
may be considered. At the same time, 
if the Select Committee considers that 
there are certain issues which are vital 
in ccnnect'on with elections and they 
must be considered, it may have the 
option to consider them also. That is 
the object of my amendment. 

I beg to move: 

That in the motion,-

after "instructions" insert-

"also to examine the provisions 
of the Representation of the People 
Act, 1951 dealing w:th (1) elec-
tion expenses, (2) election peti-
tions, and (3) disqualifications for 
membership and voting, and to 
suggest and recommend such 
amen dmen ts to the aforesaid pro-
visions as may be considered ne-
cessary, and" (!) 

Mr. Chairman: The amendment is 
also before the House. 

Shri L. Achaw Singh (Inner Mani-
pur): While I welcome the Bill, I beg 
. 0 submit that there are many impor-
.ant and controversial points in the 
'arious clauses which deserve the 

*rlous consideration at the hands of 
the Select Committee. When we dis-
cussed the Representation of the Peo-
ple (Amendment) BUl, 1958, we had 
placed before the HO'lse the view that 
a more comprehensive Bill should be' 
brought forward before the H~use. I 
am very glad that my hon. friend, Shri 
M. L. Dwivedi has moved an amend-
ment seeking to widen the scope of the 
Select Committee so that there can be 
a w'der consideration of the Bill by 
the Select Committee. 

The present Bill seeks to give effect 
to certain proposals of the election 
commission. In 1958 when the com-

(Amendment) Bill 
mission submit~ed its report, we had 
very little time to consider the variou3 
recommendations made by it. So, it 
is very much welcome that we should 
have a more comprehensive Bill after 
the Select Committee considers th,! 
Bi II and presen ts its report. 

I would like to refer first to the date 
for nominaticn after the notification 
which is sought to be amended by 
claUSe 7 seeking to amend sect' on 30 
of the 1951 Act. The reduction of thl! 
period from ten days to seven days is 
very much inconvenient, and, then>-
fore, the original clause should re-
main. becaUSe I believe the position 
must be the same in all remote parts 
of CUr country, as, for instance, in the 
border areas. For example, in my 
own cons~:tuency, namely Manipur, 
thNe are areas which are not easily 
accessible and where there are no 
proper roads. When the returning 
officer announces or notifies that 
,,".;thin ten days Or seven days, the 
nomin"tions have to be filed, it will 
be very difficult to comply with it; 
for, it takes ab~ut four days to reach 
a particular sub-divisional head-
quarter, for a messenger who carrie< 
the message, and when he comes back 
to the headquarter of the returning 
officer. he will take at least eight 
days. This will create a lot of diffi-
culties in filing nomination papers in 
time. I think this must be the case 
also in the border areas in the Punjab, 
Kashmir and other parts of India. So 
this must not be accepted even if the 
Election Commisskn has recommended 
it 

I do not mind if the scrutiny is held' 
on the second day, as 't has been 
amended here. 

I have something to say regarding 
the amendment to section 58 which 
proposes to vest the Election Commis-
sion with greater discretion in order-
ing a fresh election. This is a good 
thing, but then the Comm;ssion has 
to depend on the Returning Officer 
who has t:l report to it that such and, 
such errors or irregularities have 
taken place and the whole poll has 
been vitiated. We have every can/t~ 
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dence in the Election Commission. 
The questiOn is of giving c:msidera· 
tion to the facts contained in the re-
port from the Returning Officer. 
Otherwise, ordering a fresh election 
would lead to a lot of inconvenience 
.to people and a lot of expenditure 
also. 

N ext I come to the question of elec-
tion petitions. There is a proposal (0 

.stop the publication of election peti-
tions and judgments of election tribu-
nals. The Commission says that it 
serves no useful purpose. But this is 
contrary to our experience. In :; 
demccracy, the general public is en-
titled to know what has happened to 
a particular election petition, how the 
dispute has arisen and what is the 
effect and outcome of that petibon 
.All these things can be known only 
irom publication in the official Gazette 
Unless these are published in the offi-
·.,'al Gazette, the general public and 
those who are interested, specially 
political parties, will not be in a posi-
tion to ·know the exact position re-
garding the returned candidates. 

Clame 23 provides for the increase 
of security de!X>s't. On the question 
of election pe~itions, it has been stated 
on the floor of (he House that it is 
fer (he purpose of reducing the mu:ti-
plicity of candidates. The Election 
Commission has recommended another 
remedy, that for reducing the number 
of rand'dates the depOsit for nomina-
tion can a130 be increased. I am 
against all this increase in the security 
deposit, for nomination as well as for 
election petition. If we increase the 
security depJsit, only r'ch people will 
be able to contest eleC:ions and poor 
people might not be in a position to 
·contest any election which might be 
improper or which might be irregular. 

There is another clause dealing with 
award of costs to the returned candi-
date. It was left to the discretion of 
'the election tribunal to decide as to 
'the costs to be given to the ,.eturned 
candidate if his election was contested 
'by some people. I am of the opinif)n 
.that when the dispute concerns con-

(Amendment) Bill 

troversial legal points, the matter 
should be entirely left to the discre-
tion of the election tribl1n~l. 

Clause 25 seeks to eradicate com-
munalism. Section 123 of the Act 
which it seeks to amend has bepn 
there for a long time, and the present 
c1a use seeks to widen the scope of 
corrupt practice. I doubt very much 
whether this new amendment will ful-
fil the object. It has got limited uti-
lity. I would like to know from the 
hon. Minister in this connection the 
number of cases in which the saId 
offences have led to convictions and 
the setting aside of elections. On ly 
on the basis of that report can we 
know whether this step would be 
practical and necessary. 

Clause 27 is very harsh, and I am 
not at all in favour of the require-
ments la:J do,'C!1 here. Obtaining the 
signatures of two witnesses for every 
publication and sending every copy to 
the Returning Officer IS unnecessary. 
They will very much inconvenience 
the candidate3. The Press Act can 
take care of it. This should be re-
moved. and the reten (> on of ihe 0, a 
clause should be considered. Meetings 
should be allowed to be held 12 hours 
before the PJlling. Twenty four hours 
is too long, and it wl~i create incon-
venience and difficult,- to th" candi-
dates. 

Dr. M. S. Aney (Nagpur): I have 
to OPPOSe the amendment. I think it 
is unfair to this Houce that power 
should be given to the Select Com-
mittee without giving us any clear 
idea of the sections proposed to be 
amended or the nature of the amend-
ments intended. The House must be 
given a chance to know whether those 
things are worthy of eonsideration. It 
is the general practice also not to 
permit the Select Committee to ent",r 
into matters which are not covered by 
the main law brought before the 
lWuse. The Select Committee cannot 
be allowed to go into principles not 
covered by the Bill introduced in tl'" 
House. I oppose the amendment. 
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Sri C, D. Pande: I bad a talk with 
my hon. friend Shri Dwivedy. There 
have been tw~ Re;:mcsentation of the 
People Acts. In 0'"2 Act, due to inad-
vertence if a person is disqualified, not 
only is a person disqualified to stard 
a s a candidaie, but also not allowed tt) 
vote. He says that even if a man is 
disqualified to stand 'or elect'on, at 
least his right to vote should stand. 
Now the question is whether the Min-
ister is prepared to admit this issue 
within the purview of 1:1e Select C:m-
mittee. There is no principle involv-
ed. The only questio'1 is whether ana-
logous or allied questions can be <lis· 
cussed or not, If allied questions are 
to be discussed, this can be allowed. 
As such, there is no question (·f prin-
ciple involved. 

Shri Braj Raj Singh: It may not be 
proper to invest the Sl'lect Committee 
with such powers during the course 
of the debate. Had this been made 
part of the motion that was moved, 
it would have been in order, and t .. € 
earlier speakers could also have take,.. 
it into consideration. But as it is 
they could not express the;r opinion 
on it. It is alsa not a pro;)er and 
healthy precedent for the future. 

Shri Hajarnavis: I am grateful to 
the hon. Members for the support ex-
tended to this measure which, in its 
very nature, cuts acr,,~s party lines, 
and is the concern of all the Members. 
In a matter like this, we shall be 
guided by the collective wisdom of the 
House. 

The Select Committee will certain-
ly consider the very valuable sugges-
tions that have fallen from the non. 
Members. I understood Shri Tanga-
mani to have made a ~ugge.3tion that 
the question of election expenses 
should be gone into'n order to decide 
whether it served any u.eful purpose 
or not. Thi~ observation was repeated 
by Shri Dwivedy also. Surely this is 
a'very important matter. We have all 
some experience of this matter, as to 
whether any useful purpose is served 
Or not. Then there 'ire !}Iso the 
weighty observations of tbe Chief 
831(Ai)LSD--12. 

(Amendment) Bill 
Election Commissioner, In the cir-
cumstances, since this matter has been 
referred to and various sections of the 
House have expressed concern with 
this part of the Bill, I would cer:amly 
think it proper to accept the widening 
of the scope of the discu~sior:J befure 
the Select Committee, so far as this 
measure is concerned. 

So far as election petitions are con-
cerned, We have ourselves conle for-
ward with a number of amendments 
to the provisions relating to the eleo-
ti~n petitions. 

Of course, Dr. Aney says, and I 
entirely agree with him, that the 
Select Committee ought not to be 
given indefinite power, vague po'Nel, 
power the nature of wh;ch has not 
heen communicated to the House, but 
I might bring it to the noticp of the 
hon. Member that there are precedents 
in which poW€r of the widest ampli-
tude has been conferred on the Select 
Committee, if necessary to traverse the 
whole of the Act. Though there is 
much force in the hon. Member's 
argument, the points on which the 
Select Committee is required to deli-
berate are well-defined, within the 
narrowest possible limits. 

Firstly, the suggestion has come 
from Shri Tangamani, then from Shri 
Dwivedy. In the circumstances, I 
think I would be carrying out my 
resp~nsibility to the Honse better, it 
I agree that the Select Committe~ 
should go into this qu~stion aad exa-
mine it very thoroughly. We have 
ourselves suggested a number of 
amendments. Therefore, any amend-
ment that is suggested in thi, behalf 
would be well within the amendments 
proposed. 

Dr. M. S. Aney: Amendments to 
sections are there and they are not 
covered by the present law. Are yo" 
prepared to accept amendments to 
them also. 

Shri Hajarnavls: The subject, as T 
said, was the election petitions. 
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Dr. M. 8. Aney: Whether it is con-
sequential or not will depend upon 
the amendment actually, ... (Interrup-
tions.) 

8hri Hajamavls: As an abstract pro-
position of law, I entirely aeree wIth 
the most senior Member of this Home, 
Dr. Aney. I have nD quarrel with the 
proposition at all. This is a mat,er 
which has already been placed before 
the House and the HO'lse is going to 
discuss in what manne: the electi<1u 
petition ought to be illed and pursued, 
To begin with, for ins":ance, we have 
said that the security s!lOuld be 2,000 
in the place of 1,000. The Select 
Comm:ttee would be 'vilhin its power 
to reduce it to Rs. 500 or to increase 
it, as Shri D. C. Sha,ma has said, to 
Rs . .7,000 or Rs. 10,000, The manner 
the election petition ~ugtht b be fram-
ed is also a matter w!1ich is already 
the subject of an amendment. I agre'e 
with the hon. Member who moved 
the amendment and I do not know 
how any amendment thai would be 
suggested would be prima foleie out 
of order. But certain'y the Sdect 
Committee would cons'der this matter. 

Thirdly, abJut disqualifications. As 
Shri Dwivedy has observed, if a per-
son is held guilty of corrupt oractire, 
he suffers two punishments. He loses 
the seat and secondly, he lObes hb 
vote. It has been brought to our 
notice that there are many Act3 in 
the Staie Legislatures in which refer-
ences are made to th~ provisions i':l 
the Representa:ion of the People Act. 
That is to say, there i3 legislation by 
reference without any intention of 
bringin'g the provisions of the Repre· 
sentation of the People Act into the 
provincial or State Acts, The e!fect 
unwittingly is that the d'squalifica-
tions which were not intended to 
apply to the State ele.:tions are often 
imported because cf the provisions of 
disqualification in the Representation 
of the People Act. On this point also, 
I would certainly agree to the Select 
Committee going into this quest;or> 
and I do not think any harm will be 
done if the Select Committee were to 
suggest amendments. After all. the 

report of the Select C,'mmittee is thE' 
property of the HOUSe and the Hcul'e 
may express such opmion as III its 
collective wisdom it may think it pro-
per to do so. 

I again thank hon. Members for 
their valuable suggestions and I hope 
I have gone a long way in meeting 
the wishes of the various se~tions (Jf 
the House. 

Mr. Chairman: will put the 
amendment to the vote of the 'fouse, 
as explained by the hon. Minister. 
The question is: 

That in the motion, after "instruc-
tions" i7L3ert 

"also to er..amine 'he p,,'oV'lsions 
of the Representation cf the Pe:'-
pie Act, 1951 dealing with (1) 
election expenses, (2) electIOn 
petitions, and (3) disqualifications 
for membenhip and vnting, and to 
suggest and recommend such 
amendments to the aforesaid pru-
visions as may b" considered 
necessary, and" (1) 

The motion was adopted. 

Mr. Chairman: The question is: 

"Tha t the Bill funhel to amend 
the Representation of the People 
Act, 1950, and the TIepresentati'ln 
of the People Act, 1951, and to 
make certain minor amendments 
in the Two-Member Constituenc:es 
(Abolition) Act, 1961, be refer rea 
to a Select Commitke consisting 
of: 

Shri Amjad Ali, Chaudhry 
Brahm Perkash, S;tTimati Reuu 
Chakravartty, Shri R. Ramana-
than Chettiar, Shri Shree N'lrayan 
Das, Shri M, L. Dwh'edy, Shn 
Aurob'ndo Ghosal, Shri R lI1, 
Hajarnavis, Shri Bal Raj Maclnck:, 
Shri Jaswan:raj Mehta, Shri Jagu-
natha Rao, Shri Ajit Sineh Sar-
hadi, Shri M. Shankaraiya, Shrl 
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M. S. Sungandhi, and Shri Asoke 
K. Sen, with instruct! 'ns 'llso to 
exam 'ne the provisions of the Re-
presentation of the People Act, 
1951 dealing with (!) election ex-
penses, (2) electiOn petitions, and 
(3) disqualifications ~or member-
ship and voting, and to SUgg2St nnn 
recommend such amendment~ to 
the aforesaid provisi0ns as m~y te 

(Amendment) Bill 

considered necessary, and to re-
port by the 19th August, 1961." 

The motion was adoptea. 
17.38 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, 
August 16, 1961/Sravana 25, 1883 
(Saka). 
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COLUMNS 

ORAL ANSWERS TO 
QUESTIONS 1863-1902 

S.Q. Suliject 
No. 
430 Printing of Balk,! papers in 

Punjab. -. . . 1863-66 
431 Executives forS.eel Plants 1866-72 
433 Oil near G,'o:at. 1872-74 
434 Pay Scales of Defence 

Forces Personnel 1874-77 
Face Lift to Delhi's His-435 

436 
437 

toric Monuments 1877-78 
Foreign Exchanges Rules 1878-35 
National Council for 
Women's Education 1885-10 

438 Control of Chit Funds 
in Delhi . 1890-,2 

439 Oil Exploration by Pri-
vate Compa!l.ies . 1892-:15 

440 Gas near Hoshiarpur 1895 
44' Machinery for Joint 

C<Jnsultation for Go-
vernment Employees 

442 Engineering Institutes 

S.N.Q. 
No. 
I. An English Supplementary 

Reader for Delhi Schools. 1899-1902 

WRITfEN ANSWERS 
QUESTIONS 

TO 
.1902- 2075 

S.Q. 
No. 

432 Oil in Rudrasagar. 
443 National Register of 

Sanskrit Scholars 
444 Air Crash ncar Ukhi-

matha (U.P.). 
445 Transport of Coal 
446 Oil Refineries 
447 Helicopters from U.K. 
448 Consumption of Petroleum 

'902-{)3 

1903-04 
'90 4-0 5 
190 5-06 

1906 

Products 1906-07 
449 Oil Drilling . 1907 
450 Oil Pipelines 1907-08 
451 Former Ruler of Bastaer. 1908 
452 Assam Language Policy 1908-09 
453 Fire in Pure Jharia 

Colliery 
454 Replicas of Archaeological 

Objects 
'. -! High Grade on 

191D-1I 
1911 

WRITI'EN ANSWERS TO 
QUESTION~ontd. 

S.Q. Subject 
No. 

456 Division of Assets and 
Liabilities between Mad-
dras and Andhra Pra-
desh 

457 Development of Calcutta 
458 Three Polytechnics for 

Delhi 
459 Oil and Natural Gas 

Commission . 
Tool and Alloy Steel 
Plant 

461 Collieries closed dwon 
for non-availability of 
wagons 

462 Institute of Precision Me-
chanics and Technicians . 

463 Coal Washeries 
464 Quarters for Women Tea-

chers 
Central Advisory Com-
mittee for Libraries 
Anti-Indian Activities 
by Pakistan 
Educational Institutions . 

468 Rourkela and Durgapur 
Steel Plants . 

469 Rourkela Steel Plant . 
470 Indian Technicians to 

Russia. 
471 Prices of Agricultural 

Food Products 
472 Border Areas 
473 Gold deposits in Kerala 
474 
475 

477 
478 

Kurasia Collieries. 
Scholarships for Post-
Graduate Studies 
Report of Third Finance 
Commission . 
Travellers' Cheques 
Alloy and Tool Steel 
Plant 

479 Fourth Steel Plant 
480 Pakistani Nationals in 

India 
Retention price of steel 
Expansion of Steel Plants 
Model Legislation for 
Universities 

484 Separate University in 
New Delhi. 

222:2. 

COLUMNS 

19'1- 12 
1912 

1912-13 

1915-16 

1916 
1916- 17 

1918 
1918- 19 

1919-20 

1920-21 

1921 

192 1 

1922 

'922- 2 3 
1923-2 4 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. Subject 
No. 

485 National Discipline 
Scheme 

486 All India Educati m 
Service 

487 Oil Pipeline 
488 C<>al in Raniganj Area 
489 Arms Rules . 
490 Bhilai Steel Plant 
491 Canvas Blg; for School 

Children 
492 Admission to Regional 

Engineering Colleges 
493 

494 

Service C'Jndjtions in 
Technical Institutions 
Recovery of Anti-Indian 
Literature in Delhi Shop 

495 Helicopters from U.S.A. 
496 Goan Sp;es 
497 International Monetary 

COLUMNS 

1930 -31 

1931 
193[-32 

1932 
1932 
1933 

1934 

1935 

1935-37 
1936 

1936-37 

Fund 1937-38 
498 Copyrights of Tagore's 

Works. [93g 
499 International Development 

Association 1938-39 
500 Expen nure on Ministers 1939-40 
501 Helicop·.:rs from U.S.S.R. 1941 
502 

50) 
504 
505 

506 

50 7 

50 S 
50 9 

510 

51I 

Manufacture of Vegetable 
Products 
Import of Furnace Oil 
Oil Pipeline 
Investible Funds of Life 
Insurance Corporation 
Fertilizer Plant at 
Rourkela 
Accommodation for De-
fence Employees 
Oil Survey in Nepal 
Film for Audio-Visual 
Education 
Christian Missionary ac-
tivities among Tibetan 
Refugees 
South Indian Languages 
in Northern Universities 

U.S.Q. 
No. 

896 School campus near 
Ludlow C.stle, Delhi 

897 Army Act 
898 Juvenile Aid Bureau in 

Delhi 
899 Central Institue of Edu-

cation, Delhi . 

1941-42 
1942 

1942-43 

1943 

1944 
19M-45 

1945 

1947 
1947 

1947 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject COLUMNS 
No. 

90) Coal dumps i::t States 1948-49 
90[ National Biological Re-

search Institute 1949 
902 Working of MUlti-purpose 

Tribal Blocks 1949-50 
903 Criteria 

Classes 
for Backward 

Income-tax arrears. 
Transfer of State Go-
vernment employees for 
non-gazetted Central Cadre 
Shuddha Ayurvedic Cour-
ses in Bonoras Hindu 
University 

1950-51 
195 [ 

195 1 

1952 
907 Utilization of crude oil . 1952 
908 Army excesses in Naga area '952-33 
909 Registered Co-operative 

Housing Societies 1953-54 
910 Production of Army 

stores 1254-56 
91I Utilization by States of 

money for S. C. and S.T. 
and Backward Classes 

912 Official Secrets Act. 
913 Abduction cases in Delhi 
914 Development of Marathi 

language 
915 Promotion 

drama 
of Marathi 

916 Sports stadia in Moffusil 
towns 

917 Shaktiman trucks 
918 Finance Minister's visit 

to Orissa 
919 Naval excursions 
920 Contracts with foreign 

countries 
921 Central Hindi Directorate 
922 School hostels in Orissa 
923 Aid for students' (Ours 

in Orissa 
924 University course on 

non-violence 
925 Arrest of Pakistanis in 

Karimganj 
926 Srudents sent abroad 
928 Hindi sections in Minis-

tries 
929 Cultural Delegations sent 

abroad . 
930 Privy purses. 
931 Pilot Hindi Units. 
932 Cases pending in various 

courts 

1956-57 
1957 
1957 

1957-5& 

1958-59 
1959 

1959-60 
1960 

1950-61 
1961-62 

1962 

1963 
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WRITl'EN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject COLUMNS 
No. 

933 

934 

935 

Hindi portions in Gazette 
of Indi. 
Stores manufactured in 
Ordnance Factories 
Hindi Section 

936 Employment of Diploml-
holders in Engineering . 1970 
Evaluation of basic edu-937 

938 
CItion in Delhi 196,-71 
J allianwal.l Bagh Me-
mori.1 . 1971 

939 Coal exports to Pakis-
tan 

940 Schools in Delhi. 
94 ' 

942 

Primary schools in camps 
in Delhi and N~w D~!hi 
Primary schools in Do!hi 
and New Delhi 

943 Teachers sent ab,old 
944 

945 

946 

Hindi Section of Central 
Secretariat Library 
Non-teachers as 
B.A. candidates 

private 

Sahitya Ratna examina-

'97' -72 

1972 

1972 -73 

1973 
1973 

1974 

1974 

tion 1974-75 
947 Hindi as m~dium of instruc-

tion in Universities 1975 
948 Hindi as medium of ins-

truction in Universities . 1976 
949 Exhibition of scientific 

and technical books in 
Hindi . 1976-77 

950 

951 

953 

954 

Economy Committee for 
Education 
Translation of books 
into Hindi 
One and two naya paisa 
coins in Ban:tr3s 
Convention for the Deaf 
and Dumb in Delhi 

955 Pay scales of Assistants . 
956 Aid from Canada for 

Third Five Year Plan 
957 Jet engines . 

958 Gold mining. 

1977 

1977-79 

1979-80 

1980-81 
1981 

1981-82 
1982 

1~82-84 
959 Archaeological excavations 

in Punjab 
960 Grants from V.N.O. for 

projects in Dehra Dun 
and Madras. 

961 New schools in Delhi 
962 Income-Tax levy on 

Hamdard Dawakhana 
963 Coal washeries 

1985-86 
1986- 87 

WRITl'EN ANSWERS TO 
QVESTIONS-contd. 

U.S.Q. Subject COLUMNS 
Nos. 

964 Rural life insurance 

966 

Estimates' Committee's 
recommendations re pub-
lic undertakings . 

Revision of lists of S.C. 
and S.T. and Backward 
Classes 
Holiday homes for De-
fence workers 

968 Dearness allowance to 
primary school teachers. 

969 Indhn Institute of Techno-
logy, Kharagpur 

970 Grant offoreign exchange 
971 National Institute for 

Women's Education 
972 Reform of examination 

system. 
973 Installation of statues in 

Delhi 
974 Public institutions in 

Delhi 
975 Central Government Em-

ployees strike 
976 Drilling in J awalamukhi 
977 Convention of Khaksars . 
978 Late Duty Allowance 
979 
980 

981 

982 

National integration 
Bauxite deposits 
Post-matric scholar.hips 
in Delhi 
Junior Technical Schools 

1988-89 

1990 -9' 

1991 

1991 -92 

1992 -93 
1993 

1993-94 
'994-95 

1995 
1995-96 

1996 

in Delhi 1996-97 
Scholarships to Scheduled 
Caste students in Delhi 
schools 1997 
Wheeled carts for sweepers 984 

985 

986 

in Delhi 1997 -99 
Mid-day feeding to Dehi 
students 1999 
Tenure of service of De-
fence employees in ad-
ministrative cells .1999-2000 
Military Administrative 
Heads of steel plants 2000 

988 Bhilai Steel Project. 
989 Confirmation of steel 

plants workers 
990 505 Army Base Work-

shop, De!hi 
991 Bonus for H.A.L. wor-

kers 
992 Departmental tests in 

A.F.H.Q. 

2000-01 

2001--02 

2002 

2003-<>4 
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WRITI'EN ANSWERS TO 
QUESTIONS--contd. 

U.S.Q. Subject 
Nos. 

993. Accommodation for De-
fence Employees 

994. Delhi Police . 
995. Obscene literature 

COLUMNS 

2004-0 5 
2005-06 

2006 
996. Carbonizltion Plant 2006-<>7 
997. Tool and Alloy Steel 2007-<>S 
99S. Wire rod 200S-<» 
999. Proposal to roorganise 

banks . 200)-10 
IOoe. Coconut oil extracting 

machine 20 10 

1001. Aid to M'lIlipuri writers 
1002. Assault of tribal boys 

h Imphal 
1003. Villages of Imphal E,st 

Tehsil . 
1004. Seizure of a "Mint" 
1005· Southern Zonal Council 
1006. PL. 480 counterpart 

funds . 
1007, Apsara bOlts 

2010-11 

2011-12 

2012 

2012-1 3 
2013 

2014-15 
201 5 

1008. Bauxite. 2016 
1009. Mysore-Maharashtra border 

dispute 2016-17 
10IO. Township at Nahorka'iya 2017 
1011. Conditions of service of 

High Court Judges 201 7-18 
1012. Durgapur Steel Phnt 2013 
1013. Coal analysis. 2018 
1014. Stadia for school children 201$-19 
1015. Vijnan Madirs in Mysore 2019 
1016. Police constables in Tri-

pura 1019-20 

1017· Primary school teachers in 
Delhi 

lOIS. Teachers in Himachal 
2020 

Pradesh 2020 
1019. Advance increments to 

U.P.S.G. nominated A.F. 
H.Q. clerks . 2021-22 

1020. Section Officers in attached 
offices . 

1021. Purchase of standing crops 
by Mahajans of Tripura 

1022. Evictions in Tripura 
1023. Private primary schools of 

Tripura . . . 
1024. Interst-fre:! loans to Dis-

placed persons of Tripura 
1025. School BJlrd for Tripura 
1026. AdOPtion of Hindi in U.P. 

High Court . 

2022-2 3 

2023 
2023 

2024 

2024 
2025 

202$ 

WRITTEN ANSWERS TO 
QUESTIONS--contd. 

U.S.Q. Subject COLUMNS 
Nos. 

1027. Profiteering in education 2025-26 
102g. Tribal J= lS in Tripura 2026-27 
1029. Pay scales of teachers of 

Delhi .' 2027 
1030. United Provinces Com-

mercial C-:>rporation 2027-28 

103!. Translating "Cheena 
Basavanayak." 202~-29 

1032. Archaeological excavations 
in Madras etc. 202,} 

1033. Wheel blrrowsforremov-
iog night soil in Punjab 2029-30 

1034. Oil Storage depot 2030 
1035. Provident Fund for in-

dustrial workers 2030-31 
1036. Custom, House, M.dras . 2031 
1037. Punjab High Court 2032 
1038. Post-matne SCh:lar3hips 

to B'CkwJrd chsses 
in Punjab 2032-33 

1039. Aid to Punjab for Sooial 
nnd moral hygieilo . 2033 

1040. Wealth Tax 2033-34 
1041. Removal of untouchability 

in Delhi 2034 
1042. Research in Defence Science 2034-35 
1043. General Elections, 1952 2035-36 
1044. Use of Hindi in Ministry 

of Education . 2035-37 
1045. Use ofH,ndi in Delhi Courts 2037 
1046. Hindi wJrk in Law !.Lnistry 2037-38 
1047. Proceeding3 of Extension 

Directorate in Hindi 203~-39 

I04S. Guide books for teachers of 
G!ncral Scienc~ 2039 

1049. Seizure of jute goods at 
Calcutta 2039-40 

1050. Divorce cases 2040-41 

1051. Science Talent ReiClrch. 2041 

1052. C:lste consideration in D~lhi 
University 2041-42 

1053. Loan du! form Bihar State 
Government . 2042 

1054. Scientific RC3 :.lrC~ in 
Patna Univ~rsity 2042 

1055· Arrest of Rlcketecrs Gang 2042-43 
1056 . Indo-Soviet Cultural Pact 2043 
1057. Houses constructed by 

troops 2043-44 

10 58 . Chair of Indian stuo:!ies, 
Trinidad 2044-45 

1059· Survey of foreign aid pro-
gramme in India 2045 
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WRITI'EN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject ~OLUMNS 

No. 
1060. UNESCO scheme for aid 

for PrimlrY education 
1061. Smuggling on East Pakistan 

border. 
1062. School for technical train-

ing in oil exploration 
1063. I.C.S. Officers 
1064. Assistance to Punjab Bharat 

Sewak Sarnaj . . 
1065. All-India Scientific Service 
1066. Backward Christians in 

Punjab State 
1067. Bauxite deposits in Punjab 
1068. Pig iron and steel billets 

stocks in Durgapur 
1069. Profits to Tobacco Com-

panies . 
1070. Liquor shops in Delhi 
1071. Mica 
1072. Electoral rolls for mid-term 

elections in Orissa . 
1073 Disposal of unserviceable 

jeeps 
1074. Undertakings covered by 

Special Reorganisatir n 
Unit of Finance 

1075. Integrity of Government 
servants 

1076. Nilkanth expenjitiOn 
1077. Defence building; in Char-

batia ( Orissa) 
1078. Punjab High Court 
1079. Engineering college for 

Delhi . 
1080. Iron and Steel for Kerah 
1081. Iron ore in Bastar 
1082. Kamal Murder case 
1083. Dead body in Qutab Minar 
1084. Polytechnics in Kerala 
1085. Indian pilot missing near 

Coast of Wales 
1086. U.N. medal for Indians in 

Congo. 
ID87. Convention of Excise 

Officials 
1088. Bolani ores Ltd. 
1089. Ancient monuments in 

Orissa . 
1090. State Museum at Bhuba-

neswar. 

2047 

2049 
2049 

2 0 50 

2 0 50 

2050-51 
2051-52 

2052-53 

2053 

2053-54 

2054 
:054-55 

2055 
2055 

2055-56 
2056-57 
2057-58 
2058-59 

2059 
2060 

2061 

1091. Seizure of Plastic goods . 
1092. Pensionary benefits for 

serving personnel . 

WRI'ITEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject COLUMNS 
No. 

1093. Quarters for womaI' teachers 
of Delhi rural areaS . 2065-{i6 

1094. International Union for 
Child Welfare 2066-67 

'095. Military training in border 
areas 

1096. Science clubs in Orissa 
1097. Film clubs in Vtkal Univer-

sity 2c68 
1098. Finalization of pension cases 2068-{i9 
1099. Training in Hindi to airmen 2069-70 
1I0I. AIl India Council for Tech-

nical Education . 2070-72 
1102. Audit Department 
1103. Price of coal supplied by 

sea route 
lIo4. Indian Universi~y Libraries 
1105. Kerala State A". ;e:nbly 
JIo6. Additional Judges in High 

2072-73 
2073 

2073-74 

Courts 2074 
1107. Claims of L.I.C. Policy 

holders 2074-75 

CALLING ATrENTION TO 
MATrER OF URGENT 
PUBLIC IMPORTANCE . 2075-78 

Shri S.M. Banerjee called the 
attention of the Minister of 
Transport and Communica-
tions to the strike by workers 
of Hindustan Shipyard 
Limited at Visakhapatnam. 

The Minister of State in the 
Ministry of Transport and 
Communications (Shri Raj 
Bahadur) made a statement 
in regard theret? 

PAPERS LAID ON THE 
TABLE 
(I) A copy of statement issued 

by the meetting of Chief 
Ministers and Central 
Ministers held on August 
10, II and 12, 1961. 

(2) A copy each of the following 
Notifications under sub-
section (2) of section 30f the 
All India Services Act, 
1951, making certain further 
amendments to Schedule 
III to the Indian Police 
Service (Pay) Rules, 1954:-

(oj G.S.R. No. 708 dated the 
27th May, 1961 . 
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PAPliIRS LAID ON THE 
TABLE -contd. 

(b) G.S.R No. 863 dated the 
8th July, 1961. 

(3) A copy of Notification 
No. G.S.R. 763 dated the 
loth June, 1961 making 
certain amendments to 
Schedule III to the Indian 
Administrative Service 
(pay) Rules, 1954, under 
sub-section (2) of section 
3 of the All India Services 
Act, 1951. 

(4) A copy each of the follow-
ing Notifications making 
certain further amendments 
to the Customs and Central 
E~cise Duties ~ort 
Duties Export Drawback 
(General) Rules, 1960, 
under sub-section (4) of 
section 43B of the Sea 
Customs ACI, 1878 
and section 38 of the 
Central Excises and Salt 
Act, 1944:-

COLtrMNS 

Ca) G.S.R. No. 837 dated the 
1st July 1961 

(b) G.S.R. No. 838 dated the 
1st July, 19>1. 

(c) G.S.R. No. 840 'ated the 
ISt July, 1961. 

(d) G.S.R. No. 872 dated the 
8th July, 1961. 

(e) G.S.R. No. 874 dated the 
8th July, 1961. 

(f) G.S.R. No. 875 dated the 
8th July, 1961. 

(5) A copy of Notification No. 
G.S.R. 772 dated the loth 
June, 1961 containing Cor-
rigendum to Notification 
No. G.S.R. 188 dated the 
18th February, 1961, under 
sub-section (4) of section 
43 B of the Sea Customs 
Act, 1878 and section 
38 of the Central Excises 
and Salt Act, 1944. 

(6) A copy each of the following 
Notifications under sub- sec-
tion (4) of section 43B of the 
Sea Customs Act, 1878 :-

(a) G.S.R. No. 835 dated the 
ISt July, 1961. 

(b) G.S.R. No. 836 dated the 
1St July, '96,. 

(c) G.S.R. No. 868 dated the 
8th Julv 1961. 

PAPERS LAID ON THE 
TABL~ontd. 

CoLUMNS 

(d) G.S.R. No. 869 dated the 
8th July, 1961. 

(7) A copy of the Medicinal and 
Toilet Preparations (Excise 
Duties) Third Amend-
ment Rules, 1961 
published in Notification No. 
G.S.R. 899 dated the 15th July) 
1961 under sub-section 4 of 
section 19 of the Medicinal 
and Toilet Preparations (Ex-
cise Duties) Act, 1955. 

STATEMENT RE: SUPPLE-
MENTARY DEMANDS 
FOR GRANTS (GENERAL), 
1961-62. 2080 
The Depury Minister of Finance 
(Shri B.R. Bhagat) presented a 
statement showing Supple-
mentary Demands for Grants 
in respect of the Budget 
(General) for 1961-62. 

ELECTION TO COMMITTEE 2082 

The Minister of Scientific Re-
search and Cultural Affairs 
(Shri Humayun Kabil) moved 
for the election of one more 
Member from among the 
Members of Lok Sabha to be 
a member of Council of the 
Indian Institure of Science, 
Banga\ore. The motion was 
adopted. 

REPORT OF BUSNIESS AD-
VISORY COMMITTEE 
ADOPTED AS MODIFIED 2083-84 
Sixty-fifth Report was adopted 

as modified. 

BILL PASSED .2085-2167 
The Prime Minister and Min-

ister of External Affairs 
(Shri Jawaharlal Nehru) 
moved for considrationof the 
Constitution (Tenth Amend-
ment) Bill, 1961. The House 
divided, Ayes 339; Noes Nil, 
and the motion was adopted 
by a majority of the total 
membership of the House 
and by a majority of not less 
than two-third of the Mem-
bers present and voti ,g. 
Similarly clauses 2 and 3 
were also adopted through a 
division, Ayes 339; Noes Nil. 

Clause I. Enacting For-
mula and the Long Title 
were adopted by simple 
majority. On the motion 
to pass the Bill the House 
div:s1 cd Ayes 343' Noes 
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BILL l'ASSED-contd. 

Nil. The motion was adop-
ted by a majority of the total 
membership of the 
House and by a majority of 
not less than two-third of the 
Members present and 
voting, and the Bill was 
passed. 

BILL REFERRED TO SELECT 

COLUMNS 

COMMITTEE . z167-ZZZ0 

Tne D!?aty Minister of Law 
(Shri Hajal1lllvis) moved for 
reference of the Representa-
tion of the People (Amendment) 

GIPND-LSlI-83I(Ai)LSD-25-8-6I~85· 

BILL REFERRED TO SELECTED 
COMMITTEE-conld. 

Bill to a Select Committee. 
An unmdment there to was 
moved by Shri M.L. DwiveJj. 
Shri Hajarnvis replied to the 
Debate. The amen Jment 
by Shri M.L. Dwivedi was 
adopted. The motian to 
refer the Bill to a Select 
Committee w.s aJopt!d as 
amended. 

AGENDA FOR WEDNESDAY, 
AUGUST 16, 196I/SRAVA:'l"-\ 
25, 1883 (Saka) 
Discussion on the motion rt 

International Situation 
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